
 Friday,  November  22,  963

 Agrahayana  I,  885  (Saka)
 Third  Series,  No.5

 LOK  SABHA

 DEBATES

 Sixth  Session

 (Third  Lok  Sabha)

 सत्यमेव  जयते

 LOK  SABHA  SECRETARIAT

 New  Delhi



 CONTENTS

 [Third  Series]Vol.  XXIl—November,  8  to  29,  963/Kartika  27  t0  Aprahayang  8,  3885  (Saka)!

 No.  —Monday,  November  18,  963/Karttka  27,  788  (Saka)
 Member  sworn
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  I  to  0
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  rI  to  30
 Unstarred  Questions  Nos.  I  to  48  and  $0  to  65

 Obituary  references  .
 Motions  for  Adjournment—

 Escape  of  Mr.  Walcott
 Re:  alleged  inaccuracy  in  proceedings
 Papers  laid  on  the  Table
 President’s  assent  to  Bills
 Supplementary  Demands  for  Grants  (General),  1963-64
 Demands  for  Excess  Grants  (Railways),  96I-62
 Constitution  (5  bh  Amendment)  Bill
 Extension  of  t'me  for  report  of  Joint  Committee
 Motions  re  :  Committee  on  Public  Undertakings
 Daily  Digest

 2—=Tuesday,  November  ‘195  :963/Kartika  28,  1885](  Saka)
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  37  to  38  .
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  39  to  50  and  $2  to  60
 Unstarred  Questions  Nos.  66  to  62

 Re  ;  Motion  for  Adjournment  and  corrcction  of  records
 Calling  Attention  to  Matter  of  Urgent  Public  Importance

 Espionage  activities  by  personnel  of  Pakistan  High  Commission
 Papers  laid  on  the  Table
 Re:  Railway  accident
 Statement  re  rice  position  in  the  country
 Statement  re  :  sugar  problem
 Requisitioning  and  Acquisition  of  Immovable  Property  (Amendment)  Bill—

 Iatroduced
 Motions  re  :  Committee  on  Public  Undertakings
 Motion  for  Adjournment—

 Escape  of  Mr.  Walcott
 Calling  Attention  to  Matter  of  Urgent  Publc  Importance

 Train-bus  collision  at  level-crossing  near  Ren  Station

 Daily  Digest  °

 COLUMNS

 I-—39

 39-55
 ‘$5100

 ‘TOOSOT

 10110,
 TIT-I2

 LI2—36
 AIG-17

 7
 7

 ‘BN 22
 I22~—248
 249—56

 (25792

 292—308
 3083
 30y—80

 380-—04
 395  -96

 396
 395—4I5

 475

 4NS=16,
 4I6—50

 ASI $24,

 53I—36
 537—42



 No.  3—=Wednesday,  November  20,  963/Kartika  29,  3885  (Saka)
 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  6I  to  70
 Written  Answers  to  Questions—

 Starred  Question  Nos.  77  to  9०
 Unstarred  Question  Nos.  163  to  240  and  242  to  257

 Procedure  re  :  Calling  Attention  Not'ces
 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Recent  Developments  along  the  cease-fire  line  in  Kashmir
 Papers  laidonthe  Table
 Message  from  Rajya  Sabha
 Committee  on  Private  Members  Bills  and  Resolutions—

 Twenty-seventh  Report
 Motions  re  :  Committee  on  Public  Undertakings
 Income  Tax  (Amendment)  Bill—

 Motion  to  consider
 Business  Advisory  Committee—

 Twentieth  Report
 Daily  Digest

 No.  4—Thursday,  November  21,  963/Kartika  30,  885  (Saka)
 Oral  Answers  to  Questions

 Starred  Questions  Nos.  97  to  93,97,  and  94  to96
 Written  Answers  to  Questions—

 Starred  Questions  No.  98  to  r20
 Unstarred  Questions  Nos.  252  to  255,  257  to  283  and  286,  288  to  ३47  and

 343  to  345
 Introduction  of  Minister
 Papers  laid  on  the  Table
 Messages  from  Rajya  Sabha
 Preventive  Detention  (Continuance)  Bill—introduced
 Business  Advisory  Committee—

 Twentieth  Report
 Income  Tax  (Amendment)  Bill—

 Motion  to  consider
 Caluses  2  and  r
 Motion  to  pass

 Slum  Areas  (Improvement  and  Clearance)  Am:ndment  Bill—
 Motion  to  consider

 East  Punjab  Ayurvedic  and  Unanai  Practitioners  (Delhi  Amendment)  Bill—
 Motion  to  consider,  As  passed  by  Rajya  Sabha

 Daily  Digest
 No.  s—Friday,  November,  22,  963/Agrahayana  t,  t885  (Saka)

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  42I  to  723  and  £25  to  7९2

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  24  and  333  to  Ig0
 Unstarred  Questions  No.  346  to  356,  36I  to  402  and  404  to  476

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Reported  Damage  to  Indian  Embassy  in  Baghdad

 Re.  Motions  for  Adjournment

 COLUMNS

 530—80

 580—93
 593-646

 646  —s52

 652-61
 668—70

 670-71

 67
 67I—768

 758  39

 799
 791 —98

 799  —'332

 832—47

 847-901
 902

 902—05
 905-06

 906—2

 gai

 9433-51
 951-52,
 95I-§2

 952—!027

 :027—32
 1034—40

 ‘104179

 1070—94
 T094—I935

 35-37.
 37—40



 ijt

 COLUMNS
 Papers  Laid  on  the  Table  I340—43
 Messages  from  Rajya  Sabha  I343
 Clarification  of  statement  on  rice  position  I344=45
 Businesss  of  the  House  45—50
 East  Punjab  Ayurvedic  and  Yunani  Praccitioners  (Delhi  Amendment)  Bill

 Motion  to  consider,  as  passed  by  Rajya  Sabha  T450—86
 Motion  to  pass  ‘1185-86

 Industrial  Employment  (Standing  Orders)  Amendment  Bill—
 Motion  to  consider,  as  passed  by  Rajya  Sabha  Ii86—I204
 Clause  2  to  7  and  (1203-04
 Motion  to  pass  I204

 Demands  for  Supplementary  Grants  (Genera')  1963-64,  3204—08
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Twenty-seventh  Report  1208-09,
 Bills  Introduced—

 r  Merchant  Shipping  (Amendment)  Bill  (Amendment  of  Section  456)  by
 Shri  Indrajit  Gupta  7209

 2.  Delhi  Rent  Control  (Amendment)  Bill  (Amendment  of  Section  4)  by
 Shri  N.  R.  Laskar  3209-I0

 Constitution  (Amendment)  Bill  (Amendment  of  Articles  136,  226  etc.)  by  Shri
 Shree  Naryan  Das—

 Motion  to  consider  320—25
 Constitution  (Amendment)  Bill—{  Amendment  of  article  343)  by  Shri  C.  K

 Bhattacharya—
 Motion  to  consider  I225—55

 Statement  re.  Crash  of  I.A.F.  helicopter  I255-56

 I257—64 Daily  Digest



 v

 No.6—Monday,  November  25,  963/Agrahayana  4,  3885  (Saka)  COLUMNg

 Obituary  references  326s—68
 Daily  1269-70

 No.7—Tuesday,  November  26,  963/Agrahayana  5,  3885  (Saka)
 Oral  Answers  to  Questions—

 Starred  Question  Nos.  787  to  ‘192.  ‘i  327I—2308
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  ‘ASt  to  80  and  393  to  2I0  3308—4I
 Unstarred  Questions  Nos.  479  to  424,  426  to  428,  437  to  445,  447  to  538

 §22  to  548,  550  to  638  3343  —46¢7
 Short  Notice  Question  No.  om  1468-69,

 Calling  Attention  to  Matters  of  Urgent  Public  Importance
 t.  Reported  News  about  handing  over  of  of  Indian  Territory  to  East  Pakis-

 tan;  and  469—77
 2.  Incidence  of  Cholera  3477—84

 Papers  laid  on  the  Table  7484—90
 Christian  Marriage  Bill—

 hn  Evidence  before  Joint  Committee:  and  I490
 2.  Report  of  Joint  Committee.  "490

 Private  Members’  Bills  and  Resolutions—
 Twenty-eighth  Report  I49”°

 Election  to  Committee—
 Public  Accounts  Committee  3490—92

 &  Bilis  introduced—
 t.  Unit  Trust  of  India  Bill;  7492
 2.  Companies  (Amendment)  Bill;  492
 3.  Gold  (Control)  Bill  7493—95
 4.  Banking  Laws  (Miscellaneous  Provisions)  Bill;  3496
 5.  Central  Boards  of  Revenue  Bill  ;  and  496
 6.  Delhi  (Delegation  of  Powers)  Bill.  *  7497

 Demands  for  Supplementary  Grants  (General)  1963-64,  ‘14971604
 Daily  Digest.  7605—I8

 No.  8—Wednesday,  November  27,  963/Agrahayana  6,  i885  (Saka)
 Oral  Answers  to  Questions—

 *Starred  Questions  No.  23I,  272  and  234  to  222.  T679—<s&
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  (213,  223  to  225,  227  to  229  and  237  to  240  3658—68
 Unstarred  Questions  Nos.  639  to  623.  625  to  63!,  633  to  635,  637  to  666,  668

 to  673,  675  to  679,  683  and  685  to  690  3668—3  702
 Calling  Attention  to  Matters  of  Urgent  Public  Importance—

 6)  IAF  helicopter  crash  near  Poonch  703—II
 (if)  IAF  Dakota  crash  near  Bantfhal  Pass  I7II—20

 Papers  laid  on  the  Table  720—22
 Appropriation  (No.  5)  Bill  963—introduced  9722-23
 Demands  for  Excess  Grants  (Railways),  ‘1961-62.  !723—50



 No.

 Cotumns
 Requisitioning  and  Acquisi  ion  of  Immovable  Property  (Amendmont)  Bill—

 Motion  to  consider  3750—382I
 Clauses  2  andr  1820-21
 Motion  to  pass  820-2I

 Drugs  and  Magic  Remedies  (Objectionable  Advertisements)  Amendment  Bill—
 Motion  to  consider,  as  passed  by  Rajya  Sabha  मु  I82I—38

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Train-bus  callision  near  Gandhidham  838—42

 Half-An-Hour  Discussion  re:  Newsrcel  on  CPi  procession  in  Delhi  842—57
 Business  Advisory  Committee —

 Twenty-first  Report  7858
 Daily  Digest  859—66
 9—Thursday,  November  28,  963/Agrahayana  7,  885,  (Saka)
 Oral  Answers  to  Questions—
 Starred  Quesions  Nos.  24I  to  246,  249  to  254  1867—1  905

 Short  Notice  Question  No.  2.  I90S—I5
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  247,  248,  255  to  270  I95--32
 Unstarred  Questions  Nos.  69:t0  780  3932—90

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Eviction  of  displaced  persons  from  Purana  Qila  T9gl,  2II—I6

 Papers  laid  on  the  Table  I99I—93
 Appropriation  (Railways),  No.  6  Bill,r963—introduced  1993-94,
 Business  Advisory  Committec—

 Twenty-first  Report  7994
 Appropriation  (No.  5)  Bil!,  '963—Passed  994—-96
 Compani:s  (Amendment)  Bili—

 Mot'onto  consider.  7996—2096
 Drugs  and  Magic  Ramedies  (Objectionable  Advertisements)  Amendment  Bill—

 Motion  to  consider,  as  passed  by  Rajya  Sabha.  (2097—211  7
 Daily  Digest  मा  कर  ड़  2I7—22
 I0.—Friday,  November  29,  963/Agrahayana  8,  i885  (Saka)
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  272  to  274,  278  ,  279,  28I  to  286,  288  and  289  2I23—65
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  (271;  (2755  276,  287,  290,  29I  and  293  to  298  (2165—93,
 Unstarred  Quesiions  Nos.  787  to  828  and  830  to  850  (21932211

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Closure  of  Office  of  Assistant  High  Commissioner  for  India  at  Rajshahi  22tI—22

 Statement  re:  reported  development  in  Berubari  area  2222—28
 Statement  re:  India’s  representation  at  funeral  of  President  Kennedy  2228—32
 Papers  laid  on  the  Table  2233-35
 Message  from  Rajya  Sabha  +  2235
 Durgah  Khawaja  Sahib  (Amendment  )  Bill—

 Laid  on  the  Table  as  passed  by  Rajya  Sabha  2236
 Statement  re:  Transaction  of  General  Insurance  by  LIC—

 Shri  T.T.  Krishnamachari  .  2236-37
 Business  of  the  House  2238-39
 Statement  re:  Reports  of  Tariff  Commission  etc  2239-40
 Appropriation  (Raitways)  No.  6  Bill,  :963—passed  (2240-41



 vl

 CoLUMNS

 Drugs  and  Magic  Remedies  (Objeciionable  Advertisements).Amendment  Bill —
 Motion  to  consider,  as  passed  by  Rajya  Sabha  224:—86
 Clauses  2  to  ll  andr  2285-86
 Motion  to  pass.  2285

 Calling  Attention  to  Matter  of  Urgent  Public  Importance
 Reported  detention  of  an  IAC  Dakota  by  the  Pakistan  authorities  at  ‘Daccr  2286—89

 Com  nittee  on  Private  Members’  Bills  and  Resolutions—
 Twenty-eighth  Report  2289-90

 Resolution  rz:  Peasions  for  Armed  services—withdrawa  (2290-2312,
 Resolution  re:  Agricultural  production  2312-48.
 Daily  vigest  2349—56
 N.B.—The  sign  +  marked  above  the  name  of  a  member  on  Questions,  which  were  orally answered  indicate  that  the  Question  was  actually  asked  on  the  floor  of  the  House  by  that

 Member.

 ta
 GMGIPND—LS  II—:549  [०]  LS  D—0-:!63—880.



 LOK  SABHA  DEBATES

 I04I

 LOK  SABHA
 Friday,  November  22,  963/Agrahayana

 l,  885  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Machine  Tools  Factory,  Hyderabad

 +
 Shri  Eswara  Reddy:

 Shri  Yashpal  Singh:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:

 -Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  M.  L,  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  8.  K.  Das:
 Shri  Mohan  Swarup:
 Shri  P,  R.  Chakraverti:
 Shri  Subodh  Hansda:

 |  Shri  Basumatari:

 7421,

 |
 ।

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  the  detailed  estimates
 and  time  schedule  for  setting  up  the
 fifth  machine  tools  factory  in  the  pub-
 lic  sector  at  Hyderabad  have  been
 worked  out;  and

 (b)  if  so,  the  broad  features  thereof?

 The  Deputy  Minister  in  the  Ministry
 ef  Steel,  Mines  and  Heavy  E£nugineer-
 img  (Shri  P.  0  Sethi):  (a)  Yes,  Sir.

 (b)  The  capital  cost  of  the  nropos-
 ed  unit  at  Hyderabad  including  the
 township  has  been  estimated  at  Rs,  775
 Jakhs  out  of  which  the  foreign  ex-
 change  expenditure  would  he  about
 457(Ai)LSD—I.

 I042

 Rs,  200  lakhs.  The  value  of  output
 of  the  factory  when  completed  would
 be  about  Rs.  ‘5  crores  per  annum.  The
 factory  will  employ  about  3,000  per-
 sons,  and  is  expected  to  go  into  pro-
 duction  by  about  the  middle  of  1965.

 Shri  Eswara  Reddy:  May  I  know
 the  type  of  machine  tools  that  are
 likely  to  be  produced  there?

 Shri  P.  C.  Sethi:  It  will  be  only
 one  special  type  of  machine  tools  ६9
 be  produced  at  this  factory—special
 purposes  machines,

 Shri  Eswara  Reddy:  May  I  know
 whether  the  site  has  been  acqwred
 and  other  requirements  have  heen  car-
 ried  out?

 Shri  P.  6,  Sethi:  The  Governnent
 of  Andhra  Pradesh  is  providing  the
 necessary  requirements.

 Shri  Indrajit  Gupta:  I  would  like
 to  know  on  what  considerations  Gov-
 ernment  proposes  to  establish  succes-
 sive  machine  tool  factories  in  the
 Bangalore-Hyderabad  region  althuug
 it  is  a  fact  that  the  main  consuming
 centres  for  these  machine  tovis  are
 situated  in  Eastern  India  ang  Bornboy.

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C  Subrama-
 niam):  We  have  to  locate  industries
 at  various  places.  If  the  consumption
 point  is  alone  to  be  taken  into  consi-
 deration,  there  cannot  b  develcpment
 of  any  industry  anywhere  else  ex-
 cept  in  the  eastern  Region.  Apart  from
 that  in  the  south  also  and  in  the  west
 also  there  is  a  good  deal  of  demand
 and  there  is  a  programme  to  have  a
 machine  tool  factory  in  each  State.

 at  यशपाल  सिह  :  जब  प्रागा  मशीन
 शल्य  में  पहले  से  काम  हो  रहा  है  तो  क्‍या
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 उसका  एक्सटेंशन  नहीं  हो  सकता  था  जो  नए
 कारखाने  की  जरूरत  पड़ी  ?

 श्री  so  चचा  सेठी  :  जी  नहीं  ।  इस  बात  की
 जानकारी  की  गई  थी  कौर  काफी  खोजबीन
 के  पश्चात्‌  यह  तय  किया  गया  कि  उसकी
 एक्सटेंशन  के  बजाय  हिन्दुस्तान  मशीन  टूल्स
 को  एक्सटेंशन  की  इजाज़त  दी  जाए  क्योंकि
 उन्होंने  इस  काम  में  खास  महारत  हासिल
 की  है
 Shri  S.  C.  Samanta:  May  I  know

 whether  the  State  Government  has
 taken  any  share  in  this  enterprise?

 Shri  P.  rom  Sethi:  This  will  be  owned
 hy  the  Hindustan  Machine  Tools,

 Shri  Basumatari:  May  I  know  what
 would  be  the  amount  to  be  spent  on
 the  township  and  what  would  be  the
 amount  to  be  spent  on  the  factory?

 Shri  P.  C.  Sethi:  The  expenditure
 on  township  would  be  about  Rs,  १
 crore.  The  total  expenditure  is  to  the
 tune  of  Rs,  775  lakhs.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  what  would  be  the  worth  of
 material  that  according  to  the  present
 estimate  is  likely  to  be  produced  at  the
 initial  stage  when  this  plant  starts
 going  into  production?

 Shri  C.  Subramaniam:  It  would
 take  nearly  two  to  three  years  to  get
 full  production.  This  Rs.  5  crores
 worth  of  production  would  be  reached
 about  two  years  after  it  gets  into  pro-
 duction.

 Shri  S,  M.  Banerjee:  What  will  be
 the  employment  potential  of  this  par-
 ticular  factory?

 Shri  P,  C.  Sethi:  It  has  already
 been  mentioned.  The  factory  will  em-
 ploy  about  3000  persons.

 Shri  Subodh  Hansda:  May  I  know
 what  are  the  items  on  which  foreign
 exchange  will  be  required?

 Shri  P.  C.  Sethi:  There  are  various
 items.  On  factory  building  itself,  it
 would  be  Rs.  1:50,  lakhs;  plant  and
 machinery—Rs.  1-79,  lakhs.
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 Shri  Sham  Lal  Saraf:  May  I  know
 to  what  extent  we  are  self-sufficient
 in  basic  metals  for  the  manufacture  of
 these  tools?

 Shri  Cc.  Subramaniam:  Certain  spe-
 cial  steels  we  afe  still  importing.  Very
 soon  we  will  be  producing  them.

 Anti-biotic  ‘Hamycin’
 +

 |

 Shri  Yashpal  Singh:
 Shri  Surendra  Pal  Singh:
 Shrimati  Savitri  Nigam:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  D,  N.  Tiwary:
 Shri  P.  K.  Deo:
 Shri  Bibhuti  Mishra:

 J  Shri  D.  0.  Sharma:
 Shri  M.  L,  Dwivedi:

 |

 9122,

 Shri  S.  C,  Samanta:
 Shri  B.  K.  Das:
 Shri  Mohan  Swarup:

 |  Shri  Vishwa  Nath  Pandey:
 |  Shri  P,  R.  Chakraverti:

 Shri  Sidheshwar  Prasad:
 Shri  D.  D.  Puri:
 Shri  Maheswar  Naik:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 anti-fungal  antibiotic  “Hamycin”  has
 been  discovered  by  the  Hindustan
 Anti-biotics  Ltd.,  Pimpri;

 (b)  if  so,  its  uses;  and

 (c)  whether  any  efforts  have  been
 made  to  find  foreign  markets  for  it?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  Drugs  Controller  to  the
 Government  of  India  has  approved  the
 use  of  Hamycin  formulationg  as  fol-
 lows:—

 (i)  Vaginal  tablets:  For  use
 against  monilial  and  trichomo-
 nal  vaginitis  which  are  common
 gynaecological  diseases  in
 women  in  India;

 Gi)  Glycerin  suspension:  For  use
 against  oral  thrush  in  children;
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 fungal  diseases  of  the  ear  and
 seborrheic  dermatitis  popularly
 known  as  dandruff;

 (c)  Yes,  Sir.

 श्री  यशपाल  सिह  :  यह  ग्रौषधि  जो
 जापान  की  ट्रिकोमिसीन  है,  उसकी  नकल  तो
 नहीं  है?
 Shri  Kanungo:  नहीं  जो.  This  is  an

 antibiotic  which  hag  been  developed  in
 India  out  of  material  available  at  the
 locality  |

 श्री  यशपाल  सिंह  :  क्या  यह  सही  है  कि
 अगर  ज़रा  भी  स्किन  कहीं  खराब  हुई  तो
 इसका  जहरीला  असर  होगा  ?

 अध्यक्ष  महोदय  :  आप  इसको  कभी
 इस्तमाल  न  कीजियेगा  ।

 Shri  Kapur  Singh:  May  I  know
 whether  it  is  true  that  extensive  trial
 uses  conducted  by  a  Government  skin
 specialist  at  Delhi  have  shown  that
 candiada  albicans,  the  pathogenic  fungi
 which  are  said  to  be  responsible  for
 dandruff  grow  readily  resistant  to  this
 drug,  thus  rendering  this  wonder  drug
 into  merely  a  two  days’  wonder,  and
 if  so,  what  the  next  step  proposed  is?

 Shri  Kanungo:  This  is  not  a  wonder
 drug.  This  drug  is  not  claimed  to  be
 a  wonder  drug.  It  has  been  tried  ex-
 tensively,  and  the  Drugs  Controller,
 after  due  examination,  has  certified
 that  this  is  a  good  enough  remedy  for
 certain  ailments,

 Shri  Kapur  Singh:  I  had  specifi-
 cally  asked  about  candiada  albicans
 which  are  responsible  for  the  dandruff
 as  it  is  said.

 Mr.  Speaker:  The  hon.  Member  still
 clings  to  that  wonder  drug,  though  it
 has  been  nullified  already  and  it  has
 been  stated  that  it  is  not  a  wonder
 drug.

 Shri  Vishram  Prasad:  I  believe  that
 Hamycin  is  more  effective  for  fungus
 diseases.  May  I  know  when  it  is  go-
 ing  to  be  released,  what  the  market
 price  will  be,  and  how  it  will  be  avail-
 able  to  the  consumers?
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 Shri  Kanungo:  I  do  not  know  any-
 thing  about  the  medical  science,  but  as
 far  as  I  am  told,  this  particular  drug

 Mr,  Speaker:  In  the  written  answer
 to  the  main  question,  the  hon.  Minis-
 ter  has  useq  so  many  technical  terms
 that  I  could  not  follow  what  it  was
 about.

 Shri  Kanungo:  I  do  not  understand
 the  whole  of  it.  In  any  case,  this  is
 a  remedy  for  particular  ailments,  and
 it  has  been  certified  as  such  by  the
 Drugs  Controller,

 Shri  Bhagwat  Jha  Azad:  Since  the
 drug  has  been  certified  for  use,  may  I
 know  how  far  Government  are  in  a
 position  to  produce  it  on  a  commercial
 scale  and  satisfy  our  demands,  if  there
 be  any,  for  it?

 Shri  Kanungo:  Commercial  produc-
 tion  will  be  taken  up.  It  has  not
 been  taken  up  on  a  full  scale,  At  the
 moment.  s@mples  have  been  sent  to
 other  countries  to  get  their  reactions,
 and  there  have  been  proposals  by
 other  manufacturers  to  get  the  know-
 how  of  this  particular  drug  for  manu-
 facture  elsewhere.

 Shri  S.  C.  Samanta:  May  I  know
 the  result  of  the  effort  to  find  out
 foreign  markets?

 Shri  Kanungo:  The  trial  samples
 have  been  sent  out.

 Mr.  Speaker:  Now,  Shrimati  Savitri
 Nigam.  Before  she  puts  her  question,
 may'I  say  one  thing?  I  always  try  to
 keep’  my  eyes  open  on  all  sides;  I
 might  sometimes  forget,  but  generally
 J  try  to  keep  my  eyes  open  on  all
 sides.  Therefore,  it  is  no  use  hon
 Members  getting  up  again  and  again
 and  saying.  ‘Sir’,  or  ‘May  I  know  Sir’
 and  so  on,

 Shrimati  Savitri  Nigam:  This  was
 my  first  question,  and  that  was  why  I
 said  ‘Sir’.

 May  T  know  the  names  of  the  coun-
 tries  where  this  drug  has  been  sent
 for  further  investigation,  and  the
 names  of  the  laboratories  in  India
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 where  this  drug  has  been
 scientifically?

 tested

 Shri  Kanungo:  It  has  not  been  sent
 for  test  anywhere.  It  has  been  sent  for
 commercial  exploitation,  particularly to  the  United  States  and  the  United
 Kingdom.  It  has  been  developed  in
 this  particular  laboratory  and  it  nas
 been  tested  in  this  iuboratory  and  also
 in  the  laboratory  of  the  Drugs  Con-
 troller.

 Shri  P.  C.  Borooah:  May  I  know
 the  raw  material  required  for  the  pro-
 duction  of  this  drug,  where  it  is  avail-
 able,  ani  to  wnat  extent?

 Shri  Kanungo:  It  is  available  near
 about  Poona.  The  particular  strain  oi
 the  antibiotics  has  gut  to  be  isolated
 fiom  certain  soils  round  about.

 Committee  to  review  systems  of
 Controls

 +
 (  Shri  Vishram  Prasad:

 Suri  Bade:
 Shri  Buta  Singi:
 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  R,  G.  Dubey:
 Shri  Bishanzhander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Chattar  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  D.  N.  Tiwary:
 Shri  P.  K.  Deo:
 Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  Sidheshwar  Prasad:
 shri  Bibhuti  Mishra:
 Shri  Oza:
 Shri  M.  L.  Dwivedi:
 Shri  S.C.  Samanta:
 Shri  B.  K.  Das:
 Shri  Sarioo  Pandey:

 C  Shri  Kachhavaiya:

 #123,  2
 है

 Wil]  the  Minister  of  Industry  be
 rleased  to  state:

 (a)  whether  a  Con.  mittee  has  been
 appointed  to  review  the  systems  of
 controls  applicable  to  the  establish-
 ment  of  new  Industries;  and
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 (b)  if  so,  the  terms  of  reference  of
 this  Committee  and  the  progress  made
 by  it  so  far?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House,

 Statement
 The  terms  of  reference  of  the  Com-

 mittee  are  to  examine  the  operation  of
 the  controls  applicable  to  the  estab-
 lishment  of  additional  industrial  capa-
 ‘tly  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  the  import
 of  capital  goods,  the  issue  of  capital,
 foreign  investment  and  collaboration
 and  the  licensing  of  raw  materials  and
 to  suggest  such  modifications  as  would
 reduce  delays  in  decisions.

 The  Committee  has  so
 meetings,

 far  held  2

 Shri  Vishram  Prasad:  According  to
 the  statement,  the  Committee  has  30
 far  held  two  meetings.  How  long  will
 it  take  to  submit  its  fina]  report?

 Shri  Kanungo:  I  cannot  say.  But
 we  expect  the  report  to  be  available
 in  three  months’  time  from  Septem-
 ber.

 Shrj  Vishram  Prasad:  Will  there
 be  any  difference  in  the  system  of  con-
 tro]  as  applicable  to  new  industries  as
 compared  to  the  old  system?

 Shri  Kanungo:  I  cannot  anticipste
 the  recommendations.

 Shri  A.  P,  Sharma:  What  is  the  cri-
 terion  adopted  for  giving  representa-
 tion  to  the  various  interests  on  this
 Committee?  Has  representation  for
 labour  been  considered?

 Shri  Kanungo:  It  is  a  question  of
 purely  administrative  work,

 Shrimati  Savitri  Nigam:  What  are
 the  terms  of  reference  of  this  Com-
 mittee?  Have  any  representatives  of
 industry  and  the  unions  also  been  put
 on  the  Committee?
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 Shri  Kanungo:  The  terms  of  refe-
 rence  are  mentioned  in  the  statement
 placed  on  the  Tabie.  There  is  no
 necessity  for  any  specific  representa-
 tion.  It  is  a  Committee  appointed  by
 the  Central  Advisory  Council  out  of  its
 members,

 श्री  यशपाल  सिंहः  इस  में  मेम्बर  सेलेक्ट
 करने  के  लिये  क्‍या  क्राइटीरिया  रक्खे  गये  हैं,
 और  कितने  टेक्निकल  और  कितने  नान-
 टेकनिकल  लोग  कराये  हैं  |

 श्री  कानूनगो:  यह  टेक्निकल  सवाल  नहीं
 है,  गट  एडमिनिस्ट्रेटिव  सवाल  है  ।  इस  में
 एडमिनिस्ट्रेटिव  ऑफिसर  और  मेम्बर  कौंसिल
 रक्खे  गये  हैं  ।

 Shri  Indrajit  Gupta:  It  appears
 from  the  statement  that  the  terms  of
 reference  of  this  Committee  oblige  it
 to  suggest  modifications  in  the  opera-
 tion  of  controls.  It  says  ‘modifica-
 tions  as  would  reduce  delays  in  deci-
 sions’.  I  would  like  to  know  whether
 in  the  terms  of  reference,  though  they
 are  not  stated  here,  it  has  been  made
 clear  to  the  Committee  that  relaxation
 of  controls  should  not  go  to  8  stage
 where  it  might  mean  nullification  of
 the  Industria]  Policy  Resolution  itself.

 Shri  Kanungo:  That  is  obvious.

 Shri  Indrajit  Gupta:  Not  at  all.

 Shri  Bhagwat  Jha  Azad:  In  view  of
 the  prevailing  situation  in  the  coun-
 try,  has  Government  set  any  time-
 limit  for  the  Committee  to  make  its
 report  or  is  it  to  go  on  in  a_  happy,
 merry  way?

 Shri  Kanungo:  I  have  said  that  we
 expect  the  report  in  three  months.

 Shri  Sham  Lal  Saraf:  Will  the  pro-
 duction  of  basic  materials  for  industry
 in  the  country  be  within  the  purview
 of  this  Committee?

 Shri  Kanungo:  It  is  not  a  question
 of  production;  it  is  a  question  of  pro-
 cedure.
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 Bokaro  Steel  Plant
 +

 Shri  S.  M,  Banerjee:
 Shri  Surendranath  Dwivedy:

 |  Shri  Indrajit  Gupta:
 |  Shri  Hem  Barua:

 |  Shri  Surendra  Pa]  Singh:
 |  Shrimati  Savitri  Nigam:
 |  Siri  Bhagwat  Jha  Azad:
 |  Shri  D.  N.  Tiwary:
 |  Shri  Shree  Narayan  Das:

 Dr.  L.  M.  Singhvi:
 Shri  Yashpal  Singh:
 Shri  ए,  C.  Borooan:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:
 Shri  Bishwanath  Roy:
 Shri  P.  Venkatasubbaiah:
 Shri  Bibhuti  Mishra:
 Shri  Ram  Ratan  Gupta:
 Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:
 Shri  D.  D.  Puri:
 Shri  J.  B.  S.  Bist:
 Shri  6.  Mohanty:
 Shri  0.  C,  Sharma:
 Shri  Sham  Lal  Saraf:
 Shri  Vishram  Prasad:
 Shri  Prakash  Vir  Shastri:
 Shri  M.  L.  Dwivedi:
 Shri  5.  con  Samanta:
 Shri  Vishwanath  Pandey:
 Shri  Ram  Sewak  Yadav:
 Shri  Kappen:
 Shri  Swell:
 Shri  Heda:
 Shri  8.  हू  Das:
 Shri  Sivamurthi  Swamy:
 Shri  Onkar  La]  Berwa:
 Shri  Gokaran  Prasad:
 Shri  P.  है,  Chakraverti:
 Shri  Kolla  Venkaiah:
 Shri  Basumatari:
 Shri  R.  Barua:

 Shri  Koya:
 Shri  Kashi  Nath  Pandey:
 Shri  .: a  6.  Soy:
 Shri  Morarka:
 Shri  Ravindra  Varma:

 Dr,  Mahadeva  Prasad:
 Shri  Balkrishna  Wasnik:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  any  final  project  plemw
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 has  been  made  for  setting  up  Bokaro
 Steel  Plant;

 (b)  whether  it  is  a  fact  that  Japan
 has  offered  to  muke  financiaj  and  other
 aid  available  for  the  purpose;  and

 (c)  whether  any  collaboration  or
 assistance  from  any  other  country  is
 being  sought?

 The  Deputy  Minister  in  the  Ministry
 of  Steel,  Mines  and  Heavy  Engineer-
 ing  (Shri  P.  C.  ‘Seihi):  (a)  A  firm  of
 Indian  consultants,  Messrs.  Dastur  &
 Co,  has  submitted  a  detailed  project
 report  for  the  setting  up  of  Bokaro
 Stecl  Plant.  The  report  is  at  present
 being  examined  by  a  Technical  Com-
 mittee  set  up  by  the  Hindustan  Steel
 Limited.

 (b)  and  (c).  No  firm  offer  has  been
 received  from  any  foreign  Government
 for  assistance  in  the  setting  up  of  the
 steel  plant.  However  the  possibility  is
 being  explored  of  purchasing  such
 equipment  from  abroad  as  cannot  be
 manufactured  indigenously,  by  such
 additional  credits  as  may  be  forthcoin-
 ing  for  this  purpose.

 Shri  5.  M.  Banerjee:  Is  it  a  fact
 that  this  particular  steel  plant  will  be
 established  in  1967-68?

 The  Minister  of  Stcel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subrama-
 niam):  That  is  the  programme  given
 in  the  detailed  project  report,  that  the
 first  phase  of  the  Bokaro  steel  plant
 should  be  implemented  by  1967-68.

 Shri  S.  M.  Banerjee:  Js  any  help
 forthcoming  from  any  other  country
 except  the  USA  which  has  rejected  it?

 Shri  C.  Subramaniam:  Yes,  general
 interest  hag  been  shown  by  many
 countries.

 Shri  Hem  Barua:  Has  the  attention
 of  Government  been  drawn  to  a  state-
 ment  made  by  Mr.  Chester  Bowles,  the
 American  Ambassador  here  to  the
 effect  that  by  a  reallocation  of  funds
 made  available  by  the  USA  for  other
 Projects,  resources  for  Bokaro  to  the
 tune  of  $200  million  could  be  found?
 T¢  so,  how  far  does  this  statement  cor-
 Tespond  to  facts?
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 Shri  Cc,  Subramaniam:  [I  have  also
 seen  that  statement.  But  I  have  not
 Made  the  calculations  about  it.

 Shri  Hem  Barua:  May  [  submit  this
 is  a  very  relevant  question?  A  state-
 ment  is  made  by  Mr.  Chester  Bowles,
 the  American  Ambassador,  and  for  the
 Minister  to  say

 Mr,  Speaker:  It  was  relevant.  That
 of  Steel,  Mines  and  Heavy  Engineer-
 has  given  such  information  as  he  has.

 Shri  Hem  Barua:  He  says  they  have
 not  calculated  as  yet.

 Mr.  Speaker:  The  difficuity  is  that
 the  hon.  Member  has  got  much  more
 information  than  the  hon,  Minister.

 Shri  Hem  Barua:  He  has  that  in-
 formation  also.

 Shri  Indrajit  Gupta:  ‘rrespective  of
 whatever  assistance  we  May  or  may
 not  receive  from  abroad,  may  I  know
 whether  Government  has  made  any
 assessment  of  the  extent  to  which  we
 will  be  able  to  construct  this  Bokaro
 plant  by  using  our  indigenous  re-
 sources  of  equipment  and  _  technical
 knowledge?

 Shri  6.  Subramaniam:  We  are  cur-
 rently  doing  that  exercise  to  find  out
 to  what  extent  we  will  be  able  to
 fabricate  the  equipment  for  Bokaro.

 श्री  रामसेवक  यादव:  मंत्री  जी  ने  कहा
 कि  कई  मुल्कों  ने  दिलचस्पी  दिखाई  है  ।  मैं
 जानना  चाहता  हूं  कि  वे  कौन  कौन  से  मुल्क  हैं
 झ्र ौर  उन  से  क्या  सहायता  मिलने  की  उम्मीद

 है  जोर  किस  हद्द  तक  t

 श्री  प्र०  पं  सेठी:  जहां  तक  सहायता
 मिलने  का  प्रश्न  है,  जब  टक्कर  बुलाये  जायेंगे
 उस  समय  जहां  से  क्रेडिट  अवेलेबल  होगा,  जसा
 कि  पहले  बतलाया  गया  है,  उसे  देख  लिया
 जायगा  |

 शौ  यहा पाल  स्हिः  क्‍या  मैं  जान  सकता

 हूं  कि  सरकार  ने  यह  जानने  की  कोशिका  क्‍यों
 नहीं  की  कि  यह  प्राइवेट  सेक्टर  में  तैयार  हो
 सकता  है  या  सगी ।  अगर  सरकार  प्राइवेट
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 सेक्टर  को  इजाजत  देती  तो  ब  तक  इस  काम
 की  शुरुआत  भी  हो  जाती  ।

 श्री  प्र०  Wo  सेठी:  प्राइवेट  सेक्टर  में
 स्थापित  होने  का  प्रश्न  नहीं  है  ।  यह  प्रश्न
 पहले  ही  तय  हूं  चुका  है  ।

 थी  गुलदान  :  क्‍या  मैं  जान  सकता  हूं  कि
 बेकारों  को  काम  देने  के  लिये  बाहरी  देशों  से
 जो  सहायता  मिल  रही

 3
 वह  किस  रूप  में

 खर्च  को  जायगी  |  और  वह  कौन  सी  योजना
 हैग +

 Mr.  Speaker:  That  is  a
 Question  altogether.

 different

 ot  ater  लाल  बैरवा  :  मैं  जानना
 चाहूंगा  कि  सरकार  ने  क्‍या  यह  जानने  की
 कोशिश  की  है  कि  अमरीका  ने  सहायता  देने  से
 इन्कार  क्यों  कर  दिया  v

 meat  महोदय  :  इस  बात  में  हम  क्‍यों
 जायें  ?

 श्री  ओंकारलाल  बैरवा  :  पहले  उन्होंने
 सहायता  देने  को  कहा,  उस  के  बाद  इन्कार  कर
 दिया  तो  काई  कारण  तो  होगा  ?

 Shri  Swell:  The  Minister  has  said
 somewhcre  that  Government  will  be
 caliing  for  global  tenders  for  certain
 matcrial  components  of  the  plant  as
 cannot  be  manufactured  at  the  Ranchi
 Heavy  Engineering  Corporation.  May
 we  know  whether  those  tenders  lave
 been  called,  and  the  items  for  which
 the  tenders  have  been  called?

 Shri  0.  Subramaniam:  I  have  al-
 ready  stated  just  now  that  we  are
 trying  to  find  out  what  are  all  the
 equipments  which  can  be  fabricated
 within  India,  We  would  be  cailing  for
 tenders  for  the  rest  of  the  items.

 Shri  Nath  Pai:  Is  the  Minister  in
 a  position  to  confirm  or  deny  reports
 which  appeared  in  a  section  of  the
 press  here  and  abroad  that  the  reason
 for  the  American  withdrawal  of  the
 offer  of  help  was  that  there  was  e
 lobby,  an  Indian  lobby,  sperating  in
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 the  United  States  representing  certain
 vested  private  interests  in  the  cuun-
 try  which  tricd  to  dissuade  the  United
 States?

 Shri  C.  Subramaniam):  I  thought  we
 withdrew  the  offer.  We  had  asked  for
 assistance,  and  we  withdrew  that  re-
 quest.  There  were  sume  reports  that
 certain  private  individuals  were  lob-
 bying  there  that  this  could  be  set  up
 in  the  private  sector,

 Shri  Nath  Pai:  If  it  is  true  that  a
 project  in  the  national  interest  was
 thus  hampered  by  individuals,  what  is
 Government’s  attitude  and  which  were
 the  parties  which  tried  to  hamper  the
 national  interests  like  that?

 I  cannot  allow  the Mr,  Speaker:
 Shri  Sharma, second  question.

 Shri  Nath  Pai:  Very  explosive?
 Shri  A.  P.  Sharma  rose—

 Shri  D.  0.  Sharma:  May  I  know,
 Sir...

 वि
 Shri  A,  P.  Sharma:  You  had  called

 me,  Sir.
 Mr.  Speaker:  There  are  two

 Sharmas.  That  has  created  the  confu-
 sion.  I  had  called  Shri  A,  P,  Sharma.
 I  will  be  more  careful  in  future.

 Shri  Raghunath  Singh:  Senior  or
 junior.

 Mr.  Speaker:  I  have  not  called  the
 professor,  but  the  Shri  Sharma  with
 the  black  jacket,

 Shri  A.  P,  Sharma:  Has  Govern-
 ment  taken  any  decision  to  give  pre-
 ference  to  the  local  people  in  the  mat-
 ter  of  recruitment,  preferably  those
 who  have  been  dislodged  from  their
 lands?

 Shri  C.  Subramaniam:  We  would
 take  that  into  consideration  in  making
 recruitment.

 Shri  D.  C.  Sharma:  I  think  you
 should  call  me  always  0.  C,  Sharma,
 so  that  there  is  no  confusion.  I  want-
 ed  to  know...

 Mr.  Speaker:  Then  let  us  decide
 that  in  future  whenever  I  have  to  calk



 I055  Oral  Answers

 him,  I  will  call  him  D.C,  Sharma.
 When  I  have  to  call  the  other  gentle-
 man,  I  will  call  him  Sharma.

 Shri  D,  C.  Sharma:
 ruling.

 I  accept  your

 May  I  know  what  percentage  of  the
 outlay  on  this  plant  approximately  will
 be  met  out  of  our  indigenous  resources,
 and  what  percentage  we  will  have  to
 get  from  forcign  resources?

 Shri  C.  Subramaniam:  It  is  rather
 difficult  to  make  an  estimate.  Apart
 from  equipment,  other  things  could  be
 done  indigenously.  Roughly  30-35
 per  cent  of  the  equipment  could  be
 fabricated  in  India.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  the  Minister  feels  confi-
 dent  that  after  constructing  the  Bokaro
 steel  plant  with  internal  resources  we
 can  go  ahead  with  other  stee]  mills  it
 the  Fourth  Plan?

 Shri  0.  Subramaniam:  Yes,  _  Sir.
 that  is  our  plan,  to  reach  a  target  of
 38  million  tons  of  ingot  steel  by  the
 end  of  the  Fourth  Plan.

 Shri  P.  6.  Borooah:  May  I  know
 whether  US  collaboration  for  any  spe-
 cific  part  of  the  Bokaro  plant  is  ruled
 out?

 Shri  C.  Subramaniam:  I  do  not  ex-
 pect  it  because  it  has  been  made  clear
 that  aid  wil]  not  be  available  for
 Bokaro  plant.

 st  Fo  wo  सौय  :  चूंकि  हमने  यह
 फैसला  कर  लिया  है  कि  हम  बेकारी  प्लांट
 स्थापित  करेंगे  चाहे  अमरीकी  मदद  मिलें  या
 न  मिले,  तो  मैं  जानना  चाहता  हूं  कि  इसमें  कोई
 निर्माण  काय  भी  हो  रहा,  या  अभी  हम  केवल
 प्लान  ही  बना  रहे हैं?

 श्री  प्र०  Wo  सेठी:  निर्माण  कार्य  का
 जहां  तक  सम्बन्ध  है,  जमीन  एक्वायर  कर
 ली  गयी  है,  प्रोजक्ट  रिपोर्ट  श्मा  गयी  है,  उस
 पर  एक्सपर्ट  कमेटी  विचार  कर  रही  है  ।  उसके
 बाद  टेंडर  निकाले  जायेंगें  और  टेंडर  निकालने
 के  बाद  कंस्ट्रक्शन  का  काम  शुरू  होगा  |
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 Shri  Daji:  In  view  of  the  fact  that
 the  Minister  just  now  accepted  that
 there  were  some  private  interests  who
 worked  against  the  scheme,  I  would
 like  to  know  whether  Government  has
 found  out  who  those  interests  were
 and  how  it  was  possible  for  them  to
 work  in  a  foreign  country  against
 national  interests  and  also  if  any
 action  is  contemplated  against  them?

 Shri  C.  Subramaniam:  The  name  of
 one  particular  individual  has  come  to
 our  notice  but  I  am  trving  to  find  out
 whether  it  was  an  individual  affair  or
 somebody  else  also  was  behind  that.

 Fertilizer  Project  at  Durgapur
 +

 Shri  S.  C.  Samanta:
 f  Shri  Mohammad  Elias:

 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi: e  ae  Shri  B.  K.  Das:

 |  Shri  5.  M.  Banerjee:
 Shri  Morarka:
 Shri  Ravindra  Varma:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  ferti-
 lizer  project  has  been  approved  for
 implementation  at  Durgapur  during
 the  current  Plan  period  by  the  Ferti-
 lizer  Corporation  of  India;  and

 (b)  if  so,  the  main  features  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Steel,  Mines  and  Heavy  Engi-
 necring  (Shri  P.  0.  Sethi):  (a)  and
 (b).  No,  Sir;  the  fact  is  that  a  ferti-
 lizer  project  was  approved  for  imple-
 mentation  at  Durgapur  by  a  private
 company  proposed  to  be  formed  for
 the  purpose,  with  minority  participa-
 tion  by  the  Government  of  West
 Bengal.  The  project  which  was  spon-
 sored  by  the  Government  ०  West
 Bengal,  was  based  on  the  utilisation  of
 surplus  gases  from  the  Durgapore
 Coke  Ovens  as  feedstock  and  envisag-
 ed  the  production  of  400  tons  of  Urea
 per  day.  For  various  reasons  the
 State  Government  were  unable  to
 implement  the  project  and  have  now
 asked  the  Government  of  India  to  get
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 it  implemented  by  the  Fertilizer
 Corporation  of  India  Limited.

 Shri  S.  C.  Samanta:  What  is  the
 final  decision  of  the  Central  Govern-
 ment  in  this  matter?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  No  final  decision  has  yet
 been  taken.

 Shri  S.  C,  Samanta:  Is  it  not  a  fact
 that  most  raw  materials  will  be  avail-
 able  there  and  is  the  Government
 going  to  take  an  early  decision  in  the
 matter?

 Shri  C.  Subramaniam:  Originally
 the  raw  material  was  expected  to  be
 coke-oven  gas  available  there  but  it
 is  found  now  that  gas  will  not  be
 available.  Therefore,  other  raw  mate-
 rials  which  could  be  used  are  coal  or
 naphtha.  We  are  making  an  assess-
 ment  of  their  availability  and  shall
 consider  where  it  can  best  be  located.

 श्री  म०  ला०  त्रिवेदी  :  मैं  यह  जानना

 चाहता  हूं  कि  किताब  समय  तक  अन्तिम  निर्णय
 की  सम्भावना  है  ?

 श्री  प्र०  Wo  सेठी  :  बहुत  शीघ्र।

 श्री  Ao  ला०  त्रिवेदी  :  बहुत  शीघ्र  से
 कोई  मतलब  नहीं  निकला  |

 Shri  0.  Subramaniam:  My  colleague
 Shri  Hamayun  Kabir  will  soon  take  a
 decision,  I  hope.

 Shri  Subodh  Hansda:  If  the  private
 partly  has  failed  to  implement  this
 project,  may  I  know’  whether  the
 licence  will  be  cancelled?

 Shri  C.  Subramaniam:  They  have
 now  given  up  the  licence  and  have
 asked  the  Government  to  take  it  up.

 Shri  S.  M.  Banerjee:  I  would  like  to
 know  whether  the  West  Bengal  Gov-
 ernment  has  failed  to  take  a  decision
 on  this  fertiliser  plant  or  they  expres-
 sed  certain  inabilities  or  whether  they
 desired  that  the  Centre  should  come
 to  their  rescue  in  some  matter.  What
 is  the  correct  position?

 Shri  cC.  Subramaniam:  It  was
 expected  that  West  Bengal  Govera-
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 ment  will  be  a  minority  participant
 in  this  project.  Therefore  they  have
 now  written  to  us  that  it  should  be
 taken  up  in  the  public  sector  by  the
 Central  Government  und  that  is  under
 consideration.

 Shrimati  Renu  Chakravartty:  Now
 that  there  has  been  a  failure  on  the
 part  of  the  private  sector,  may  I  know
 whether  there  is  collaboration  in  the
 equity  participation  between  the  West
 Bengal  Government  and  the  Central
 Government?

 Shri  C.  Subramaniam:  No;  they
 want  this  to  be  taken  up  as  a  project
 of  the  Fertilizer  Corporation.

 Shri  K.  C.  Pant:  May  I  know  why the  coke  oven  gas  which  was  expected to  be  surplus  is  not  available?  Was
 it  anerror  in  calculation  or  has  any of  it  been  utilised  elsewhere?

 Shri  C.  Subramaniam:  It  looks  like
 it:  it  is  an  error  in  calculation.

 Shrimati  Savitri  Nigam:  What  action
 is  taken  against  those  companies  which
 take  the  licence  and  delay  the  pro- duction  and  cause  a  lot  of  difficulties
 to  the  Government?  What  particular
 action  is  being  taken?

 Shri  rom  Subramaniam:  We  cancel
 the  licence  and  perhaps  when  they
 apply  for  further  licences  we  may take  this  into  consideration.

 Shri  Venkatasubbaiah:  Is  it  a  fact
 that  coke  oven  gas  is  being  utilised
 for  manufacturing  naphtha,  and  it  is
 not  being  utilised  at  present  because
 the  demand  for  naphtha  is  not  there
 and  it  is  actually  not  working?

 Shri  C.  Subramaniam:  Coke  oven
 gas  is  different  from  naphtha.  Coke
 oven  gas  is  not  available,  and  there-
 fore  we  are  considering  whether  it
 should  be  coal-based  or  naphtha-based.

 Jute  Purchasing  Centres

 +
 ह  Shrimati  Renu  Chakravartty:
 |  Shri  Bhagwat  Jha  Azad:

 |  Shri  Dhaon:
 *127,  {  Shri  Bishanchander  Seth:
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 |  Shri  B.  P.  Yadava:
 |  Shri  Bibhuti  Mishra:
 |  Shri  Heda:
 |  Shri  B.  K.  Das:

 |  Shri  S.  C,  Samanta:
 i  Shri  Indrajit  Gupta:

 Wili  the  Minister  of  International
 Trade  be  pieased  to  state:

 (a)  the  number  of  jute  purchasing
 centres  opened  by  the  State  Trading
 Corporation  in  the  interior  primary
 producing  markets;

 (b)  the  quantity  of  jute  procured;
 and

 (c)  whether  there  was  any  appre-
 ciable  improvement  in  the  primary
 producer’s  ability  to  gain  a  better
 price?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  The  State
 Trading  Corporation  purchases
 through  the  National  Agricultural
 Co-operative  Marketing  Federation
 Ltd.  and  its  constituent  State  Apex
 Co-operative  Societies  working  in  89
 centres  in  the  principal  secondary
 markets  and  300  primary  centres  for
 the  purchase  of  jute,

 (b)  ‘18,277,  quintals  so  far.

 (c)  The  price  support  measures
 adopted  by  Government  are  designed
 to  assure  a  fair  economic  price  to  the
 primary  poducer.  Judging  from  the
 trend  of  prices  in  the  Calcutta  as  well
 as  ii.  ine  mofussil  markets,  this  objec-
 tive  has  been  achieved  and  the  offer-
 ings  to  the  National  Agricultural  Co-
 operative  Marketing  Federation  and
 other  purchase  agencies  of  the  State
 Trading  Corporation  have  therefore
 been  small  both  in  the  mofussil  centres
 and  at  Calcutta.

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  there  has  been  any
 review  undertaken  as  to  the  price
 which  is  now  being  availed  of  by  the
 State  Trading  Corporation  in  the
 secondary  markets,  that  is,  right  down
 at  the  village  level?  What  is  the
 price?
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 Shri  Manubhai  Shah:  The  prices
 have  been  fixed  in  conformity  with
 the  main  price  support  measures.  The
 price  is  Rs.  30  for  Assam  bottoms  at
 Calcutta.  The  derived  prices  are  ail
 being  maintained  in  the  primary
 markets.

 Shrimati  Renu  Chakravarity:  My
 question  has  not  been  answered.  My
 qucstion  is,  in  the  secondary  market,
 the  village  market,  what  is  the  average
 price  which  the  peasant  is  getting.

 Shri  Manubhai  Shah:  It  is  Rs.  22,
 Rs.  23  or  Rs.  25,  according  to  the
 derived  price  based  on  the  price  of
 Rs.  30.  All  these  centres  are  given

 a  schedule  of  prices  below  which  prices
 should  not  be  allowed  to  sug  unu  tne
 offerings  are  all  at  the  higher  prices,

 Shri  Ranga:  May  I  know  whether
 these  locai  purchasing  centres  are
 opened  in  Orissa  as  well  as  in  Andhra
 and  whether  the  price  support  policy
 extends  to  them  also?

 Shri  Manubhai  Shah:  In  Orissa  it
 hus  been  done.  From  Andhra  no  com-
 pluint  has  come.  As  a  matter  of  fact,
 the  report  from  Andhra  is  very  good,
 and  therefore,  no  purchase  centres
 have  been  Opened  there.  But,  if  the
 hon  Member  finds  that  there  are  any
 pockets,  we  shall  certainly  open.

 Shri  Ranga:  What  about  the  price
 support  policy?

 Shri  Manubhai  Shah:  Yes  it  is  price
 support  for  the  whole  country.

 Shri  Indrajit  Gupta:  Is  the  Minister
 aware  that  this  derived  price  for  the
 purchasing  centres  which  was  an-
 nounced  has_  subsequently  become
 unreal  due  to  the  exorbitant  rise  in
 the  price  of  paddy  in  West  Bengal
 which  had  prevented  the  jute  cultiva-
 tor  from  hold'ng  on  to  his  jute  stock
 and  therefore  this  price  needs  a  further
 upward  revision?  Otherwise,  he  does
 not  get  them.

 Shri  Manubhai  Shah:  This  price
 support  policy  has  the  full  support  of
 this  hon.  House  and  the  price  is  much
 higher  than  that  of  our  competitor,
 Pakistan,  by  almost  00  per  cent,  but
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 we  cannot  have  a  price  unrelated  to
 the  international  price  of  jute  goods.
 Therefore  there  is  no  possibility  of  any
 revision  in  the  price  support  scheme.

 Shri  Indrajit  Gupta:
 was  this.  What  I  said  was  the  derived
 prices  which  were  announced  and
 fixed  actually  became  unreal.  The
 peasant  does  not  get  them  because  of
 the  rise  in  the  price  of  paddy.

 Shri  Manubhai  Shah:  The  two  ques-
 tions  are  simple.  The  price  support  is
 for  jute.  That  was  fixed;  derived
 price  means  no  reductions  or  no  com-
 missions.  The  actual  railway  freight
 plus  godown  charges  etc.  are  the  only
 charges  deducted  and  given  to  the
 peusant  in  that  form.  What  has  the
 paddy  price  to  do  with  the  derived
 price  of  jute?  It  has  no  commission
 or  profit.  If  the  hon.  Member’s  view
 is  that  compared  to  the  paddy  price
 the  present  jute  prices  fixed  are  low,
 to  that  I  have  already  given  the
 answer.  I  think  the  peasant  is  getting
 more  than  the  certified  derived  price
 according  to  the  actual  expenses  to  be
 deducted  out  of  the  price  support.

 श्री  भागवत  झा  श्ाज़्ाद :.  क्या  सरकार
 को  यह  मालूम  है  कि  जिस  फेडरेशन  से  सरकार
 प्रभो  अधिकांश  जूट  खरीद  रही  हे,  उसकी
 शाखाएं  अभी  प्राइमरी  मार्केट्स  में  न  होने  के
 कारण  किसानों  को  जो  राहत  पहुंचाने  की
 व्यवस्था  सरकार  ने  की  है  वह  नहीं  मिल  रही
 है  और  अगर  यह  बात  हो  तो  फिर  सरकार  इस
 के  लिए  क्‍या  उपाय  कर  रही  है?

 श्री  मनु भाई  शाह  यह  ठीक  है  ।  मैं  कोई
 ५०,०००  मार्केट्स  को  कवर  नहीं  कर  सकता  ।
 भाल रैडी  ४००  मार्केट्स  को  कवर  किया  ?
 3  प्राइस  सपोर्ट  का  सामान्य  फारमूला  होता  है
 उससे  सारे  एरिया  के  अंदर  के  प्राइस  गुड्स
 भा  जाते  हैं  सुकून  कोई  भी  एसा  सेंटर  हो  जो
 कि  माननीय  सदस्य  के  खयाल  में  हो  कि  जहां
 डिराइव्ड  प्राइस  से  कम  मिलता  हो  तो  मैं
 उसे  ज़रूर  देखूंगा  ।

 Shri  5.  C.  Samanta:  May  I  know
 whether  information  has  been  receiv-
 ed  by  the  Minister  to  the  effect  that
 in  some  of  the  purchasing  centres
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 fixed  by  the  Government,  there  is  no
 agency  of  the  State  Trading  Corpora-
 tion  and  cultivators  are  receiving
 Rs,  20  per  maund?

 Shri  Manubhai  Shh:  As  far  as  our
 information  goes,—we  get  telegraphic
 information  periodically  from  all  the
 centres—so  far  there  was  only  one
 centre,  Murliganj,  from  which  there
 were  complaints.  Immediately  we  set
 up  the  organisation  there.  I  would
 very  much  invite  the  cooperation  of
 hon.  Members  in  this  matter  to  let  us
 know  which  particular  area  is  depres-
 sed.  Otherwise,  the  general  informa-
 tion  is  that  the  prices  are  more  than
 well-supported.

 शी  कण  ना०  तिवारी :  रखी  प्रैस  रिपोर्ट
 है  कि  जूट  का  एक्सपोर्ट  बढ़ा  हुआ  है  कौर  ७२
 करोड़  से  बढ़  कर  ८२  करोड़  हो  गया  है,  ऐसी
 हालत  में  क्‍या  गवर्नमेंट  यह  विचार  कर  रही  है
 कि  जूट  गोम्स  को  अभी  जो  प्राइस  दी  जाती
 है  उससे  बैटर  प्राइस  उनको  दी  जाय  ?

 शी  मनुभाई  शाह:  यह  दोनों  बातें  रिलेटेड
 इसलिए  नहीं  हैं  कि  हमने  जो  एफर्ट  की  ऐक्पपोर्ट
 के  ग्रेटर  वह  महत्वपूर्ण  है  श्र  इंटरनेशनल
 प्राइस  के  गिरत  हुए  ३३  परसेंट  एक्सपोर्ट
 हमारा  बढ़ा  ?  ।  यह  इस  वजह  से  नहीं  है  कि

 जूट  की  प्राइस  कम  है  कौर  जूट  गुड्स  की  प्राइस
 ज्यदा  है।  जूट  गुड्स  क।  इंटरनेशनल
 प्राइस  में  २०  परसेंट  का  कटौती  हुई  है
 क्योंकि  पाकिस्तान  के  कम्पटीशन  में  राज
 की  प्राइस  को  स्टेन  करना  मुशिकल  हो
 गया  3  ।
 Shri  K.  0.  Sharma:  May  I  know

 whether  it  is  marginal  cost  price  and
 economic  profit  or  whether  it  is  merely
 a  subsistence  price?

 Shri  Manubhai  Shah:  The  price
 was  fixed  by  judging  the  international
 price  of  the  jute  goods,  so  that  the
 commodity  can  bear  it  and  we  have
 tried  to  give  the  maximum  benefit  to
 the  grower  in  the  price  concession.

 Shri  मर,  P.  Chatterjee:  Is  the  hon
 Minister  aware  that  the  Indian  Cen-
 tral  Jute  Committee  has  fixed  a  price
 for  jute  which,  when  compared  to  the
 price  of  paddy,  is  three  times  the
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 price  of  paddy  and  that  is  not  observ-
 ed  anywhere  in  West  Bengal?

 Shri  Manubhai  Shah:  I  have  already
 said  that  the  jute  price  has  been  fixed
 on  its  own  merits.  If  there  is  any
 question  of  comparison  with  paddy
 price,  a  separate  question  may  be
 tabled  and  that  will  be  looked  into.

 Attorney-General
 7128,  Shri  5.  M.  Banerjee:  Will  the

 Minister  of  Law  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  permit  the  Attorney-General  to
 take  up  private  cases;

 (b)  if  so,  whether  the  proposal  has
 been  objected  to  by  Bar  Associations;
 and

 (c)  the
 thereto?

 reaction  of  Government

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  and  (c).  A  proposal  to  per-
 mit  the  Attorney-General  to  take  up
 private  cases  has  been  considered  and
 it  is  decided  that  he  may  be  permit-
 ted  to  advise  and  hold  briefs  for
 bodies  and  institutions  like  Universi-
 ties,  Municipalities,  Government  Com-
 panies,  Port  Trusts,  Government  aided
 or  managed  hospitals.

 (b)  No  objection  to  the  proposal
 has  been  received  from  any  Bar
 Association.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  a  similar  restriction  will  be
 placed  in  the  case  of  the  Solicitor
 General  and  Additional  Solicitor
 General  also?

 Shri  A.  K.  Sen:  These  restrictions
 do  not  apply  to  the  Solicitor  General
 or  Additional  Solicitor  General.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  restrictions  will  be
 impOsed  on  them  also?

 Shri  A.  K.  Sen:  There  is  no  such
 contemplation.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  retainer
 eof  the  Attorney  General,  Solicitor
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 General  and  _  Additional  Solicitor
 General  is  being  increased  by  Rs.  500
 or  so  and  if  so,  whether  Government
 would  place  a  restriction  on  their
 taking  private  cases  of  the  kind  which
 the  hon.  Minister  explained,  so  that
 they  may  take  the  Government  cases
 more  seriously?

 Shri  A.  K.  Sen:  The  restrictions
 with  regard  to  the  other  two  are  that
 they  are  not  to  deal  with  any  case
 which  directly  or  indirectly  concerns
 the  Government  or  Government
 undertakings.

 Shri  Nath  Pai:  May  I  know  whether
 the  Government  have  abandoned  the
 idea  with  which  they  were  toying  for
 sometime.  that  is  amalgamating  the
 office  of  the  Aitorney  General  with
 the  office  of  the  Law  Minister  and,  #
 so,  the  reasons  for  that?

 Mr.  Speaker:  Order,  order.  The
 question  is  about  private  practice.

 Shri  Nath  Pai:  The  question  is  about
 the  office  of  Attorney  General.

 Mr.  Speaker:  He  is  taking  up  old
 things.

 Shri  Nath  Pai:
 things.  This  is
 question.

 No,  Sir;  not  old
 a  very  legitimate

 Shri  A.  K.  Sen:  So  long  as  I  hold
 the  office  of  Law  Minister,  the  idea
 will  not  be  mooted.

 Shri  Daji:  The  hon.  Minister  said
 that  they  are  restricted  from  taking
 up  cases  against  Government.  Does
 Government  also  include  State  Gov-
 ernments  or  it  means  only  Central
 Government?

 Shri  A.  K.  Sen:  I  think  it  is  the
 Central  Government.  Generally  the
 State  Governments  brief  either  one  of
 these  three  law  officers.  But  in  many
 cases  what  some  of  the  State  Govern-
 ments  have  done  is  that  they  have

 “arranged  for  their  own  local  represen-
 tation  here  like  what  the  Madras
 Government  has  done.  There  are  one
 or  two  other  States  also  who  have
 done  that,  which  we  have  not  appre-
 ciated  very  much  ourselves  because
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 the  central  agency  has  been  looking
 after  the  work  of  all  the  governments.
 But  so  far  as  these  other  governments
 are  concerned,  if  they  deal  with  their
 own  cases  there  will  be  no  restriction
 with  regard  to  that.

 Shri  Daji:  That  was  not  my  ques-
 tion.  I  want  to  know  whether  in  such
 cases  these  officers  can  appear  against
 the  State  Governments?

 Shri  A.  K.  Sen:  As  I  said,  with
 regard  to  those  cases  of  those  State
 Governments  which  come  within  the
 central  agency  arrangement  and
 which  are  handled  hy  the  central
 agency,  there  is  no  question  of  these
 three  officers  of  the  law  appearing
 against  the  State  Government.  But
 in  respect  of  those  who  do  not  come
 within  it,  certainly  they  will  be  free
 to  take  up  those  cases  because  the
 State  Governments  do  not  want  their
 services.

 Shri  Shivaji  Rao  S.  Deshmykh:  Now
 that  Government  have  permitted  pri-
 vate  practice  to  be  taken  up  by  the
 Attorney-General,  may  I  know  whe-
 ther  Government  contemplates,  by
 way  of  a  follow-up  action,  to  permit
 even  the  Law  Minister  to  take  up
 private  practice?

 Mr.  Speaker:  Order,  order.

 Shri  Joachim  Alva:  Has  not  the
 work  of  the  Attorney-General  increas-
 ed  ten-fold  since  we  attained  indepen-
 dence  and  are  there  not  enough  cases
 of  conflict  to  be  referred  to  him  by
 Parliament;  if  so,  may  I  know  why
 these  small  loaves  of  briefs  are  being
 handed  over  to  him  instead  of  being
 distributed  to  others?

 Shri  A.  K.  Sen:  We  have  a  large
 panel  of  Governments  counsels.  It  is
 true  that  Government  work  has
 increased  tremendously.  We  _  have,
 besides  these  three  law  officers,  also
 a  large  number  of  counsels  on  the
 panel  who  handle  government  cases.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  Government  would  be
 imposing  an  additional  restriction  on
 the  private  practice  by  the  Attorney
 General  to  the  effect  that  he  would  be
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 required  to  take  prior  approval!  of  the
 Government  before  he  takes  up  any
 case  of  a  university  or  other  body?

 Shri  A.  K.  Sen:  He  cannot  take
 up....

 Mr.  Speaker:  Shri  D.  C.  Sharma.
 Shri  D.  C.  Sharma:  May  I  know

 whether  the  reasons  for  giving  the
 Attorney  General  this  kind  of  extra
 practice  are  fiduciary,  that  the  re-
 muneration  being  given  is  not  very
 adequate,  or  for  the  utilisation  of
 leisure  which  he  has  in  great  measure?

 Shri  A.  K.  Sen:  It  is  not  a  question
 of  increasing  his  remuneration.  It  is
 beneficial  for  the  Government  to  have
 the  services  of  the  Attcrney  General
 for  these  public  bodies  like  the  uni-
 versities,  local  authorities,  govern-
 ment  companies  and  so  on.  It  is,
 therefore,  necessary  from  our  point  of
 view.

 हिन्दू  घमेस्व  भ्रायोग

 +

 [
 श्री  प्रकाश बीर  शास्त्री  :
 श्री  रामचन्द्र  इलाका  :

 हि  4
 श्री  नि०  ०  भास्कर  :

 ख़ैर.  मे  धुलेशवर  मोना  :
 श्रीमती  सावित्री  निगम  :

 [  भी  हेमराज  :

 क्या  विधि  मंत्रों  २३  अ्रगस्त,  १६६३  के
 तारांकित  प्रश्न  संख्या  २६५  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  किः

 (क)  हिन्दू  धर्म स्व  आयोग  के  प्रतिवेदन
 पर  किन  किन  राज्य  सरकारों  की  समितियां
 प्राप्त  हो  चुकी  हैं  ;

 (ख)  क्या  राज्य  सरकारों  ने  कुछ  और
 भी  सुझाव  दिए  हैं;  और

 (ग)  यदि  हां,  तो  वे  किस  प्रकार  के  हैं?

 विधि  मंत्री  (श्री  Wo  कु०  सेन):
 (क)  आन्ध्र  प्रदेश,  बिहार,  गुजरात,  मद्रास,

 महाराष्ट्र,  मंसूर,  उड़ीसा,  पंजाब,  राजस्थान
 कौर  उत्तर  प्रदेश  राज्य  सरकारों  की  सम्मतियां
 प्राप्त  हो  चुकी  हैं  ।
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 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 [(a)  The  opinions  of  the  State  Gov-
 ernments  of  Andhra  Pradesh,  Bihar,
 Gujarat,  Madras,  Maharashtra,  Mysore,
 Orissa,  Punjab,  Rajasthan  and  Uttar
 Pradesh,  have  been  received.

 (b)  No,  Sir.

 (c)  Does  not  arise.]
 Shri  N.  R.  Laskar:  May  I  know  the

 reaction  of  the  Union  Government  to
 the  opinions  received  from  the  State
 Governments  so  far?

 Shri  3.  K.  Sen:  We  have  received
 the  opinions  from  some  of  the  State
 Governments.  Some  of  them  have
 expressed  opinions  «against  enacting  a
 uniform  legislation  for  the  whole
 country.  For  instance,  there  is  the
 Madras  Government.  We  are  await-
 ing  the  views  of  the  other  States.
 There  is  no  question  of  any  reaction.
 The  State  Governments  have  expres-
 sed  their  views.  We  shall  take  them
 into  account  when  we  decide  to  intro-
 duce  a  uniform  legislation  for  the
 whole  country,  which  we  have  not
 decided  yet.

 Shri  N.  R.  Laskar:  Why  is  it  that
 the  Central  Government  is  depending
 so  much  on  the  views  of  the  State
 Governments  when  they  are  going  to
 have  a  central  legislation?

 Shri  A.  K.  Sen:  On  a  matter  like
 religious  endowments  the  hon.  Mem-
 ber  will  certainly  not  expect  the  Gov-
 ernment  to  initiate  a  legislation  with-
 out  getting  the  opinions  of  all  interest-
 ed  parties,  not  only  the  State  Govern-
 ments  but  also  other  interested  bodies.

 Shri  Kapur  Singh:  In  the  context
 of  the  answer  which  the  hon.  Minister
 has  given  to  this  House,  I  want  to
 know  the  steps  Government  propose
 to  take  to  safeguard  the  Sikh  religious
 endowments’  and  places  of  worship
 from  the  encroachment  of  statutory
 control  of  non-Sikhs  as  now  being
 attempted  in  the  State  of  Bihar  in  res-
 pect  of  the  Holy  Throne  at  Petna?
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 Shri  A.  K.  Sen:  If  it  is  within  the
 competence  of  the  Bihar  Legislature
 to  enact  or  introduce  any  legislation
 concerning  Sikh  Gurudwaras  because
 it  is  in  the  Concurrent  List,  I  suppose
 it  wi!l  be  for  hon.  Members  of  the
 Bihar  Legislature  to  deal  with  the
 matter;  not  for  us  in  Parliament  here.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  it  is  a  fact  that  most
 of  the  States  have  very  strongly
 recommended  that  such  a  legislation
 should  be  enacted  very  soon  to  safe-
 guard  the  properties  invested  in  these
 endowments?

 Shri  A.  K.  Sen:  Of  the  State  Gov-
 ernments  which  have  sent  in  their
 views,  excepting  two,  the  others  are
 not  opposed  to  uniform  legislation  for
 the  whole  country.  Well,  Madras  has
 special  reason  to  oppose  Central  legis-
 lation  because  its  religious  endow-
 ments  are  managed  extremely  well
 under  local  laws  by  the  local  adminis-
 tration.

 Shri  Hem  Raj:  Even  though  some
 of  the  Governments  may  be  opposing
 certain  portions  of  the  legislation,  will
 it  not  be  better  for  the  Centre  to  have
 legislation  for  the  whole  of  the
 country?

 Shri  A.  K.  Sen:  As  I  said,  two  of
 the  Governments  have  not  favoured
 the  idea  of  uniform  legislation  for  the
 whole  country.

 Mr.  Speaker:  Well,  the  question  was,
 even  though  a  hypothetical  one,  even
 if  some  of  the  States  oppose  it,  would
 not  the  Central  Government  take  up
 legislation  for  the  whole  country.

 Shri  A.  K.  Sen:  It  is  too  premature;
 that  is  what  I  said.

 Dr.  P.  S.  Deshmukh:  Is  it  not  a  fact
 that  there  is  a  lot  of  mismanagement
 of  funds  in  the  hands  of  these  reli-
 gious  trusts  and  endowments?  In  view
 of  the  fact  that  there  are  at  least  half
 a  dozen  Governments  which  do  not
 object  to  Central  legislation,  why
 shouid  the  Central  Government  be  so
 lukewarm  in  tackling  this  problem
 which  is  a  serious  one?
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 Shri  A.  K.  Sen:  I  do  not  think  we
 have  ever  adopted  any  lukewarm
 attitude  in  this  matter.  We  only  say
 that  some  of  the  States  have  opposed
 Central  legislation.

 Shri  Ranga:  Apart  from  Madras
 and  Andhra,  may  I  know  whether  any
 other  State  Governments  have  intro-
 duced  any  Bills  in  their  legislature
 on  this  subject?  Has  the  Government
 of  India  suggested  to  the  State  Gov-
 ernments  the  advisability  of  taking  up
 legislation  to  protect  religious  endow-
 ments?

 Shri  A.  K.  Sen:  If  and  when  the
 views  of  the  State  Governments  are
 received  we  shall  decide  upon  the
 course  of  action  which  the  Govern-
 ment  of  India  should  take.  If  we
 decide  upon  uniform  legislation,  it  is
 the  end  of  the  matter.  If  we  do  not,

 “it  will  still  be  a  question  for  considera-
 tion  whether  we  should  request  other
 State  Governments  to  undertake  legis-
 lation  similar  to  those  now  prevaiiing
 in  Madras  and  other  States.

 Incentives  for  Tea  Planters
 +

 (  Shrj  Hem  Barua:
 "130,  4  Shri  P.  0,  Borooah:

 (Shri  P.  R,  Chakraverti:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  proposed  to  give  addi-
 tional  incentives  and  excise  conces-
 sion  to  tea  planters  for  extending  areas
 under  tea  as  well  ag  for  increasing
 production  in  the  existing  gardens;
 and

 (b)  if  so,  broad  outlines  of  the  plan?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  and  (b).
 Already  several  steps  like  hire-pur-
 chase  scheme,  rebate  scheme,  artifi-
 cial  irrigation  scheme  ete.  have  been
 implemented  by  Tea  Board.  Various
 measures  to  encourage  production  of
 tea  and  to  extend  the  area  under  tea
 are  under  active  consideration  of
 Government,

 Shri  Hem  Barua:  Speaking  at  the
 Tea  Planters’  Conference  of  South
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 India,  the  hon.  Minister  helq  out  a
 promise  of  excise  concessions  ang  also
 referred  optimistically  to  the  prospects
 of  newer  markets  like  the  Soviet
 Union,  May  I  know  the  progress
 so  far  made  on  both  these  accounts?

 Shri  Manubhaj  Shah:  As  far  as
 incentives  are  concerned,  the  matter
 is  under  active  consideration  and  I  do
 hope  that  as  we  want  to  increase  tea
 production  very  considerably,  some
 measures  will  be  coming  out  88  early
 985  possible.  Regarding  sale  of  tea  to
 the  Soviet  Union,  it  has  considerably
 expanded  ag  a  result  of  the  new  five
 year  pact,  which  I  have  already
 placed  before  the  House,  As  a  result
 of  that  pact,  our  exports  to  the  Soviet
 Union  will  practically  be  doubled.

 Shri  Hem  Barua:  Nil  tariff  by  the
 ECM  countries  jis  an  encouraing  piece
 of  news  for  the  industry  but  may  I
 know  whether  Government  have
 taken  into  account  the  other  obstacles
 in  the  way  of  tea  penetrating  into  the
 ECM  countries  like  quota  restrictions,
 internal  taxation  etc;  ig  so,  have  Gov-
 ernment  contemplateq  any  measures
 to  improve  the  situation  on  this
 account  also?

 Shri  Manubhai  Shah:  For  the  ECM
 and  the  EFTA  region  which  we  consi-
 der  to  be  one  of  the  most  sophisticated
 regions  of  the  world  we  have  now  a
 crash  programme  for  tea  propaganda.
 A  Special  Tea  Adviser  has  already
 been  appointed  two  months  ago.  There
 has  been  a  special  committee  and  a
 large  amount  of  expenditure  has  been
 sanctioned  by  the  Government  of
 India  for  intensive  propaganda,  We
 are  also  in  touch  with  our  neighbour-
 ing  country  as  to  whether  they  would
 join  us.  But  whether  they  join  us  or
 not,  our  programme  of  tea  promotion
 will  continue.  About  the  quota  restric-
 tion,  the  Kennedy  round  of  talks  are
 to  begin  next  year:  but  there  are  also
 other  things,  like  internal  duty,  and
 these  also  we  are  tackling.

 Shri  P.  C.  Borooah:  Since  the  re-
 placement  of  the  age-old  tea  arrears
 and  putting  up  new  extensions  are



 (०)  १५  Oral  Answers

 badly  and  urgently  needed  for  keep-
 mg  up  production,  will  the  Govern-
 ment  be  pleased  to  relax  the  terms  of
 long-term  loan,  that  is,  granting  the
 loans  on  second  charge  allowing  the
 first  charge  to  be  with  the  financing
 banks  against  the  advances  on  work-
 Ing  capital’?

 Shri  Manubhai  Shah:  As  the  hon.
 Member  knows,  I  have  already  told
 everybody  interested  that  as  long  as
 Governrient  money  is  not  unsafe,  I
 am  prepared  to  relax  all  conditions.

 Shrirs‘i  Renu  Chakravartty:  Be-
 sides  Increasing  production  and
 acreage,  what  steps  have  been  taken
 also  to  improve  the  quality  of  tea
 because  in  the  internal  market  though
 the  price  has  shot  up  the  quality  js
 80  bad  that  it  is  almost  unbearable?

 Shri  Manubhai  Shah:  I  am  not  pre-
 pared  to  accept  that  the  quality  of
 tea  is  bad,  that  is,  Darjeeling,  Orange
 Pekoe,  Lopchu  and  various  other  teas
 as  are  consumed  here.  As  a  matter
 of  fact,  our  exports  mainly  consist  of
 common  tea  and  not  of  quality  tea.
 Most  of  the  quality  tea  is  consumed
 in  the  country  and  I  am  not  prepared
 to  accept  that,  in  an  humble  way.

 Mr,  Speaker:  That  might  be  the
 reasOn  why  she  is  left  with  bad  tea,
 because  al]  quality  tea  goes  out.

 Shri  Manubhai  Shah:  No,  Sir;  it
 is  the  other  way  about.  It  is  the
 common  tea  and  not  the  quality  tea
 which  is  being  "व  out,

 Shrj  Tyagi:  No,  Sir;  tea
 losing  its  flavour.

 Shri  Manubhai  Shah:  What  the  hon,
 lady  Member  says,  namely,  that  the
 Indian  tea  which  she  gets  is  not  of  a
 high  quality,  is  not  borne  out  by
 facts.  Even  then,  we  are  appointing
 a  tea  research  association  which  will
 be  a  central  organisation  for  improv-
 ing  productivity  jand  the  quality  of
 tea,

 is  fast

 Mr,  Speaker:  Why  should  he  not
 seng  a  quality  tea  sample  to  the  hon.
 Member?
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 Shri  Manubhai  Shah:
 pared  to  do  that,

 I  am  pre-

 Shri  Hem  Raj:  May  I  know  whe-
 ther  the  Punjab  has  approached  the
 Central  Government  for  making  some
 modifications  in  some  of  the  schemes
 which  the  Tea  Board  has  made  for
 the  purpose  of  improvement  in  the
 tea  gardeng  in  the  Kangra  District?

 Shri  Manubhai  Shah:  The  hon.
 Member  has  secureg  only  a  few  days
 back  a  reduction  in  the  excise  duty
 on  tea  produced  in  his  part  of  the
 ‘country  and  I  am  glad  about  that,  I
 do  not  think  any  further  type  of  con-
 cessions  are  forthcoming  very  jsoon.
 But  if  there  is  any  simplification  re-
 quired  by  the  co-operative  gardeners
 and  small  holders  in  the  Punjab,  we
 are  certainly  prepared  to  give  them
 very  liberally.

 Shrimati  Jyotsna  Chanda:  Which
 are  those  States  which  have  imple-
 mented  the  proposal  of  extending  tea
 areas;  and,  also,  are  they  considering
 putting  restrictions  on  tea  areas  con-
 verting  into  rice-growing  urcas  as
 also  to  supari  plantations?

 Shri  Manubhai  Shah:  As  far  as
 extending  tea  garden  areas  jis  con-
 cerned,  all  restrictions.  have  been  re-
 moved,  There  are  so.  many  people
 who  have  taken  extra  land  that  it
 will  be  difficult  to  give  the  whoie
 enumeration  because  there  are  more
 than  90,000  planters.  But  in  every
 region  small  extensions  are  going  on.

 Shri  P.  R.  Chakraverti:  Is  there  any
 assessment  of  the  prospects  of  increas-
 ed  production  as  a  result  of  this  faci-
 lity  being  made  available  to  these  tea
 planters?

 Shri  Manubhai  Shah:  I  would
 rather  not  hazard  any  forecast  because
 tea  is  an  agricultural  commodity  and
 it  depends  on  more  factors  than  one;
 but  we  will  try  to  implement  as  many
 intensive  schemeg  ag  possible  so  that
 our  tea  production  increases  as  it  has
 shown  some  tendency  over  the  last
 several  years.
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 Export  of  Iron  Ore

 +

 |

 Shri  Onkar  Lal  Berwa:
 Shri  Surendra  Pal  Singh:
 Shri  Chattar  Singh:
 Shrj  Bhagwat  Jha  Azad:
 Shri  0.  N.  Tiwary:
 Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  Mohan  Swarup:
 Shri  Umanath:
 Shri  P,  R,  Chakraverti:
 Shri  Sidheshwar  Prasad:
 Shri  D.  D.  Puri:

 [  Shri  H.  ९,  Soy:

 *3i.

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  a  new  _  proposal  to
 start  certain  projects  to  step  up  the
 export  of  Indian  iron  ore  and  to  cut
 down  its  costs  of  production  has  been
 drawn  up;  and

 (b)  if  so,  the  main  features  of  this
 new  scheme  and  the  Planning  Com-
 mission’s  reaction  to  the  same?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  A  comprehensive  note  on  the
 proposals  approved  by  the  Govern-
 ment  is  placed’  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT—894/63].  The  Planning  Commis-
 sion  have  also  agreed  with  the  pro-
 posals  which  are  of  a  very  substan-
 tial  nature  for  the  export  of  Iron  Ore.

 श्री  औंकार  लाल  बैरवा  :  श्रीमन्,
 सब  से  पहले  मैं  यह  कहना  चाहता  हूं  कि  मेरा
 प्रश्न  हिन्दी  में  हैं,  इस  लिए  हिन्दी  में  मुझे
 जवाब  दिया  जाये  ।

 श्री  मनुभाई  दाह:  (क)  जहां।

 (ख)  एक  पूरा  नोट  सात  की  मेज  पर
 रखा  गया  है  जिस  को  सरकार  ने  पास  कर  दिया

 है  और  जिस  पर  प्लानिंग  कमिशन  की  भी

 मुहर  लगी  हुई  है  ।  इसके  द्वारा  हम  हिन्दुस्तान
 की  आयरन  शोर  के  एक्सपोर्ट  को  बहुत  अधिक

 बढ़ा  रहे  हैं  |
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 at  where  लाल  बैरवा:  मैं  जानना
 चाहता  हूं  कि  अब  तक  निर्यात  कितना
 किया  जा  रहा  है  और  अरब  कितना  बढ़ाने
 की  योजना  है  |

 श्री  मनुभाई  शाह:  कब  तक  कोई  एक
 करोड़  दस  लाख  टन  एक्सपोर्ट  कर  रहे  हैं  t
 अब  उसे  तीन  करोड़  टन  अगले  साल  में  करने
 का  इरादा  है

 श्री  औंकार  लाल  बैरवा  :  जो  उत्पादन
 व्यय  कम  करने  की  बात  आप  सोच  रहें  हैं,
 बह  कितना  कम  किया  जायेगा  ।

 शौ  मनु भाई  शाह:  उत्पादन  कम  करने
 का  सवाल  नहीं  है  ।

 श्री  रचनाकार  लाल  बेरबा  :  मैं  उत्पादन
 व्यय  कम  करने  के  बारे  में  पूछ  रहा  हूं  ।

 श्री  मनु भाई  शाह  :  उत्पादन  का  जो
 खच  है  उसको  घटाने  के  लिये  ३०६  करोड़
 रूपये  का  इनवेस्टमेंट  लगाया  जा  रहा  है  ।
 उस  में  से  ६४  करोड़  फारेन  एक्सचेंज  में
 होगा  fn  इसके  द्वारा  माइनिंग  को  राशन ला इज
 किया  जायेगा,  पोर्ट  फैसिलिटी  को  बढ़ाया
 जायेगा,  रेल  फैसिलिटी  को  बढ़ाया  जायेगा  ।
 इस  तरह  से  हम  समझते  हैं  कि  पन्द्रह  से  बीस
 परसेंट  दाम  घटेंगे  ।

 Shri  Indrajit  Gupta:  I  would  like
 to  know  whether  it  is  proposed  to  ex-
 port  the  whole  of  this  quantity  of  30
 million  tons  through  the  State  Trad-
 ing  Corporation  or  whether  it  is  pro-
 posed  that  some  private  exporters
 should  also  come  in,  and  whether  this
 will  be  a  feasible  proposition  in  view
 of  the  fact  that  other  countries  are
 rapidly  developing  their  own  iron  ore
 mines,

 Shrj  Manubhai  Shah:  The  iron  ore
 trade  ig  nationalised  already,  There
 is  a  new  corporation  called  the  Mine-
 rals  and  Metals  Trading  Corpora-
 tion.  That  alone  will  export  it.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  as  a  result  of  this  pro-
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 posal  our  increased  production  would
 be  sent  to  the  traditional  markets  or
 would  it  be  possible  for  the  Govern-
 ment  to  find  some  new  markets  for
 the  same?

 Shri  Manubhai  Shah:  One  is  our
 Japanese  market  which,  according  to
 our  estimates,  will  take  about  50  per
 cent  of  it.  We  are  also  trying  to  sell
 more  to  the  East  European  coun-
 tries——Czechoslovakia,  Yugoslavia
 and  Poland.  We  are  also  energising
 ourselves  to  sell  it  to  the  European
 Common  Market,  namely,  France,
 Germany,  Italy  and  the  United  King-
 dom,

 Shri  Indrajit  Gupta:  I  asked  whe-
 ther  this  export  target  would  be
 feasible  in  view  of  the  fact  that  many
 of  these  countries  mentioned  by  the
 Minister  are  rapidiy  developing  their
 own  iron  ore  mines.

 Shri  Manubhai  Shah:  If  the  hon.
 Member  goes  through  the  statement
 which  I  have  tried  to  put  in,  the
 world  trade  of  iron  ore  along  with
 the  steel  expansion  is  estimated  to
 rise,  on  a  very  very  moderate  basis,
 to  630  million  tons  from  the  present
 360  million  tons  and  the  world  trade
 of  iron  ore  alone  is  expected  to  rise
 from  00  million  tons  to  300  million
 tons.  In  that  200  million  tons  expan-
 sion,  for  India  to  secure  a  world
 market  for  5  to  20  million  tons  should
 not  be  difficult,

 श्री  qo  To  शर्मा  :  उत्पादन  बढ़ाने
 की  बात  की  जा  रही  है  और  उसकी  योजना

 बनाई  जा  रही  है  ।  माल  एक  जगह  से  दूसरी
 जगह  भेजा  जा  सके,  उसके  लिये  रेलवे  साइ-
 डिग  इत्यादि  की  जो  व्यवस्था  है  क्या  उसकी
 तरफ  भी  आपका  ध्यान  गया  है  मैं  जानना

 चाहता  हूं  कि  उसके  लिये  गवनेमेंट  कक्ष  कर

 रही  है  ताकि  उत्पादन  होने  के  पहले  ही  रेलवे
 साइडिंग  उपलब्ध  हो  जायें  |

 श्री  मनु भाई  शाह  सब  इस  में  दिया

 हुआ  है  ।  अस्सी  करोड़  रुपये  तो  रेलों  पर  खरे
 किये  जायेंगे  जिससे  ढुलाई  हो  सके  ।
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 Shri  P.  R.  Chakraverti:  May  I  know

 what  is  the  extent  of  India’s  produc-
 tion  which  is  going  abroad  in  the
 international  trade  and  the  prospects
 of  the  increased  production  taking
 part  in  the  same?

 Shri  Manubhai  Shah:  The  present
 ratio  js  about  ten  per  cent,  and  it  is
 proposed  to  raise  it  to  5  to  20  per
 cent.

 Shrimati  Savitri  Nigam:  At  page  3
 of  the  statement  it  has  been  mentioned
 that:

 “The  second  group  would  cover
 the  ports  newly  considereg  in  this

 connection.”’.

 May  I  know  how  much  more  money
 would  be  invested  in  covering  the
 Ports  coming  in  the  plan  for  the
 second  group?

 Shri  Manubhai  Shah:  I  think  that
 the  second  group  plan  might  require
 about  Rs,  35  to  40  crores.

 Shri  P.  Venkatasubbaiah:  In  the
 scheme  which  the  hon,  Minister  has
 Proposed  in  order  to  push  up  the  ex-
 ports)  may  I  know  whether  so  far  as
 the  cost  of  production  part  js  con-
 cerned,  he  proposes  to  start  a  corpo-
 ration  like  the  National  Small-scale
 Industries  Corporation  or  the  Small-
 Scale  Industries  Service  Corporation
 so  as  to  supply  the  technical  know-
 how  and  other  financial  assistance  to
 the  small  mine-owners  with  a  view
 to  bringing  down  the  cost  of  produc-
 tion?

 Shri  Manubhai  Shah:  This  is  a  pro-
 gramme  for  massive  production  of
 iron  ore.  So,  we  should  not  compare
 it  with  the  small-scale  industries  or
 with  the  efforts  of  the  Small  Indus-
 tries  Corporation  or  the  Small  Indus-
 tries  Service  Corporation,  though
 they  are  most  important.  This  pro-
 gramme  for  fhe  production  of  iron
 ore  would  require  the  highest  techni-
 que  of  a  very  massive  nature  for  the
 purpose  of  a  huge  production.  So,
 the  two  things  are  not  comparable.
 Here,  we  shall  try  to  bring  the  latest
 machinery,  both  for  handling  and
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 transport  and  also  for  port  discharge
 etc.  Also,  we  have  to  see  that  the
 draught  of  the  sea  which  is  todav  8
 to  20  feet  goes  up  to  46  feet.  We
 want  also  bulk  carriers  which  will
 carry  60,000  tons.  I  have  tried  to
 indicate  all  that  in  this  statement.  It
 is  a  master  plan  for  iron  ore  deve-
 lopment  for  export.

 Shri  Shashi  Ranjan:  In  paragraph
 4  of  the  statement  it  has  been  men-
 tioned:

 “It  would  thus  appear  that  tak-
 ing  5  million  tons  as  the  produc-
 tion  level  for  export  by  ‘1963-64,
 ang  2  million  tons  and  4  million
 tons  respectively  from  Kiriburu
 and  Bailadilla..  ran

 Again,  in  the  brackets,  it  has  been
 mentioned:

 wo  or  6  million  tons  from
 Bailadilla)  a
 May  I  know  the  reuson  for  neglect-

 ing  the  Kiriburu  area?
 Shri  Manubhai  Shah:  It  is  not

 neglected.  Because’  Kiriburu  is
 nearer  the  Hindustan  Steel  factories,
 which  are  our  national  steel  plants,
 we  are  thinking  that  perhaps  it  might
 be  more  economical  for  us  to  supply
 the  iron  ore  required  by’  the  steel
 mills  from  Kiriburu  and  to  export  6
 million  tons  from  Bailadilla  to  Japan.
 So,  the  figure  will  remain  the  same.

 Shri  Joachim  Alva:  There  is  a  pro-
 posal  to  import  iron  ore  from  the
 USSR.  May  I  know  whether  we  are
 going  to  pay  more  price  for  the  iron
 ore  that  we  import  from  the  USSR
 and  get  more  for  our  exports?

 Shri  Manubhai  Shah:  I  think  the
 hon,  Member  has  misunderstood  me.
 The  Soviet  Union  is  one  of  the  big
 exporters  of  iron  ore.  We  _  cannot
 carry  coal  to  New  Castle.  We  are
 selling  it  to  Czechoslovakia,  Poland,
 Hungary  and  other  countries,

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  cf  Government  has
 been  drawn  to  the  statement  made  by
 the  leader  of  the  Japanese  Parliamen-
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 tary  Delegation  to  this  country  that
 hig  country  is  prepared  to  import  more
 iron  ore  from  this  country,  and  if  so,
 whether  after  that  statement,  there
 hag  been  any  increase  in  the  export
 of  iron  ore  from  this  country  to
 Japan?

 Shri  Manubhai  Shah:  That  state-
 ment  was  made  only  recently.  But
 even  before  the  leader  of  that  dele-
 gation  made  _  that  statement,  our
 efforts  were  continuing,  I  myself
 propose  to  go  to  Japan  in  January  or
 February,  for  a  very  highpowered
 talk  on  further  sales  of  iron  ore  to
 that  country.

 S.T.C.  Offices  in  Foreign  Countries

 (  Shri  Bhagwat  Jha  Azad:
 Shri  D.  N.  Tiwary:

 #132  j  Shri  Prakash  Vir  Shastri:
 Shri  Vishram.  Prasad:

 |  Shri  Surendra  Pal  Singh:
 (Dr.  L.  M,  Singhvi:

 Wil]  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  open  branch  offices  of  State  Trad-
 ing  Corporation  in  some  foreign
 countries  where  volume  of  trade  has
 increased;

 (b)  if  so,  the  places  where  such
 offices  are  likely  to  be  opened;  and

 (c)  when  they  are  likely  to  be
 opened?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (c).
 The  State  Trading  Corporation  has
 already  opened  an  office  in  Western
 Europe  and  a  special  officer  has  been
 attached  to  our  Embassy  in  Prague
 to  represent  the  State  Trading  Corpo-
 ration  of  India.  It  is  proposed  to
 appoint  a  similar  officer  in  our
 Embassy  at  Moscow.  It  is  also  pro-
 posed  to  open  an  office  of  the  State
 Trading  Corporation  in  Japan.  It  is
 hopeg  to  do  this  in  early  1964,

 Shri  Bhagwat  Jha  Azad:  May  '
 know  whether  as  a  result  of  expand-
 ing  the  organisation  of  the  STC  in
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 foreign  countries,  Government  propose
 to  bring  more  articles  within  the
 purview  of  the  STC?

 Shrj  Manubhai  Shah:  Yes,  in  the
 last  two  years,  we  have  shown  that
 we  have  expanded  the  trade  from
 Rs.  65  crores  to  Rs.  80  crores  through
 State  Trading.  It  is  likely  to  go  up  in
 future.

 Shri  Bhagwat  Jha  Azad:  As  g  re-
 sult  of  this  expanding  organisation,
 what  would  be  the  impact  on  our
 trade  with  foreign  countries  in  the
 current  year  and  the  coming  year?

 Shri  Manubhaj  Shah:  I  cannot  give
 a  mathematical  ratio.  As  the  Hon.
 Member  and  the  House  are  aware,
 trade  is  a  subjective  matter,  The  more
 the  contacts,  the  larger  will  be  the
 flow  of  trade.  In  that  hope  and  ex-
 perience  of  the  whole  world  in  the
 matter  of  foreign  trade,  we  are  taking
 all  the  steps,

 श्री  विश्राम  प्रसाद  :  जहां  तक  फारेन
 मिशन  के  खर्च  का  सम्बन्ध  है,  देखने  में  वह
 खच  बहुत  होता  है  और  काम  कम  होता  है  ।
 मैं  जानना  चाहता  हूं  कि  फारेन  मिशन
 में  जो  आदमी  आप  प्वाइंट  कर  रहे  हैं
 उन  के  काम  के  बारे  में  श्राप  का  क्‍या  ख्याल

 है  1

 श्री  मनुभाई  दाह:  हम  उन  के  काम  को
 अच्छा  नहीं  समझते  तो  उन  को  रखते  ही  नहीं  t
 लेकिन  हमारे  यहां  बहुत  गलतफहमियां  भी

 हैं  जो  लोग  हमारा  काम  करते  हैं  मगर  उन
 से  थोड़ी  सी  भी  त्रुटि  हो  जाती  है  तो  हम  उन
 को  धमकाने  ज्यादा  लगते  हैं,  लेकिन  अगर
 वे  अच्छा  काम  करते  हैं  तो  उन  को  बढ़ावा
 नहीं  देते  ।  मेरा  खुद  का  तजुर्बा  है  ब्रोकर  हमारे
 ट्रेंड  कमिश्नरस  बहुत  सी  जगहों  में  बहुत  अच्छा

 काम  कर  रहे  हैं,  लेकिन  कोई  उन  की  सुन-
 वाई  नहीं  करता  है  v

 NOVEMBER  22,  963  -  T080

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Precision  Instrument  Factory  in
 Kerala

 7124,  Shri  A.  K,  Gopalan:  Will  the
 Minister  of  Industry  be  pleaseg  to
 state:

 (a)  the  progress  made  so  far  in  set-
 ting  up  the  Precision  Instrument
 Factory  in  Kerala;  and

 (b)  the  expenditure  so  far  incurred
 in  this  respect?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b),  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 (a)  The  Memorandum  of  Instruc-
 tions  for  the  preparation  of  the
 detailed  project  report  for  the  Preci-
 sion  Instruments  Factory,  Kerala  has
 been  sent  to  M/s,  Prommashexport,
 Moscow.

 The  contract  for  the  preparation  of
 the  detailed  project  report  and  work-
 ing  drawings  by  M/s,  Prommashex-
 port  is  under  consideration.

 (b)  It  is  not  possible  to  indicate
 precisely  the  expenditure  incurred
 exclusively  on  this  project.  The
 N.LD.C.  have  incurred  an  expenditure
 of  about  5  lakhs  on  the  two  connected
 projects  viz.  the  one  at  Kotah  and
 other  in  Kerala.

 Prices  of  Woollens
 Shri  Shree  Narayan  Das;
 Shri  Yashpal  Singh:
 Shri  P.  C,  Borooah:
 Shrj  Sham  Lal  Saraf:
 Shrj  Siddananjappa:
 Shri  Raghunath  Singh:

 (Shri  Eswara  Reddy:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 #133,

 (a)  whether  it  is  a  fact  that  prices
 of  woollens  have  shot  up  this  year;

 (b)  if  so,  the  reasons  for  such  rise;
 and
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 (c)  the  steps  taken  by,  Government
 to  check  the  rise  in  prices  of  woollens?

 The  Minister  of  International  Trade
 (Shri  Manubhaj  Shah):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No.  LT-895  ‘/631.

 हरिद्वार  में  भारी  विद्युत्‌  संयंत्र

 हि

 प्र०  चे  बरुआ  :
 श्री  बिशन चन्द्र  सेठ  :
 श्री  धवन  :
 श्री  भी०  प्र०  यादव  :
 श्री  रामचन्द्र  इलाका  :
 श्री  नि०  रं०  भास्कर  :
 श्री  कुलेश्वर  मीना  :

 [  श्रीमती  सावित्री  निगम  :

 *#१३४.

 न

 क्या  इस्पात,  खान  शौर  भारी  इंजीनियरिंग
 मंत्री  २३  अगस्त,  १६६३  के  तारांकित  प्रश्न
 संख्या  र  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  हरिद्वार  के  बिजली  का  भारी
 सामान  बनाने  के  प्रस्तावित  कारखाने के  बारे
 में  रूसी  विशेषज्ञों  द्वारा  प्रस्तुत  विस्तृत
 परियोजना  प्रतिवेदन  की  इस  बीच  जांच
 कर  ली  गई  है  ;

 (ख)  यदि  हां,  तो  उस  पर  क्या  निर्णय
 किया  गया  है  ;  और

 (ग)  उक्त  संयंत्र  को  स्थापित  करने  के
 बारे  में  और  क्‍या  कार्यवाही  की  जा  रही
 है?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  (श्री  चि०  सुब्रहमण्यम )  :  (क)  और

 (ख),  कारखाने  पकी  विस्तृत  परियोजना
 रिपोर्ट  इस  बीच  जांच  कर  ली  गई  है  और
 सरकार  द्वारा  स्वीकृत  कर  ली  गई  है  1

 (ग)  संयंत्र  के  लिये  मशीनरी  और
 उपकरण  प्रदान  करने  तथा  इसको  स्थापित

 करतेमें  तकनीकी  सहायता  देने  के  लिये  रूसी
 प्राधिकारियों  के  साथ  होकर  ही  एक  करार  पर

 हस्ताक्षर  किये  जायेंगे  ।  प्राथमिक  कार्य  जिनमें
 संयंत्र-स्थल  को  समतल  करने,  उप-सड़कों  रिहा-
 यशी  मकानों  का  निर्माण  करने  तथा  पानी  और
 बिजली  की  सप्लाई  करने  और  जल-निकासी
 का  प्रबन्ध  करने  के  काम  शामिल  हैं,  प्रगति
 कर  रहे  हैं  ।  प्रथम  प्राथमिक  ब्लाक  नम्बर
 Il  और  इसकी  नीवों  के  बारे  में  ग्र ग्रिम  कार्यों
 को  हाथ  में  ले  लिया  गया  है

 Provident  Fund  Scheme  for  Advocates

 #135,  Dr,  L.  M.  Singhvi:  Wil]  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  Government  propose
 to  institute  a  scheme  of  provident
 fund  for  advocates  all  over  the  coun-
 try;

 (b)  whether  such  a  scheme  has  been
 or  is  proposed  to  be  instituted  by
 any  State  Government;  ang

 (c)  ig  so,  the  broad  features  there-
 of?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibhudhendra
 Misra):  (a)  No,  Sir.

 (b)  A  scheme  for  constituting  a
 Provident  Fund  for  Advocates  in  the
 State  of  Kerala,  sponsored  by  the
 State  Bar  Council,  is  under  considera-
 tion  of  the  Government  of  Kerala.
 Reply  from  the  Governments  of
 Andhra  Pradesh,  Bihar  and  West
 Bengal  is  awaited.  Other  State  Gov-
 ernments  do  not  have  any  such  scheme
 under  consideration,

 (e)  The  broad  of  the
 scheme  under  the  consideration  of
 the  Kerala  Government  are  that  the
 State  Government  should  legislate  to
 provide  for  the  security  and  better-
 ment  of  the  members  of  the  legal  pro-
 fession.  Under  it  every  Advocate
 who  practices  for  thirty  years  after
 his  becoming  a  member  of  the  Fund,
 shall  be  entitled  to  a  payment  upto  a
 maximum  of  Rs,  15,000)-.

 features

 The  management  of  the  Fund  shall
 vest  in  the  Bar  Council.
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 The  Fund  is  proposed  to  be  made  up
 of  the  following:—

 (i)  Every  vakalat  to  be  filed  by
 an  Advocate  shall  in  addition
 to  the  court  fee  stamp  levi-
 able,  be  affixed  with  a  Provi-
 dent  Fung  stamp  of  the  value
 of  one  rupee,

 (ii)  the  amount  collected  by  the
 Government  under  Chapter
 VIII  of  the  Kerala  Court
 Fees  and  Suits  Valuation  Act.

 Cost  of  Tea  Production

 "136,  Shri  P.  6,  Borooah:  Will  the
 Minister  of  International  Trade  be
 pleased  to  state  the  steps  taken  to
 reduce  the  cost  of  production  and
 supply  of  Indian  tea  to  make  i+  more
 competitive  in  foreign  markets?

 The  Minister  of  International  Trade
 (Shri  Manubhaj  Shah):  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 (i)  The  export  duty  on  tea  was
 abolished  with  effect  from  1-3-1963.

 (ii)  The  basic  excise  duty  on  green
 tea  has  been  reduced  bv  5  n.P.  per
 kilogram  with  effect  from  8-l-63.

 (iii)  With  a  view  to  improving  the
 quality  of  tea,  the  Tea  Boarg  have
 put  into  operation  the  Ilire-Purchase
 Scheme  involving  a  total  financial  out-
 lay  of  Rs.  5  crores  for  the  supply  of
 tea  machinerylirrigation  equipment  to
 tea  factories|tea  gardens,

 (iv)  To  assist  the  tea  industrv  to
 increase  the  yield,  the  Tea  Planta-
 tion  Finance  Scheme  has  been  in  force
 since  October  1962.  This  Scheme  is
 aimed  at  enabling  the  industry  to
 carry  out  replantation|new  plantation
 with  loans  from  the  Tea  Board,  A
 revolving  fund  of  Rs.  5  crores  has
 been  sanctioned  for  the  purpose.

 (v)  Government  are  meeting  in
 full  the  requirements  of  the  industry
 of  nitrogenous  fertilisers  in  the  form
 of  neat  Sulphate  of  Ammonia.
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 Microscopes  Factory

 Shri  Rameshwar  Tantia:
 Shrimati  Renuka  Barkataki:
 Shri  D.  D.  Mantri:

 9137,

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  reached  for  sett-
 ing  up  of  a  Microscopes  Factory  in
 collaboration  with  Japan;

 (b)  if  so,  when  the  factory  will  go
 into  operation;  and

 (९),  the  broad  feature  of  the  agree-
 ment?

 The  Minister  of  Industry  (Shri
 Kanunge):  (a)  Yes,  Sir;  an  agree-
 ment  has  been  reached  by  a  private
 firm  in  Dethi  for  the  manufacture  of
 microscopes  and  optics  in  collabora-
 tion  with  a  Japanese  firm.

 (b)  The  firm  is  expected  to  go  into
 Operation  early  in  1964.

 (c)  The  agreement  involves  equity
 Participation  by  the  foreign  firm  to
 cover  the  cost  of  plant  and  machi-
 nery  to  be  imported.  No  payment  on
 account  of  royalty  or  technical  know-
 how  is  involved.

 Sale  of  Cars  by  S.T.C.

 (  Shri  Ram  Ratan  Gup‘a:
 * 138  Shri  Balkrishna  Wasnik:

 ”  Sh:j  Morarka:
 Shri  Ravindra  Varma:

 Will  the  Minister  of
 Trade  be  pleased  to  state:

 International

 (a)  the  number  of  cars  of  foreign
 makes  sold  so  far  by  the  State  Trading
 Corporation;  and

 (b),  the  total  amount  realised  in
 this  connection?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  179.

 (b)  It  will  not  be  in  the  public  in-
 terest  to  disclose  sale  prices  of  indi-
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 vidual  cars,  the  overall  realisation  on
 the  sales  of  these  cars  is  estimated  to
 be  about  Rs.  39  lakhs,

 Black-Marketing  in  Motor  Cars

 #139  Shri  Sham  Lal  Saraf:
 Shri  D.  J.  Naik:

 Will  the  Minister  of  Steel  Mines  and
 Heavy  Engineering  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  black  market  flourishing  in  motor
 cars  of  Indian  manufacture,  due  to  in-
 sufficiency  of  supply  to  meet  the  pre-
 sent  day  demand;  and

 (b)  whether  Government  contem-
 Plate  importing  of  a  limited  number
 of  motor  cars  from  abroad,  on  such
 terms  35  wil]  disturb  the  country’s
 foreign  exchange  the  least?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  0.  Subra-
 maniam):  (a)  After  the  promulgation
 of  the  Motor  Cars  (Distribution  and
 Sale)  Contro]  Order,  1959,  which  has
 been  working  satisfactorily,  no  case  of
 malpractice  in  the  sale  of  new  cars  of
 Indian  manufacture  has  come  to  Gov-
 ernment’s  notice.

 (b)  No,  Sir.

 Czech  Trade  Delegation

 Shri  0,  Mohanty:
 |  Shri  Raghunath  Singh:
 |  Shri  Dhaon:
 |  Shri  Bishanchander  Seth:

 j  Shri  B.  P.  Yadava:
 a}  Shri  Vishwa  Nath  Pandey:

 Shri  Koya:
 Shri  P.  C.  Borooah:
 Shri  D,  D.  Maneri:

 [  Shri  Ram  Ratan  Gupta:

 7140,

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a),  whether  a_  delegation  from
 Czechoslovakia  visited  India  in  the
 first  week  of  October  last  for  a  long-
 term  trade  agreement;  and

 (b)  whether  any  agreement  has
 been  arrived  at?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 A  fresh  Trade  ang  Payments  Agree-
 ment  valid  from  1-1-1964  to  3l-2-968
 has  been  signed  between  the  Govern-
 ment  of  India  and  the  Government  of
 Czechoslovak  Socialist  Republic  on
 the  7th  November,  1963,  Ag  a  result
 of  this  India’s  overall  exports  are
 likely  to  reach  about  Rs.  29  crores  by
 966  and  will  thus  be  more  than  double
 compared  to  exports  in  1963.

 New  York  Fair

 Shri  Kesar  Lal:
 Shri  P,  C.  Bordoah:
 Shri  Kachhavaiya:
 Shri  D.  C,  Sharma:
 Shri  Kapur  Singh:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 *24l.

 (a)  whether  India  is  participating
 in  the  New  York  Fair  being  held  in
 April,  1964;

 (b)  if  so,  the  space  taken  for  the
 pavilion  there  and  the  space  allotted
 to  the  Handicrafts  Board  therein;  and

 (c)  the  total  cost  involved?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.

 (9)  25,018  sq,  ft.  leased  space.  No
 separate  space  in  the  Pavilion  will
 be  allotted  to  the  Handicrafts  Board.
 But  arrangements  are  being  made  to
 display  Indian  handicrafts  in  the
 ‘India  Pavilion’,  and  the  Handloom
 and  Handicrafts  Export  Corporation  is
 going  to  run  a  sales  section  in  the
 Pavilion.

 (c)  An  expenditure  of  about  Rs.  65
 lakhs  on  the  project  is  anticipated,  at
 present.  Expenditure  of  about  Rs.  30
 lakhs  will  be  in  foreign  exchange;  the
 balance  of  Rs.  35  lakhs  in  India.
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 Minister’s  Visit  to  Western  Europe

 "142,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  the  follow-up  action  taken  on
 the  proposals  made  and  work  done
 by  him  in  Western  Europe  during  his
 last  tour;  and

 (b)  the  number  of  teams  of  offi-
 cials  or  non-officials  that  have  gone
 abroag  and  come  to  India  in  further-
 ance  of  the  programme  and  the  result
 thereof?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  As  a  re-
 sult  of  my  meetings  with  French  Gov-
 ernment  officials  ang  subsequent  dis-
 cussions  between  competent  authori-
 ties  in  our  two  countries,  the  French
 Government  have  agreed  to  send  spe-
 cialist  trade  delegations  to  India  _  to
 explore  the  possibilities  of  increasing
 Indo-French  trade.  A  high-powered
 trade  delegation  will  arrive  very  early
 in  1964.  Separate  smal]  trade  and
 industry  delegations  between  the  two
 countries  will  then  follow,

 A  high-powered  trade  delegation  of
 senior  Government  officials  ang  busi-
 nessmen  to  West  Germany  is  being
 Planned  for  early  next  year.  The
 high-powered  trade  delegation  will
 draw  up  list  of  goods  which  we  can
 sell  to  Germany  and  will  actively  ex-
 plore  the  prospects  of  increasing  our
 exports.

 The  offer  of  fellowships  by  the
 Belgium  Government  in  regard  to
 training  facilities  for  Indian  techni-
 cians  is  still  under  consideration.  As
 regards  financial  assistance  from  Bel-
 gium,  negotiations  are  going  on  for
 finalising  the  transactions  to  be  fin-
 anced  out  of  the  Belgian  credit  of
 $20  mililon  offered  by  Belgium  through
 the  Aid-India  Consortium.  Following
 the  discussions  I  had  with  the  Chair-
 man  of  the  Commission  of  the  EEC
 in  Brussels,  exploratory  talks  were  held
 at  «experts  level  between  the  Commis-
 sion  and  Indian  officials  to  work  out
 mutually  satisfactory  solutions  to  the
 trading  problems  between  India  and
 the  European  Economic  Community.

 NOVEMBER  22,  963  Written  Answers  I088

 As  a  result,  the  Council  of  the  EEC
 hag  agreed  in  principle  to  suspend  the
 import  duties  on  certain  primary  com-
 modities  of  interest  to  us.  Further
 consultations  with  the  European  Eco-
 nomic  Commission  are  to  continue.

 I  had  attended  the  GATT  ministerial
 conference  in  Geneva.  Following  the
 conclusions  and  decisions  reached  in
 the  GATT  Ministerial  meeting,  the
 GATT  has  set  up  a  number  of  com-
 mittees  and  working  groups  to  speed
 up  action  on  various  aspects  relating
 to  the  promotion  of  exports  from  the
 less  developed  countries.  Besides  be-
 ing  elected  Chairman  of  the  main  Ac-
 tion  Committee,  India  is  being  closely
 associated  with  the  working  of  all  the
 Committees.

 (b)  There  have  been  no  visits  so  far,
 but  several]  such  visits  are  expected
 to  take  place  in  the  near  future,  as
 stated  in  reply  to  (a)  above.

 Stamping  of  Prices  on  Cloth

 #143  J  Shri  D.  ्  Naik:
 “Dr.  L.  M.  Singhvi:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cloth
 dealers  have  demanded  abolition  of
 stamping  of  prices  on  cloth  by  textile
 mills  ang-  closure  of  retail  ghops  run
 by  the  mill-owners;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Internationa]  Trade
 (Shri  Manubhaj  Shah):  (a)  and  (b).
 Representations  have  been  received
 by  Government  from  time  to  time
 from  various  quarters  about  several
 aspects  of  the  Voluntary  Price  Control
 Scheme  including  abolition  of  stamp-
 ing  of  prices  on  cloth,  closure  of  retail
 shops  etc.  all  of  which  form  an  inte-
 gral  part  of  the  Scheme.  Government
 consider  that  in  order  to  hold’  the
 price  line  particularly  for  most  of  the
 basic  varieties,  price  stamping  is  neces-
 sary.  Also  cooperative  stores  and  fair
 price  shops  are  necessary  to  enable  to
 hold  the  prices.
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 Government  have  set  up  a  Commit-
 tee  recently  consisting  of  officials  and
 non-officials  to  make  a  study  of  the
 working  of  the  voluntary  price  con-
 tro]  scheme  and  suggest  improve-
 ments.  The  copy  of  the  order  appoint-
 ing  the  Committee  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-896/68].  The  Chairman  of  the
 Committee  has  been  authorised  to
 coopt  a  few  more  members  as  may  be
 necessary.

 Supply  of  Steel  to  Nepal

 Shri  Vishram  Prasad:
 #144,  Shri  R.  G.  Dubey:

 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Nepal  Government
 have  recently  made  demand  for  sup-
 ply  of  Steel;  and

 (b)  if  so,  the  quantity  asked
 and  how  far  it  will  be  met?

 for

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b).  Supplies  of
 stcel  to  Nepal  are  arranged  under  an
 export  quota  fixed  annually.  The
 quota  for  the  year  1963-64  is  5,000
 tonnes  of  which  40  per  cent  can  be
 fo.  sheets.  The  entire  quantity  will
 be  met,

 Use  of  Ilmenite  for
 Pig  Iron

 Shri  A.  K.  Gopalan:
 Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:
 Shri  Imbichibava:

 Production  of

 #145.

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  409  on  the  30th  August,
 963  and  state:

 (a)  whether  the  suggestion  to  utilise
 ilmenite  in  Kera’a  for  the  production
 of  pig  iron  hag  been  examined  by
 Government;  and

 (b)  if  so,  the  results  thereof?
 The  Minister  og  Steel,  Mines  and

 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  Yes,  Sir.

 (b)  Government  were  advised  that
 production  of  pig  iron  from  Kerala
 ilmenite  sands,  though  technically
 feasible,  was  likely  to  be  uneconomic.

 Decontrol  of  Iron  and  Steel

 Shri  Hem  Barua:
 Shri  S.  M.  Banerjee:
 Dr,  L.  M.  Singhvi:
 Shri  M,  L.  Dwivedi:
 Shri  S,  C.  Samanta:
 Shri  B.  K.  Das:
 Shri  PC.  Borooah:
 Shri  P.  R.  Chakraverti:
 Shri  Ramanathan  Chettiar:
 Shri  A.  V.  Raghavan:
 Shri  Kappen:
 Shri  Heda:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  N,  R.  Laskar;
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shrimati  Savitri  Nigam:
 Shrj_  Daji:
 Shri  Vishwa  Nath  Pandey:
 Shri  Hem  Raj:
 Shri  Ram  Sewak  Yadav:
 Shri  Indrajit  Gupta:
 Shri  P,  Venktasubbaiah:
 Shri  Mohan  Swarup:
 Shri  RameShwar  Tantia:
 Shri  Morarka:
 Shri  Ravindra  Varma:
 Shri  Umanath:
 Shri  Kajrolkar:

 9146,  J

 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Enginevring  be  pleased  to  state:

 (a)  whether  the  Raj  Committee  and
 the  Producers’  Committee  have  sub-
 mitted  their  reports;

 (b)  if  so,  whether  they  have  recom-
 ‘mended  the  de-control  of  iron  and
 steel;  and

 (c)  Government’s  reaction  to  the
 recommendations?
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 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  Yes,  Sir.

 (9)  The  Raj  Committee’s  recom-
 mendations  amount  in  effect  to  a  par-
 tial  decontrol  over  the  distribution  of
 steel.  On  pricing,  their  recommenda-
 tions  envisage  that  the  Joint  Plant
 Committee  of  producers  will  fix  the
 first  sale  prices  of  al]  the  main  pro-
 ducers,  subject  to  the  approval  of
 Government  and  subject  to  such  direc-
 tives  as  Government  may  issue  when-
 ever  necessary,  The  recommendations
 of  the  main  producers,  both  in  the
 public  and  the  private  sectors,  have
 only  just  been  received  by  Gov-
 ernment.

 (c)  The  recommendations  of  the  Raj
 Committee  and  of  the  main  producers
 are  under  the  consideration  of  Gov-
 ernment  and  a  decision  on  them  will
 be  taken  as  early  ag  practicable.

 U.S.  Loan  for  Fertilizer  Factory

 |

 Shri  Bhagwat  Jha  Azad:
 Shri  D.  N,  Tiwary:
 Shri  P.  C.  Borooah:
 Shri  Yashpa]  Singh:
 Shri  Surendra  Pal  Singh:

 Jj  Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:

 |  Shri  Vishram  Prasad:
 Shri  Mohan  Swarup:
 Shri  G.  Mohanty:
 Shri  Basumatari:

 (Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to  state:

 (a)  whether  any  American  loan  has
 been  secured  for  the  fertilizer  factory
 at  Vishakhapatnam;

 (b)  if  so,  to  what  extent;  and

 (c)  the  envisaged  production  capa-
 city  of  the  Plant?

 The  Minister  of  Steel,  Mineg  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  and  (b).  The  U.S,  Export
 Import  Bank  has  agreed  to  give  a  loan

 NOVEMBER  22,  963  Written  Answers  l092

 of  $27  million  for  meeting  the  foreign
 exchange  requirements  of  the  Visha-
 khapatnam  Fertilizer  Project.

 (c)  The  factory  will  produce  365,000
 metric  tons  of  ammonium  phosphate
 (20-20-0)  and  16,500  metric  tons  of
 urea  per  year.

 Rise  in  Export  Trade

 Dr,  L.  M,  Singhvi:
 Shri  Onkar  Lal  Berwa:

 |  Shri  B.  ए,  Yadava:
 Shri  Warior:
 Shri  M,  L.  Dwivedi:

 Shri  8.  C.  Samanta:
 Shri  8.  K.  Das:
 Shri  Umanath:
 Shri  Heda:
 Shri  Raghunath  Singh:

 [  Shrj  R.  S,  Tiwary:

 7148,  4

 |

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  Government  have  re-
 viewed  the  rise  in  export  trade  in  re-
 lation  to  the  targets;

 been  any
 commodities

 (b)  whether  there  has
 shortfall  in  exportable
 during  this  year;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  overcome  such  shortages?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (c).
 Progress  of  export  is  constantly  under
 review  by  Government,  The  perfor-
 mance  during  the  current  year  has
 been  satisfactory.  Exports  in  the
 first  nine  months  of  the  calendar
 year  are  estimated  to  be  higher  by
 Rs.  68  to  70  crores  as  compared  to
 the  corresponding  period  of  1962.
 Exports  during  the  first  six  months  of
 the  financial  year  i.e.  April-Septem-
 ber  963  were  worth  Rs.  368  crores  as
 compared  to  Rs,  332  crores  during  the
 corresponding  six  months  of  962
 showing  an  increase  of  Rs.  36  crores
 in  half  year.
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 Public  Sector  Undertakings

 (  Shri  Yashpal  Singh:
 #149,  <  Shri  Bishanchander  Seth:

 L  Shrimati  Renuka  Ray:
 Will  the  Minister  of  Steel,  Mines

 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  665  on  the  3th  Septem-
 ber,  963  regarding  public  sector
 undertakings  and  state:

 (a)  whether  the  recommendations
 of  the  Committee  of  officials  have
 been  considered  by  Government;

 (b)  if  so,  whether  all  the  recom-
 mendations  have  been  accepted;  and

 (c)  the  measures  taken  by  Gov-
 ernment  to  implement  those  recom-
 mendations?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  0,  Subra-
 maniam):  (a)  to  (c).  The  attention
 of  the  hon.  Members  is  invited  to  the
 statement  made  by  me  in  this  House
 on  20th  September,  1963.

 Scrap  Steel

 f  Shri  P.  C,  Barooah:
 ‘|  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 *150,

 (a)  whether  the  industries  depend-
 ent  on  scrap  steel  which  has  been  de-
 controlled  have  been  facing  jnhibit-
 ing  conditions;

 (b)  if  so,  the  reasons  for  such  con-
 ditions;  and

 (c)  the  steps  taken  by  Government
 to  improve  the  conditions?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  to  (c).  The  price  and
 distribution  control  on  all  categories
 of  scrap  other  than  fresh  unused  de-
 fectives,  re-rollable  scrap  and  ingot
 mould  scrap  were  removed,  Subse-
 quently  the  price  control  on  re-
 rollable  scrap  also  was  removed.

 Decontrol  has  led  to  increase  in  prices
 somewhat.  This  is  expected  to  be
 only  a  passing  phase  as  with  increase
 in  price,  availability  of  scrap  should
 increase  and  this  should  bring  down
 the  prices  in  due  course.  Generators
 of  scrap  have  been  advised  to  release
 decontrolled  varieties  of  scrap  on  an
 equitable  basis  to  the  consumers.

 Financial  Aid  to  Punjab  Tea
 Planters

 346,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Internationa]  Trade  be  pleased
 to  state:

 (a)  the  amount  of  financial  aid
 given  to  the  Punjab  tea  planters  by
 the  Tea  Board  and  the  Central  Gov-
 ernment  during  1961,  962  and  963
 and  the  purposes  therefor;  and

 (b)  the  amount  proposed  to  be
 given  during  964  and  its  purposes?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  96-62—
 Nil,

 962-63—Rs.  3  lakhs  through  the
 Tea  Board  for  the  setting  up  of  a  Co-
 operative  Tea  Factory  at  Kangra.

 (b)  It  is  not  possible  to  assess  the
 amount  that  would  be  paid  in  1964,
 Various  proposals  for  the  rehabilita-
 tion  and  development  of  the  tea  in-
 dustry  in  the  Punjab  are  at  present
 under  the  consideration  of  the  Tea
 Board.

 Import  from  Persian  Gulf  Ports

 347.  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  International  Trade  be
 pleased  to  state:

 (a)  whether  the  countrycraft
 owners  of  Saurashtra  have  represent-
 ed  against  the  decision  of  Govern-
 ment  permitting  the  import  of  dates
 and  other  goods  from  Persian  Gulf
 Ports  by  steamers  as  well;

 (b)  the  considerations  prevailed
 with  Government  to  take  such  a  step;
 and

 (c)  the  steps  Government  propose
 to  take  in  the  matter?
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 The  Minister  of  Internation!  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  The  reason  which  prompted  the
 Government  to  allow  import  of  dates
 by  steamers  was  that  during  the
 monsoon  season  import  of  dates  by
 sailing  vessels  from  Persian  Gulf
 countries  could  not  take  place.

 (c)  The  concession  for  import  of
 dates  by  steamers  was  valid  upto
 30th  September,  963  only.  As  such
 the  question  of  taking  any  further
 steps  does  not  arise.  In  future,  as
 far  as  possible,  the  general  policy  is
 to  allow  such  imports  by  sailing
 vessels  only.

 Stainless  Steel  for  U.P,
 348,  Shri  Sarjoo  Pandey:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  the  total  quantity  of  stainless
 steel  allotted  to  U.P.  during  1962-63;
 and

 (b)  the  actual  requirement  of  stain-
 less  steel  for  U.P.  during  the  same
 period?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  Nil.

 (b)  The  actual  requirements  for
 1962-63  are  not  available.  But
 taking  into  account  the  demands  re-
 ceived  in  earlier  periods,  the  require-
 ments  might  be  estimated  at  20  tons
 a  year  for  utensil  manufacture.

 Industrial  Service  of  Engineers
 349.  Shri  M,  G.  Thengondar:  Will

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 to  create  an  Industrial  Service  of
 Engineers  for  Public  Sector  Under-
 takings  of  Government;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry

 Kanungo):  (a)  No,  Sir.
 (Shri

 (b)  Does  not  arise,

 NOVEMBER  22,  963  Written  Answers  T096

 Cloth  from  Pineapple  Leaves

 350  Shri  P,  C.  Deo  Bhanj:
 ”  Shri  Raghunath  Singh:

 Will  the  Minister  of  Industry  be
 pleased  to  state;

 (a)  whether  the  Central  Handi-
 crafts  Development  Centre  at  Banga-
 lore  has  developed  a  clothing  fabric
 from  the  leaves  of  pineapples;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  Government  propose  to
 put  this  new  fabric  into  the  market?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  The  All
 India  Handicrafts  Board’s  Pineappie
 Fibre  Research  Centre  at  Moodbidri
 (and  not  the  Central  Handicraft  Deve-
 lopment  Centre  at  Bangalore)  has
 been  conducting  experiments  with  re-
 gard  to  extraction  of  fibre  from  Pine-
 apple  leaves,  twisting  of  yarn,  weav-
 ing  and  dyeing  thereof.  It  has  re-
 cently  developed  a  clothing  fabric
 from  pineapple  leaves,

 (c)  The  results  of  the  experiments
 have  been  very  encouraging.  A
 training  course  has  just  been  initiated
 for  imparting  training  in  spinning  of
 pineapple  fibre.  It  is  also  proposed
 to  set  up  a  model  production  unit  for
 conducting  experiments  on  a_large-
 scale  basis.  It  is,  therefore,  not
 possible  at  this  stage  to  indicate  pre-
 cisely  as  to  when  it  will  be  possible
 to  introduce  the  new  fabric  into  the
 market.  This  is  still  in  an  experi-
 mental  stage.

 Spinning  Mill  in  Yeotmal
 35l,  Shri  9,  S.  Patil:  Will  the

 Minister  of  International  Trade  be
 pleased  to  refer  to  the  reply  given  to
 Ustarred  Question  No,  605  on  the  8th
 March,  963  and  state  whether  a
 final  decision  has  since  been  taken  re-
 garding  the  setting  up  of  a  spinning
 mill  in  Yeotmal  District  of  Maha-
 rashtra  State?

 The  Minister  of  International  Trade’
 (Shri  Manubhai  Shah):  Yes,  Sir.

 The  Government  of  India  have  agreed
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 to  the  licensing  of  a  co-operative  spin-
 ning  mill  in  Yeotmal  district  of  Maha-
 rashtra  State,  though  the  question
 whether  it  will  be  possible  to  include
 it  within  the  provisions  of  the  All
 India  Handloom  Board  is  still  under
 consideration.

 U.N.  Conference  on  Trade  and
 Development

 352,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  whether  India  will  be  repre-
 sented  at  the  U.N.  Conference  on
 Trade  and  Development;

 (b)  if  so,  whether  the
 has  been  constituted;

 delegation

 (c)  the  important  subjects
 considered;

 (d)  whether  India  has
 any  special  subjects  for
 and

 to  be

 suggested
 discussion;

 (e)  if  so,  what  are  they?
 The  Minister  of  International  Trade

 (Shri  Manubhaj  Shah):  (a)  Yes,  Sir.

 (b)  No,  Sir,  not  yet.
 (c)  A  copy  of  the  provisional  agenda

 for  the  conference,  as  drawn  up  by
 the  Preparatory  Committee  of  the
 conference,  is  being  placed  on  the
 Table.  [Placed  in  Library,  See  No.
 LT--897|63).

 (d)  and  (e).  India,  being  a  mem-
 ber  of  the  Preparatory  Committee,
 has  taken  interest  in  all  the  items  of
 interest  to  her,  particularly  those  re-
 lating  to  trade  in  manufactures  and
 semi-manufactures,  to  invisible  trade
 of  developing  countries  and  financing
 for  an  expansion  of  _  international
 Trade.

 भोपाल  में  ट्रांसफारमर

 /  श्री  प्रोफेसर  लाल  बैरवा  :
 7  श्री  यशपाल  सिह  :

 क्या  इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 ३५३.

 (क)  क्‍या  यह  सच  है  कि  भोपाल  में
 एक  विशाल  ट्रांसफर  “मर  का  निर्माण  पूरा
 हो  चका  है  ;

 (@)  यदि  हां,  तो  इस  पर  कुल
 '  कितना

 रुपया  व्यय  किया  गया  ;

 (ग)  क्‍या  यह  विदेशों  की  सहायता  से
 बनाया  गया  है  ;  श्योर

 (घ)  भारत  में  ऐसे  कितने  पावर  हाउस
 हैं?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  (शी  चि०  सुब्रह्मण्यम):  (क)  जी,  हां  v
 हैवी  इलेक्ट्रिकल्स,  भोपाल  ने  एक  ७५,०००
 के०  वी०  ए०  ट्रांसफारमर  का  डिजाइन  तथा
 निर्माण  किया  है  जिसने  सभी  निर्धारित  परीक्षण
 पास  कर  लिये  हैं  ।

 (ख)  ऐसे  प्रत्येक  ट्रांसफारमर  का  विक्रय

 मूल्य  ७,६७,२६४  रुपये  है  ।

 (ग)  अग्रेज  सलाहकार  निदेशकों  ने,
 जो  भारतीय  कारीगरों  को  निर्माण-प्रविधि
 को  विकसित  करने  के  बारे  में  निर्देशन  करते
 है.  सामान्य  निर्देशन  दिया  |

 (घ)  इस  प्रकार  के  ट्रांसफारमर  का
 प्रयोग  ऐसे  'पावर  हाउस'  में  किया  जाता  है
 जिसमें  ६०  एम०  डब्ल्यू  क्षमता  का  जनरेटर
 हो  ।  इस  समय  देश  में  कुछ  ऐसे  पावर  हाउस'
 हैं  लेकिन  इनकी  संख्या  में  वृद्धि  हो जा.  की
 संभावना  है  ।

 Fertilizers  and  Chemicals  Travancore
 Limitea

 Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  A,  K,  Gopalan:
 Shri  Kappen:

 Will  the  Minister  of  Stcel,  Mires
 ang  Heavy  Engineering  be  pleas.u  to
 state:

 354,

 made  in
 scheme

 (a)  the  progress  so  far
 implementing  the  expansion
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 for  Fertilizers  and  Chemicals  Travan-
 core  Limited,  Alwaye;

 (b)  the  total  expenditure  incurred
 in  this  respect;  and

 (ey  the  extent  to  which  production
 has  increased  as  a  result  of  the  ex-
 pansion?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  The  first  and  second
 stages  of  expansion  programme  have
 been  completed.  The  third  stage  of
 expansion  is  in  progress.

 (b)  The  total  expenditure  incurred
 on  the  first  and  second  stages  of  ex-
 pansion  was  Rs,  340  lakhs  and  Rs.  26
 lakhs  respectively.  The  expenditure
 incurred  so  far  in  respect  of  the  third
 Stage  of  expansion  is  Rs.  579  lakhs.

 (c)  As  a  result  of  the  first  stage  of
 expansion,  production  capacity  was
 raised  from  10,000  tons  to  20,000  tons
 of  nitrogen  per  annum  and  as  a  result
 of  the  second  stage  of  expansion,  the
 capacity  was  further  raised  to  30,000
 tons  per  annum.  The  second  stage  of
 expansion  also  involved  the  replace-
 ment  of  the  Wood  Gasification  Process,
 Phosphoric  acid  capacity  was  also
 raised  consequent  on  the  expansion  by
 8,000  tons  per  annum,  The  third
 stage  of  expansion  which  js  in  pro-
 gress  aims  at  an  increased  total  capa-
 city  of  70,000  tons  of  nitrogen  and
 33,400  tons  of  P  2°5.

 Plant  for  Titanium  Dioxide
 355.  Shri  A.  K,  Gopalan:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  set  up
 a  plant  near  Alwaye  in  Kerala  for
 producing  titanium  dioxide;

 (b)  if  so,  the  details  thercof;  and

 (c)  the  estimated  cost  of  the  pro-
 posal?

 The  Minister  of  Industry
 Kanungo):  (a)  No,  Sir.

 (b)  and  (c).

 (Shri

 Do  not  arise.
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 Import  Licences  for  Machinery  and
 Equipment

 356,  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  the  total  value,  in  rupees,  of
 licences  issued  during  9f2-63  for  the
 import  of  machinery  and  equipment
 for  various  industries;

 (b)  whether  machinery  and  equip-
 ment  of  that  value  was  actually
 ordered;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  The
 total  value  of  licences  issued  for  the
 import  of  machinery  and  equipment
 for  the  licensing  period  April  962—
 March  3963  upto  14-9-1963,  wags
 Rs,  437  43  crores.

 (b)  Statistics  regarding  ordering
 of  machinery  and  equipment  are  not
 maintained,

 (c)  Does  not  arise.

 S.T.C.  for  Export  of  Minerais  and
 Metals

 (Dr,  L.  M,  Singhvi:
 Shri  Umanath:

 |  Shri  Indrajit  Gupta:
 rn  |  Shri  Yashpal  Singh:

 Shri  Prakash  Vir  Shastri:
 ,  Shrimati  Renuka  Barkataki:

 |  Shri  Rameshwar  Tantia:
 361.  Shri  Vishwa  Nath  Pandey:

 Shri  Ramachandra  Ulaka:
 Shri  N,  R,  Laskar:
 Shri  Dhuleshwar  Meena:
 Shrimati  Savitri  Nigam;
 Shri  P.  R,  Chakraverti:
 Shri  Sidheshwar  Prasad:
 Shri  D.  D.  Puri:
 Shri  D.  ९,  Sharma:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  a  State  Trading  Cor-
 poration  has  been  set  up  for  the  ex-
 port  of  minerals  and  metals;

 (b)  the  functions,  scope  of  activi-
 ties  and  the  organisational  pattern  of
 the  aforesaid  Corporation;  and
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 (c)  whether  any  export  targets
 have  been  fixed  and  any  programme
 drawn  up  by  the  aforesaid  Corpora-
 tion?

 The  Minister  of  Internalional  Trade
 (Shri  Manubhai  Shah);  (a)  Yes,  Sir.
 The  new  Corporation  called  the
 Minerals  and  Metals  Trading  Corpora-
 tion  of  India  Ltd.  started  functioning
 from  the  Ist  October,  1963,

 (b)  The  main  functions  of  the
 Corporation  are:

 (i)  To  organise  and  _  undertake
 exports  of  Mineral  ores  and
 concentrates  and  imports  of
 metals  etc,

 Gi)  To  explore  and  develop  new
 markets  for  export  of  mine-
 ral  ores  and  _  concentrates
 with  a  view  to  diversifying
 and  expanding  their  exports.

 The  business  of  the  Corporation  is
 managed  by  the  Board  of  Directors.
 The  day-to-day  work  is  looked  after
 by  the  Chairman-cum-Managing
 Director  who  is  assisted  by  an  Exe-
 cutive  Director,  Divisiona]  Managers,
 Regional  Managers  and  other  staff.

 (c)  Yes,  Sir.

 Production  of  Cloth

 [
 Dr.  L.  M,  Singhvi:
 Shri  Hem  Barua:
 Shri  Surendra  Pal  Singh.
 Shrimatj  Savitri  Nigam:
 Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Maheshwar  Naik:
 Shri  Sidheshwar  Prasad:
 Shri  Bibhuti  Mishra:
 Shrj  Subodh  Hansda:
 Shri  S,  C,  Samanta:
 Shri  Mohan  Swarup:
 Shri  Sham  Lal  Saraf:
 Shri  D.  J.  Naik:
 Shri  P.  C.  Borooah:
 Shri  P.  R,  Chakraverti:
 Shri  Ramachandra  Ulaka:
 Shri  N.  R.  Laskar:
 Shri  Dhuleshwar  Meena:
 Shri  Daji:
 Shri  S,  M,  Banerjee:

 Fa  8

 न

 |  Shri  Heda:
 Shri  Balakrishnan,

 |  shri  D.  S.  Patil:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  fall  in  production  of  cloth;

 (b)  if  so,  to  what  extent;

 (c)  whether  it  is  proposed  to  evolve
 a  new  cloth  policy  in  the  light  of  the
 Tariff  Commission’s  Report;  and

 (d)  the  steps  taken  to  ensure  tar-
 geted  production  of  cloth?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of
 House.  [Placed  in  Library,  See
 No,  LT-898|63).

 Steel  Production

 3623  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  icfer  to
 the  reply  given  to  Starred  Question
 No,  55l  on  the  6th  September,  963
 and  state:

 (a)  the  progress  so  far  achieved  in
 cost  reduction  for  steel  production
 since  India  started  production  of
 steel  in  the  public  sector;  and

 (b)  the  position  last  reviewed  in
 the  General  Managers’  meeting?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  The  cost  of  steel  in-
 gots  produced  in  the  Public  Sector
 Steel  Plants  has  gone  down  by  about
 6  per  cent  on  an  average  during  the
 first  half  of  1963-64  as  compared  to
 costs  in  I960-6l  and  about  5  per  cent
 as  compared  with  1962-63.

 (b)  The  review  of  costs  in  the  last
 General  Managers’  meeting  related  to
 May,  963  costs  compared  with  Octo-
 ber,  1962.  It  was  decided  to  direct
 efforts  in  achieving  further  reduction
 through  better  yields,  reduction  in
 consumption  of  washed  coal  and  other
 raw  materials.
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 Acreage  under  Tea  Plantation

 364.  Shri  Pp.  0,  Borooah:  Will  the
 Minister  of  International  Trade  be
 ‘pleased  to  state:

 (a)  the  acreage  under  tea  plantation
 in  various  sectors  of  the  country  at
 the  end  of  each  quarter  since  the
 beginning  of  1962;  and

 (b)  the  acreage  of  the  tea  planta-
 tion  land  inundated  in  Assam  during
 the  recent  floods?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Figures
 of  the  acreage  under  the  plantation
 are  collected  only  on  an  annual  basis.
 Area  under  tea  in  the  Tea  Growing
 States|Administrations  on  3lst  March,
 962  was  as  follows:

 (inhectares)

 Assam.  763,697 West  Bengal  82,920
 Tripura  53I73 Bihar  Fi  534 Uttar  Pradesh  2,075
 Punjab  (Kangra)  3,763 Himachal  Pradesh  “Mandi)  420
 Madras  32,746
 Mysore  1,776
 Kerala  39,858

 (b)  Information  is  not  readily  avail-
 able.

 गोझा,  दसन  धौर  दोष  से  माल  भेजना

 श्री  औंकार  लाल  बैरवा
 श्री  चतर  सिह

 क्या  श्रन्तर्राष्ट्रीय  व्यापार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत
 सरकार  ने  गोधरा,  दमन  और  दीव  से  अबाध
 रूप  से  माल  भजने  की  स्वीकृति  दे  दी  है  ;
 धौर

 (ख)  यदि  हां,  तो  उक्त  राज्य  क्षेत्र  से

 किन-किन  वस्तुगप्नों  को  बाघ  रूप  से  बाहर
 भेजा  जा  सकता  है  ?

 दे

 इ्रन्तर्राष्ट्रीय  व्यापार  मंत्रो  (श्री  मनु भाई
 चाहा:  (क)  जी,  हां  ।
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 (@)  सभी  वस्तुएं,  परन्तु  विदेशों  में
 बनी  मोटर  गाड़ियां,  कारों,  अथवा  ट्रकों  को
 छोड़  कर  जिन  पर  कुछ  शर्ते  लगी  हुई  हैं  ।

 Promotion  of  Import-Export  Trade

 Shri  Rameshwar  Tantia:
 366.  <  Shrimati  Renuka  Barkataki;

 Shrj  Prakash  Vir  Shastri:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  the  new  steps  taken  towards  the
 promotion  of  import  and  export  trade
 with  the  United  States;

 (b)  whether  it  is  a  fact  that  an
 agreement  has  been  concluded  for  a
 long  term  trade  between  the  U.S.
 wholesale  distributors  and  the  Indian
 wholesalers;  and

 (c)  if  so,  the  main  items  to  be  traded
 under  such  an  agreement?

 The  Minister  of  International  Trade
 (Shri  Manubhaj  Shah):  (a)  Apart  from
 the  export  promotion  measures  de-
 signed  to  improve  our  exports  in  gene-
 ral,  some  important  steps  taken  dur-
 ing  the  last  one  year  or  so  to  promote
 trade  specifically  with  U.S.A.  are  as
 follows:—

 l,  We  participated  in  the  “Century
 21”  Exhibition  at  Seattle  in  1962.  We
 are  again  partic:pating  in  the  World
 Fair  at  New  York  and  also  in  the  7th
 World  Trade  Fair  at  San-francisco  in
 1964,  Some  other  proposals  for  exhi-
 biting  Indian  products  in  important
 cities  of  U.S.A.  are  under  considera-
 tion,

 2.  Two  delegations;  a  Tea  Delegation
 and  an  Engineering  Export  Promotion
 Council  Delegation  visited  USA  in
 1962.  A  Jute  Delegation  is  likely  to
 visit  U.S.A.  in  1964.  These  delega-
 tions,  apart  from  study  of  markets
 in  the  respective  products  establishe?
 useful  contacts  with  the  trade.

 3,  A  barter  deal  for  the  export  of
 manganese  ore,  ferro-manganese  etc.
 to  U.S.A.  against  imports  of  agricul-
 tural  commodities,  mainly  cotton,
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 has  been  concluded  recently  between
 the  S.T.C.  and  an  agency  of  ithe  US
 Government.

 4.  Imports  of  cerza's  and  some  other
 egricultural  commodities  e.g.  cotton
 are  being  made  under  PL-480  of
 US.A.

 5,  Certain  Export  Premotion  Coun-
 eiisCommodity  Organsitions  have
 ender  their  conside:tition  proposal;  to
 set  up  overs2as  offices  in  U.S.A.

 6.  Co-cperation  of  U.S.  designers
 and  consultants  ig  being  obtained  to
 Promote  cxpo-ts  of  certain  products
 @.g.  handloom  textiles.

 (b),  &  (०).  The  Government  have
 mo  information  about  any  agreement
 ef  this  nature,

 Electricity  for  Durgapur  S:eel  Works

 ;  Shri  Buta  Singh:
 367.  J  Shri  Na:aSimha  Reldy:

 ra  Shri  Kapur  Sixgna:

 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Engin-cring  be  p  ea  ed  to  state:

 (a)  whether  Hindustan  Stee]  Lid
 have  issued  a  contract  va:ued  at
 £,2,00,000  to  Mjs.  Grezves  Cott  n  and
 Crompton,  Perk:nson,  London,  for  un
 electr'c  power  di  tribu.ion  system  for
 Durgapur  Sieel  Works;

 (b)  if  so,  the  t-ms  of  this  contract,

 (c)  whether  international  tenders
 are  invited  for  ‘he  same;  and

 (d)  ig  not,  the  reasons  therefor?

 The  Minister  of  Stecl,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 manam):  (a)  and  (b).  Hindu  tan
 Stee]  Ltd.  have  placed  orders  on  M|s
 Greve;  Cotton  -.nd  Cre:npton  P-rkin-
 son  Ltd.,  Calcutta  for  power  distribu-
 tion  system  for  expansion  of  Durg  7977
 Stee]  Plant  at  a  cost  of  Rs.  484
 m  llion  with  a  foreign  exchange  com-
 ponent  of  Rs,  8.59  millioa.  The  con-
 tract  is  for  supp'y  of  plant,  equip-
 ment  and  cables  and  also  incluaes
 erection  and  Civil  Engineering  work.
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 The  order  has  been  placed  on  the  nor-
 mal  terms  and  conditions.

 (c)  and  (d).  Tenders  were  invited
 from  firmg  in  UK  and  India  only.
 This  is  due  to  the  fict  that  the  foreign
 exchange  cost  of  expansion  of  the  plant
 १8  financed  from  out  of  a  loan  gr:nted
 by  the  U.K.  Government  for  the  pur
 pose.

 बुनियादी  तथा  भरी  उद्योगों  में  स्थानीय
 श्रमिकों  की  भर्ती

 श्री  सिद्धेश्वर  प्रसाद  :
 शह६८..  है  री निधी  94०  To  चक्रवर्ती  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  इस  बात  का  अध्ययन  किया
 गया  है  कि  बुनियादी  अंक  भारी  उद्योगों  की
 स्थापना  का  स्थन  य  ल.गों  के  रोजगार  पर
 क्या  असर  पड़ता  है  ;  शरीर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 जानकारी  की  मुख्य  बातें  क्या  हैं  ?

 उद्योग  मंत्री  (618  कानूनों)  :  (क)
 प्रौढ़  (ख).  जी,  नहीं  ।  योजना  ऑायंतग  ने
 भिलाई  प्रदेश  वा  जो  साम/जिव-आथिक
 सर्वेक्षण  किया  था  उससे  पता  चलता  है
 कि  न्य  बातों  के  स,थ-साथ  भिलाई  इस्पात
 कारखाने  की  स्थापना  से  स्थानीय  लोगों  के
 रोजगार  पर  क्‍या  झ्र सर  पड़ेगा  ।  आवश्यक
 ब्योरा  दबाने  वाला  वर्ण  सभा  पटल  पढ़
 रखा  गया  है  [पुस्तकालय  में  रख  गया  ।
 देखिये  संख्या  एल  EH BSLIGR]

 H.M.T.  Watches

 369.  Shri  Bibhuti  Mishra:  Will  the
 Minis.er  cf  Steel,  Mines  ant  Heavy
 CUnginetring  be  pieased  to  g.ate:

 (a).  whether  it  is  a  fact  that  the
 people  of  cities  and  villages  other  than
 those  where  the  gales  of  HMT.
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 watches  are  made  have  difficulty  in
 @etling  the  watches;  und

 (>)  if  so,  whether  the  Hindustan
 Machine  Tools  Ltd.  contempla.e  to  sell
 the  watches  in  State  capitals  a:d  im-
 portant  cities  for  at  least  &  limited
 Period  every  year?

 The  Minister  of  Steel,  Mineg  and
 Heavy  Engin:ering  (Shri  C,  Subra-
 man’am):  (a)  and  (b),  Due  to  I  mited
 production  at  pres2nt  the  wat-:nes
 manu  actured  by  the  Hindustan  Ma-
 chin:  Tools  Ltd.  are  being  sod  from
 us  otfices  and  showrooms  located  at
 Banglore,  Bombay,  Calcutta,  Delhi,
 Madras,  Pinjore  and  Ernakujam.
 However,  as  production  increase;  the
 selling  organisation  will  atso  be  ex-
 panded.  The  company  is,  for  the  pre-
 sent,  making  arrangements  for  open-
 ing  about  24  sales  offices  and  service
 centre;  in  a!l  the  important  citleg  of
 the  country.

 लहे भंतर  रात  के  मुख्य

 ३७०.  श्री  बाल्मीकि  :  क्‍या  इस्पात,
 खान  तथा  भरी  इंजीनियरिंग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  कया  यह  सच  है  कि  अक्तूबर-
 नवम्बर,  १६६३  में  ल्  श्र  इस्पात  के

 मूल्य  ग्रधिक  *हे  हैं  ;  कौर

 (ख)  याद  हां,  तो  मूल्यों  में  बृद्धि
 रोकने  के  लिए  सरकार  ने  क्‍या  कदम  उठाये

 हैं?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  (भी  चि०  सुब्रह्मण्यम)  :  (क)  जी

 हों  ai  ah  इस्पात  के  परिनियत  विक्रय-

 मूल्यों  में  अक्तूबर  पौर  नवम्बर,  १६६३  में
 संशोधन  नहीं  किया  गया  है  t

 (छा)  प्रदान  महीं  उठता  ।
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 Durgapur  and  Rourkela  Steel  Plants

 (  Shri  Ss,  6.  Samanta:
 87l.  <  Shri  Subodh  Hansda;

 L  Shri  M.  L.  Dwivedi:

 Will  he  Mister  of  Steel,  Mines  ané
 Heavy  Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  steel  ingots  are  lying  un-
 sold  in  the  factory  prem’ses  of  Durga
 Pur  and  Rourkela  fsr  the  last  one
 year;  ard

 (b)  if  so,  whether  any  arrangement
 has  been  mnade  to  sel]  them?

 The  Minis‘er  of  Stee],  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  330  (b).  Accumulation
 of  ingots  at  Durgapur  and  Rourkela
 has  not  excezedad  0090  to  5000  tonnes
 over  normal]  requirements  of  the  plants
 during  the  last  year.  Arrangcincnty
 have  already  been  made  for  the  :ale
 of  these  surplus  ingors.

 RefraciOries  Plant

 Shri  B.  K.  Das:
 J  Shri  Subdodh  Hansdaz

 Shri  S.  C.  Samania:
 L  Shri  M,  L,  Dwivedi:

 372.

 Will  the  Minister  of  Steel,  Mines
 and  Weavy  Enginézring  be  pleased  tw
 state:

 (a)  whether  there  is  any  scheme  to
 set  up  refractories  plant  in  Public
 Sector;

 (b)  if  80,  where  this  will  be  located;

 (c)  the  requirement  of  refractories
 at  present;  and

 (d)  the  source  from  which  it  te
 met?

 The  Minister  of  Steel,  M'neg  an@
 Heavy  Engineering  (Shri  0.  Subra-
 maniam):  (a)  and  (b).  Yes  Sir,  there
 lg  a  pronusal  to  set  up  a  basic  refrue-.
 tory  plant  in  the  public  sector.  The
 location  has  not  so  far  been  decided.
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 (९)  and  (d),  The  requirement  of
 refractories  at  pres:nt  is  approximate-
 ty  709,000  tons  per  annum  but  is
 likly  to  incre-se  when  Steel  Capacity
 fs  iurther  expand:d.  A  major  portion
 of  the  present  requirements  i;  met
 from  indigenous  sources  and  the
 balance  frcm  impor:s,

 Newsprint  Factory  in  Wynad  (Kera‘a)
 373.  Shri  Koya:  Will  the  Min‘ster

 of  Industry  be  pleased  to  state:

 (a)  whether  there  is  any  propo-al
 to  sot  up  a  new  print  factory  :a
 Wynad  in  Kerala  in  view  of  the  avail-
 ability  in  plenty  of  bamboos  there;
 end

 {b)  if  so,  the  details  theresf?

 ‘ie  Minls'er  of  Indast:y  (Shri
 Kanungo):  (a)  No,  S.r

 (b)  Does  not  ar-se.

 Export  og  Frozen  Fish

 |  Shri  Warior:
 $74.  {  Shri  Rama  Chandra

 [  Mallick:

 Will  the  Minister  of  International
 fradg  be  plea_.ed  to  state:

 ‘a)  the  total  quantity  and  value  of
 frozen  Ash  ang  shrimp  exported  dur-
 ing  the  last  three  years;  and

 (b)  the  foreign  exchange  earned  on
 this  account?

 The  Minister  of  International
 Trade  (Shri  Manubtal  Shah):  (a)
 and  (b),  Exports  of  frozen  fish  and
 shrimps  are  not  separately  2८835  ified
 [5  the  Indian  Trade  Cuassification.
 However,  according  to  the  Marine
 Products  Export  Prcmotion  Council,
 Ernakulam,  the  exports  of  frozen  fish
 and  shrimps  during  the  years  1960,
 96]  and  962  were  १.39  million  kg.
 2.38  ri  tion  kg.  and  2.26  million  kg.
 earning  foreign  exchange  of  the  order
 of  Rs.  0.72  crores,  Rs,  0.85  crores  and
 Rs  1:03  crores  respectively.

 Pig  [ron

 375,  Shrimatj  Sav‘tri  Nigam:  Win
 the  Minister  of  Steel,  Mines  and  Heavy
 Engineering  te  pleased  to  state:

 (a)  whether  ‘t  is  a  fact  ‘that  a  large
 number  of  small  foundries  si.uuted  at
 Agra  (U.P.)  consumed  54,000  ton;  of
 Pig  iron  in  ‘1962;

 (७)  wiether  it  is  also  a  fact  that
 they  have  been  giv.n  pg  iron  quota
 for  5,000  tons  in  1962-63;  and

 (c)  if  so,  the  reasons  therefor  and
 the  action  proposed  to  be  taken  in  the
 matter?

 The  Minister  of  See],  Mines  and
 Heavy  Engine:rng  (Sh-i  C.  Subra-
 maniam):  (a)  It  is  not  pos  ible  to  say
 whetner  the  small  foundrics  situated
 in  Agra  consumed  54000  toas  of  pig
 iron  in  1962,  as  s2parate  statistics  of
 supp!y  of  p'g  iron  to  various  towns
 in  the  States  are  not  available.  A
 quantity  of  57,588  tonnes  of  pig  7709
 was  despatched|supplieqd  to  Uitar
 Pradesh  State  for  both  large  and
 smal]  scale  foundries,  during  ‘1962,

 (b)  No,  Sir.  There  was  no  quota
 system  of  allotment  of  pig  iron  in
 ‘1962-63  and  foundries  c:ud  pluce  ine
 dents  ether  on  stockists  or  producers
 to  the  extent  of  their  requirements
 without  any  authorisation,

 (c)  Does  not  arise.

 Pig  Jron
 376.  Shrimatj  Savitri  Nigam:  Wil

 the  Minister  of  S.eel,  Mines  and  Heavy
 Engineer:ngz  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 pig  iron  allot'ed  to  the  steel  wcerks
 maintenance  and  the  railway  sleepers
 is  much  more  than  necessary  for  the
 actua]  producton  which  have  been
 achieved  by  the  steel  works  and  raik
 way  departments;  and

 (b)  if  so,  whether  any  action  has
 been  taken  to  make  interim  assess-
 ments  of  the  savings  of  p:g  iron  by
 the  various  departments  in  the  publie
 pector  so  that  it  may  be  utilised  for
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 ether  importan:  and  useful  purposes
 by  sma!]  industries?

 The  Minister  of  Steel,  Mines  हर
 Heavy  Eng  neering  (Shri  C.  Subra-
 meniam):  (a)  No,  Sir.  The  al‘o:ment
 ha;  been  made  alter  taking  into  ac-
 account  the  m'nimum  requirements
 for  gt-ci  woiks  ma:ntzn2nce  and  Rai!-
 way  gieeper  manufacture.

 (b)  Does  not  arise  as  the  allotment
 is  bused  on  the  ‘minimum  requirements
 @f  the  allottecs,  However,  the  quota
 for  the  State  Lst  (  mall  scale)  found-
 Fries  has  b2en  rais:d  from  120,000
 tonres  to  218,090  tonnes  in  anticipa-
 tion  of  increaseg  production  during
 1963-64.

 Corp2ration  for  Cons‘ruction  Work

 77  f  Shri  Daji:
 7  L  Sari  S.  oi.  Banerjee:

 Will  the  M:n'ster  of  Steel,  Mines
 and  Heavy  Engine:ring  be  p‘eased  to
 state:

 (a)  whether  it  ha;  been  dec'ded  to
 form  and  function  a  Corporation  for
 constructicn  work;

 (b)  if  so,  the  details  thereof;
 (c)  whether  the  new  Corporatian

 will  absorb  the  existing  construction
 labour  empioyed  by  plants  of  the
 Hindustan  Steel  Ltd.;  ang

 (d)  if  so,  the  terms  and  conditions
 thereof?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shrj  Cc,  Subra-
 maniam):  (a)  Yes,  Sir.

 (b)  The  Corporation  is  being  form-
 ed  to  undertake  a  sizeable  share  of
 eli  new  sicel  works  construction,  Its
 purpose  is  to  supplement  the  avail-
 able  contract  ability  in  the  country,
 reduce  construction  co:ts  and  to  cuon-
 serve  skills  in  the  specialised  fields  of
 stcel  works  con  iruction.

 ६९)  and  (d).  The  new  company  will
 @mdertake  construction  at  diff  rent
 sites.  It  might,  therefore,  be  difficult
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 to  carry  existing  construction  labour
 with  it.  Efforts  will,  however,  be
 made  to  use  existing  labour  in  the
 best  manner  pos_ible.

 Heavy  Machine  Building  Project
 378.  Shri  Umanath:  Wi!]  the  Minie

 ter  of  Steel,  Mines  an]  Heavy  Engi-
 neering  be  plea  ed  to  stae:

 (a)  whether  the  Heavy  Machine
 Building  Project  bcing  erecteg  under
 the  Heavy  Engineering  Corporation
 Lid,  at  Ranchi,  would  experi_nce  lack
 of  ready  designs,  techno:ogica}  docw
 ments  for  undertaking  ‘iinufacture
 of  diverse  items  of  Heavy  Machincry
 Equ:pment  as  ts  main  difficulty;  an@

 (b)  if  so,  the  advance  steps  conterm-
 plated  to  resolve  these  difficulties?

 Tie  Minster  of  S‘ecl,  Mines  ané
 Heavy  Enginerring  (Shri  C.  Subra-
 maniam):  (a)  und  (b).  No  difficulty  is
 experienced  On  this  account.  Rea.is.ng
 the  nzed  for  dasign  and  technological
 documentation  fr  the  ‘tems  to  be
 produced  jn  the  Heavy  Machine  Build
 ing  Piant,  a  lst  of  49  spec.fic  items
 ha;  so  far  been  drawn  up  in  consulra-
 tion  with  Hindust  n  S.eel  Ltd.  and
 &  ven  to  ऐ  5.  Promm  sexo  t,  Moscow
 for  preparation  and  supp'y  of  the
 necessary  documentation.  Bassg@  on
 future  r2quirements,  design  and  tech-
 nological  documentation  for  uddit  ona)
 items  will  be  procureg  frcm  USSR  as
 and  when  72०९5  ary.  The  Project  has
 a  full-fledged  d  sign  bureau  attached
 to  it.  This  will  provide  facilities  for
 m.Cificat.on  and  pr  piration  of  detsi-
 ed  designs  and  specifications

 Export  Aid  to  Small  Industries

 879,  Shri  Umanath:  Will]  the  Minis-
 ter  of  International  Trade  be  pleased
 to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  finalised  a  scheme  ca.led
 the  ‘Export  Aid  to  Small  Industries’,

 (b)  if  so,  the  object  of  the  scheme:
 and

 (ey  the  progress  made  so  far?
 The  Minister  of  International  Tratle

 (Shri  Manubhai  Shah):  (a)  Yea,  Sis.
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 (b)  The  main  objects  of  the  scheme
 ae:

 (1)  To  assist  small  scale  and
 medium  scale  Indian  manu-
 facturers  in  finding  new  mar-
 kets  abroad;

 (2)  To  train  such  manufacturers
 and  also  Government  Officers
 in  the  technique  of  export-
 marketing.

 (c)  The  scheme  has  attracted
 enquiries  from  450  different  parties  in
 85  countries  for  approximately  200
 products  whilst  5l4  manufacturers
 fiave  applied  for  participation.

 A  3  weck  evening  course  in  the
 techniques  cf  export  marketing  under
 the  schem:  was  cCiiducted  in  col.a-
 doration  with  the  Sm:ll  Industries
 Berv:ce  Institute,  New  Delhi  and  was
 attended  by  50  sma‘l  =  industrialists
 from  New  Dethi  aren.  Further  even-
 ‘ng  cours?s  ave  also  prepos-d  to  be
 organised.

 conducted
 rawn  from
 Inst:tutes,
 Industries

 A  course  is  now  bheicg
 at  prescil  for  the  esti.
 Smail  Industrics  Services
 the  Stais  Directoratrs  of
 ate,

 Haadicraf's  and  Manidlocom  Export
 Corporation

 $20.  Shri  Umanath:  Will  the  Minis-
 ter  of  International  Trade  be  pleased
 4o  state:

 Handicrafts  and (a)  whether  the
 Corporation  has Wandioom  Export

 been  set  up;
 (b)  if  so,  the  reasons  leading  to  the

 getting  up  of  the  Corporation;  and

 (c)  the  objects  of  the  Corporation?
 The  Minister  of  International  Trade

 (Shri  Manuyhai  Shah):  (a)  Yes,  Sir.

 (b)  It  was  felt  that  all  aspects  of
 handicrafts  and  handloom  develop-
 ment  programmes,  particularly  exports,
 could  be  better  organised  and  manag-
 ed  by  an  independent  corporation  with
 necessary  operational  facilities  and
 freedom  for  commercial  operations.

 The  Corporation  is  a  subsidiary  of
 the  State  Trading  Corporation.

 (९)  The  main  objects  of  the  Corpo-
 ration  are:—

 (i)  To  develop  export  of  handi-
 crafts  and  handlocm  fabrics
 as  a  supplement  to  private
 voluntary  effort;

 (ii)  To  estab:ish  trade  connection,
 sales  depots,  selling  agencies;
 to  open  publicity-cum-infor-
 mation  centres,  show  rooms,
 and  ware-houses  in  foreign
 countries,

 (iii)  To  participate  in  foreign  fairs
 and  exhibitions.

 (iv)  To  organize  production
 through  co-operatives,  artisans
 or  its  own  prcduction  centres;

 (v)  To  make  ava'lable  technical,
 financial  and  other  assistance
 to  co-op:rstives,  produccrs,
 small  traders  and  their  asso-
 ciations;  and

 (vi)  To  procure  and  supply  raw
 Maierials,  tools  end  equip-
 ment,  trained  art.sans,  set  up
 common  facility  e-ntres  und  to
 estabiish  a  system  of  inspec-
 tion  and  quality  control,

 Heavy  Pumps  anj  Compressors
 33l.  Shri  N.  R.  Laskar:  Wil  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleuszd  io  refer  to  the
 reply  given  to  Starred  Question  No,
 654  on  the  4300  Saptember  963  and
 state:

 (a)  whether  the  detailed  project
 report  for  the  establishment  of  a  unit
 for  the  manufacture  of  heavy  pumps
 and  compressors  in  the  country  has
 been  received  from  the  Russian
 agency;  and

 (b)  if  so,  the  steps  taken  to  instal
 the  unit?

 The  Mmmister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b).  The  contract
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 with  the  Russian  Agency  for  the  pre-
 paration  of  the  detailed  project  report
 has  yet  to  be  finalised  It  may  take
 about  six  months  for  them  to  prepare
 the  project  report  after  executing  the
 contract.  Meanwhile  preliminary
 steps  for  selection  of  site  etc.  are  being
 taken.

 लघु  उद्योग

 श्री  सिद्धेश्वर  प्रसाद  :
 प्री  नि  fo  भास्कर:
 ्रो  मोहन  स्वरूप  :
 ी  Ro  च०  सय :
 श्री  रतन  लाल  :
 की  कार  साल  बैरवा  :

 इ८२.

 क्या  उद्योग  मंत्री  यह  बताने  की  कया
 करे.  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 लघु  उद्यम  निगम  ने  हाल  हूं  में  भ्र पनी  जो
 'लिपट  दी  है  उसके  अनुसार  कई  राज्यों  में

 लघु  उद्योगों  का  विकास  सवंथा  ग्र सन्तोषजनक
 रहा  है  ;

 (ख)  यदि  हां,  तो  वे  राज्य  कोन  से
 हैं  प्रौढ़  क्‍या  उनकी  सन्तोषजनक  प्रगति
 के  कारण  समान  हैं  ;  और

 (ग)  इत  पिछड़े  राज्यों  में  लघु  उद्योगों
 के  समुचित  विकास  के  लिये  सरकार  क्‍या
 विशेष  कदम  उठा  रही  है?

 उद्योग  मंत्री  (श्री  का तू तगो)  :  (क)
 जी,  नहीं  ।

 (ख)  और  (ग).  प्रश्न  नहीं  उठत े।

 Durgapur  Steel  Plant

 33.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  difi-
 culties  in  co-ordination  between
 Durgapur  Steel  Project,  the  Damodar
 Valtey  Corporation  and  the  Railways
 aver  a  scheme  to  erect  a  conveyor  for
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 the  transport  of  coal  middlings  from
 the  Steel  Project  to  Durgapur  Ther-
 mal  Power  Station  have  resu.ted  in
 an  additional  expenditure  to  the  tune
 of  some  Rs.  8  iakhs  to  the  Govern-
 ment;  and

 (b)  if  so,  the  circumstances  there
 of?

 The  Minister  of  Steel,  Mines  306
 Heavy  Enginzering  (Shi  C.  Subra-
 maniam):  (a)  and  (b).  I  would  invite
 the  attention  of  the  honorable  mem-
 bers  to  para  5  of  Report  of  Publ
 Accounts  Committee  1963-64  (l5thk
 Report)  wherein  this  question  was
 dealt  with  recently  in  detail

 Loans  to  Tea  Estates

 384  f  Shri  P.  R.  Chakraverti:
 .  au  Shri  P.  C.  Borooah:

 Will  the  Min‘ster  of  International
 Trades  be  p.eased  to  state:

 (a)  the  amount  allocated  for  grant-
 ing  loans  to  tea  estates  for  rehabili-
 tation  and  modernisation  of  tea  indus-
 try  in  the  North-Eastern  region  during
 96l,  962  and  1963;

 (b)  the  tctal  amount  actually  gives:
 out  on  loan  during  the  past  two  years
 and  during  the  current  year  uple

 2ptember;
 estates  are

 taking
 (c)  whether  the  tea

 found  to  be  disinterested  in
 advantage  of  his  loan;  and

 (0)  if  so,  the  reasons  therefor?
 The  Minister  of  International  Traite

 (Shri  Manubhai  Shah):  (a)  A  scheme
 known  as  the  Tea  Plantation  Finance
 Scheme  for  enabling  the  industry  te
 carry  out  replantation|new  p.antation
 with  loans  from  the  Tea  Board  was
 put  into  operation  by  the  Board  in
 October,  ‘1962.  A  revolving  fund  of
 Rs.  5  crores  nas  b2en  sanctioned  for
 the  purpose  for  the  whole  country
 including  North  Eastern  region.

 (b)  The  money  is  drawn  by  the  bor-
 rowers  in  annual  instalments  against
 each  phase  of  planting.  While  the
 actual  amount  disbursed  by  the  Board
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 during  the  current  financial  and  calen-
 der  year  both  upto  September,  963
 was  Rs.  94"  lakhs,  and  Rs.  25.89  iakhs
 respectively,  the  actual  amounts  com-
 mitted  were  Rs  53°58  lakhs  and
 Rs.  62°84  lakhs  respectively.

 (९)  No,  Sir.

 (d)  Does  not  arise.

 घो रश पुर  में  'उसका  का  कारखाना

 श्री  राम  सेवक  यादव  :
 श्री  विश्वनाथ  पाण्डेय  :
 क्रि  so  Mo  धरता :
 श्री  'रघुनाथ  सिंह  :

 श्री  सोकार  लाल  बैरवा  :

 8८५.

 क्या  दिक्पात,  खाप  तथा  भरी  ईं  हो  हियरिंग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  गोरखपुर
 में  उतर  का  कारखाना  स्थापित  करने  की
 दिया  में  शब  तक  कया  प्रगति  हुई  है  ?

 इस्पात,  खात  तथा  सारी  इंजीनियरिंग
 मंत्रो  श्री  fao  सुर प्ग्यम)  गोरखपुर  में
 डवंरक  का  कारखाना  स्थापित  करने  के  बारे
 में  निम्नलिखित  प्रगति  हुई  है  :--

 (क)  मुद्दा  संयंत्र  तथा  साज-सामान
 को  सप्लाई  के  लिये  सर्वो
 टोयो  इंजोनिर्यारग  'कारपारेशन,
 जाया,  कोलिन  ११.  ५  करोड
 रुपये  के  मूल्य  का  ठेका  दिया
 गया  है

 पानी  जौर  बिजली  इत्यादि  की
 पूर्ति  को  योजनाकारों  को  अ्र,न्तम
 रूप  दिया  जा  चुका  है  ।

 (=)

 (ग)  भूमि-ग्रभिन्रातण  कार्य  आरम्भ
 हु  चूल्हे  ग्रो  इसके  शीघ्र  हो
 पूरे  हो  जाने  की  संभावना
 है  1

 स्थन  सर्वेक्षण  कौर  श्रवभूमि
 अनु मं तात  का  काम  पूरा  हो  चुका
 है  ।  स्थल  पर  अस्थियों  शेड

 (१)

 निर्माण  करने  का  प्रारम्भिक
 सिविल  निर्माण  कार्य  श्रीराम

 हो  चुका  है  ।

 निर्माण  कायें  के  लिये  बहुत  से
 भ्रपेक्षित  साज-सामान  का  ध्रार्डर
 दे  दिया  गया  है  ।

 (६)

 सहायक  वस्तु ग्र ों  जैसे  स्टीम  जत-
 रेशा  प्लांट,  कूलिंग  टावर  शौर
 पम्प,  विंग  प्लांट  बौर  प्राइवट
 हैंडलिंग,  नैफ्था  स्टोरेज  इत्यादि
 को  प्राप्त  करने  के  लिये  काम  शुरू
 कर  दिया  गया  है  ।

 (च)

 कारखाने  के  लिये  सिविल

 सलाहकार  नियुक्त  कर  दिये
 गये  हैं  और  बस्ती  के  लिये  सलाह-

 (छ)

 कार  शीघ्र  ही  नियुक्त  किये
 जायेग  ।

 Paper  from  Coconut  Coir

 336.  Shri  Basumatari:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  the  investigation  under
 taken  in  respect  of  paper  from  coconut
 coir  has  been  completed;

 (b)  if  so,  the  result  thereof;  and

 investigation (c)  if  not,  when  the
 is  likely  to  be  comp.eted?

 The  Minister  of  Industry  (Shr
 Kanungo):  (a)  Yes,  Sir.

 (b)  Coconut  Coir  is  suitable  for
 high  stretch  special  type  of  paper.
 It  is  not  suitable  for  manufacture  of
 ordinary  writing  paper  because  the
 cost  is  high  and  also  it  does  not  work
 well  on  the  paper  machine  unless
 long  fibre  pulp  such  as  wood  or
 bamboo  pulp  is  added.

 (c)  Does  not  arise  in  view  of  (a)
 and  (b)  above,
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 Export  of  Indian  Rat's

 387.  Shri  Raghunath  Singh:  Wiil
 the  Minister  of  Stecl,  Mines  and  Heavy
 Bnugineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 39  exporting  rails;  and

 (b)  if  so,  the  quantity  thereof  and
 te  which  countries  Indian  rails  are
 being  exported?

 The  Minister  of  Stecl,  Mines  and
 Hoavy  Englusering  (Sari  C.  Snbra-
 maniam):  (a)  and  (b).  Yes,  Sir,
 approximately  2500  tons  of  rails  are
 heing  exported  to  Sudan.

 ढाजिडारपरों  का  fate

 कि!  प्रहार  लाल  जवा :
 ह

 ो  गोहरे  अवाद  :

 क्या  Titi,  जात  तदा  भादो  दवी
 विचारित  $7  यड़  जाति  को  कुरा  करेंगे  किः

 (क)  क्या  यह  सच  हैं  कि  भारत  के
 बनाये  हुए  सज  से  बड़े  ब्रांच  हर मर  का  परोसा
 सफल  रहा  है  ;

 3
 (ख)  मदि  हां,  तो  इस  ट्रांसफारमर  के

 निर्माण  पर  कुत्  कितना  खर्ज  आया  ,

 (ग)  क्या  पव  ट्रांसफारमर  और  बनाये
 जायेंगे  ;  और

 (घ)  इसका  परीक्षण  कहां  कहाँ  किया
 जायेगा  ?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  (भी  सि०  सुब्रह्मण्यम)  :  (क)  जी,
 हां;  भोपाल  में  एक  ७५०००  के०  वो०  Uo
 द्रांसफ्ताममर  का  सकहरायवंेक  डिजाइन,
 निर्माण  और  परीक्षण  किया  गंवा  है  ।

 (ख)  ढ्रांजफारमर  का  विक्रय-मूल्य
 ७,६७,२६४  रुपये  है  ।

 (ग)  जी,  हां  ।

 (प्र)  भोपाल  में  हैवी  इलेक्ट्रिकल्स  के
 कारखाने  में  ।
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 मद्रास में  पेन्सिल  का  कारखाता

 देख  Sat  disc  लाल  बैरवा  :

 ी  गोकरन  प्रसाद5

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 लगे  कि_  $

 (क)  क्या  यू  सच  है  कि  केन्द्रीय
 सरकार  को  मदद  से  मद्रास  में  लग  उद्योग
 योजना  के  अन्तर्गत  पेन्सिल  बचाने  का  एक
 कारखाना  चल  रहा  है  ;  और

 (ख)  यदि  हां,  वो  उक्त  के  लिये  अमरीका
 से  हर  साल  पेन्सिल  बताने  को  कितनों  लकड़ी
 मंगाई  जाती  है  ?

 उजोग मंत्री  (जो  eI):  (*)
 म  क्त  राज्य  में  पेन्सिलें  बताने  के  दो  कारवाने
 तकर यो फ़ो  वीनस  के  महानिदेशालय  सें
 रजिस्टर  हैं  ओर  उन्हें  ्य  विरेगाजय  से
 कर्ता  मात  शादी  प्रात  करे  में  सफलता
 मिल  रहो  है  i

 (a)  पेन्सिलें  बनाते  के  लिये  लकड़ी”
 भारते तर  ब्या यार  वरहिस्णस  में  अजा  से
 बर्गो कत  नीं  को  गई  है  ।  इसलिये  पेन्सिलें
 बताते  के  जिये  अ्वरोका  से  प्रति  कुल
 किततो  लड़ी  मंगाई  जाती  है,  पद  बता
 सका  सम्भव  नहीं  है  J

 Sales  of  Khadi

 390.  Shri  Kashi  Ram  Gupta:
 the  Minister  of  industry  be
 to  state:

 Wilt
 pleased

 |  4

 (a)  the  total  sales  of  Khadi  to  both
 Central  and  State  Government  De
 partments,  Semi-Government  bodies
 and  corporations  and  its  percentage  in
 relation  to  total  sales,  year-wise,  in
 the  last  three  vears  ie.  930-6l,  96l-
 62  and  1962-63,  separately  for  cotton
 and  woollen  khadis;

 (9)  the  yearly  rebate  paid  on  Go
 vernment  sales  for  the  respective
 years;  and

 (c)  the  total  yearly  sales  to  public
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 wm  ine  respective  years  and  rabate
 paii  thereon  for  (i)  cotton  khadi  and
 dy  wooJen  khadi?

 Tho  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (c).  The  informa-
 fion  is  being  collected  and  will  be
 placed  on  the  Tavle  of  the  House  in
 due  course.

 Dally  Earnings  of  Ambar  Charkha
 Spinners

 39i.  Shri  Kashi  Ram  Gupta:  Wi'l  the
 Minister  of  Industry  be  pleased  to
 state:

 (8)  the  average  daiiy  earning  on  all
 India  basis  of  a  spinner  of  cotton  yarn
 an  Ambar  Charkha,  the  average  ear-
 aing  :f  a  sp  nner  on  cticr  traditional
 Charkhas  ard  the  vage  daily  ear-
 ming  of  a  Khadi  weaver  together  with
 the  number  of  tot-]  wo:k-days  of  em-
 ploym:nt  in  the  respective  occupation
 का  3950-61,  to  962-L3  scpurately;  and

 (b)  the  peresntage  of  cver-head
 eharges  on  sicff,  sc:acics  and  adminis-
 tration  on  the  sale  cf  Khadi  in  Rhan-
 dazz  ane  avens  run  by  the  Commi-
 ssion?

 The  Minister  of  Industry  (Shri
 Kanang.):  (a)  The  yearly  average
 @#arnings  of  a  Spinner  of  cotton  yarn
 on  Ambar  Charkha  an4t  Tradiit:unal
 Charkha,  wih  2  to  4  hours  work  in  a
 day  and  350  to  200  work-days  in  a
 year,  were  Rs.  60.00  and  Rs.  25.00  res-
 Ppectively.  The  average  income  of  a
 weaver,  for  the  corresponding  pericd,
 while  working  for  6  months  tu  8
 months  in  a  year  at  the  rate  of  25
 work  cays  in  a  month  varied  from
 Ra.  00  to  500  per  year.

 (b)  5%  to  Ng.

 Public  Sector  Steel  Factories

 (Shri  Surendranath  Dwivedy:
 58.  <  Shri  Umanath:

 \  Shri  8.  M.  Banerjee:
 Will  the  Minister  of  Steel,  Mines

 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  any  general  instruc-
 tions  have  been  issued  to  the  Publie
 Sector  steel  factories  to  implement
 labour  laws  applicable  to  them  in  their
 respective  States;

 (b)  whether  Government  have  re-
 ceived  complaints  about  non-imple-
 mentation  of  many  of  the  existing
 State  labour  laws  and  reguations  by:
 some  of  the  managements  of  these
 stee]  factories;  and

 (c)  whether  it  is  a  fact  that  the
 Or'ssa  State  Government  have  cOmp-
 lained  that  the  Management  of  the
 Rourkela  Steel  Plant  have  been  neg-
 ligent  and  have  violated  certain
 labour  regulations?

 The  Minister  of  Steel,  Mines  and
 Heovy  Engivcering  (Shri  C.  Subra-
 maniam):  (a)  The  Genrral  Manuygers
 of  the  Public  Sector  Steel  Factcries
 are  aw  that  labour  laws  applicable
 to  factories  in  differcnt  Sates  ४१९
 applienbie  to  them  ¢lso.  The  neces-
 sity  cf  complying  with  ail  labour  laws
 hag  been  emphasised  to  th:  General
 Managers  of  the  Steel  Plants  and
 others  from  time  to  time.

 (b)  and  (eo).  Some  time  back  the
 Implementa:  on  and  Evaluation  Offi-
 cer  of  Orissa  Government  had  alleged
 violation  of  Labour  laws  by  Rourkela
 Stes]  Pant  in  his  report.  These  aile-
 gations  were  examined  by  Rourkela
 Steel  Plant  and  detailed  comments  of
 the  Steel  Plant  on  each  of  the  alle-
 gations  were  sent  to  ths  State  Evalua-
 tion  and  Implementation  Officer.

 Golf  C‘ubs  and  Balls

 393,  Shri  Karni  Singhji:  Will
 Minister  of  Industry  be  pleased  to
 state  whether  any  application  has
 been  made  by  any  Sports  manufac-
 turing  Company  in  India  for  assemb-
 ling  and  manufacturing  of  golf  clubs
 and  golf  balls  indigenously?

 the

 The  Minister  ef  Industry  (Shrt
 Kanungo):  No  such  application  nas
 peen  received.
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 Production  of  Tea

 394.  Shri  Raghunath  Singh:  Wiil
 the  Minister  of  International  Trade
 be  pleased  to  state  whether  it  is  a
 faci  that  the  production  of  tea  in
 North  Eas:  India  has  declined  consi-
 derably  during  th2  list  three  months
 @s  compared  to  the  corresponding
 months  of  1962?

 Th2  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  No,  Sir.  The
 production  of  ६23  in  North  East  India
 during  the  last  three  months  was  as
 under.  The  fal  in  production  in  month
 of  August  963  was  due  to  extremely
 adverse  weather  conditions:—

 (Production  of  tea  in  million  kgs.)

 963  962  Differcrce

 August  47°6  49°7  —2I

 September  44°2  44°9  —o'7
 October  4500  431.  +2°0

 The  production  has  again  risen  in
 October,  1963.

 Three-wheeler  Vehicle  Producticn

 395.  Shri  5.  M.  Banerjee:  Will  the
 Minister  of  Steel,  Mines  and  flcavy
 Engineering  be  pleased  to  state:

 Xa)  whe.her  Planning  Commis-
 sion  has  recommended  expansion  of
 existing  capacity  of  three-whcecler
 vehicle  production  in  the  country
 during  Fourth  Five  Year  Plan;

 (b)  if  so,  whether  there  is  a  mono-
 poly  by  a  particular  firci  et  present;

 (c)  if  so,  whether  some  «ther  fivms
 from  West  Bengal  have  aiso  applied
 for  licence;  and

 (d)  if  so,  the  decision  ‘uken  by
 Government  in  this  regar“?

 The  Minister  of  Steel,  4fines  and
 Hleavy  Eng  neering  (Shri  c.  Subra-
 maniam):  (a)  No  firm  targets  of
 eapacity  and  production  fs:  automo-
 bile  industries  during  the  Fourth
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 P'an  have  yet  been  decides,  Demand
 for  threc-wheeler  vehicles  is  now
 being  assessed,

 (b)  One  firm  is,  at  presznt,  licen-
 sod  for  the  manufacture  of  three
 wheelers.

 (९)  and  (d)  An  application  for
 grant  of  a  liccnce  fo;  settimg  up  a
 plant  in  West  Bengal  for  ‘he  manu-
 facture  of  three-wheelerg  wss  receiv-
 ed,  but  it  has  been  rejectcc  as  there
 is  no  scope,  at  present.  fu  licens.ng
 udditional  capacity  in  the  fuid,

 Cement  Factories  in  Hhuacha)
 Pradesh

 886.  Shri  Raghunath  Singh:  Wil)  the
 Minister  of  Steel,  Mines  aig  Heavy
 Engineering  be  pleased  to  state: a—.--

 (a)  whether  any  scheme  is  under
 consideration  to  erect  cemeui  factories
 in  Himachal  Pradesh;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  :he  Mints

 try  of  Steel,  Mines  and  Heavy  Eng-
 jueering  (Shri  P.  com  Seti:):  (a)  and
 (b).  A  letter  of  approval  wil  ७९
 granted  agreeing  to  the  setiing  up  of
 a  cement  factory  by  MjS.  'ija  Ram
 &  Co.  (Private)  Ltd.  at  Rajban,
 Himacha]  Pradesh,  for  an  annual
 capacity  of  100,000  tonnes.

 Cotton  Mills  in  Himacha!  ;radesh
 397.  Shri  Raghunath  Sirgr:  Wil)  the

 Minister  of  International  ‘Ir:de  7926
 pleased  to  state:

 (a)  whether  any  sche.ve  डि  under
 consideration  to  erect  cott.n  arclls  in
 Himacval  Pradesh;  an4

 (b)  if  so,  the  detai:s  thereo-?

 The  Minister  of  International  Trade
 Shri  Manabhai  Shah):  (a)  anu  (b).
 A  licence  has  already  been  iisvent  for
 the  establishment  of  a  cotton  -tinning
 ml]  with  2000  spindles  ७०५  Peonta,
 Issue  of  licence  for  a  second  unit  33
 under  consideration  ५  coche.  tation
 with  tne  dimachal  Prades’;  Ad-ninis-
 tra.ion.
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 Paper  Factories  in  Himachal  Pradcsu

 398.  Shrl  Raghunath  Sinzh:  Will  tha
 Minister  OL  Industry  be  pleused  0
 state:

 (a)  whether  any  scheme  is  under
 consid:ration  to  erect  paper  f-ctories
 in  H'macial]  Pradesh,  and

 (b)  if  so,  the  details  thereof?

 {hy  Minister  of  Industry
 Kanungo):  (a)  No,  Sir.

 (Shri

 (b)  Does  not  arise.

 Trade  Agreements

 399  s  Shri  P.  R.  Chakravertl,
 av  Shri  P.  ्.  Borooah:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 trade  teams  will  be  coming  to  New
 Delhi  by  March,  1964,  for  negotiating
 long-term  trade  agreements;

 (०)  if  so,  the  coun‘ries  concerned;

 (c)  the  countries  of  the  communist
 bloc  which  have  renewed  their  trade
 agreement  this  year  so  far;

 (d)  the  vo'ume  of  trade  agreemen‘s
 tn  963  so  far  with  Soviet  Union;  and

 (e)  whether  Ind‘a  proposes  to  send
 out  teams  to  study  markets  abroad
 and  exp'ore  the  possiblities  of  ex-
 Ppainding  tride  in  different  countiies  in
 9€3  ang  1964?

 The  Minister  of  Internitiona]  Trads
 (Shrj  Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Afghanistan,  Algeria,  Bulgaria,
 Ceylon,  Czechoslovakia,  East  Ger-
 many,  Hungarv,  Philippines,  Pol-nd,
 Rumania  and  South  Korea.

 (c)  Czechoslovakia,  USSR.  and
 Yugoslavia,

 (d)  The  vo'ume  of  Indo-Soviet
 trade  durin?  953  is  estimated  a  bs.  99
 crores  each  way  and  is  expected  to

 reach  about  Rs.  l0  crores  each  way
 in  ‘1966,

 (e)  Yes,  Sir.

 Kan2'a  Free  Port

 Shri  Sham  Lal  Saraf:
 oof  Shri  Siddananjappa:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  whether  the  area  that  has  been
 earmarked  for  setting  up  industrial
 units  in  the  Kandla  Free  Port  has
 made  any  progress;  and

 (b)  the  units  for  which  industrial
 licenses  have  been  granted  and  how
 Many  such  units  have  started  पाल
 tion:ng  and  when  the  rest  will  be
 completed  and  go  into  production?

 The  Minister  of  International  Trade
 (Shri  Manubhaj  Shah):  (a)  and  (b).
 The  detai.s  of  this  scheme  have  not  yet
 been  fina  ised.  The  matter  is,  how-
 ever,  under  very  active  consideration.

 A  high  level  committee  has  been
 consti.uted  with  Officia!s  of  the  State
 Government  and  Central  Ministries.
 This  Committee  is  going  into  the
 question  of  the  types  of  Industries  ६७
 be  set  up  having  regard  to  the  avaue
 ability  of  the  power,  water  and  mi-
 nerals  in  the  area.

 Tractors

 40l,  Shri  D.  J.  Nak:  Wi'l  the  Minis-
 ter  of  Stzel,  Mnes  ang  Heavy  Engl-
 meering  be  plea  ed  to  sta.e:

 (a)  whether  it  is  a  fact  that  there
 {s  growing  demand  for  tractors;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  sep  up  production
 to  meet  the  increasing  demand?

 The  Minister  of  Steel,  Mincs  and
 Heavy  Engineering  (Shri  0.  Subrama-
 niam):  (a2)  and  (9),  Against  an  esti-
 mated  dsmand  cf  0099  tractors,  por
 annum,  by  1965-66,  5  firms  have  bren
 licens3q  or  approved  for  the  manue
 facture  of  trac  ovs  for  a  total  capie
 city  of  14,000  Nos.,  per  annum,  The
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 question  of  licensing  additional  capa-
 eity  in  the  field  is,  at  present,  wonder
 consideration.

 The  existing  manufacturers  have
 beer  assisted  with  foreign  exchange
 required  for  the  import  of  capital
 good;  for  the  completion  of  their
 Phased  manufac:urng  prog:ammes.
 They  are  also  being  given  fcreign  ex-

 -change  to  the  maximum  extent  pzssi-
 ble.  for  the  import  of  componentsiraw
 Materials.

 Spindlage  in  Textile  Mills

 402  Sf  Shri  P.  R.  Chakraverti:
 au  Shri  P.  C.  Borooan:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  the  spindlage  at  present  in  ope-
 faton  with  the  Texti.e  mill;  in  India;

 (b)  the  additional  sn  ndlage  sane-
 loned  ter  insizbLatucon:

 (c)  whether  the  place  cf  instulla-
 tion  is  siow;  and

 (d)  if  52.  the  reasons  therefcr?

 The  Min!  ter  of  In’e-na‘ional  Trode
 (Shii  Manubhai  Sha}:  (a)  to  (d).  A
 Btaicsment  is  laid  on  tne  Table  of  the
 House.  [Placeg  in  Library.  See  No.
 LT-2900  183.)

 दिखती  में  कारखाने

 CON,  श्री  कछ राय:  क्या  उद्योग
 मंत्री  यह  बताने  बी  कृपा  करेंगे
 कि  दिल्‍ली  में  लाइसेंस  वाली  और
 बिना  लाइसेंस  की  कितनों  फैक्टरियां  इस

 « समय  हैं  ?

 उद्योग  मंत्री  (श्री  कारगो)  :  दिल्‍ली
 के  संघ  राज्य  क्षेत्र  में  लाइसेंस  प्राप्त  फैक्टरियों
 की  संख्या  ६,७५४  है  ।  जहां  तक  बिना
 लाइसेंस  वाली  फैक्टरियों  का  संबंध  है  उन
 के  बारे  में  कोई  भी  जानकारी  उपलब्ध  नहीं
 है  क्योंकि  ऐसी  फैक्टरियों  के  बारे  में  कोई

 “रिकार्ड  नद्दी  रखा  जाता
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 Jute  Inductry  in  West  Bengal
 405.  Shri  A.  N.  Vidyalankar:  Wil)

 the  Minister  of  Inierniticnal  Trade
 be  Pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 jute  industry  in  West  Bengal  ig  sere
 ious'y  lagsing  behind  due  to  want  of
 modernisation;

 (b)  the  extent  and  the  percentage  to
 Wien  the  Tolewing  processes  have
 been  modern:  ed—spinning,  wind  ng,
 weav'ng,  finishing  and  final  packing
 Process:  and

 (c)  the  steps  Government  propose
 to  take  tu  imp:  ve  the  position?

 The  Minister  of  Internationa]  Trada
 (Shri  Manubhai  Shah):  (a)  No,  Si.

 (०)  The  modzrn’sation  of  the  ju‘e
 inausiry  upto  the  sp.nning  tage  is
 almos.  c?mpiet2.  82°3  per  cent  of  tue
 jine  varn  c.pacity  and  923  per  cent
 of  the  course  yarn  capacity  required
 to  feed  the  siaalurd  hestiva  acd
 sick  ng  Iorms  has  96820  modernised,
 Besos,  ad  tae  aectaiod  broad  Jo  ms
 are  keing  fod  with  cilver  sman  varn,
 The  industry  os  curr  nt.y  m  dernising
 ह  ovanang  sccoons  रिता  mogernise
 ing  the  weavirg  section,  the  indusiry
 as  at  present  caTryizg  on  exper  men:s
 on  to  a  t-raiitive  types  of  fully  autos
 mat.e  ies.  Pending  the  se  ecti  n  of
 the  pat  «ular  tyne  04  loom,  the  8  un-
 gard  looms  are  peing  rendcred  szmi-
 automatic  by  fitting  coploader;  to
 them.  The  industry  has  recorded  the
 tighest  incrsaSe  in  production  this
 year  as  compar:d  to  the  past  yeurs
 reaching  a  production  of  83  lakh
 tonnes  during  the  six  months  of  1263-
 64  (April,  963  to  September,  2963)  ay
 compared  to  6:04  lakh  tonnes  in  the
 sam»  period  of  six  months  of  1962-63,
 Th>  exports  of  jute  goods  in  the  six
 months  Apri!—September,  963  has
 reachrd  the  highest  record  sc  far  at
 Rs,  82  crores  as  compared  ‘y  its.  72
 crores  in  similar  period  of  1962-63.

 (c)  In  order  to  accelerate  the  pace
 of  modernisation  and  thus  improve  the
 competitive  position  of  the  industry,
 a  self-financing  scheme  hag  been  in-
 troduced  which  facilitates  import  of
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 required  machinery  for  preparatory
 and  post-spinning  stages,  and  the  in-
 dustry  has  taken  advantage  of  this
 facility.

 Small  Scale  Industries  in  Punjab
 406.  Shri  Hem  Ra}:  Will  the

 Mini:ter  of  Iniustry  be  pleased
 to  refer  to  the  rep'y  given  to
 Unstarred  Question  No.  295  on  the
 I6th  August,  963  and  state  the  steps
 aince  taken  by  Government  for  the
 full  supply  of  materia’s  like  pig  iron,
 hard  coke,  sh-et;  Wire  and  non-fer-ou3
 metals  for  the  small  scale  industries
 ‘m  Punjab?

 The  Minister  of  Industry  (Shri
 Kaningo):  There  is  a_  general
 shortage  of  raw  materials  _parti-
 eulirly  iron  and  geel  and  non-
 ferruug  metals.  Equitub’e  distri-
 bution  of  available  supplies  is
 Made  to  all  State  Governments,  The
 Position  in  this  regard  is  the  same  all
 @ver  the  country  a:d  every  State  is
 ectt:ing  only  a  portion  of  iis  rcquire-
 f@rnts.  The  difficulties  of  the  small
 @cale  units  876  man'y  due  to  the  n-
 ereasod  demand  owing  to  expansion
 And  setting  up  of  new  units.

 Seamless  Tub:s  Factory  in  Punjab

 407.  Shri  Hem  Raj:  Will  the  Minis-
 ger  of  Steel,  M'nes  and  Heavy  Engine-
 ering  be  pleased  to  refer  to  the  reply
 given  to  Uns  arred  Question  No.  263
 on  the  l6th  August,  963  and  state:

 (a)  whether  any  decision  has  been
 faken  by  the  Central  Government  on
 the  Punjab  Government’s  proposal]  to
 get  up  a  Seamless  Tubes  Factory  in
 Punjab;  and

 (b)  if  not,  when  a  decision  js  likely
 to  be  taken?

 The  Deputy  Minister  of  S‘e2!,  M'nes
 and  Heavy  Engineering  (Shri  P.  6.
 BSe'hi):  (a)  and  (b),  The  Central  Guv-
 ernment  have  approved  ‘he  Punjab
 Government’s  proposal  for  setting  up
 an  industrial  undertaking  for  tue
 manufacture  of  seamless  steel  tubes.

 industrial  Extension  Service  in  Punjab
 408.  Shri  Diljit  Singh:  Wl  the

 Minister  of  Injwiry  be  pleased  te
 state:

 (a)  the  number  of  sm  ll  gcale  units
 benefited  by  the  Industria]  Extension
 Service  in  Punjab  during  1962-63,  and
 1963-64,  so  far;  and

 (b)  the  amount  of  grant  or  loan
 g  ven  to  them  for  d2velopment  during
 the  same  period,  year-wise?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  A  statement
 is  as  under:

 STATEMENT

 Nature  of  assistance  No.  of  parties  bene-
 rendered  to  small  fited

 scale  units

 1962-63  I-4-63  to-
 30-9-63

 (7)  No.  of  parties
 given  technical
 assistance

 (it)  No.  of  —  perties
 given  information
 to  start  new  in-
 dustries

 3743  2505

 2426  572
 (iit)  No.  of  parties

 given  other  as-
 sistance  3604  2996

 (iv)  No.  of  factory visits  prid  to
 render  on-the-
 spot  advice  4743

 (b)  During  1962-63.  a  loan  of  Rs.
 59°00  lakhs  was  given  to  the  State
 Government  under  State  Aid  to  Indus-
 tries  Act.  The  amount  of  loans  which
 the  Cen‘re  will  eve  to  the  Sta‘e  Gov-
 ernment  for  1963-64.  will  be  determin-
 ed  towards  the  end  of  the  year  ‘n
 ‘accordance  with  the  existing  pro-
 cedure.
 Training  in  Small  Sca'e  Indus'ries

 409.  Shri  Da  jit  Singh:  Will  the
 Min  ster  of  Indu3try  be  pleas:q  to
 state:

 (a)  the  number  of  persong  from
 Pun‘ab  sent  abrsad  bv  Gove-nment
 for  training  in  the  Cottage  and  Smal

 2117
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 Scale  Industries  during  the  lat  three
 years;  and

 rea  the  names  of  the  countrics  to
 which  they  were  sent?

 The  Minister  of  Industry
 Kaorngo):  (a)  One.

 (Shri

 (bd).  Denmark

 Invest  gations  into  Wega!  Forward
 Contracts  by  Calcui\a  Firms

 (  S*ri  Indrajit  Gup‘a:
 \  Shri  D  9.  Mantri:

 Will  the  Minister  of  International
 Tra:le:  be  pleascd  to  refer  to  the  rep.y
 fiven  to  Starred  Question  No.  789  on
 the  20th  September,  963  and  state:

 (2!  whether  the  investigat ons  ino
 fllegal  forward  ccn:racts  by  certain
 Calcutta  firms  have  now  been  comp-
 letea:

 ato.

 (b)  if  so,  the  action  taken  against
 the  offending  firms;  and

 (c)  whether  Government  have  taken
 any  precuatonary  measures  aga:int
 the  widespread  indulgence  in  “dubla”
 and  “kerb”  contrac's?

 The  Min‘ster  of  Interna‘ion:]  Trad:
 (Shti  Manubhaji  Sh  h):  (a)  No,  57.
 Tho  cares  ure  st ll  under  investiga-
 tion  by  the  Calcutta  Police.

 (b)  Does  not  arise.
 (c)  Yes,  Sir.

 Spinninzy  Unit  for  Kangra  District
 4ll.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Internationa]  Trade  be  pleased
 to  state:

 (a)  whether  the  Punjab  Govern-
 ment  approached  the  Centra]  Govern-
 meni  with  a  request  for  setting  up  a
 spinning  unit  of  800  spind'es  in  the
 hilly  district  of  Kangra;  and

 (b)  if  so,  the  decision  tak:n  thereon?
 The  Min’ster  of  In‘ernational  Trade

 (Shri  Manubhal  Shah):  (a)  No,  Sir.
 (b)  00९3  not  arise,

 Tea  Promotion  Campaign

 4i2.  Shry  P.  C.  BoroOah:  Wil]  the
 Minister  of  Int:rnatiOna]  Trade  be
 pleased  to  state:
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 (a)  whether  th2re  is  a  9707058]  to
 Faunch  a  joint  tea  promotion  cam
 paign  in  collaboration  with  other  tea
 producing  countr.es  in  foreign  mar
 kets:  and

 (b)  if  so,  state  at  which  the  pro
 Pposa!  s.ards?

 The  Mini  ter  of  Internat‘onal  Trade
 (Si:ri  Manubhai  Shah):  fa)  end  (5),
 The  Tea  Board  is  already  collabora
 ing  with  Ceylon  and  the  local  tca
 trade  through  the  Tea  Council  in  the
 USA.  Canada,  West  Germany  and
 Australia  in  propagating  the  consump-
 tion  cf  tea  a;  such  in  thcse  countries,
 Of  the  tea  producing  countries  other
 tnan  Ceylon,  Indones’a  is  par  icip  tng
 only  in  the  Tea  Council  of  the  USA,

 Smal  Scale  Indu  tries
 43.  Shri  Daji:  Wiil  the  Minister

 of  Industry  be  pl:ased  to  stale:
 (a)  the  total  amoun!  of  assistcnce

 re‘easod  by  the  Nationa]  Smal)  Scale
 Industries  Corporation  during  1962-
 63;

 (b)  the  amount  given  to  each  State;
 and

 (c)  the  basis  of  the  di.bursement
 of  such  assistance?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  The  Nat'o  8]  Small
 Industries  Corporation  Limited  does
 no.  2ve  cash  loans  but  supplies
 macninery  to  smal!  scale  units  on  hire
 purcnass  basis.  The  Corporat.on  also
 assis':  srvll  industrial  uniis  in  s:cur-
 ing  contracts  from  the  Centra]  Govern
 ment  Stores  Purchasing  Agencies.  The
 value  of  machinery  delivered  by  the
 Corporation  to  smail  scale  unit3  on
 hire  cur:  base  basis  dur.ng  the  year
 1962-63,  amounts  to  Rs.  35  35.886
 With  the  assistaxce  of  the  Corporation
 tne  small]  units  s2cured  contructs  valu-
 ed  at  Rs.  14.51.58,309  from  the  DGS
 &D.  during  the  same  period.

 (b)  Statements  containing  Sta‘ew'se
 break-up  of  the  va.ue  of  machines
 delivered  and  the  value  of  orders
 secured  by  the  smal]  scale  unts  aur
 ing  1962-63  are  laid  on  the  Tab’e  of
 the  House  [Placed  in  Library.  See  No,
 LT-90/63),
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 (९)  Applications  recommended  by
 the  State  Directors  of  Industries  are
 normally  accepted  after  examination
 of  the  prosvects  of  the  indu  try  for
 which  mackines  are  applied  for  and
 the  fore:gn  oxchange  commitment  in-
 volved.

 Cement  factory  Licen-es

 414,  Shri  Jaswant  Meh'a:  Will  the
 Minis'er  of  Steel,  Mines  and  Heavy
 Enginzer:ng  be  pleased  to  state  the
 number  of  cement  factory  licences
 cancelled  during  this  vear  on  account
 of  failure  to  s2t  up  factories?

 The  Devuty  Mini-ter  in  the  M'ni-try
 of  Steel,  Mine,  and  Hoavy  Ene'neesing
 (Shri  P.  com  Sethi):  During  ‘1983,  three
 eement  factory  licence;  have  been
 eancelled  so  fr  cn  account  of  failure
 to  set  up  factor‘es.

 Corrugated  Iron  Sheets  for  Manipur
 415.  Shri  Rishang  Keishing:  Will  the

 Munisier  of  Sveet,  Mancs  and  Heavy
 bngincer.ng  be  picased  to  stale:

 (a)  the  quantity  of  corrugated  Iron
 Sheets  required  by  the  pevpie  of
 Miumpur  and  tne  number  of  applica-
 tiony  filed  for  them;

 (b)  the  quantities  of  corrugated  fron
 sheeis  allotted  in  1962-63,  and  1963-64
 so  far;  and

 (c)  the  manner  in  which  Government
 proposes  to  meet  the  demand  of  the
 peopie  of  Man.pur  for  Corrugated
 Lron  Sheets?

 The  Minister  of  Steel,  Mines  and
 Seavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  to  (c),  No  fresh  al.ot-
 men,  of  galvanised  corrugated  sheets
 has  been  made  in  1962-63.  and  1963-64
 because  of  the  large  number  of  out-
 standing  orders  pending  with  the
 Producers  and  the  need  for  meeting
 the  large  demand  from  the  various
 Defence  organisations  during  the
 emergency.  However,  supplies  are
 be'ng  made,  to  the  extent  possible,
 against  the  outstanding  orders.
 Demands  for  galvanised  corrugated

 sheets,  during  1962-63  and  ‘1963-64,
 under  the  various  State’s  quotis,  viz,
 Government  Development  schemes,
 Steel  Processing  industries,  non-agri-
 cultural,  agricultural  and  smal]  scale
 industries,  wer2  9,585  tonnes  and
 10,980,  tonnes  respec  ively.  The  num
 ber  of  applications  for  release
 from  individual  persons,  received
 by  the  State  autho'iies,  were
 2,222  in  1962-63,  and  908  in  963
 64.  However,  the  total  despatches  of
 galvanised  corrugated  sheets  to  Mank
 pur  Stae  during  1952-63,  and  ‘1963-64
 (April—Septsmber,  963)  were  ‘1,426
 tonnes  and  79l  tonnes,  r-spectively
 Since  such  sheets  ave  in  short  supply
 as  compared  with  the  demand  from
 ail  States,  the  available  supply  has  to
 be  rationed  equi:ably  amongst  all
 consumers.

 Industrial  Projects
 4lc.  Shri  8.  B.  Patil:  Will  the  Mink

 ter  of  Industry  be  pleased  to  state  the
 total  investments  during  the  Third
 Five  Year  Plan  upto  3lst  December,
 963  on  public  sector  projects  in  the
 States  of  Mvsore,  Madras,  Andhra,
 Kerala  and  Maharashtra?

 The  Minister  of  Industry  (Shri
 Kanungo):  Th>  information  {is  being
 collected  anq  will  be  laid  on  the  Table
 of  the  House.

 Export  to  U.K.

 a7  JS  Shri  Subodh  Wansda:
 me  Shri  D.  C.  Sharma:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  gradual  decline  of  Indian  exports
 to  the  United  Kingdom:  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  International  Trade

 (Shri  Manub"ai  Shah):  (a)  and  (b).
 A  statement  of  exports  from  India  to
 the  U.K.  in  ‘1961-62,  1962-63,
 is  laid  on  the  Table  of  the  House
 It  will  be  seen  that  our  exports  ip
 1962-63  have  in  fact  picked  up,  as
 compared  with  the  previous  year.  te
 the  extent  of  almost  Rs,  3  crores
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 There  has.  therefore,  been  no  gradual
 decline.  Our  exports  to  U.K.  have
 depended  on  the  condition  of  the  U.K.
 market  and  the  availability  of  export
 eurvlus2s  in  India,  In  the  current
 year  in  the  firs:  six  months  also  the
 exports  to  UK.  ar?  almost  sim>  as
 during  similar  period  of  last  year.

 Statement
 (Value  in  Rs.  Crores)

 I96I-62  1962-63,

 Exports  including  re-
 Ex-orts  76294  36374

 Import  of  Tea  Mannfacturing
 Machineries

 4i8.  Shri  Hem  Raj:  Wii]  the  Minis-
 ter  of  Internationa]  Trade  be  pleased
 to  state:

 (a)  whether  {t  is  a  fact  that  the
 Punjab  Government  have  approached
 the  Cen  ral  Gove-nment  and  the  Tea
 Board  for  the  import  of  tea  manufac-
 turing  machineries  fram  Janan_  to
 rehabilitate  the  dying  tea  industry  of
 Kanera;

 (b)  if  so,  the  number  of  such
 machineries  which  w:!]  be  !mported;
 and

 (९)  the  amount  of  foreign  exchange
 involved  and  how  much_  hag  been
 released  for  the  purpose?

 The  Mints‘er  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 2  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DAMAG™  TO  INDIAN  EMBASSY
 In  BAGHDAD

 Shri  P.  0.  Borooah  (Sibsagar):  I
 call  the  attention  of  the  Prime  Minis-
 ter  ‘o  the  following  matter  of  u  gent
 public  importance  and  I  request  that
 fe  may  make  a  statement  thereon:

 The  reported  damage  to  Indian
 Embassy  at  Baghdad  by  sheli-
 fire,
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 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  ef
 Atomic  Energy  (Sh-i  Jawahariaj
 Nehru):  Some  very  slight  damage
 was  caused  to  some  glass  panes  ete.  ia
 the  Indian  Embassy.

 It  is  known  to  the  House  that  lately
 there  was  an  uprising  in  Iraq  which
 led  to  the  assumpion  of  complete
 control  of  Government  by  Presidem
 Aref  with  the  backing  of  the  armed
 forces.  Field  Marshal  Aref  has  be
 come  President  and  Supveme  Com
 mander  of  the  armed  forces.

 The  change  in  Government  has  bees
 brought  about  by  internal  differences
 between  the  erstwhile  ruling  Ba’athis
 Party  and  the  other  polit.ca]  elements
 The  events  leading  to  the  change  ip
 Government  in  Iraq  started  on  the
 {3th  instant  when  Field  Marshal  Aref
 took  over  command  and  decided  to
 disband  the  Ba’athist  organised
 Nationa!  Guards.  Some  fighting  is
 reported  to  have  taken  place  in  the
 streets  of  Baghdad  when  army  unity
 from  outside  Baghdad  marched  inte
 the  city  in  support  of  President  Aret.
 During  the  fighting  between  the
 National  Guards  ang  the  Army,  some
 casualties  ave  reported  to  have  taken
 place  and  some  property  damaged,

 So  far  as  our  Embassy  in  Baghdad
 is  concerned,  it  suffered  some  slight
 damage  from  stray  bullets  and  glass
 panes  were  broken  by  flving  shells.  A
 shell  hit  the  top  floor  of  ‘he  Chancery
 building.  The  Ambassador  and  Em
 hassv  personnel,  however.  were  not
 havmed,  and  according  to  rerorta,
 none  of  the  Indians  residing  in  Bagh
 dad  were  affected.

 Shri  P.  C.  Boroosh:
 whether  Government
 any  compensation  for
 caused?

 May  1  now
 have  claim

 this  damage

 Mr,  Speaker:  Shri  Kamath
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 Shri  Hari  Vishnu  Kamath  (Ho-
 shangabad):  On  a  point  of  clarifica-
 tion.  Has  our  Ambassador  in  Baghdad
 been  in  touch  with  the  Government,
 from  hour  to  hour,  and  has  the  new
 Government  expressed  regret  for  this
 accidental  damage  to  our  Embassy
 and  the  residence  of  the  Ambassador?

 Shri  Jawaharlal  Nehru:  Our  Am-
 bassador  is—I  cannot  definitely  say
 whom  he  hag  seen—in  touch  with  the
 Government  all  the  time.  The
 damage  caused  to  our  Embassy  is  so
 Slight  that  it  is  not  proper  for  us  to
 make  a  fuss  about  it.

 Shri  Hem  Barua  (Gauhati):  On  a
 point  of  information,  Our  Ambassador
 was  at  the  Chancery  Building  when
 this  accidenta]  firing  took  place.  May
 we  know  if  he  is  all  right?—I  am
 concerned  about  him  because  he  was
 a  Member  here  and  is  a  friend  of
 ours,

 Mr.  Speaker:  Order,  order.  Shri
 Jashvant  Mehta.

 Shri  Jashvant  Mchta  (Bhavanagar):
 Mav  I  know  whether  Government  has
 information  whether  this  firing  was
 by  the  National  Guards  or  by  the
 Army  side?

 Shri  Jawaharlal  Nehru:  When  fight-
 ing  takes  place,  it  is  between  two
 parties,  and  both  fire  at  each  other.

 Shri  P.  R,  Chakraverti  (Dhanbad):
 What  form  of  compensation  is  expect-
 ed  to  be  realised  from  them?

 Mr.  Speaker:  Papers  to  be  laid.

 2.05  hrs.

 RE,  MOTIONS  FOR  ADJOURNMENT

 क्रि  'रामसेवक  यादव  (बाराबंकी)  :
 अ्रध्यक्ष  महोदय,  इस  ध्यान  आकर्षण  प्रदान  के
 बारे  में

 Shri  Ranga  (Chittoor):  What  has
 happened  to  all  those  adjournment
 motions  which  have  been  placed
 before  you?  I  thought  you  were

 457  (Ai)  LSD—4,
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 examining  them,  and  then  you  would
 take  the  House  into  confidence.  I  do
 not  know  what  has  happened.

 Mr.  Speaker:  Which  particular
 motion  does  he  refer  to?  I  will  ask
 the  office  to  inform  him  just  now,

 Shri  Ranga:  The  adjournment
 motion  in  regard  to  drought  condi-
 tions  in  Rajasthan  and  Gujarat.

 Mr,  Speaker:  The  other  motion  has
 been  agreed  to  here,  and  there  would
 be  a  general  debate  about  the  prices
 and  the  food  situation  with  particular
 reference  to  prices  and  sugar.  All
 these  drought  areas  can  also  be  cover-
 ed  by  that.  We  have  fixed  two  days
 simply  on  that  account  that  all  these
 matters  might  be  taken  up  during  that
 debate.  It  was  decided  in  the  Busi-
 ness  Advisory  Committee  that  all
 these  things  would  be  taken  together,
 When  time  has  been  fixed  for  discus-
 sion  on  a  particular  subject,  no  ad-
 journment  motion  or  other  notice  can
 be  taken  up  in  anticipation.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  The  discussion  was  speci-
 fically  to  discuss  the  question  of  the
 prices  and  sugar,

 Mr.  Speaker:  With  special  reference
 to  prices  and  sugar.

 Shri  Ranga:  But  there  are  drought
 conditions  in  Rajasthan  and  Gujarat.
 Thousands  of  cattle  are  dying  and  we
 are  getting  reports,  and  we  would
 like  to  have  a  separate  occasion  for
 discussion,

 Mr.  Speaker:  Let  us  have  the  dis-
 cussion  and  then  see  if  there  is  need.

 शी  सगड़ी  (हिसार)  :  अध्यक्ष  महोदय,
 आपने  इस  मोशन  के  लिये  जो  दो  दिन

 बहस  के  लिये  मंजूर  किये  हैं,  उस  के  अन्दर
 सिर्फ  चावल  कौर  गन्दम  की  बात  जाती

 है  t  लेकिन  अकाल  का  जो  प्रश्न  है  उस  के
 इन्दर  चारे  की  कमी  और  पानी  की  कमी
 की  बिना  पर  जो  पशु  मरते  हैं  या  इस  वक्‍त
 जो  भुखमरी  की  हालत  है  यह  बातें  जाती

 हैं  a  यह  सारी  बातें  जो  मोशन  आप  ने  मंजूर
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 [श्री  वा गड़ो]
 दिया  है  उस  के  इन्दर  नहीं  जातीं  ।  मैंने
 श्राप  के  सामने  आज  जो  कालिंग  अटेंशन  नोटिस
 रक्खी  थी  उस  के  अन्दर  पंजाब  गवर्नमेंट  ने
 जो  केन्द्रीय  सरकार  से  इमदाद  की  मांग  की  है
 ओर  इसी  तरह  से  राजस्थान  सरकार  ने  भी
 की  है,  उस  का  जिक्र  है  |  यह  बहुत  पुराना
 मसला  है  ।  पशु  मरते  जा  रहे  हैं  7  इस  के  बाद

 इन्सान  भी  मर  रहे  हैं  ।  यह  भुखमरी  का
 सवाल  है,  इसलिये  इस  को  फौरी  तौर  पर

 ऐडजनंमेंट  मोशन  के  महत्व  का  समझ  कर,
 इस  पर  बहस  की  इजाजत  देनी  चाहिये  ।

 II39

 अध्यक्ष  महोदय  जो  भोजन  रक्खा  गया

 है  वह  इन  सारे  सब्जेक्ट्स  को  कवर  करता

 है  ।  गो  साथ  में  लिखा  हुआ  है  कि  स्पेशल
 रेफरेंस  खांड  और  चावल  की  निस्बत  होगा
 लेकिन  बाकी  सब्जेक्ट्स  भी  इस  में  लिये  जा
 सकेंगे  ।  उस  के  बाद  अगर  कोई  चीज  डिस्कस

 होने  से  रह  गई  शौर  कोई  नोटिस  आई  तो  मैं
 उसे  अलैहदा  कंसिडर  करूंगा  |  मगर  यह
 फैला  .

 श्री  बागड़ी  :  मवेशियों  की  बात  है,
 सारे  का  सवाल  है,  क्‍या  वह  भी  इस  में  श्र
 जायेगा  ।

 भ्रध्यक्ष  महोदय  :  भरा  जायेगा,  भ्रमर  मैं
 चलाऊ  करूंगा  |  हम  तमाम  ववेश्चन्स  को
 लेंगे  ।

 श्री  बागड़ी  :  यह  तो  ठीक  है,  अध्यक्ष

 महोदय

 Mr.  Speaker:  Order,  urder.  There
 ought  to  be  an  end  to  it.

 श्री  रामसेवक  यादव  :  मैंने  ध्यान
 झा कर्षण  नोटिस  दिया  था  ।

 अध्यक्ष  महोदय  :  श्राप  एक  बात  पूछें
 तो  सब  तो  मुझे  याद  नहीं  होगा  ।

 श्री  रामसेवक  यादव  :  मैं  उड़ीसा  के
 बारे  में  निवेदन  कर  रहा  ह्  जहां  पर  कि
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 कांग्रेस  सेशन  को  भी  स्थगित  करने  की  बात
 चल  रही  है  ।  हज़ारों  लोग  हैज़े  की  बीमारी
 में  मर  गये  हैं  ।  मुझे  मालूम  हुआ  है  कि  वह
 मोशन  स्वीकार  किया  गया  है,  लेकिन  अगले

 हफ्ते  के  लिये  ।  बीच  में  दो  दिन  पड़  जायेंगे  ।

 यह  बहुत  महत्वपूर्ण  विषय  है।  इसलिये  मेरा
 निवेदन  है  कि  यदि  आज  चार  बजे  मंत्री
 महोदय  से  इस  पर  बयान  दिलवा  दें  तो  अच्छा

 होगा  ।  हजारों  लोग  मर  रहे  हैं  ।

 अध्यक्ष  महोदय  :  आर्डर,  ऑआईर  |  अब
 आप  बैठ  जाइये  ।  आप  की  जो  बात है  मैं
 उस  पर  विचार  कर  लूंगा  ।

 12-08,  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Tue  TEA  (AMENDMENT)  RULES  AND
 Reports  OF  TARIFF  COMMISSION  ETC,

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  J  beg  to  lay

 on  the  Table—

 (i)  a  copy  each  of  the  following
 papers:

 (1)  The  Tea  (Amendment)  Rules,
 963  published  in  Notification
 No.  G.S.R.  636  dated  the
 2th  October,  1963,  under  sub-
 section  (3)  of  section  49  of
 the  Tea  Act,  1953.  [Placed
 in  Library.  See  No.  LT-882/
 63].

 (2)  The  Jute  (Licensing  and  Con-
 trol)  Second  Amendment
 Order,  963  published  in  Noti-
 fication  No.  5.0.  2879  dated
 the  2th  October,  1963,  under
 sub-section  (6)  of  section  है
 of  the  Essential  Commodities
 Act,  1955.  [Placed  in  Library.
 See  No.  LT-883/63].

 The  Standards  of  Weights  an@
 Measures  (Amendment)  Rul-s,
 963  published  in  Notification
 No.  5.0.  2962  dated  the  19th

 (3  ~
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 October,  1963,  under  sub-
 section  (3)  of  section  17  of
 the  Standards  of  Weights  and
 Measures  Act,  1956.  [Placed
 in  Library.  See  No.  LT-884/
 63].

 Annual  Report  on  the  activi-
 ties  of  the  Coir  Board  and  the
 working  of  the  Coir  Industry
 Act,  1953,  for  the  year  1962-
 63,  under  section  9  of  the
 said  Act.  [Placed  in  Library.
 See  No.  LT-885/63].

 (4  y

 (ii)  a  copy  cach  of  the  following
 papers  under  sub-section  (2)  of  sec-
 tion  6  of  the  Tariff  Commission  Act,
 95i:—

 ()  (a)  Report  (1963)  of  the
 Tariff  Commission  on  the
 continuance  of  protection  to
 the  Sericulture  Industry.

 (b)  Government  Resolution  No.
 l(3)-Tar/63  dated  the  8th
 November,  1963.

 [Placeg  in  Library.  See  No.  LT-
 1886/63].

 (2)  (a)  Report  (1963)  of  the
 Tariff  Commission  on  the  con-
 tinuance  of  protection  to  the
 Industry  manufacturing  A.C.S.
 R.  (Aluminium  Conductor
 Steel  Reinforced)  and  A.A.C.
 (Al,  Aluminium  Conductor).

 (9)  Government  Resolution  No.
 3(3)-Tar/63  dated  the  9th
 November,  1963.

 (c)  Government  Notification  No.
 3(3)-Tar/63  dated  the  19th.
 November,  1963.

 [Placeg  in  Library.  See  No.  LT-
 1887/63].

 (3)  (a)  Report  (1963)  of  the
 Tariff  Commission  on  the  con-
 tinuance  of  protection  to  the
 Antimony  Industry,

 (b)  Government  Resolution  No.
 2(l)-Tar/63  dated  the  20th
 November,  1963.
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 (c)  Government  Notification  No.
 2(l)-Tar/63  dated  the  20th
 November,  1963.

 ‘I4qz

 [Placeq  in  Library.  See  No.  LT-
 1888/63].

 (4)  (a)  Report  (1963)  of  the
 Tariff  Commission  on  the  con-
 tinuance  of  protection  to  the
 Electric  Motor  Industry.

 Resolution  No.
 20th

 (b)  Government
 5(2)-Tar/63  dated  the
 November,  1963.

 (c)  Government  Notification  No.
 5(2)-Tar/63  dated  the  20th
 November,  1963.

 [Placeg  in  Library.  See  No.  LT-
 1889/63).

 (5)  (a)  Report  (1963)  ०६  the
 Tariff  Commission  on  the  con-
 tinuance  of  protection  to  the
 Cotton  Textile  Machinery
 (Spinning  Ring  Frames,
 Spindles,  Spinning  Rings,
 Fluted  Rollers  ang  Automatic
 Looms)  Industry.

 No.
 2ist

 (b)  Government  Resolution
 7(3)-Tar/63,  dated  the
 November,  1963.

 [Placed  in  Library.  See  No.  LT-
 1890/63].

 REPORT  OF  THE  INDIAN  PRODUCTIVITY
 TEAM  ON  GLASS  INDUSTRY  IN  BRITAIN
 AND  U.S.A.

 The  Minister  of  Industry  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table
 a  copy  of  Report  of  the  Indian  Pro-
 ductivity  Team  on  Glass  Industry  in
 Britain  and  U.S.A.  [Placed  in  Library.
 See  No.  LT-89/63].

 REGISTRATION  OF  ELECTORS  (SECOND
 AMENDMENT)  RULES  ETC.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  On  behalf  of  Shri  Bibudhendra
 Misra,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  rules:—

 (QQ)  The  Registration  of  Electors
 (Second  Amendment)  Rules,
 963  published  in  Notification  |
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 [Shri  A.  K,  Sen]
 No.  S.O.  2935  dated  the  llth
 October,  1963,  under  sub-sec-
 tion  (3)  of  section  28  of  the
 Representation  of  the  People
 Act,  1950.  [Placed  in  Library.
 See  No.  LT-892/63].

 (2)  The  Conduct  of  Elections
 (Second  Amendment)  Rules,
 963  published  in  Notification
 No.  5.0.  2936  dated  the  llth
 October,  1963,  under  sub-sec-
 tion  (3)  of  section  69  of  the
 Representation  of  the  People
 Act,  95l.  [Placed  in  Library.
 See  No.  LT-893/63].

 1210  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 fo!lowing  messages  received  from  the
 Secreiary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 cuct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  20th  November,  1963,
 agreed  without  any  amend-
 ment  to  the  Specific  Relief
 Bill,  1963,  which  was  _  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  3th  August,
 1963.”

 (ii)  “In  accordance  wih  the  pro-
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  20th  November,  1963,
 agreed  without  any  amend-
 rent  to  the  Administrators-
 Genera]  Bill,  1963,  wh'ch  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  430
 August,  1963.”
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 CLARIFICATION  OF  STATEMENT
 ON  RICE  POSITION

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  In  the  statement  regard-
 ing  rice  position  made  by  me  on  the
 9th  Noveinber....

 Shrimati  Renu  Ciakravartty  (Bar-
 rackpore):  There  is  so  much  noise  in
 the  House  that  we  could  not  follow
 what  he  is  reading.

 Mr.  Speaker:  Those  hon.  Members
 who  have  to  go  out  may  walk  out
 quietly.  Other  hon.  Members,  I  sup-
 pose,  would  kindly  hear  silently  the
 proceedings  that  take  place  here.

 Shri  Warior  (Trichur):  Then,  you
 may  ask  him  to  read  it  slow.  If  it  is
 read  at  high-speed,  we  cannot  know
 what  it  is.

 Shri  A,  M.  Thomas:  Sir,  in  the
 statement  regarding  rice  posivion  made
 by  ime  in  the  Lok  Sabha  on  the  I9th
 November,  1963,  I  appear  to  have
 given  the  impression  that  card-holders
 in  Calcutta  have  been  drawing  their
 rations  from  fair  price  shops  at  sub-
 sidized  rates  of  Rs.  6  to  Rs.  8  per
 maund  and  that  outside  Calcut’a  simi-
 lar  number  hag  been  about  56  lakhs.
 This  is  the  price  at  which  the  common
 varieties  of  rice  are  made  available
 from  Central  Government  stocks  to
 the  Government  of  West  Bengal  for
 the  purpose  of  distribution  through
 fair  price  shops.  The  actual  prices
 paid  by  the  consumer  for  purchases
 from  fair  price  shops  however  include
 the  incidenta]  expenses  of  the  State
 Government,  such  as  those  incurred
 on  the  handling,  transport,  storage  ete,
 of  the  rice  and  the  retailer’s  margin.

 An  Hon.  Member:  But  what  is  the
 actual  price?

 Mr.  Speaker:  The  price  given  by
 the  hon.  Minister  is  Rs.  l6—8  per
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 maund.  He  has  said  that  it  does  not
 include  incidental  charges.  The  hon.
 Members  want  to  know  what  these
 incidental  charges  are  so  that  the
 actual  price  may  be  known.

 Shri  A.  M.  Thomas:  It  will  differ
 from  area  to  area—roughly  it  would
 be  Rs.  2-3.

 Shri  Hem  Barua  (Gauhati):  The
 Chief  Minister  of  Bengal  has  chal-
 lenged  the  figures  of  this  Ministry.
 We  would  like  to  know  the  actual  price
 prevailing  in  the  market.

 Mr.  Speaker:  We  are  having  a  dis-
 cussion  on  that  very  matter.  There-
 fore,  there  is  no  need  to  challenge  any
 statement  made.

 Shri  S.  M.  Banerjee  (Kanpur):  What
 we  were  interested  in  knowing  is  whe-
 ther  it  is  a  fact  that  during  October
 rice  was  sold  at  Rs.  52  per  maund  in
 Calcutta.  He  said  that  rice  was  avail-
 able  even  in  the  month  of  October-
 November  at  the  rate  of  Rs,  6—8
 per  maund.  What  is  his  reply  to  that?

 Mr,  Speaker:  He  is  not  replying  to
 that.  He  has  qualified  the  statement
 he  had  made:  incidental  charges
 should  be  added.  We  are  actually
 having  a  discussion.  What  should  I
 ask  him  on  this  question  now?  We
 go  to  the  next  item.

 2.3  hrs,

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Business  in
 this  House  during  the  week  commenc-
 ing  25th  November,  963  will  consist
 of:

 qd)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order  paper.

 (2)  Consideration  and  passing  of
 The  Requisitioning  and  Ac-
 quisition  of  Immovable  Pro-
 perty  (Amendment)  Bill,  1963,
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 The  Drugs  ang  Magic  Remedies
 (Objectionable  Advertise-

 ments)  Amendment  Bill,
 1963,  as  passed  by  Rajya
 Sabha,

 (3)  Discussion  on  the  Report  of
 the  Univer.ity  Grants  Com-
 mission  for  the  year  96l-62,
 on  a  motion  to  be  moved  by
 th  Minister  of  Education;

 (4)  Introduction,  consideration
 and  passing  of  the  Unit  Trust
 of  India  Bill,  1963;

 (5)  Consideration  of  a  motion  for
 reference  of  the  Gold  (Con-
 trol)  Bill,  963  to  a  Joint
 Committee.

 (6)  Introduction,  consideration
 and  passing  of  the  Companies
 (Amendment)  Bill,  ‘1963,

 Shri  Tyagi  (Dehra  Dun):  Sir,  may  I
 rise  on  a  point  of  order?  It  is  unfair
 to  this  House  to  give  just  a  programme
 and  get  the  implied  sanction  of  the
 House  for  a  programme  without  any
 Bill  having  been  introduced  in  the
 House.  It  is  difficult  for  me  to  judge
 as  to  what  the  volume  would  be,  what
 the  proposals  in  the  Bill  are  and  whe-
 ther  we  would  finish  that  work  within
 that  week  unless  the  Bills  are  actually
 introduced.

 Mr.  Speaker:  He  is  not  asking  for
 any  decision  or  assessment  by  the
 House.  He  is  just  giving  prior  intima-
 tion  that  this  is  the  intention  of  the
 Government;  that  would  probably  be
 the  programme  before  the  fouse.  It
 is  for  the  House  to  finish  as  much  as
 it  could,  The  Business  Advisory  Com-
 mittee  has  to  see  what  volume  each
 Bill  has,  and  what  time  is  to  be  allot-
 ted  to  that.

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 भ्रध्यक्ष  महोदय,  मैं  श्राप  क ेजरिये  सदन  से  और
 मंत्री  महोदय  से  निवेदन  करूंगा  बिजनैस  के
 बारे  में  ।  कई  बार  हमने  मंत्री  महोदर  से
 निवेदन  क्या  और  इस  सिलसिले  में  एक
 प्रस्ताव  भी  दिया  कि  पिछड़े  वर्ग  भ्रायोग
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 का  प्रतिवेदन  जो  है  उस  पर  इस  सदन
 में  चर्चा  हो  ।  बरसों  से  यह  चीज  चली
 न  रही  है  ।  अभी  भी  कोई  जिक्र  नहीं
 है  कि  इस  पर  कब  कोई  चर्चा  होगी  ।
 इस  मामले  में  सदन  को  दिलचस्पी  है।

 भ्रध्यक्ष  महोदय  :  मैं  समझ  गया।

 Shri  Harj  Vishnu  Kamath  (Hoshan-
 gabad):  May  I  invite  your  attention
 to  Bulletin  Part  II  dated  the  7th
 November  which  purports  to  give  a
 statement  dealing  with  legislative  and
 non-legislative  business  before  House
 for  this  session?  The  bulietin  lists
 Bills  pending  in  the  Lok  Sabha  and
 Bills  pending  in  the  Rajya  Sabha,  as
 well  as  new  Bills.  Because  this  ses-
 sion  is  going  to  be  a  very  brief  one—-
 five  weeks  or  so—could  the  House
 know  from  the  Minister  us  to  how
 much  of  this  business,  of  Bills  pending
 in  both  the  Houses  and  the  new  Bills,
 is  going  to  be  transacted  and  whether
 other  Bills  too,  apart  from  the  new
 Bills,  which  are  not  listed  here,  will
 be  brought  in  and  given  priority  over
 these  Bills  already  listed  here?  That
 is  One  point.

 The  other  point  is  this:  JI  would
 also  like  to  remind  you  of  it  because
 you  are  also  somewhat  intimately  con.
 cerned  with  that.  There  is  a  long-
 pending  proposal  or  promise  by  tne
 Government  to  bring  forward  a  Bill
 to  amend  the  Constitution  with  regaid
 to  the  article  pertaining  to  the  quorum
 of  the  House.  It  has  been  hanging
 fire  for  nearly  six  months  and  more.
 In  fact,  it  has  been  hanging  fire  for
 the  last  eight  years,  because  Mr,  Mava-
 lankar  gave  a  ruling,  and  directed  the
 Government  in  1955.  It  has  been
 hanging  fire  for  the  past  eight  years,
 but  the  Government  have  been  shilly-
 shallying  about  it.  There  was  a  pro-
 mise  on  their  part...  (Interrup-
 tion).  You  will  recollect,  Sir,  you
 yourself  suggested  it,  and  it  is  not
 Mr,  Mavalarnkar  alene  who  gave  that
 direction.  You  reinforced  Mr,  Mava-
 lankar’s  gugrestion  that  it  should  be
 done.
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 I  therefore,  warn  the  Government,
 as  I  did  last  session,  that  unless  they
 bring  a  Bill  in  this  session,  we  on  this
 side  of  the  House  shall  not  feel  bound
 to  abide  by  the  uncontitutional  con-
 vention  which  hag  been  in  force  in  this
 House.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  I  would  like  to  know  what
 is  the  fate  of  the  discussion  on  prices
 —whether  it  is  coming  next  week,  be-
 cause  we  would  like  to  know  well
 before-hand  whether  it  is  to  take
 Place  next  week.  A  very  important
 Bill  has  been  introduced,  and  we  did
 not  discuss  it  at  the  Business  Advi-
 sory  Committee  last  time—and  that
 is  the  Gold  (Control)  Bill.  Is  that
 also  to  come  next  week?  Will  it  be
 possible  for  the  House  to  go  through
 the  entire  business  that  is  proposed?

 Shri  D,  C.  Sharma  (Gurdaspur):  I
 submit  very  respectfully  that  so  far
 as  the  Bulletin  dated  7th  November  is
 concerned,  it  gave  information  only
 tentatively  about  the  work  that  was
 to  be  done  by  this  House,

 Mr.  Speaker:  He  is  trying  to  ans-
 wer  the  questions  that  have  been  ask-
 ed,  Let  us  hear  the  reply  of  the
 Minister,  and  then,  if  he  leaves  any-
 thing,  I  shall  ask  Shri  0.  C,  Sharma  to
 make  his  point.

 Shri  0.  C.  Sharma:  So  far  as  the
 work  of  this  House  is  concerned,  I
 think  it  should  be  given  in  advance,
 one  week  ahead,  as  it  is  being  done.
 I  do  not  think  we  should  take  any  re-
 trospective  view  of  what  was  given
 in  some  bulletin  in  the  month  of  Octo-
 ber  or  November.

 Shri  Satya  Narayan  Sinha:  The
 hon.  Members  wanted  that  no  Bill
 should  be  pushed  through  at  the  end
 of  the  session.  We  want  to  avoid  that,
 and  we  are  going  to  abide  by  that  de-
 sire—that  no  Bill  which  we  want  to
 put  through  in  this  session  will  be  in-
 troduced  just  before  the  middle  of  the
 session,  as  far  as  possible.  Of  course,
 very  urgent  things  will  come  in  or
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 may  come  in.  That  makes  our  posi-
 tion  clear.  Every  week,  I  come  for-
 ward  and  give  notice  of  the  business
 a  week  in  advance,  We  give  notice  of
 these  Bills  a  week  in  advance.  Our
 difficulty  is  we  give  notice  of  certain
 Bills,  but  only  those  Bills  are  introduc-
 ed  here  and  sometimes  J  cannot  vouch
 for  the  priority  also.  lt  must  be  left
 to  us,  to  the  Government,  to  arrange
 this  business.  It  is  not  private  busi-
 ness.  (Interruption).

 Mr.  Speaker:  Order,  order.  Shri
 Yadav  wanted  to  know  whether  the
 discussion  about  Planning  is  coming
 up  this  week  or  not.

 Shri  Satya  Narayan  Sinha:  It  can-
 not  come  up.

 श्री  रामसेवक  यादव  :  मैं  चाहता
 हूं  कि  इस  सेशन  में  आ  जाय  v  इस
 हफ्ते  की  बात  नहीं  है  ।  कम  से  कम  यहां  पर
 मंत्री  महोदय  वायदा  तो  करें  ।

 श्री  सत्य  नारायण  सिंह :  मैं  कोशिश
 कहूंगा  कि  इसी  सेशन  मेंरा  जाय  ।  इस  से
 ज्यादा  मैं  कुछ  नहीं  कह  सकता  ।

 Regarding  the  matter  raised  by  Shri-
 mati  Renu  Chakravartty,  this  matter
 was  discussed  by  the  Business  Ad-
 visory  Committee  and  it  was  made
 clear,  and  she  had  also  agrecd,  that
 the  Minister  in  charge  of  Food  and
 Agriculture  has  gone  out  and  he  is
 returning  by  the  end  of  this  month.
 We  want  that  he  should  be  here  when
 the  discussion  takes  place.  So  far  as
 the  next  week  is  concerned,  I  am
 afraid  he  is  not  arriving  before  that
 nor  will  it  be  possible  for  us  to  find
 time  for  that  work.

 Shri  Hari  Vishnu  Kamath:  He  has
 not  said  anything  about  the  Anti-
 Quorum  Bill.

 Therefore,  the  hon.
 Member  is  free.  He  has  thrown  a
 challenge  that  if  the  Bill  is  not
 brought  before  the  session  expires,  he
 will  not  be  bound  by  the  unconstitu-

 Mr.  Speaker:
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 tional  convention,  as  he  called  it.  He
 can  execute  that.

 Shri  Hari  Vishnu  Kamath:  I  meant
 to  say  that  if  it  is  not  brought  by  the
 middle  of  the  session,  by  the  first
 week  of  December,  we  would  not  feel
 curselves  bound  by  this  unconstitu-
 tional  convention.  The  warning  has
 again  been  issued  to  the  Government.
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 Shri  D.  C,  Sharma:  There  was  one
 item  in  the  private  members’  busi-
 ness  which  was  put  down  as  No-Day-
 Yet-Named  Motions.  I  find  there  has
 been  no  mention  of  it  either  this  week
 or  in  the  business  for  next  week.  May
 I  know  when  they  will  be  taken  up?

 Mr,  Speaker:  The  committee  must
 be  considering  that  and  we  will  be
 putting  them  up  as  and  when  they  are
 recommended  by  tne  committee.

 2°22  hrs,
 EAST  PUNJAB  AYURVEDIC  AND
 UNANI  PRACTITIONERS  (DELHI

 AMENDMENT)  BILL—Contd,

 Mr,  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  py  Dr,  D.  8.
 Raju  on  the  2lst  November,  1963,
 namely:

 “That  the  Bill  further  to  amend
 the  East  Punjab  Ayurvedic  and
 Unani  Practitioners  Act,  949  as
 in  force  in  the  Union  territory  of
 Delhi,  as  passed  vy  Rajya  Sabha,
 be  taken  into  consideration.”

 Shri  Yashpal  Singh  may  continue
 his  speech.

 श्री  यशपाल  सिह  (कराना)  :  अध्यक्ष
 महोदय,  आज  यूनानी  और  श्रायुवेंदिक  के
 साथ  सरकार  द्वारा  जैसा  सलूक  किया  जा

 रहा  है  उस  के  रहते  आयुर्वेदिक  १००  साल
 में  भी  पनप  नहीं  सकता  ।  मुझे  दुःख  के  साथ
 यह  चीज  कहनी  पड़ती  हैं  कि  उन  साथ

 हरिजनों  के  समान  उपेक्षित  ब्यद८:र  हो
 रहा  है,  हरिजनों  से  भी  बदतर  व्यवहार
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 हो  रहा  वैसे  जहां  तक  मेरा  सम्बन्ध  है
 मेरे  नजदीक  कोई  हरिजन  है  ही  नहीं,  सब
 मानव  एक  समान  हैं  और  मैं  मान.  मानव
 में  कोई  भेद  नहीं  मानता  ।  इसलिए  पति

 पुरानी  साइंस  के  साथ  जिसके  कि  साथ

 लाखों  साल  की  हिस्ट्री  जुड़ी  हुई  है  उस

 आयुर्वेद  के  साथ  सौतेली  मां  का  जैसा  व्यवहार
 करना  इस  सरकार  के  लिए  शोभा  नहीं  देता

 है  ।  मैंने  कल  भी  माननीय  राजू  साहब
 से  निवेदनु/किया  था  कि  जो  बात  झ्रापको

 नहीं  आती  है  उसमें  दूसरों  से  सलाह  ले  लें।

 दूसरों  से  सलाह  ले  लेने  से  यह  होगा  कि

 आप  को  फ़ायदा  होगा  गरीर  आप  उनकी

 नसीहत  से  कुछ  लाभ  उठा  सकेंगे  ।  कुछ
 श्राप  लोग  कम  जानते  हैं  और  सरकार  के

 लोगों  को  कुछ  कम  पता  है  इसलिए  बाहर
 के  लोगों  को  बुलाना  पड़ता  है  |  इन  लोगों

 की  ना क़ाबलियत  का  इससे  बड़ा  सबृत  और

 क्या  हो  सकता  है  कि  एजुकेशन  मिनिस्ट्री
 जैसे  अहम  पोर्ट की लियों  के  लिए  जिसके

 कि  ऊपर  सारे  देश  का  दारोमदार  है,  बाहर
 का  आदमी  बुलाना  पड़ा  ।  गांधी  टोपी

 वालों  में  कोई  आदमी  इतना  क़ाबिल  नहीं
 समझा  गया  कि  इस  एजुकेशन  का  पोर्ट

 फोलियो  सम्हाल  सके

 झटका  महोदय  :

 तो  नहीं  समझा  गया  |
 पगड़ी  वालों  में  भी

 श्री  यद्ापाल  सिह  :  हम  लोग  रन  में

 नहीं  हैं  वहू  तो  बाद  की  बात  है  ।

 राजू  साहब  से  मैंने  निवेदन  किया  कि

 जिस  काम  को  आप  जानते  नहीं  हैं  उसमें

 दूसरे  भ्रांतियों  से  सलाह  ले  लिया  करें

 इस  से  बड़ा  फायदा  होगा  ।  यह  जो  ६  महीने
 की  मियाद  रखी  गई  है  आयुर्वेद  या  यूनानी
 के  लिए,  यह  बहुत  कम  है  ।  भायुरवेंद  और

 यूनानी  की  जो  प्रैक्टिस  करने  वाले  लोग  हैं
 उन्हें  ६  महीने  में  तो  इत्तिला  भी  नहीं  हो
 सकेगी  ।  इसलिए  मेरा  यह  निवेदन  है  कि
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 इस  तारीख  को  कम  से  कम  ३  साल  के  लिए
 बढ़ाया  जाय  जिससे  सब  आयृवदिक  और

 यूनानी  ब्रैकटीण नर्स  इस  चीज़  से  फ़ायदा
 उठा  सकें  ।  तो  साल  के  लिए  इस  तक
 कं।  बढ़ाया  जाय  |

 यह  सरकार  की  ड्यूटी  है  सरकार  का
 फर्ज  है  कि  उस  के  अ्रफ़नरान  जगह  जगह
 पहुंचा  करें  और  उन  लोगों  की  दर-

 खवास्तें  लें  और  उनका  रजिस्ट्रेशन  करें  v

 fro  की  दरख्वास्तें  जो  भत्ते  हैं
 साल  भर  तक  तो  उनका  ऐकनीलैजमेंट
 भी  नहीं  होता  ।

 12°25  hrs,

 [SHRrMATI  RENU  CHAKRAVARTTY  in  the
 Chair]

 इसलिए  सब  से  ज्यादा  ज़रूरत  इस  बात
 की  है  कि  सरकार  अपने  ्रफपरान  मुक़र्रर
 करें  और  जो  आफिस  नियत  हों  वह
 उन  लोगों  को  एप्रोच  करें  और

 रजिस्ट्रेशन  करें  ।
 उनका

 तीसरी  बात  यह  है  कि  जब  तक  आप
 देशी  चिकित्सा  पद्धतियों  को  प्राथमिकता
 आर.  प्रोत्साहन  नहीं  देंगे  और  एलोपैथी
 को  प्रा एसटी  देते  रहेंगे,  देश  का  स्वास्थ्य
 गिरता  जायगा  ।  जिन  गांधी  जी  के  नेतृत्व
 के  नीचे  सरकार  चल  रही  है,  उन  गांधी
 जी  ने  यह  कहा  था  कि  जरगर  एलोपैथी
 की  तमाम  मै डी संस  समुद्र  में  बहा  दी  जायें,

 तो  एलोपैथी  की  तमाम  दवाइयों  को  समुद्र
 में  बहाने  से  यह  नुक़सान  तो  होगा  कि
 मछलियां  मर  जायेंगी  लेकिन  मानवजाति
 बच  जायगी  v  मनुष्य  जाति  की  जान  बच
 जायगी  ।  यह  खेद  का  विषय  है  कि  आयुर्वेद
 कौर  यूनानी  को  प्राथमिकता  देने  के  बजाय
 सभी  भी  उस  एलोपैथी  सिस्टम  को  प्राय-
 मिलता  दी  जा  रही  है  जिसको  कि  जमाने
 में  स ेनिकाल  कर  फैंक  दिया  गया  जिसको:
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 कि.अ्रमरीका  में  लोगों ने  अपने/यहां  निकाल
 दिया  और  नैचरोपैथी  की  ओर  उन  का
 ध्यान  गया,  जिन  किताबों  को  उन्हों  ने
 अपने  वहां  से  निकाल  कर  बाहर  फेंक  दिया
 उन  के  ऊपर  हम  गिरते  जा  रहे  हैं  ।  आज
 अगर  यू  मसला  हल  नहीं  होता  है  तो  देश
 का  स्वास्थ्य  और  ज्यादा  गिरेगा  ।  जो  आज
 की  साइंस  है  जिसे  आप  एलोपैथी  साइंस
 कहते  हैं,  जोकि  मैंडीशनल  साइंस  है  उस  में

 बुनियादी  ग़लतियां  हैं  ।  वह  बुनियादी  कल-
 तियां  तभी  सुधारी  जा  सकेंगी  जबकि  आयुर्वेद
 को थ्रागे  ले  जाया  जाये,  यूनानी  को  आगे
 ले  जाया  जाये  ।  उस  की  बुनियादी  ग़लती

 यह  है  कि  वू  मनुष्य  की  उस  की  अपनी
 एनर्जी  को  उठने  नहीं  देता  ।  मान  लीजिये
 एक  शख्स  बीमार  होता  है  ।  द्रव  उस  बीमार
 आदमी  को  एक  एनोवैथ  डाक्टर  वार  वार

 जि  कहता  है  कि  तुम  फ्रूट्स  जूस  लो,  मिल्क
 लो  अथवा  ग्लूकोस  लेते  रहो  ।  ब  बीमारी
 की  हालत  में  किसी  भी  खराब  का  इस्तेमाल
 करना  यह  बुनियादी  ग़लती  है  ।  बीमारी
 की  हालत  में  दूध  देना,  फ्रूट  जूस  देना  या

 ग्लूकोस  देना,  उस  से  बीमारी  को  ताक़त

 पहुंचेगी  ।  उस  से  जो  आप  के  अंदर  रुग्णता

 है,  जो  अस्वस्थता  है  उस  को  ताक़त  पहुंची  |
 संसार  के  सब  से  बड़े  विज्ञान  गीता  में  लिखा

 है  और  उस  का  हुक्म  यह  है  :--

 “विषय:  विनिवरत्तन्ते  निराहारास्य  देहली:
 रस वर्ज  रसोध्प्यस्य  परं  दुष्टता  निवत्तंते  a
 साइंस  भी  इस  बात  को  मानती  है  श्र  उस  पर
 जो  मौर्डन  रिसर्च  हुई  है  बह  भी  इस.  बात  को
 मानती  है

 “दी  मोर  यू  ईट,  दी  सूनर  यू  विल  डाई  ।

 राज  मनुष्यों  का  जल्दी  मरने  का  कारण  यह  है
 कि  एलोपैथी  के  जरिए  से  लोगों  को  नाजायज़
 तरीके  से  बीमारी  की  हालत  में  खाना  दिया

 जाता  हैं,  दूध  दिया  जता  है,  फ़ट  जूस  दिया  जाता

 है श्रौर  ग्लूकोस  दिया  जाता  है  t  हमारे
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 शुरू  गोवि दर् सिह  महाराज  ने  इस  बारे  में  क्‍या
 ही  सुन्दर  लिखा  है  :--

 “अलग  रहा  सुलप  सी  निद्रा  खिमादया  तन  प्रीत
 सील  सन्तोष  सदा  निवहाबो  तै गयो  त्रिगुण  अतीत
 सब  से  बड़ा  असूल  जो  है  वह  कम  खाने  का  है  ।
 इसलिए  आयुर्वेद  के  जरिए  से  यह  प्रचार  हो
 सकता  हैं  कि  आज  जो  खाद्यान्न  की  हालत  है,
 खुराक  की  जो  कमी  है  वह  इसलिए  भी  है  कि
 एक  आदमी  ८  आदिमयों  का  हिस्सा  खा  जाता  है
 और  बाक़ी  दुनिया  करीब  रह  जाती  है  ।
 अगर  यूनानी  और  आयुर्वेद  को  आप  प्राथमिकता
 देते  होते  तो  फुड  कब  ऐसी  सिचुएशन  न  होती  ।
 ग्राम  जो  फुड  की  स्केयरसिटी  है  यह  ग़लत
 साइंस  की  वजह  से  क़ायम  है  ।

 मेरी  आप  से  यह  प्रार्थना  है  कि  सब  से
 पहले  स्टार  आप  चाहते  हैं  कि  देश  का  चरित्र
 सुधरे,  देश  का  स्वास्थ्य  सुधरे  तो  आयुर्वेद  को
 प्राथमिकता  दी  जाये  ।  जो  आयुर्वेद  का  क्लास
 प्रैक्टीशनर  है,  जिसको  कि  आप  समझते  हैं  कि
 वह  बिलकुल  इनफीरियर  है  अथवा  जूनियर  हैं
 वह  हक़ीकत  में  बड़े  से  बड़े  एलोपैथी  से  भी  ज्यादा
 जानता  है  ।  उस  की  साइंस  गलत  नहीं  है,  उस
 की  साइंस  ठीक  है  और  जो  ग़लत  भित्ति  के
 ऊपर  सोचता  है,  ग़लत  बुनियाद  के  ऊपर
 सोचता  है  वह  कभी  राष्ट्र  को  उन्नति  पथ  पर
 शौर  आगे  को  ओर  नहीं  ले  जा  सकता  है
 इसलिए  मेरी  दरख्वास्त  यह  है  कि  इस  में  यह
 तीन  साल  की  अ्रवधि  को  बढ़ाया  जाये  ।  स्वरन  मेंट'
 इस  चीज़  को  भ्र पने  हाथ  में  ले  ।  सरकार  अपने
 अफ़सरान  भेज  कर  उन  का  रजिस्ट्रेशन  कराये
 और  यह  दस  साल  की  प्रैक्टिस  करने  की  बात
 के  बजाय  यह  इजाज़त  दी  जाये  कि  जो  पांच
 साल  का  प्रैक्टीशनर  होगा  उस  को  श्राप
 रजिस्ट्रेशन  देंगे,  बाक़ायदा  उस  को  हक़  देंगे
 कि  वह  इलाज  कर  सके  श्र  प्रैक्टिस  कर  सके  |
 इस  निवेदन  के  साथ  जो  मैं  ने  चंद  एक  सुझाव
 दिये  हैं  मैं  आपसे  यह  ज़रूर  कहूंगा  कि  यह
 बुनियादी  ग़लती  हैँ  और  जब  तक  आयुर्वेद  के
 साथ  सौतेली  मां  का  जैसा  व्यवहार  होता
 रहेगा  तब  तक  हमारे  समाज का  स्वास्थ्य  नहीं:
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 पो  यशपाल  सिह]

 सुधर  सकता  है  ।  गुलामी  का  सब  से  बड़ा  कारण
 जो  4,  दासता  की  सबसे  बड़ी  पहचान  ब्रोकर

 सबसे  बड़ा  लक्षण  यह  हे  —

 “परिभाषा,  प्रभाव,  (परिधि,  पर
 परिधान,  पराधीन  जन  की  यही  है  पूरी
 पहचान  na

 गुलामी  की  पहचान  यह  है  कि  दूसरे  की  भाषा

 बोले,  दूसरे  की  दवा  खाये,  दूसरे  का  कपड़ा

 पहने,  और  दूसरों  के  विचारों  को  लेकर  जिंदा

 रहता  है  ।  इसलिए  मेरी  दरख्वास्त  आप  से  यह
 है  कि  इस  में  आमूलचूल  परिवर्तन  किया  जाये  ।
 किसी  छोट  मोट  अमैंडमेंट  से  काम  नहीं  चलेगा  ।

 इसके  लिए  एक  बुनियादी  बिल  लाया  जाये  ।
 शौर  इतना  बुनियादी  बिल  लाया  जाना  चाहिए,
 जिस  से  कि  आयुक्त  सारे  भारतीय  में  प्रधानता

 प्राप्त  कर  सके,  हमारे  जो  करोड़ों  ग्रामीण  आज
 अरबों  रुपयों  की  दवाओं  के  नीचे  दवे  पड़े  हैं,
 उन  को  राहत  मिल  सके  और  हमारा  देश  आज

 जो  कंगाल  होता  जा  रहा  है,  उस  को  दृष्टि
 में  रखते  हुए  विलायत  में  रुपया  भेजने  के  बजाये

 देश  का  रुपया  देश  में  ही  रहे

 एक  इन्सानी  उसूल  है  कि  प्यार  देशीय

 यो  जम्मू  ताज  तस्य  ओषजन”,  अर्थात्‌  जो

 जहां  पैदा  हुआ  है,  वहां  की  पैदा  हुई  औषधि

 ही  उस  के  लिए  फ़ायदामंद  हो  सकती  है,

 दूसरी  जगह  की  नहीं  हो  सकती  है  ।  मैं  राज

 सफ़ाई  के  साथ  निवेदन  करना  चाहता  हूं  कि
 जिन  को  हिमालय  में  पैदा  हुई  ओषधियों

 अच्छा  नहीं  कर  सकतीं,  जिन  को  गंगा  माता
 की  गोदी  में  पैदा  हुई  भेषजें  अच्छा  नहीं  कर

 सकतीं,  जो  विलायतों  की  दवाओं  के  सहारे
 जिद्दा  हैं,  मैं  उन्हें  राजनीतिज्ञ  कह  दूंगा,  नेता

 कह  दूंगा,  दूरदर्शी  कह  दूंगा,  पालिटीशन  कह

 दूंगा,  लेकिन  मैं  उन्हें  देश-भक्त  नहीं  कह
 सकता  |  देश-भक्ति  का  मतलब  यह  है  कि  देश
 में  जो  चीज़ें  पैदा  हुई  हैं,  देश  में  जो  औषधियां

 पैदा  हुई  हैं,  मनुष्य  उन  से  भ्र पना  निर्माण  कर
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 सके  कौर  जब  तक  भारतमाता  के  लिए  हिमालय
 के  लिए,  गंगा  माता  के  लिए  यह  श्रद्धा  पैदा
 नहीं  होगी  कि  उन  में  पैदा  होने  वाले  खजाने
 इन्सान  को  हज़ारों  साल  तक  ज़िन्दा  रख  सकते
 हैं,  चांद  की  तरह  रोशन  रख  सकते  हैं,  तब  तक
 हमारा  सिस्टम  शौर  डीके  करता  रहेगा  1

 हम  कहते  हैं,  “जननी  जन्मभूमि
 स्वर्गवासी  गरीबी”  ।  इस  लिए  जन्मभूमि
 में  पैदा  होने  वाली  जो  औषधियां  हैं,  उन  को
 प्राथमिकता  दी  जाये  ।  जो  लोग  यह  समझते  हैं
 कि  पांच  हजार  मील  दूर  पैदा  हुई  झ्रौषधियां,
 वहां  निर्माण  की  हुई  भेजें,  उन्हें  अच्छा  कर
 सकती  हैं,  वे  गुमराह  हैं  ।  उन  को  रास्ता  दिख-
 लाना  चाहिए  और  महात्मा  गांधी  ने  जो  रास्ता

 दिखलाया  था,  उस  का  अनुसरण  करना
 चाहिए  ।  जब  तक  यह  भावना  नहीं  होगी,
 देश-भक्ति  नहीं  रखा  सकती  ।  मैं  आज  भी  कहता
 हूं  कि  भारत-माता  को  प्रधानता  दी  जानी

 चाहिए  |

 इस  की  है  हवा  बूए  गुलिस्तान  से  बेहतर,
 इस  के  हैं  गदा  मर  के  सुलतान  से  बेहतर  ।

 जब  तक  इस  देश  में  पैदा  होने  वाली  औषधियों
 को  प्राथमिकता  नहीं  दी  जायेगी,  जब  तक  यह
 नहीं  समझ  लिया  जायेगा  कि  आयुर्वेद  का
 थर्ड  क्लास  का  प्रैक्टीशनर  भी  अच्छे  से  अच्छे
 एलोपैथी  से  बढ़  कर  इलाज  कर  सकता  है,  तब
 तक  इस  सिस्टम  में  सुधार  नहीं  हो  सकता  है  t

 अनन्त  में  मैं  कहना  चाहता  हूं  कि  मेरे  तीन
 निवेदन  मंत्री  जी  नोट  कर  लें  और  उन  पर
 अमल  करें  मेरा  पहला  सुझाव  यह  है  कि  तीन
 साल  की  मियाद  दी  जाये  ।  दूसरा  सुझाव  यह  है
 कि  सरकार  इस  बारे  में  अ्रफसरान  को  मुकरर
 करे,  जो  कि  उन  लोगों  तक  पहुंच  कर,  उन  को
 इत्तिला  दे  कर,  उन  को  रजिस्टर  करें  और
 तीसरा  सुझाव  यह  है  कि  जो  लोग  ऐलोपैथी  में
 रजिस्टर  हो  रहे  हैं  उन  की  रजिस्ट्रेशन  चा
 साल  के  लिए  बन्द  कर  दी  जाये  कौर  जो
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 करोड़ों  रुपये  विलायतों  में  जा  रहे  हैं,  उन  को
 रोक  कर  देश  का  रुपया  देश  में  ही  रखा  जाये  ।

 7  pr.  Sarojini  Mahishi  (Dharwar-
 North):  Madam  Chairman,  the  East
 Punjab  Ayurvedic  and  Unani  Practi-
 tioners  Amendment  Bill  is  now  before
 the  House.  The  oriting!  Act,  called
 the  East  Punjab  09४५  vedic  and  Unani
 Practitioners  Act,  came  into  force  in
 the  year  4949  and  a  preiod  of  two
 years  was  given  to  the  practitioners
 to  register  themselves.  In  those  cases
 where  the  practioners  had  got  certain
 qualifications,  they  could  register
 themselves  under  section  46  and  in
 those  cases  where  they  had  not  got  the
 necessary  qualifications  but  hud  put
 in  a  practice  of  ten  years  prior  to
 their  application  for  registration,  they
 could  get  themselves  registered  under
 section  ‘16.  Under  section  34  of  the
 same  Act,  ६  more  liberal  outlook  was
 taken  as  regards  practitioners  of  indi-
 genous  medicine  and  they  were  allow-
 ed  to  enlist  themselves  even  though
 they  had  not  got  the  necessary  qualifi-
 cations  to  get  themselves  registered.
 Therefore,  there  were  actually  two
 lists,  one  a  list  of  qualified  practi-
 tioners  and  another  ६  list  of  those
 who,  though  had  not  pot  the  necessary
 qualification  were  allowed  to  get  them-
 selves  enlisted  according  to  section  34.

 Now,  if  I  may  be  permitted  to  quote
 the  words  of  the  hon.  Deputy  Minis-
 ter  when  he  made  a  speech  in  the
 Rajya  Sabha  at  the  time  of  the  in-
 troduction  of  this  particular  Bill,
 there  were  something  like  300  vaids
 and  hakkims  in  Delhi  who  could  not
 get  themselves  registered  or  enlisted
 due  to  certain  circumstances,  that  was
 quite  unfortunate  and  that  a  com-
 passionate  view  has  been  taken.  May
 I  know  the  exceptional  circumstances
 in  which  they  could  not  get  themselves
 registered,  or  could  not  get  them-
 selves  enlisted,  during  the  period  of
 two  years  after  the  Act  came  into
 force?  The  Act  was  passed  in  1949,
 this  is  the  year  963  and  aftcr  a  period
 of  3  or  4  years  Government  is
 coming  forward  with  an  amending
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 Bill  for  extending  the  period  for  re-
 gistration  because  a  compassionate
 view  has  to  be  taken.  I  have  no
 grudge  against  the  practitioners  of  in-
 digenous  medicine;  on  the  contrary,  I
 do  believe  that  they  should  be  given
 greater  scope  and  opportunity.  But,
 at  the  same  time,  can  anyone  be  al-
 lowed  to  take  undue  avantage  and
 can  anyone  be  allowed  io  violate  the
 Tules  and  regulations  and  the  law?
 What  is  the  use  of  our  enactments  if
 they  cannot  be  properly  enforced  and
 if  there  canno.  be  any  punishment  and
 penalty  in  case  of  violation  of  a  par-
 ticular  provision  of  the  law?  May  I
 know  how  many  such  cases  have  been
 brought  to  book  during  this  period
 where  they  were  allowed  to  -  enlist
 or  register  themselves  but  in  spite  of
 that  continued  to  practise  without  get-
 ting  themselves  enlisted  or  registered?
 What  were  the.  exceptional  circums-
 tances  that  they  were  so  unfortunate
 that  they  could  not  get  themselves  re-
 gistereq  or  enlisted?

 The  number  of  quack  medical  prac-
 titioners  in  the  rural  as  alsc  in  the  ur-
 ban  area  in  some  places  is  growing
 day  by  day  and  this  will  continue  to
 thrive  and  the  practice  will  also  con-
 tinue  to  increase  as  long  as  there  is
 poverty,  ignorance,  illiteracy  and
 superstition  among  our  rural  folk.

 Shri  Warior  (Trichur)  Diseases
 also.

 Dr,  Sarojini  Mahishi:  Certainly.  Of
 course,  the  number  of  allopathic  doc-
 tors  is  very  small  and  I  do  not  mean
 to  say  that  the  patient  can  get  him-
 self  cureq  only  by  means  of  allopathy.
 Whatever  may  be  the  system.  of  me-
 dicine,  allopathy,  homoeopathy,  Unani,
 Ayurveda,  Siddha  or  whatever  it  may
 be,  provided  the  patient  gets  cured
 it  is  the  best  medicine.  Ayurveda  and
 Unani  are  indigenous  systems  of  me-
 dicines.  Their  cost  is  very  much  less.
 Ayurvedic  and  Unani_  =  medicines
 are  very  much  cheaper.  No  doubt
 all  the  medicines  come  from  the
 horbal,  the  animal  and  the  mine-
 ral  worlds;  but  even  then  making  use
 of  the  herbs  that  are  there  in  India;
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 there  are  g  good  number  of  practi-
 tioners  and  the  greatest  section  aiso
 is  being  benefitei  by  the  practice  of
 such  peopte  provideg  the  practitioners
 are  genuine  practiiioners  and  use  their
 medicine  in  tae  intcrest  of  the  patient.
 There  was  no  such  control,  no  sort
 of  control  rather,  on  the  manufacture
 of  drugs  in  the  Ayurvedic  and  Unani
 systems  and  now,  I  think,  the  Drugs
 and  Cosmetics  (Amendment)  Bill  is
 thinking  about  the  control  that  they
 are  going  to  impose  upon  the  Ayur-
 vedic  and  the  Unani  drugs.  But,  at
 the  same  time,  I  find  that  those  Ayur-
 vedic  and  Unani  practitioners  who
 manufacture  or  prepare  drugs  for  the
 use  of  their  patients  are  exempted  from
 the  purview  of  this  particular  control.
 It  is  but  natural  that  it  is  taken  for
 granted  that  the  practitioners  who  pre-
 pare  medicines  for  the  use  of  their
 patients  do  prepare  genuine  medicines
 in  order  to  gain  the  goodwill  of  the
 patient  as  also  of  the  socicty  at  large.
 At  the  same  time,  it  is  necessary  that
 certain  control  is  exercised  over  these
 people,

 Even  in  many  of  their  pilot  health
 scneme  centres  we  find  that  there
 are  No  doctors  in  the  rural  areas.  If
 at  all  there  are  a  few,  they  are  either
 undergraduates  or,  in  some  cases,  un-
 qualified  people.  Under  these  cir-
 cumstances  there  is  every  scope  for
 giving  encouragement  to  qualified
 Ayurvedic®  doctors  ang  also  for  mak-
 ing  proper  arrangements  for  training
 for  such  of  the  practiticners  who  may
 not  be  having  proper  qualifications.
 But,  at  the  same  time,  those  who  might
 have  got  the  knowledge  of  this  prac-
 tice  from  their  fathers  and  forefathers
 in  a_  traditional  way  must  also  be
 given  proper  encouragement  and
 scope.  Those  practitioners  who  after
 949  did  not  get  themselves  registered
 or  enlisted  by  paying  a  fee  of  Rs.  5
 are  now  being  given  another  opportu-
 nity.  For  example  a  person  who
 started  his  practice  in  the  year  95l
 without  the  necessary  qualifications
 has  completed  ten  years’  practice.  His
 Practice  which  was  not  then  recognis-
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 ed  by  law  because  he  did  not  get
 himself  registered  or  enlisted  is  now
 being  validated  by  this  amending  Bill.
 Thai  means  that  even  though  for  a
 Periog  of  ten  years  he  has  practised
 without  the  recognition  of  jaw  or  with-
 out  getting  himsclf  registered  or  en-
 listed,  he  is  now  being  encouragid
 under  this  particular  Bl]  to  carry  on
 that  practice.  Under  section  27  of
 the  parent  Act,  the  assumption  of  any
 false  degree  or  title  or  ccrtificate  or
 falscly  holding  out  that  he  is  a  parac-
 titioner  of  these  Mmdigenous  systems
 of  medicine  is  considered  as  an  of-
 fence,  and  penalty  has  been  provided
 for  that  purpose.  Under  section  36
 also,  it  has  been  mentioned  that  any
 person  who  practises  in  contravention
 of  the  provisions  mentioned  in  section
 35  whereby  under  Part  II  he  is  ex-
 pected  to  get  himself  registered,  is
 liable  to  punishment.  But,  please  let
 me  know  what  punishment  is  there
 for  a  person  who  does  not  get  him-
 self  registereq  or  enlisted  even  after
 this  amending  Bill  comes  into  force
 but  continues  to  practise.  There  is  no
 provision  here  at  all  for  any  punish-
 ment  for  such  a  person,  If  you  would
 permit,  I  would  like  to  move  an
 amendment  to  section  6  or  section  34
 to  the  effect  that  if  a  person  does  not
 get  himself  registered  or  enlisted  even
 after  this  amending  Bill,  thas  been
 brought  into  force  but  continues  to
 practise,  then  that  person  must  be
 brought  to  book  and  there  must  be
 sufficient  provision  for  punishing  those
 quack  practitioners  who  without  get-
 ting  themselves  registered  continue  to
 practise.  How  will  they  get  themselves
 registered  when  they  knew  that  Gov-
 ernment  are  going  to  validate  the
 practice  that  they  can  put  in  even
 without  getting  themselves  registered
 and  enlisted?  I  am  making  this  ob-
 servation  with  all  the  good-will  and
 the  liberal  outlook  which  should  be
 there  towards  these  practitioners  of
 the  indigenous  systems  of  medicine
 whose  services  are  quite  essential  in
 the  country,  because  the  number  of
 doctors  as  compared  to  the  number
 of  patients  in  our  country  is  relative-
 ly  very  small  as  compared  with  the
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 figures  that  are  obtaining  in  the  foreign
 countries.  Anyway,  we  need  nct  com-
 Pare  ourselves  with  the  people  7  the
 other  countries.  These  medical  prac-
 titioners  who  are  attaching  them-
 selves  to  these  indigenous  systems  of
 medicine  and  who  in  their  own  way
 are  carning  their  livelihood  are  doing
 a  great  service  to  our  people.  But  I
 cannot  understand  one  thing.  The
 Deputy  Min'ster  of  Health  has  becn
 pleaseg  to  say,  and  it  has  also  been
 stated  in  the  Statement  of  Objects
 and  Reasons  that:

 “It  has  been  reported  that  a
 number  of  vaids  and  hakims
 could  not  get  themselves  _regis-
 tereq  or  enlisted  within  the  pre-
 scribed  period  ang  they  have  not
 discontinued  their  practice....”.

 The  reason  that  they  have  not  dis-
 continued  their  practice  is  not  a
 ground  for  validating  the  practice
 which  they  were  having  without  be-
 ing  recognised  by  Jaw.  Even  though
 the  country  is  badly  in  necd  of  the
 services  of  qualified  and  expcrienced
 hands  in  this  medical  field,  the  fact
 that  they  have  not  discontinued  their
 practice  even  though  the:  could  not
 €cet  themselves  registered  is  no  argu-
 ment  now  to  validate  the  practice
 which  they  had  without  being  reco-
 gnised  by  law.  Even  though  we  are
 badly  in  need  of  the  services  of  quali-
 fied  and  experienced  hands  in  the  me-
 dical  field,  vet,  I  would  like  to  say
 let  not  every  quack  medical  practi-
 tioner  take  advantage  of  this  liberal
 and  compassionate  outlook  of  Gov-
 ernment  and  pose  or  hold  out  that  he
 is  a  medical  practitioner  and  thus
 cheat  the  people.  Of  course,  our
 people  may  be  exploited  at  any  time
 by  such  quack  medica]  practitioners,
 as  you  know.

 If  you  would  permit,  I  wish  to  move
 an  amendment  to  this  particular  sec-
 tion  to  the  effect  that  even  after  the
 enforcement  of  this  particular  Bill,
 if  anyone  continues  to  practise  with-
 out  getting  himself  registered  or  en-
 listed,  he  should  be  punishable.  As
 far  as  my  knowledge  goes,  I  do  not
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 think  that  it  is  covered  by  section  36
 which  only  provides  that  it  is  an
 effence  to  assume  any  false  degree  or
 certificate  Or  to  contravene  the  pro-
 visions  of  section  35.  Therefore,  I
 would  suggest  that  after  the  extension
 of  the  period  for  registration,  if  any-
 one  continues  practice  without  gelting
 himself  registered  or  enlisted,  he
 should  be  liable  for  some  punishment
 and  some  pénalty,  so  that  it  will  be
 deterrent  to  the  other  practitioners
 who  do  not  discontinue  their  practice
 even  after  the  enforcement  of  this
 particular  amending  Bill,

 Shri  Warior:  I  support  this  Bill,
 but  there  is  a  particular  paragraph  in
 the  Statement  of  Objects  and  Rea-
 sons  attache,  to  this  Bill,  of  which
 we  should  beware.  That  particular
 paragraph  reads  thus:

 “It  has  becn  reported  that  a
 number  of  vaids  and  hakims  could
 not  get  themselves  registered  or
 enlisted  within  the  prescribed
 period.<..”.

 —vnd  the  portion  that,  now  comes  is
 to  be  undcr-scored—

 See  and  they  have  not  discon-
 tinued  their  practice  as  it  is  the
 only  means  of  thcir  livelihood.”

 So,  it  is  oniy  to  keep  up  the  liveli-
 hood  of  a  few  people  that  this  Bill
 has  been  brought  forward,  and  it  is
 not  because  the  services  of  these
 people  are  required  for  the  public,  It
 is  only  to  keep  them  in  engployment
 or  to  give  them  a  means  of  livelihood
 that  this  Bil]  has  been  brought  for-
 ward.  This  attitude  is  not  welcome.
 It  is  this  attitude  which  has  been  res-
 ponsible  for  the  indigenous  systcms  of
 medicine  not  flourishing  or  getting  en-
 couragement  in  our  country.

 Actually,  the  situation  in  our  coun-
 try  is  that  everything  is  looked  at
 from  the  angle  of  the  allopathic  de-
 partment.  For  instance,  even  the
 Ministers  do  not  come  from  the  Ayur-
 vedic  vaids,  but  they  are  always  me-
 dica]  men  coming  from  the  allopathic
 sections,  and  it  is  the  men  coming
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 from  the  allopathic  sections  who  are
 manning  the  departments  connected
 with  medicine.  lf  an  Ayurvedic  phy-
 sician  had  been  put  in  charge  of  this,
 3  think  the  attitude  might  have  been
 quite  different.

 In  our  country,  as  has  been  pointed
 out  by  many  Members  already,  our
 people  do  not  have  medical  tacilities
 and  do  not  have  proper  treatment  in
 time.  Most  of  our  people  are  living
 in  the  villages.  There  have  been  re-
 ports,  and  it  has  also  been  admitted
 in  this  House,  that  even  the  new  me-
 dical  graduates  are  not  willing  to  go
 to  the  rural  areas  for  the  simple  rea-
 son  that  the  medical  profession  even
 though  it  is  9  humanitarian  profession
 is  stil]  baseq  on  the  lucrative  income.
 The  income  that  they  are  likely  to  get
 is  the  criterion  which  they  adopt  for
 selecting  the  place  where  they  are  to
 serve  the  people;  it  is  not  from  consi-
 derations  of  human  necessity  or  the
 teaple’s  demands  that  these  people
 select  the  places  for  their  practice.
 Hence,  a  large  majority  of  the  popula-
 tion  living  in  the  villages  depends  up-
 on  the  vaids,  most  of  whom  are  here-
 ditary  vaids  and  who  are  also  very
 efficient.

 I  may  also  point  out  that  this  sort
 of  restrictive  legislation  had  been
 found  necessary  not  only  here  but  also
 in  Western  countries  for  one  parti-
 cular  reason.  The  medical  system  in
 allopathy,  I  am  told,  is  based  more  on
 Ppo'sonsus,  things;  most  of  the  allopa-
 thic  medicines  are  prepared  with  al-
 cohol,  not  indigenous  alcohol,  but
 synthetic  alcohol.  But  in  no  medicine
 in  Ayurveda  is  alcohol  used  in  that
 manner.  At  the  same  time,  our  ex-
 perts  mostly  coming  from  the  allopa-
 thic  section  say  that  the  indigenously
 fermented  alcohol  is  also  as  injurious
 as  synthetic  alcohol,  when  added  to
 the  medicine.  That  is  the  view  taken
 by  them.  I  do  not  know  whether  the
 view  was  taken  by  the  Finance  Minis-
 try  or  by  the  Drugs  Contro]  Depart-
 ment.  Anyway,  the  Finance  Ministry
 took  advantage  of  that  and  imposed
 a  cess  or  excise  duty  on  several  me-
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 dicines  which  do  not  contain  even  a
 drop  of  alcoho]  at  all.  Moreover,  we
 have  also  found  another  thing  from
 experience.  I  am  not  criticising  the
 allopathic  system  at  all.  It  is  true
 that  the  allopathic  system  has  got  very
 Many  good  points  in  it,  and  it  has
 developed  in  certain  branches  of  me-
 dica]  science  to  such  an  extent  that  it
 is  welcome,  and  it  must  be  introduced
 and  exploited  in  this  country  also.  But
 the  difference  between  the  indigenous
 systems  of  medicine,  especially  the
 Ayurvedic  system,  and  the  allopathic
 system  lies  in  the  fact  that  the  danger
 to  the  human  system  is  much  more  in
 certain  branches  of  allopathic  treat-
 ment  then  in  Ayurvedic  treatment.
 Unless  and  unti]  proper  encourage-
 ment  is  given  for  research  work  for
 finding  out  newer  methods  and  modern
 methods  and  incorporating  them  in
 Ayurveda,  there  is  no  way  of  escaping
 from  the  fact  that  Ayurveda  will  have
 a  very  unnatura]  death,  and  not  @
 natura]  death.  7

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  God  forbid.

 Shri  Warior:  May  God  fohia  that!
 From  our  own  personal  experience,  we
 have  foung  that  in  certain  branches  of
 medical  science,  the  allopathic  system
 has  not  reached  even  now  that  much
 stature  which  Ayurveda  has  _  reach-
 ed.  In  the  case  of  the  Materia  Medica,
 for  example,  in  the  case  of  the  allo-
 pathic  system,  it  is  still  based  mainly
 on  the  climate,  vegetation,  production.
 etc.,  in  the  Western  countries  only,
 and  it  has  not  yet  come  to  the  stature
 of  the  Materia  Medica  of  Ayurveda.  I’
 Can  argue  this  case  out  in  any  place
 and  with  anybody.

 Shri  Hari  Vishnu  Kamath:  The
 Chairman  agrees  with  the  hon.  Mem-
 ber  entirely.

 II64

 Shri  Warlor:  The  Chairman  may
 also  agree.  Anybody  must  gree  in
 regard  to  this  matter,

 Bvt  the  point  is  that  the’  is  so
 much  of  obscurantism  which  °as  al-
 ready  crept  into  the  Ayurvedic  sys-
 tem  that  all  sorts  of  quacks  and  illite-
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 rate  people  also  make  use  of  it  taking
 advantage  of  the  very  poor  condition
 of  our  villagers  and  the  great  need
 for  medical  help  which  ‘they  have.
 That  must  be  restricted.  There  is  no
 arguing  that  point.  At  the  same  time,
 if  in  order  to  safeguard  the  interests
 of  the  people,  restrictions  are  imposed
 ang  they  are  such  as  to  almost  en-
 tirely  discourage  the  system,  we  will
 come  to  grief.  Hence  while  there
 must  be  restrictions,  they  must  be
 very  lenient.  I  do  not  at  all  agree
 with  the  previous  speaker  that  those
 who  have  not  registered  even  after
 ten  years  should  be  penalised  to  such
 an  extent  that  they  must  learn  the
 lesson  of  their  jife.  Not  at  all,  Those
 people  are  very  poor  people;  they  are
 mostly  uneducated  in  all  the  ways  of
 modern  jife,  especially  laws  and  regu-
 lations  passed  by  this  august  House.
 They  are  coming  to  their  senses  only
 belatedly.  So  some  latitude  must  be
 given  for  enabling  them  to  come  up
 to  the  requi-»ments  in  the  modren
 society.  If  we  are  going  to  harass
 them  all  of  a  sudden,  it  is  not  only
 bad  for  the  system  but  it  will  land
 Ug  in  some  other  difficulties  also.

 Even  now,  there  are  so  many  quacks
 in  the  countryside  who  resort  to  all
 sorts  of  clandestine  methods  ang  very
 illegitimate  methods  even,  because
 conditions  prevailing  in  the  country
 are  such.  That  is  not  to  say  thai  they
 should  be  encouraged,  but  if  the  her-
 assment  is  such  that  they  cannot  exist
 and  there  is  no  encouragement  from
 the  other  side,  it  will  lead  to  baq  re-
 sults.  So  there  must  be  a  balancing
 of  the  restrictions  imposeq  upon  them.

 Shri  Hari  Vishnu  Kamath.  There
 are  not  many  quacks  in  Kerala,  I  be-
 lieve.

 Shri  Warior:  There  may  be,  in
 Kerala  also.  But  Kerala,  I  am
 proud  to  say,  has  also  develop-
 ed  its  indigenous  system  to  a
 very  great  extent.  But  all  the  vaids
 are  row  feeling  that  the  Govern-
 ment  is  rather  very  hard  on  them,
 especially  the  Finance  Department
 and  the  Drug  Control  Department,
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 because  even  ordinary  medicine,
 arishtas  and  asavas  used  in  our  house-
 holds  just  like  asprin  etc.,  are  charg-

 ed  to  excise  duty.  There  is  so  much
 of  harassment  from  the  excise  people.
 Even  for  an  ounce  of  dasamoolarish-
 tam,  there  must  be  a  prescription  by  a
 registered  vaid;  then  only  it  can  be

 dispensed  by  the  dispensary.  Then
 hundreds  of  thousands  of  sheets  of
 paper  must  be  filled  in  for  submitting
 returns  to  the  Finance  Department
 and  the  Drug  Control  Department
 Naturally  vaids  do  not  want  to  do  all
 these  things.  They  have  no  para-
 phernalia  for  this,  no  equipment  and
 no  staff.  So  naturally  they  withdraw
 from  the  whole  profession  itself  which
 means  that  people  suffer.  That  is  the
 whole  problem.

 So  from  the  point  of  view  of  science
 as  well  as  the  demands  of  the  people,
 this  question  must  be  properly  hand-
 led,  with  more  sympathy  and  consi-
 deration.  I  want  to  emphasise  this.
 At  least  now  Government  should  give
 another  opportunity  to  these  people
 to  get  themselves  registered  and  pro-
 perly  serve  the  suffering  people  in
 our  country.

 श्री  दे०  दि०  पाटिल  (यवतमाल)  :
 सभापति  महोदय,  पूर्वी  पंजाब  वैद्य  तथा  हकीम
 (दिल्ली  संशोधन)  बिल  का.....

 सभापति  महोदय  :  १  बज  कर  ४  मिनट
 पर  यह  बहस  हमें  खत्म  करनी  पड़ेगी,  इस  लिये
 श्राप  अपने  भाषण  में  जो  कुछ  कहें,  वह  थोड़े
 में  कहें  ।

 श्री  दे०  शि०  पाटिल:  यह  जो  संशोधन
 बिल  है  उसका  उद्देश्य  यह  है  कि  जो  ऐसे  वैद्य
 या  हकीम  हैं,  जिन्होंने  प्रेस्काइब्ड  टाइम  में
 अपना  रजिस्ट्रेशन  नहीं  करवाया  है,  उन  को
 रजिस्ट्रेशन  करने  के  लिये  एक  और  मौका
 दिया  जाय  ।  जब  से  यह  संशोधन  लागू  हो  जायेगा
 उस  तारीख  से  छ:  महीने  के  इन्दर  अपना
 रजिस्ट्रेशन  कराने  का  मौका  उन  को  दिया  जा
 रहा  है  i  इस  लिये  मैं  इस  बिल  का  स्वागत
 करता  हूं  ।
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 श्री  यशपाल  सिह  :  सभापति  महोदय,  इस
 समय  सदन  में  कोरम  नहीं  है।  =

 Shri  D.  com  Sharma:  (Gurdaspur):
 This  is  a  very  important  Bill.  The
 time  must  be  extended.

 Mr,  Chairman:  The  bell  may  be
 rung.  Now  there  is  a  quorum.  The
 thon,  Member  may  continue.

 श्री  दे०  शि०  पाटिल:  इस  कानून  में  जो
 वैद्य  और  हकीम  रजिस्टर्ड  प्रैक्टिशनर  नहीं  हैं,
 या  जिनका  नाम  रजिस्टर  नहीं  किया  गया  है,
 उन  के  प्रैक्टिस  करने  की  मनाही  की  गई  है,
 इस  लिये  जो  ऐसे  वैद्य  या  हकीम  हैं  जिन्होंने
 दस  साल  तक  प्रैक्टिस  की  हैं,  उन  को  फिर  से
 अपना  नाम  रजिस्टर  कराने  छा  मौका  देना
 जरूरी  है।

 ऐसी  आपत्ति  उठाई  गई  है  कि  कोई  भी
 वैद्य  या  हकीम  अपनी  दर!  साल  की  प्रैविटस
 बतला  सकते  हैं

 ।  लेकिन  ऐसी  बात  नहीं  है
 यह  कानून  सन्‌  १६४६  में  पास  sat  था,
 लेकिन  सत्‌  १६४६  में  लागू  नहीं  हुआ  ।  अगर
 देगा  जाय  ti  सदी  तौर  से  यह  ऐक्ट  सास
 १६५६  में  अमल  में  आया  उस  के  एहले  के
 जो  404  जिन्होंने  दस  साल  तक  हारिस
 की  थी.  उन  के  लिये  दो  साल  को  मरत  Pay
 गई  थी  ।क  वे  दो  सालों  में  अपना  रॉिस्ट्रगल
 कीमतों  ।  लेकिन  वाई  पय  ऐस  थे  जो  देहात  में
 रहते  थे  1  उस  को  इत्तला  नहीं  सिली  और  यह
 अपना  नाम  रजिस्टर  नहीं  करा  पाये  |  उन  के
 लिये  इस  से  मीका  दिया  जा  रहा  है  1  ऐसी
 ग्रा पत्ति  उठाई  गई  थी  कि  हो  सकता  है  कि  कोई
 सन्‌  १६५१  से  दस  साल  तक  की  अपनी  प्रैक्टिस
 बतलाये  ।  यानी  अगर  कल  तक  कोई  अपनी
 प्रैक्टिस  दस  साल  तक  की  बतला  दे  तो  उस  का
 नाम  रजिस्टर्ड  हो  सके,  ऐसी  बात  भी  इस
 “संशोधन  विधेयक  में  नहीं  है।  लेकिन  एक  बात
 मेरी  समझ  में  नहीं  कराती  है.  इस  में  यह  कहा
 गया  है:

 “they  have  not  discontinued
 their  practice  as  it  is  the  only
 meang  of  their  livelihood”.
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 कानून  में  कहा  गया  है  कि  जो  रजिस्टर
 प्रैक्टिशनर  नहीं  है,  ऐसा  कोई  बैद्य  श्र  क्रीम
 प्रैक्टिस  नहीं  कर  सकता  है  |  अगर  नहीं
 सकता  है  तो  फिर  इन  लोगों  की  प्रैक्टिस
 चल  कैसे  रही  है  मगर  इस  के  सम्बन्ध  में
 कोई  पीनल  इलाज  &  तो  उस  का  उपयोग  नहीं
 हुआ  है  ।  मेरा  सुझाव  यह  है  कि  इस  बारे  में
 कोई  पीनल  इलाज  बनाना  पडेगा  कि  यह  मौका
 देने  के  बाद  भी  अगर  कोई  वैद्य  या  हकीम  अपने
 नाम  का  रजिस्ट्रेशन  न  कराथ  तौर  गलत
 तरीके  से  प्रैक्टिस  करता  २है,  ती  उस  को
 पेनैलिटी  देनी  होगी  !  इसलिये  इस  में  एक
 पीनल  इलाज  रखने  की  जरूरत  है  ।

 इस  में  यह  भी  बतलाया  गया  है  कि
 वह  दस  साल से  प्रैक्टिस  करता  हो  ।  लेकिन  इस
 की  शर्ते  कया  है  ।  इस  का  एग्जामिनेशन
 ai  करेगा  दि  कोई  वैद्य  या  हकीम  दस  साल
 से  प्रैचिटस  कारण  है  या  नहीं  |  इस  की  शर्त  देगा
 रखी  गई  7?  शासन  में  बदला या  गया  है  दि
 जो  रजिस्ट्रेशन  करने  वाली  अथारिटीज  उन
 को  सैटिसफाई  कर  दे।  मेरा  सुझाव  बह  है  कि
 ऐसे  आदमियों  का  लिये  कोई  र्फ्रेण  पारस  या
 स्पिरिएन्ट्रेणन  कोर्स  होना  चाहिये।  “नहीं  तो
 कई  भी  आदमी  कह  सकता  है  कि  दस  साल
 से  वैनिटी  कार  रहा  हैं  ।  वह  इस  तरह  का
 गशिफिकेट  ला  कर  रजिस्ट्रेशन  करते  वाली
 अ्रथास्टीज  को  सैटिसक्राई  कर  सकता  है  ।

 तो  यह  गलत  रजिस्ट्रेशन  नहीं  होना  चाहिये।
 लोगों  को  गलत  फायदा  नहीं  उठाने  देना

 चाहिये  ।  इसलिये  इन  लोगों  के  लिये  एक
 एग्जामिनेशन  की  जरूरत  है

 दूसरी  बात  यह  है  कि  जो  श्रेणियां  जाती

 हैं  वे  कई  कई  साल  तक  दफ्तर  में  पेंडिंग  पड़ी
 रहती  है,  उनकी  इनक्वायरी  नहीं  होती  कि
 बे  कहां  प्रेक्टिस  करते  हैं,  कौन  सी  दवा  देते

 हैं  ।  इस  की  सही  जांच  होनी  चाहिये  कौर
 उस  जांच  के  बाद  उनको  रजिस्टर  करना

 चाहिये  ।
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 हमने  देखा  है  कि  कोई  फर्जी  देता  है
 और  एक  सर्टिफिकेट  पेश  कर  के  _  रजिस्टरिंग
 अथारिटी  को  सैटिसफाई  कर  देता  है  और
 उसका  रजिस्ट्रेशन  हो  जाता  है।  लेकिन  जो
 लोग  देहातों  में  प्रेक्टिस  करते  हैं,  चाहे  वे
 'सही  हकीमी  और  वैद्यक  करते  हों  और  सही
 झौषधि  देते  हों,  उनका  नाम  रजिस्टर  नहीं
 हो  पाता  ।  तो  इस  बात  की  जांच  होनी
 चाहिये  कि  कौन  वास्तव  में  बरच्छा  वैद्य  या
 हकीम  ४  और  उसको  मदद  दी  जानी  चाहिये  ।

 मुझे  दूसरी  बात  यह  कहनी  है  कि  आयुर्वेदिक
 और  यूनानी  वालों  के  साथ  अच्छा  ट्रीटमेंट
 नहीं  होता  ।  जो  एलोपैथिक  डाक्टर  किसी  को
 सर्टिफिकेट  देता  है  कि  यह  आदमी  बीमार

 है  तो  कोर्ट  में  उसको  माना  जाता  है,  लेकिन

 झ्रायवंदिक  और  यूनानी  वालों  को  ऐसा
 सर्टिफिकेट  देने  का  अधिकार  नहीं  है,  कौर
 अगर  वे  देते  हैं  तो उसको  माना  नहीं  जाता  ।
 इस  लिये  मेरा  सुझाव  है  कि  इन  लोगों  के  लिये

 एक  रिफरेशर  को  रखा  जाय  कौर  उसको
 चास  करने  के  बाद  इनको  रजिस्टर  किया  जाये
 रूस  के  बारे  में  चोपड़ा  कमीशन  की  रिपोर्ट  में
 जो  सिफारिश  की  गयी  है  उस  पर  ध्यान  देना

 चाहिये  t

 दूसरी  बात  मुझे  यह  कहनी  है  कि  इसमें
 रजिस्ट्रेशन  के  लिये  ६  महीने  का  समय  दिया
 गया  है  ।  चूंकि  देहात  में  लोगों  को  कानून
 का  पता  नहीं  चलता,  इस  लिये  मेरा  सुझाव
 है  कि  इसकी  मायती  देहातों  में  करायी  जानी
 चाहिये  कि  ६  महीने  के  इन्दर  वैद्यों  शौर
 हकीमों  को  अपने  नाम  रजिस्टर  करवा  लेने
 चाहिये  ।  नहीं  तो  हो  सकता  है  कि  वहां  के
 लोगों  को  पता  भी  न  चले  श्र  ६  महीने  का
 समय  पूरा  हो  जाये  ।

 बस  ये  ही  सुझाव  मुझे  देने  थे  ।

 ‘Mr,  Chairman:  Shri  Yadav,  Only
 five  minutes.  I  will  call  the  Minister
 next,
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 time  may  be  given  to  me,  abcut  five
 minutes.
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 Mr.  Chairman:  Is  he  moving  for  an
 extension  ०  the  time  for  the  discus-
 sion?

 Shri  7,  0.  Sharma:  I  have  moved
 for  extension  of  time  by  half  an
 hour,

 Mr,  Chairman:  Is  it  the  wish  of  the
 House?

 Shri  D.  C.  Sharma:  Shri  Raghunath
 Singh  wants  to  speak,  so  many  want
 to  speak,

 Mr,  Chairman:  Even  with  half  an
 hour,  it  will  not  be  possible  to  ac-
 commodate  more  than  about  two  or
 three  people,  Anyway,  if  that  is  the
 wish  of  the  House,  we  may  continue
 till  1-30.

 Shri  D.  0.  Sharma:  The  Minister
 may  be  called  at  1-35,

 Mr,  Chairman:  That  does  not  make
 it  half  an  hour,  it  would  make  it
 more.  I  will  call  the  Minister  at  1-20.

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 सभापति  जी,  यह  जो  मौजूदा  भ्रायुर्वेदिक  कौर

 यूनानी  वैद्यों  श्रौर  हकीमों  के  बारे  में  विधेयक

 प्रस्तुत  किया  गया  है,  मैं  इसका  समर्थन  करता

 हूं

 वैद्यों,  हकीमों  और  डाक्टरों  की  इस
 देश  में  कमी  है  ।  देश  की  जलवायु  जैसी
 है  उसको  देखते  हुए  आयुर्वेदिक  कौर  यूनानी
 इलाज  ज्यादा  उपयुक्त  है  |  इस  लिये  प्रखर
 इन  लोगों  को  प्रोत्साहन  दिया  जाय  तो  अच्छा

 ही  है,  और  मैं  तो  चाहूंगा  कि  सरकार

 आयुर्वेदिक,  यूनानी  कौर  ऐलोपैथी  के  इलाजों
 में  कोई  समन्वय  स्थापित  करें,  और  मैं  समझता

 हूं  कि  यह  तभी  सम्भव  हो  सकता  है  जब
 डाक्टरी  की  शिक्षा  भी  भारतीय  भाषाओं
 में  दी  जाये  7  तभी  कठिनाई  यह  है  कि  एलो-
 पैथी  प्रंग्रेजी  के  द्वारा  पढ़ाई  जाती  है  1  यदि
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 यह  पढाई  देशी  भाषाओं  के  माध्यम  से  हो
 तो  हम  जल्दी  डाक्टर  तैयार  कर  सकते  हैं  t
 भ्र भी  तो  एक  लड़के  को  अंग्रेजी  पढ़ने  में  और

 मुंह  मोड़  कर  उसे  बोलना  सीखने  में  १८
 से  २१  साल  तक  लग  जाते  हैं  श्र  उसके  बाद
 उसको  दवा  के  बारे  में  पढ़ाया  जाता  है  ।

 3.65  hrs.
 [Dr.  Sarosrni  MAntsuHi  in  the  Chair]

 मेरी  समझ  में  नहीं  जाता  कि  दवा  का  किसी
 भाषा  से  क्‍या  सम्बन्ध  हो  सकता  है  ।  अगर  आप
 यह  कर  दें  कि  डाक्टरी  की  शिक्षा  देशी  भाषा ग्र ों
 के  माध्यम  से  दी  जाये  तो  हम  यह  शिक्षा
 कम  समय  में  दे  सकते  हैं  और  इससे  आयुर्वेदिक,
 यूनानी  और  एलोपैथी  का  समन्वय  भी  हो
 सकेगा  और  इस  प्रकार  की  होड़,  जो  राज  चल

 रही  ३,  नहीं  रहेंगी  कि  आ्रायुवेंदिक  या  यूनानी
 अच्छा  या  ऐलोपैथिक  इलाज  छा  ।  अगर
 डाक्टरी  देशी  भाषा  के  माध्यम  से  पढ़ाई
 जाये  तो  यह  सारी  चीजें  दूर  हो  सकती  हैं
 कौर  जो  वैद्यों,  डाक्टरों  और  हकीमों  की  कमी

 है  वह  भी  दूर  हो  सकती  है  ।  चूंकि  यह  बिल
 इस  दिशा  में  एक  कदम  है,  इसलिये  मैं  इसका
 स्वागत  करता  हूँ  ।

 लेकिन  इसके  साथ  साथ  मैं  मंत्रालय
 को  इस  बात  के  लिये  कोसता  भी  हूं  कि  वह
 इतने  दिनों  तक  सोता  रहा  t  कानून  सन्‌
 १६४६  में  बना,  लागू  कब  हुआ  पता  नहीं  ।
 अभी  एक  माननी ।  सदस्य  ने  बतलाया  कि

 वह  सन्‌  १६५६  में  लागू  हुआ  ।  इस  को  भी
 ७  बरस  हो  गये  ।  इस  कानून  के  अन्तर्गत  सब
 डाक्टरों,  हकीमों  और  वेद्यो  को  रजिस्टर

 होना  था  t  सात  साल  बाद  यह  पता  चला
 कि  बहुत  से  हकीमों  कौर  वाद्यों  अभी  भी
 बैसे  हैं  जो  कि  रजिस्टर  नहीं  हुए  हैं  शौर  वह
 पहले  की  तरह  अपना  काम  चला  रहे  हैं  ।
 उनको  मौका  देने  के  लिये  यह  कानून  लाया  जा

 रहा  है  -  सरकार  इतने  समय  तक  इस  पर
 श्लोक  रही  |  अगर  इस  तरह  से  काम  करेंगे
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 तो  यह  कसे  ठीक  से  चलेगा  ।  फिर  भी  यह
 प्रिया  बिल  है  चाहे  देर  से  ही  आया  लेकिन
 इसका  स्वागत  होना  चाहिये  ।

 मुझे  इस  कानून  के  बारे  में  कुछ  कहना
 है  और  वह  यह  कि  अगर  सन्‌  १६९४६  को
 लिया  जाय  जब  यह  कानून  ब  था,  तो  इसका
 मतलब  यह  होगा  कि  जो  लोग  सन्‌  १६९३८
 या  १६३६  में  प्रेक्टिस  करते  होंगे  शौर  जो
 लगातार  सन्‌  १६४६  तक  प्रेक्टिस  करते
 रहे  उनको  रजिस्टर  किया  जायेगा  ।  मगर
 हस  कानून  को  उन्हीं  लोगों  तक  सीमित
 रखा  गया  तो  उन  लोगों  का  रजिस्ट्रेशन
 नहीं  हो  सकेगा  जो  कि  सन्‌  १६४६  से  १६६३
 तक  प्रेक्टिस  करत  आये  हैं  और  उनको  भी
 दस  साल  से  अधिक  हो  गया  है।  इसकी  भ  षा
 को  जहां  तक  मैं  समझता  हूं  उसके  मुताबिक
 सन्‌  १६५६  से  बाद  के  लोगों  को  इसमें  रजि-
 स्टर  नहीं  किया  जा  सके  गा।  अगर  मेरी
 नत  हो  तो  मंत्री  महोदय  मुझे  बतलायें  कि
 जो  वैद्य  और  हकीम  सन्‌  १६४६  से  अरब  तक
 प्रेक्टिस  करते  रप  हैं  उनको  यह  लागू  होगा
 या  नहीं  और  उनको  रजिस्टर  किया  जायगा
 या  नहीं  |  अगर  उनको  रजिस्टर  किया  जा
 सके  तो  बह”  ही  सुन्दर  होगा  मैं  उसका
 स्वागत  करूंगा  |  लेकिन  अगर  नए  संशोधन
 का  यह  मतलब  हो  कि  इसमें  केवल  उन्हीं
 लोगों  को  लिया  जा  सकता  है  जो  कि  सन्‌
 १६४६  के  कानून  के  समय  अपना  नाम
 रजिस्टर  करवा  सकते  थे  और  जिन्होंने  ऐसा
 नहीं  किया,  तो  मेरा  सुझाव  है  कि  इसमें  यह
 व्यवस्था  भी  कर  दी  जाय  कि  जो  लोग  सन्‌
 १६४९६  के  बाद  से  राज  तक  प्रेक्टिस  करते
 हैं  कौर  जिनको  दस  साल  से  अ्रधिक  हो  ग.ए
 हैं  वे  भी  इस  कानून  के  अंतगर्त  भ्र पना  नाम
 रजिस्टर  करवा  सके  ।  मैं  इसकी  भाषा  आपके
 सामने  रखता  हूं  ।  वह  इस  प्रकार  है:

 “Provided  that  any  such  per-
 son,  who  hag  not  been  registered
 @s  a  practitioner,  may  make  with-
 in  six  months  next  after  the  com-
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 mencement  of  the  East  Punjab
 ‘Ayurvedic  ang  Unani  Practition-

 ers  (Delhi  Amendment)  Act,
 1962,  an  application  for  such  re-
 gistration  and  shall,  on  proof  to
 the  satisfaction  of  the  Registrar
 that  he  had  been  in  regular  prac-
 tice  as  a  practitioner  for  a  period
 of  not  less  than  ten  years  im-
 mediately  preceding  the  date  on
 which  he  might  have  made  an
 application  for  being  registered
 @s  a  practitioner  under  this  Act
 and  of  his  continued  practice  as
 such  since  then,  be  entitled  to
 have  his  name  entered  in  the  re-
 giser  on  payment  of  the  pres-
 cribed  fee’,

 यह  जो  इसका  हिस्सा  है  :

 “immediately  preceding  the
 date  on  which  he  might  have
 made  the  application”,

 इसका  जो  अर्थ  मैं  समझ  पाया  हूं  वह  यह  हें
 कि  यह  केवल  उन  लोगों  पर  ही  लागू  होगा
 जिन्होंने  सन्‌  १६४६  के  कानून  के  समय
 अपना  नाम  रजिस्टर  नहीं  करवाया  था
 शौर  जो  लोग  सन्‌  १६४६  से  जब  तक
 प्रेक्टिस  करते  हैं  प्रो  जो सत्‌  १६४६  के  कानून
 में  नहीं  आते  उसको  यह  लागू  नहीं  होगा
 त्यागी  जी  मुझे  समझाने  की  कोशिश  करें
 इसका  कपा  र्थ  है।  अगर  यह  कानून  बाद
 बाले  लोगों  पर  लागू  नहीं  होता  है,  तो  मेरा
 निवेदन  है  कि 'उनको  भी  इसमें  शामिल  करने
 की  व्यवस्था  की  जाय,  और  ऐसा  न  हो  कि
 सरकार  फिर  दस  बरस  बाद  जागे  और
 उनके  लिये  नया  कानून  लाये  ।

 मुझे  इतना  ही  निवेदन  करना  था  ny

 Shri  Sonavane:  I  want  to  put  forth
 some  suggestions  in  regard  to  this
 amending  Bill.

 I  feel  it  is  essential  to  recognise
 the  knowledge  coming  from  father  to
 son  in  the  Ayurvedic,  Unani  and
 Homoeopathic  lines,  Particularly  in
 the  rural  areas,  where  doctors  are
 not  available,  the  practice  of  such
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 people  would  be  helpful  to  the  poor,
 because  their  medicines  also  cost
 less.  But  I  find  the  Bill  is  arguing  in
 a  circle,  Ten  years  practice  is  neces-
 sary  before  registration,  If  one  fails  to
 get  registration,  he  should  be  stopped
 from  practice.  This  woulg  mean  that
 people  at  large  would  be  depriveg  of
 whatever  facilities  or  services  that
 the  man  might  be  rendering  in  rural
 Or  other  areas,  Therefore,  I  suggest
 that  if  a  man  fails  to  get  registration
 a  further  opportunity  should  be  pro-
 vided  to  such  persons  and  he  should
 not  be  debarred  from  applying  for
 registration,  These  practitioners
 would  be  dealing  with  the  lives  of
 the  people.  Therefore  a  board  may
 be  set  up  to  examine  the  quality  and
 efficacy  of  his  treatment  so  that  if
 the  board  is  satisfied  he  should  be
 eligible;  if  it  is  found  that  his  treat-
 ment  igs  good  and  he  is  well  versed
 in  his  profession  registration  should
 not  be  refused.  If  there  is  no  such
 board  we  will  be  landing  us  in  trouble;
 the  health  of  the  people  would  be
 jeopardised,  On  page  2  the  provision
 says  that  if  he  proves  to  the  gatisfac-
 tion  of  the  registrar  that  he  having
 been  in  regular  practice  of  ayurvedic
 or  unani  systems  of  medicine  in  this
 Union  Territory  on  the  date  mention-
 ed  in  the  notification  mentioned  in
 sub-section  (l)....This  is  about  regu-
 lar  practice.  But  what  about  effica-
 cy?  Is  he  a  quack?  Is  his  worth
 recognised  in  medicine?  That  should
 be  the  test  and  not  regular  practice.
 A  man  may  give  some  fake  names  of
 patients  he  cured;  that  is  not  suffi-
 cient  for  registration  in  mv  opinion.
 His  worth  should  be  tested  by  a  board
 by  oral  examination  and  a  written
 examination  if  necessary  as  the  health
 of  the  nation  would  be  in  their  hands
 especially.  illiterate  and  ignorant
 people  would  be  at  their  mercy.  Those
 who  have  not  passed  any  examination
 from  any  colleges  but  whose  experi-
 ence  has  come  from  father  to  son
 may  have  their  worth  and  they  may
 be  given  opportunities  to  qualify  and
 the  doors  should  not  be  kept  closed.
 With  these  words,  I  commend  this
 Bill.
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 ay  झंकार  लाल  बैरवा  (कोटा)  :

 सभापति  महोदया,  वैसे  तो  ग्राम तौर  पर  मैं
 इस  बिल  का  स्वागत  करता  हूं  लेकिन  इसमें
 जो  दस  साल  की  प्रैक्टिस  करने  वालों  को

 रजिस्टर  करने  की  बात  है  तो  उसके  लिये
 मेर,  कहना  है  कि  इस  वात  की  जांच  के  लिये
 ऐसे  अफ़सरान  सुपुत्र  किये  जायें  जो  कि  भ्रष्टा-
 चार  से  बिल्कुल  रहित  हों  ot  मगर  ऐसा  न

 हुआ  तो  जैसे  किसी  ने  चार  साल  तक  प्रैक्टिस
 की,  किसी  ने  ६  साल  तक  प्रैक्टिस  की  वह
 भी  सम्बन्धित  अधिकारियों  को  रिश्वत
 देकर  १०  साल  का  सर्टिफिकेट  लेकर  अपने  को
 रजिस्टर  करा  लेंगे  इस  लिये  इस  बात  को

 बहुत  जरूरत  है  कि  इस  काम  पर  ऐसे  अधि-
 कारी  नियुक्त  किये  जायें  जो  कि  बिलकुल
 ईमानदार  हों  और  वह  बिलकुल  निष्पक्षता
 से  इस  बात  की  जांच  करें।  अगर  पूरे  तरीके
 से  उन्होने  जांच  नहीं  की  तो  उस  में  क्या  होगा?
 उस  तरह  से  एक  साल  की  प्रेक्टिस  वाला
 भी  दस  साल  का  झूठा  सर्टिफिकेट  हासिल
 कर  लेगा  क्‍योंकि  जिसके  पास  पैसा  है  वह
 तो  एक  साल  या  छे  महीने  प्रैक्टिस  करके
 भी  सर्टिफिकेट  ले  सकता  है  लेकिन  जो  बेचारे

 जैतुएनली  ७,  ७  और  ८,  ८  साल से  प्रैक्टिस
 कर  रहे  हैं  वे  दस  साल  की  कैद  के  कारण  र-

 रजिस्ट्रेशन  से  महरूम  हो  जायेंगे  ।  इस  बारे
 में  जांच  करना  बड़ा  आवश्यक  हो  जायेगा
 कि  जिसने  ८  साल  प्रैक्टिस  कर  ली  है  उसको
 कौन  नीचे  से  सर्टिफिकेट  देग।  कि  यह  पिछले
 पाठ  साल  से  प्रैक्टिस  करता  आ  रहा  है  ?
 इस  लिये  उसकी  जांच  किसी  ऐसे  अधिकारी
 से  करवाई  जाये  जिसके  कि  अन्दर  जरा  भी
 भ्रष्टाचार  न  हो  वरना  होगा  यह  कि  दो
 दिन  से  दुकान  खड़ी  करने  वाले  भी  पैसा  देकर
 qo  साल  का  सर्टिफिकेट  हासिल  कर
 लेंगे  ।  इस  लिये  सब  से  ज्यादा  भ्रष्टाचार
 की  रोक  होनी  चाहिये  ।  आनुवंशिक  जड़ी
 बूटियों  की  कला  है  यह  एलोपैथी  की

 तरह  मामूली  पद्धति  नहीं  है  कि  ज्ंप्रेजी  दवायें

 दुकान  पर  बायीं  कौर  बेच  दीं  तो  किसी  के

 इ  जंक्शन  लगा  दिया  ,  आयुर्वेद  पद्धति  इस
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 तरह  से  नहीं  चलती  है  ।  इसमें  सात  जरूरत

 1 इस  बात  की  है  कि  उनकी  प्रैक्टिस  का  पूरा
 पूरा  ध्यान  रखा  जाय  कि  उस  ने  १०  साल  तक
 प्रैक्टिस  की  है  _या  नहीं  ।
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 ग्रभी  डाक्टरों  की  कमी  है  इस  लिये

 यह  और  भी  जरूरी  हो  जाता  है  कि  आय वें दिक
 कौर  यूनानी  वालों  को  ज्यादा  से  ज्यादा,

 प्रोत्साहन  दिया  जाय  बौर  उनको  प्रैक्टिस
 करने  दिया  जाय  ।  ६  महीने  की  जो  ग्र वधि
 ग्रा पने  रखी  है  यह  बहुत  ज्यादा  है।  इसके
 लिये  तीन  ही  महीने  का  टाइम  रखा  जाय  और
 यह  तीन  होने  का  जो  नोटिस  निकाला  जाय

 यह  खाली  शहरों  में  ही  नहीं  बल्कि  वां  गांव
 में  हिन्दी  के  अन्दर  यह  नोटिस  छपवा  कर
 हर  एक  गांव  में  चस्पा  किये  जायें  1  मैंने  देखा

 है  कि  आजकल  जितने  भी  यह  नोटस  वर्ग रह
 निकलते  हैं  यह  सब  अंग्रेजी  में  निकलते  हैं  ।
 जब  गांव  के  आदमी  जाहिर  है  कि  इतनी  अंग्रेजी
 जानते  नहीं  हैं।  गांवों  में  जो  पुराने  वैद्य  या
 हकीम  हैं  उनको  अंग्रेजी  का  इतना  ज्ञान  नहीं
 होता  ।  यह  देशी  दीवारों  से  काम  लेते  हैं
 इसलिये  गावों  के  अ्रन्दर  नोटिस  हिन्दी  में
 निकाले  जायें  ।  हर  एक  गांव  में  ग्राम  पं  वायदों
 के  द्वारा,  सरपंच  के  द्वारा,  न्याय  पंचायत  के
 द्वारा  या  चौकीदार  के  द्वारा  इस  तरह  का
 ढिढोरा  पिटवाया  जाय  कि  ६  महीने  की  मियाद
 दी  गई  है  या  तीन  मदीने  की  मियाद  दी  गई  है
 तब  वे  बेचारे  सार्टिफिकेट  ले  सकेंगे  |

 मैं  न ेकई  एक  गांवों  में  सुना  है  कि  रजिस्ट्री
 शन  की  दरख्वास्तें  जो  देते  हैं  तो साल  साल
 श्र  पेड़  डेड  साल  तक  उन  का  रजिस्ट्रेशन  ही
 नहीं  होता  ।  वह  घर  पर  उसके  इन्तजार  में
 बै  रहते  हैं  ।  शहर  में  चक्कर  लगा  कर
 लौट  श्र्तते  हैं  ।  इसलिए  आजकल  जितना
 भ्रष्टाचार  चल  रहा  है  उस  को  कम  किया  जाये
 तभी  जाकर  ६  महीने  या  तीन  महीने  में
 उन  का  रजिस्ट्रेशन  हो  सकता  है।  इसलिए.
 मैं  सभापति  महोदया,  आप  के  द्वारा  यह
 कहूंगा  कि  उन के  द्वारा  रजिस्ट्रेशन  की  दरख्वास्त
 देने  के  बाद  ही  कम  से  कम  समय  में  उस  को
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 डिस्पोज  कर  दिया  जाय  ।  ८  दिन  के  ग्रन्थ
 भ्रन्दर  जांच  कर  दी  जाय  |  इतना  टाइम  न
 लगने  दिया  जाय  कि  वह  आउट  रोक  लिमिट

 हो  जाय  ।

 यह  दस  साल  की  प्रैक्टिस  की  जो  क़द
 रक्खी  है  तो  इस  बारे  में  ठीक  तरीके  से,
 सख्ती  से  और  ईमानदारी  से  जांच  कराई
 जाय  क्योंकि  अंग्रेज़ी  दवाएं  देशी  दवाओं  से

 ही  बनी  हैं  शर  जितना  गड़बड़  घुटाला  देशी
 दीवारों  में  हो  सकता  है  उतना  ंप्रेज़ी  दिनों
 में  नहीं  हो सकता  है  ।  इसलिए  इस  पर  ज़रूर
 खयाल  किया  जाय  और  इस  का  जो  सर्टिफिकेट
 दिया  जाय  वह  जांच  कर  के  और  सख्त  से  सख्त
 इम्तिहान  लेकर  दिया  जाय  श्र  डाक्टरों
 के  बराबर  ही  उन  वैद्यों  और  हकीमों  को
 मान्यता  दी  जाय.  ।  उनकी  डिग्री  बराबर
 समझी  जाय  ।  राज  इमरखजेंप्ती  के  अन्दर

 यह  और  भी  ज़रूरी  हो  जाता  है  कि  हम
 देश  में  ज्यादा  से  ज्यादा  तादाद  में  प्रशिक्षित
 वैद्य  और  हकीम  तैयार  करें  ।  मेरा  कहना
 यह  है  कि  डाक्टरों  के  बराबर  उन  को  भी
 डिग्री  दी  जाय  ताकि  वह  आगे  आकर  बरच्छा
 काम  कर  सकें  |

 श्री  हवा  ना"  तिवारी  (गोपालगंज)  :
 सभा नेत्री  जी,  किसी  भी  विधेयक  को  लाने
 का  कोई  खास  मंतव्य  होता  हैं  ।  यह  विधेयक
 क्यों  लाया  गया  ?

 सभापति  महोदय  :  माननीय  सदस्य
 कृपया  अपना  भाषण  पांच  मिनट  में  समाप्त
 करें

 sit  gto  ato  तिवारी  :  पांच  मिनट
 का  समय  तो  बहुत  कम  रहेगा,  बहरहाल  में
 सात,  राठ  मिनट  में  समाप्त  कर  दूंगा  t

 यह  विधेयक  इतने  लिमिटेड  परपज
 के  लिए  लाया  गया  है  कि  जो  लोग  १६४६  के
 विधेयक  के  अनुसार,  अपना  नाम  रजिस्टर
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 नहीं  करा  सके  हैं  उन  को  ६  ;  महीने
 का  मौक़ा  दिया  गया  हैँ  में  उम्मौद
 करता  था  कि  माननीय  मंत्री  एक  ऐसा  बिल
 लायेंगे  जो  सारे  देश  को  कवर  करेगा  केवल

 पूर्वी  पंजाब  को  ही  नहीं  ।  कितने  ही  विधेयक
 पास  हों,  कितना  भी  टाइम  बढ़ा  दिया  जाय,
 कुछ  लोग  तो  ऐसे  रह  ही  जायेंगे  जिनका  कि
 नाम  रजिस्टर  नहीं  होगा  ।  तो  क्‍या
 फिर  भी उन  को  रजिस्टर  कराने  के
 लिए  टाइम  दिया  जायगा  ?  रजिस्ट्रेशन  की
 व्यवस्था  हो  या  न  हो,  गांवों  में  ऐसे  अनेकों
 वैद्य  मिलेंगे,  जो  कि  बिना  रजिस्ट्रेशन  के  भी
 प्रैक्टिस  करते  हैं  ।  इस  विधेयक  का  अर्थ  क्या
 है  ?  क्‍या  इस  रजिस्ट्रेशन  के  बाद  उन  लोगों
 को  प्रैक्टिस  करने  की  इजाजत  नहीं  दी  जायेगी,
 जिन  का  नाम  रजिस्टर  नहीं  हुआ  है  ?  कौर
 क्या  रजिस्टर्ड  लोगों  को  सर्टिफिकेट  शादी
 देने  की  क्षमता  और  ग्रधिकार  मिल  जायेंगे,
 जैसे  कि  ऐलोपैथी  के  डाक्टरों  को  मिले  हुए
 हैं?  मैं  ने  गांवों  में  देखा  हैं  कि  कई  वैद्य  लोग
 रजिस्टर्ड  हैं,  लेकिन  गवनंमैंट  डिपार्टमेंट्स
 उन  के  सर्टिफिकेट्स  को  नहीं  मानते  हैं  शर
 कहते  हैं  कि  किसी  एम०  बी०  बी०  एस०  या
 अंग्रेजी  डाक्टर  या  ऐलोपैथिक  प्रैक्टीशनर  का
 सर्टिफ़िकेट  ला  ।  इस  रजिस्ट्रेशन  का  क्‍या
 अर्थ  है  ?  इस  से  आयुर्वेद  या  वैद्यों  में  क्या
 सुधार  होगा,  यह  समझ  मैं  नहीं  आता  ।

 जरगर  गवर्न॑मैंट  की  तरफ़  से  एक  काम्प्रि-
 हैंसी  सर्वे  किया  जाये  कि  कितने  वैद्य  गांवों
 में  प्रैक्टिस  कर  रहे  हैं  और  उन  का  रजिस्ट्रेशन
 हो,  तब  तो  ठीक  है,  लेकिन  केवल  दरख्वास्त
 मांगने  से  काम  नहीं  चलेगा  ।  रोज़  रोज़  नये
 वैद्य  होते  जा  रहे  हैं  ।  जैसा  कि  मुझ  से  पहले
 एक  माननीय  सदस्य  ने  कहा  हें,  जो  वैद्य  सात,
 पाठ  या  नौ  वर्ष  तक  प्रैक्टिस  कर  चुके  हैं,
 उन  की  रजिस्ट्रेशन  का  क्या  होगा  ?  यह  एक
 ऐसी  पद्धति  है,  जो  कि  पिता  से  पुत्र  तक  और
 पुत्र  से  पौत्र  तक  जाती  है  ।  बहुत  से  लोग
 घर  में  ही  सीख  कर  वैद्य  का  काम  करने
 लगते  हैं।  वे  किसी  सकल  में  पढ़  कर  सर्टिफ़िकेट
 नहीं  लाते  हैं  ।  उन  के  बारे  में  क्‍या  व्यवस्था
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 होगी,  इस  सम्बन्ध  में  यह  विधेयक  चुप  है  ।
 इस  में  तो  केवल  यदि  व्यवस्था  है  कि  जो  वैद्य
 प्रैक्टिस  करते  हैं,  उन  की  रजिस्ट्रेशन  कर  दी
 जाये  ।  इस  से  उन  लोगों  का  क्‍या  फ़ायदा
 होगा,  यह  समझ  में  नहीं  कराता  |  इस  से  उन  को
 क्या  पदाधिकार  मिल  जायगा  ?  अगर  ऐसा
 होता  कि  जो  लोग  रजिस्ट्रेशन  नहीं  करायेंगे,
 उन  को  प्रैक्टिस  करने  की  इजाजत  नहों
 मिलेगी  या  प्रैक्टिस  करने  पर  उन  के  खिलाफ़
 केस  चलाया  जायगा,  तब  तो  बात  समझ  में
 भ्रांति  थी  ।  लेकिन  ऐसी  कोई  बात  नहीं
 है।  गवर्नमेंट  के  पास  ऐज  कोई  शक्ति  नहीं  हैँ
 कि  ऐसे  मामलों  की  जांच  कर  के  उन  लोगों
 के  खिलाफ़  केस  चलाये  ।  इस  का
 कारण  यह  है  कि  घर  घर  में  जे  वैद्य  होते  हैं,
 जो  घर  में  हो  कुठ  सब  लेते  हैं  दौर  हड़-बखेड़ा
 ले  कर  प्रैक्टिस  करना  शुर  कर  देते  हैं  और  बद्

 कहलाते  हैं  1  मैं  समझता  हूं  कि  इस  व्यवस्था
 से  आयुर्वेद  का  कोई  सुधार  होने  के  बजाये
 ग़लत  लोग  रजिस्टर्ड  हो  जायेंगे  कौर  वे
 खराबियाँ  और  भी  बढ़  जायेंगी,  जिन  को
 ले  कर  ऐलोपैथी  के  लोग  उस  की  बदनामी
 करते  हैं  ।

 3.24  hrs.

 (Mr.  Depury-Spraker  in  the  Chair]

 मैं  यह  भी  निवेदन  करना  चाहता  हूं  कि

 आयुर्वेद  के  प्रति  सरकार  का  रुख  इतना
 अच्छा  नहीं  है  ।  इस  का  कारण  यह  है  कि
 सरकारी  लोगों  और  अधिकारियों  आदि  का
 विश्वास  ऐलोपैथी  में  है,  आयुर्वेदिक  पद्धति
 में  नहीं  है।  तप्त  भ्र वस् था  में  झ्रायुतेंद  का  सुधार
 कैसे  हो  ?

 मैं  तो  यह  चाहूंगा  कि  इस  बिल  को

 विदा  कर  लिया  जाये  और  सारे  हिन्दुस्तान
 के  लिए  एक  काम्प्रिहँसिव  बिल  लाया  जाये,
 ताकि  इस  सम्बन्ध  में  सारे  हिन्दुस्तान  का  एक
 नक्शा  हो  ।  मह  एक्ट  ईस्ट  पंजाब  का  है
 और  दिल्‍ली के  बारे  में  इस  में  एमेंडमेंट  वी  जा

 NOVEMBER  22,  963  Ayurvedic  and  II80
 Unani  Practitioners

 (Delhi  Amendment)  Bill

 रही  है,  लेकिन  बिहार  शौर  यू०  पी०  में
 क्या  होगा  ?

 श्री  रहता  सिह  (वाराणसी)  :  यू०  पी०
 में  एक्ट  है  ।

 श्री  हवा  ना  तिवारी  :  वह  लोकल
 एक्ट  है  झ्राख़िर  सैंट्रल  एक्ट  बनाने  का  क्‍या
 मतलब  है  ?  सेंट्रल  एक्ट  बनाने  का  मतलब

 यह  है  कि  जो  काम  लोकल  एडमिनिस्ट्रेशन  के
 जरिये  नहीं  हो  सकता,  जो  उस  की  काम्पिटेंस
 में  न  हो,  उस  के  लिए  यहां  पर  ऐसा  बिल
 लाया  जाये,  जो  कि  सारे  हिन्दुस्तान  के  लिए
 हो,  न  कि  किसी  एक  प्रान्त  के लिए  ।  हर  एक
 बिल  का  कुछ  न  कुछ  मन्तव्य  होता  है  1  इस
 बिल  का  मन्तव्य  सिवाये  इस  के  और  क्या  है
 कि  कुछ  लोग  और  रजिस्टर्ड  हो  जायें  ?
 मंत्री  महोदय  कहते  हैं  कि चूंकि  उन  की  जीविका
 का  प्रश्न  है,  इसलिए  उन  का  रजिस्ट्रेशन  किया
 जाना  चाहिए  ।  मैं  उन  से  कहना  चाहता  हूं
 कि  कुछ  लोगों  को  जीविका  देने  के  लिए  वह
 प्रायुवेंद  को  ख़त्म  न  करें  ।  ऐसे  आंशिक
 विधेयक  लाने  से  आयुर्वेद  की  बदनामी  भ्र धिक
 बढ़ती  है  और  उस  में  कोई  सुधार  नहीं  होता
 है।  सरकार  ने  इस  सम्बन्ध  में  दर्ज तों कमेटियां
 बनाई  और  जांच  करवाई--पंडित  कमेटी,
 चोपड़ा  कमेटी,  न  जाने  कौन  कौन  कमेटियां
 बनाई  गई  थीं।  बरच्छा  होता  कि  उन  कमेटी
 के  रीकमेंडेशन्ज़  को  पढ़  कर  और  आयुर्वेद-
 शास्त्रियों  की  एक  मीटिंग  बुला  कर  उन  के
 परामर्श  से  एक  काम्प्रहँंसिवः  बिल  लाया
 जाता,  जिस  से  आयुर्वेद  का  सुधार  होता  |
 इस  प्रकार  के  बिलों  से  कुछ  होने  वाला  नहीं  है  t
 दो  तीन  बरसों  के  बाद  और  दस  बरस  की
 प्रैक्टिस  वाले  प्रैक्टीशनर  हो  जायेंगे,  सरकार
 पर  फिर  ज़ोर  पड़ेगा  और  फिर  उस  को  इस
 प्रविधि  को  बढ़ाना  पड़ेगा  ।

 Mr.  Deputy-Speaker:  Dr.  0.  5,  Raju.

 श्री  नवल  प्रभाकर  (दिल्ली-करोल  बाग  ):
 उपाध्यक्ष  महोदय,
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 Mr  Deputy-Speaker:  There  is  no
 time;  we  will  have  to  finish  this  by
 3.35  P.M.

 श्री  नवल  प्रभाकर  :  यह  दिल्ली  का
 बिल  है  ।  इसलिए  दिल्ली  वालों  को  बोलने
 का  अवसर  मिलना  चाहिए  ।
 Mr.  Deputy-Speaker:  No.  This  is

 the  Ayurvedic  and  Unani_  Practi-
 tioners  Bill.  I  have  called  the  hon.
 Minister  to  reply,

 Mr,  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  0,  S.  Raju):  Mr.
 Deputy-Speaker,  Sir,  I  thank  the  hon.
 Members  for  the  speeches  they  have
 made  and  the  light  they  have  thrown
 on  this  Bill.  The  Bill  in  question  ac-
 tually  deals  with  an  extension  of
 time-limit  given  to  the  Ayurvedic  and
 Unani  practitioners,  because  accord-
 ing  to  the  provisions  of  the  Act  of
 949—the  East  Punjab  Ayurvedic  and
 Unani  Practitioners  Act—they  could
 not  register  themselves  within  the
 prescribed  time,

 There  were  three  sections  under
 this  Act.  Section  6(l)  provides  for
 the  practitioners  or  qualifieq  dotcors
 of  the  Ayurvedic  and  Unani  systems.
 There  is  no  difficulty  about  them.
 They  were  all  registered  under  sec-
 tion  16(1),  Section  16(2)  applies  to
 doctors  who  were  practising  the  Ayur-
 vedic  and  Unani  systems  of  medicine
 but  who  did  not  possess  any  qualifi-
 cations,  So  concession  was  given  to
 those  doctors  who  were  practising
 these  systems  of  medicine  for  0
 years  at  the  time  of  the  application
 for  registration  and  they  were  all
 given  this  concession  for  registration
 ang  their  names  were  entered  in  the
 registered  list  under  section  16(2).
 The  third  category  of  doctors  also
 came  into  existence.  These  were
 Hakims  and  Vaids  who  unfortunately
 did  not  possess  the  qualifications;  nor
 did  they  have  ten  years’  experience.
 So,  a  concession  was  shown  to  them
 also  and  their  names  were  listed  in
 a  separate  list,

 Time  was  given  to  them  umter  Part
 IY.  and  that  time  also  expired.  The
 time  for  the  registration  of  doctors
 under  section  16(2)  expired  by  1952,

 AGRAHAYANA  I,  885  (SAKA)  Ayurvedic  and  ‘1182
 Unani  Practitioners

 (Delhi  Amendmen.)  Bill
 ang  Part  III  of  the  Act  which  was
 brought  into  force  on  4th  November,
 953  for  those  practitioners  to  be  en-
 listed  and  registered  also  expired  by
 3rd_  November,  1954.  Therefore,  ac-
 cording  to  the  process  vf  law,  all
 these  persons  are  liable  to  be  prose-
 cuted.  Some  of  the  hon.  Members
 have  raised  the  question  as  to  why:
 they  were  not  prosecuted,  Dr.
 Sarojini  Mahishi  raised  this  question.
 But  all  these  practitioners  were  very
 small  middle-class  people  and  pro-
 bably  they  were  earning  a
 small  amount  of  money  ang  that  was
 their  only  sustenance  of  living.  If
 they  had  been  prosecuted—and  the
 law  naturally  woulq  have  taken  its
 own  course—it  would  have  been  very
 expensive  for  the  Government  also  to
 prosecute  them,  since  they  were  about
 300  of  them,

 Shri  D.  N,  Tiwary:  What  about  the
 future?

 Dr.  D.  S.  Raju:  I  am  coming  to  that.
 Probably  therefore,  the  remedy  would
 have  been  more  costlier—that  is,  much
 worse—than  the  disease  in  this  case.
 It  would  have  meant  unnecessary
 harassment,  So,  from  a  compassion-
 ate  point  of  view,  we  wanted  to  give
 them  some  more  extensi:n  of  time,
 and  that  is  the  reason  why  six  months
 more  have  been  given  to  them.  Some
 hon.  Members  askeq  why  it  is  only
 for  six  months.  The  Bill  was  actual-
 ly  discussed  in  the  Rajya  Sabha  and
 passed  on  the  4th  December,  ‘1962,  So
 nearly  one  year  has  el®psed  since
 then  anq  during  this  time,  a  lot  of
 publicity  was  given  through  the  press,
 the  radio  and  other  things.  So,  they
 came  to  know  about  it,  There  were
 about  350  Vaids  and  Hakims  in  the
 list  and  they  were  anxious  ta  register
 ang  enlist  themselves,  and  they  want-
 ed  this  special  concession.  So,  from
 this  point  of  view,  I  think  that  it
 is  reasonable  and  also  desirable.  from
 a  compassionate  point  of  view,  to
 give  this  time-concession,

 Actually,  one  hon,  Member—I  think
 it  was  Dr  Sarojini  Mahishi—said  that
 the  punishment  should  be  enhanced.
 An  amendment  has  been  brought  for-
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 ward  saying  that  the  punishment  is
 not  adequate,  but  I  may  point  out
 that  in  the  East  Punjab  Ayurvedic
 and  Unani  Practitioners  Act  itself,
 sections  27  and  35  prov:de  fur  punish-
 ment  for  contravening  the  provisions
 of  the  Act,  It  is  not  necessary  for  me
 to  read  them.  I¢  they  qo  not  register
 themselves  or  enlist  themsclves,  they
 are  punishable  with  a  fine  to  the  ex-
 tent  of  Rs,  200,  under  section  36.  So,
 the  provision  is  already  there  ang  it  is
 not  necessary  to  enhance  the  punish-
 ment  or  accept  that  amendment.

 A  point  has  been  raised  that  there
 may  be  some  practitioners  who  have
 completed  only  three  or  four  years.
 What  about  them?  Can  they  be  given
 permission  to  register  or  enlist  them-
 selves?  I  would  submit  that  if  no
 time-limit  is  fixed,  then  there  is  no
 end  to  this  process.  This  applies  only
 to  those  people  who  missed  the  bus  in
 the  first  chance  ang  who  could  not
 comply  with  the  provisions  o¢  that  Act.
 This  applies  to  them  who  could  not
 register  themselves  under  _  scction
 16(2)  or  under  Part  HI.  It  does  not
 apply  to  other  people.

 Shri  Yashpal  Singh  was  very
 enthusiastic  about  ayu-veda  and  unani
 systems  of  medicine.  All  of  us,  every
 Indian,  takes  pride  jn  these  two  great
 systems.  Both  my  _  senior  coileague
 and  myself  are  doing  our  best  to
 improve  and  advance  our  indigenous
 systems  of  medicine.  We  are  doing
 every  bit  in  our  power  to  improve
 them.  Actually  he  made  a  sort  of
 drastic  proposal  that  all  the  allopathic
 medicines  should  be  drowned  into  the
 sea.  I  do  not  agree  with  that  propo-
 sal.  Great  as  we  are  and  great  as  we
 were,  we  lost  our  freedom  for  so  many
 reasons.  Just  as  we  lost  our  freedom,
 we  lost  the  merit  of  cur  science  and
 culture.  He  has  quoted  Bapu’s  state-
 ment.  But  Bapuji  has  made  several
 other  statements  also.  He  said  that
 we  must  keep  our  mindg  and  hearts
 open  to  all  the  thoughts  that  come
 from  all  parts  of  the  world,  If  I  may
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 quote  some  of  the  ancien!  sayings,
 “Let  noble  thoughts  cone  to  us  from
 all  sides”.  This  is  the  famoug  saying
 of  Rishis.  We  shoulg  not,  therefore,
 keep  our  minds  and  hearts  shut  to  the
 recent  advances  of  science  and  modern
 system  of  medicine,  Modern  system
 of  medicine  is  advancing  rapidly  all
 over  the  world.  Modern  science  has
 been  able  to  put  man  into  space,  It
 has  produced  rockets  and  weapons  of
 destruction  which  can  destroy  the
 whole  world,  Modern’  medicine
 is  completely  integrated  with
 modern  science  and  We  can-
 not  ignore  that.  It  is  a  part  of  our
 life.  The  world  is  revolving  on
 science  now.  If  we  ignore  this  aspect,
 we  may  again  go  down  and  lose  our
 freedom;  we  may  not  be  able  to
 survive  as  a  nation.

 Shri  Yashpal  Singh:  What  about
 the  freedom  of  ayurveda?

 Dr.  0.  S,  Raju:  Whcrever  there  ia
 truth,  it  can  never  be  suppressed.
 There  is  a  lot  of  truth  in  ayurveda
 and  unani  systems  of  medicine.  Two
 thousand  years  ago,  they  prescribed
 gold  for  tuberculosis  and  still  we  ara
 using  gold  for  tuberculosis.  Swusrit
 and  Charak  prescribed  so  many  reme-
 dies  for  blood  pressure  and  so  on.

 We  are  trying  to  do  our  best  for
 these  two  systems  of  medicine.  With
 these  words,  I  commend  the  Bill  to  the
 acceptance  of  the  House,

 Shri  D.  N,  Tiwary:  What  will
 become  to  those  who  started  in  9527
 Will  they  be  registered  under  this
 Act?

 Dr,  D.  S,  Raju:  Already  350  names
 are  there  for  the  Indian  Board  of
 Medicine  to  scrutinize.  They  will  be
 registered  and  enlisted.  All  the  names
 are  with  them.  They  are  anxious  to
 get  themselves  registered  and  they
 are  law-abiding  citizens.  They  are
 only  anxious  to  have  the  extension  of
 time-limit.
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 Mr.  Deputy-Speaker:  The  question
 is:  .

 “That  the  Bill  further  to  amend
 the  East  Punjab  Ayurvedic  and
 Unani  Practitioners  Act,  1949,  as
 in  force  in  the  Union  territory  of
 Delhi,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  We  wil!  take
 up  the  clause-by-clause  consideration
 ef  the  Bill.

 Clause  2  (Amendment  of  section  6)

 Amendment  made:

 Page  l,  line  3,.—

 for  “l962”  substitute  “1963”,  (3)
 —(Dr,  D.  S.  Raju)

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  2,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  2,  as  amended,  was  added  to

 the  Bill.

 Clause  3—(Amendment  of  section  34)
 Amendment  made:

 Page  2,  line  8,—

 for  “1962”  substitute  “1963”,  (4)
 —(Dr,  D.  S.  Raju)

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  3,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to

 the  Bill,
 Clause  4  was  addeq  to  the  Bill.

 Clause  I—(Short  title  and  commence-
 ment)

 Amendment  made:
 Page  l,  line  4,—
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 for  “1962”  substitute  “1963”,  (2)

 —(Dr,  D.  5.  Raju)

 Mr,  Deputy-Speaker:  The  question
 Ss:

 “That  clause  l,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  l,  as  amended,  was  added  to.

 the  Bill.

 Enacting  Formula

 Amendment  made:

 Page  l,  line  ,—
 “Thirteenth”

 (l)

 —(Dr,  D.  S.  Raju):
 Mr.  Deputy-Speaker:

 is:

 for  substitute
 “Fourteenth”.

 The  question

 “That  the  Enacting  Formula,  as
 amended,  stang  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Enacting  Formula,  as  amended,

 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 Dr  D,  S.  Raju:
 “That  the  Bill,  as  amended,  be

 passed”.

 I  beg  to  move:

 Mr.  Deputy-Speaker:  ‘The  question:
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted,

 3.37  hrs.

 INDUSTRIAL  EMPLOYMENT
 (STANDING  ORDERS)

 AMENDMENT  BILL  .

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 Planning  (Shri  ९७.  R.  Pattabhi
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 Raman):  Mr.  Deputy-Speaker,  Sir,  I
 beg  to  move:

 “That  the  Bill  further  to  amend
 the  Industrial  Employment
 (Standing  Orders)  Act,  1946,  as

 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 This  is  a  simple  Bill  and  I  shall  not
 Aake  much  time  of  the  House.  At  pre-
 sent,  some  difficuliy  is  being  experi-
 enced  in  enforcing  the  provisions  of
 the  Industria]  Employment  (Standing

 -Orders)  Act,  946  in  the  establish-
 ments  which  last  for  short  durations,
 The  formalities  regarding  submission
 of  the  draft  standing  orders  and  the
 proceedings  for  their  certification  take
 8076  time  and  by  the  time  the  certi-
 fied  standing  orders  become  available
 for  enforcement,  some  of  the  establish-
 ments,  particularly  those  of  contrac-
 tors,  cease  to  exist.  It  was  suggested
 in  96]  that  the  Act  might  be  suitably
 amended  so  as  to  make  the  Model
 Standing  Orders  frameg  by  the  appro-
 priate  Government  operative  in  all
 industrial  establishments  covered  by
 the  Act  unti]  such  time  as  the  stand-
 ing  orders  are  certified  for  the  estab-
 lishments  concerned.  The  State  Gov-
 ernments  were  consulted  and  they
 favoured  the  proposal.  The  matter
 was  placed  before  the  20th  session  of
 the  Standing  Labour  Committee  held
 in  October  1962.  The  Committee
 approved  the  suggestions  for  amend-
 ment  of  the  Act.  Hence  this  Bill,

 Opportunity  is  also  being  avai:ed  of
 to  amend  the  Act  in  respect  of  certain
 other  matters  which  are  of  a  clarifi-
 catory  and  forma]  nature.  A  provision
 in  the  Bill  is  to  amend  the  definition
 ‘of  the  term  “appellate  authority”.  In
 the  existing  Act,  it  has  been  defined
 as  the  Industrial  Court,  wherever  it
 exists,  Or  in  its  absence,  an  authority
 appointed  by  the  appropriate  Govern-
 ment.  Since  there  is  no  Industrial
 Court  set  up  by  the  Centra]  Govern-
 ment,  the  Chief  Labour  Commissioner
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 (Central)  was  appointed  as  the  appel-
 late  authority  in  the  central  sphere
 establishments  throughout  the  coun-
 try.  It  has  been  interpreted  in  one
 of  the  judgments  of  the  Industrial
 Court,  Bombay,  that  the  Industrial
 Court,  Bombay  constituted  under  the
 Bombay  Industria]  Relations  Act,
 946  is  the  appellate  authority  in  res-
 pect  of  all  industrial  establishments
 situated  in  the  State  of  Maharashtra,
 even  if  the  appropriate  Government  is
 the  Central  Government  and  as  such,
 the  notification  of  the  Central  Govern-
 ment  appointing  the  Chief  Labour
 Commissioner  (Central)  as  the  “appel-
 late  authority”  in  respect  of  undertak-
 ings  in  the  central  sphere,  has  been
 held  to  be  invalid  to  that  extent,  by
 that  Court.  In  order,  therefore,  to
 clarify  that  the  jurisdiction  of  the
 State  Industrial  Courts  is  restricted
 only  to  establishments  falling  within
 the  State  sphere,  it  is  proposed  to
 amend  section  2(a)  of  the  Act  as  in
 the  Bill.

 Another  amendment  is  with  regard
 to  the  procedure  for  submission  of
 applications  for  modification  of  certi-
 fied  standing  orders.  At  present,  the
 parties  have  to  submit  to  the  certify-
 ing  officer  five  copies  of  the  proposed
 modifications  of  standing  orders  along
 with  five  sets  of  the  whole  of  the
 certified  standing  orders.  This  pro-
 cedure  is  considered  to  be  cumber-
 some  and  expensive  at  least  for
 the  workers  to  comply  with.  In
 order,  therefore,  to  simplify  it,  it  is
 proposed  to  amend  section  10(2)  of
 the  Act  so  as  to  enable  the  employer,
 or  the  workman.  to  submit  only  five
 copies  of  the  proposed  modifications
 of  Standing  Orders.

 The  other  amendment  proposed  in
 the  Bill  is  to  authorise  the  certifying
 officers  and  the  appellate  authority  to
 carry  out  any  corrections  in  their
 orders  arising  from  any  accidental  slip
 Or  omission.

 As  regards  the  last  amendment  pro-
 posed  in  the  Bill,  I  may  explain  that
 under  the  existing  section  4A  of  the
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 Act  which  was  inserted  in  May,  1961,
 only  the  Centra)  Government  is  em-
 powered  to  delegate  any  of  its  powers
 to  its  officers  ang  to  the  State  Govern-
 ment  ang  their  officers.  It  has  been
 suggested  that  the  State  Governments
 may  also  be  empowered  to  delegate
 any  of  their  powers  to  their  officers.
 Accordingly,  the  existing  section  4A
 of  the  Act  is  being  substituted  as  in
 the  Bill.

 With  these  remarks,  Sir,  I  move
 that  the  Bill  be  taken  into
 consideration,

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  further  to  amend
 the  Industrial  Employment
 (Standing  Orders)  Act,  1946,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  Mr,  Deputy-Speaker,  Sir,  this
 3g  a  very  small  amendment  to  remove
 the  difficulty  experienced  in  the  pro-
 visions  of  the  Standing  Orders  Act  in
 the  case  of  establishments  which  are
 new  or  which  exist  for  short  durations,
 and  regarding  certain  matters  which
 are  of  a  clarificatory  and  formal
 nature.

 Sir,  I  would  have  very  much  liked
 to  welcome  this  amendment.  But  the
 attempt  on  the  part  of  the  Ministry
 3s  so  half-hearted  and  belated  that  I
 cannot  do  so.  It  is  good  that  at  last,
 after  two  years  from  the  date  this
 Tecommendation  was  made  by  the
 Tripartite  Conference,  this  amendment
 has  been  brought  to  plug  the  loop-
 holes  of  the  Act.  But  my  point  is,
 this  was  an  opportune  moment  for  the
 Government  to  review  the  whole
 Standing  Orders  Act  itself—the  parent
 Act—and  to  see  what  are  the  lacunae
 due  to  which  the  workers  in  general,
 both  in  the  public  sector  and  in  the
 private  sector,  are  suffering,  They
 should  have  then  tried  to  remove
 those  lacunae  and  a  comprehensive
 amendment  of  the  Standing  Orders
 Act  and  the  model  rules  should  have
 been  brought,
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 Government  has  taken  the  plea  that
 this  was  a  suggestion  by  the  Tripartite
 Conference.  May  I  take  the  oppor-
 tunity  to  ask  the  Deputy  Minister  as
 to  how  many  recommendations  of  that
 body  have  so  far  been  considered  by
 the  Government  or  whether  any  cred-
 ence  has  been  given  to  _  those
 recommendations?
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 Before  I  deal  with  other  matters,  I
 must  point  out  that  I  am  unable  to
 understand—the  Minister  has  also  not
 cleared  it  in  his  speech—why  Bombay.
 Gujarat  and  Madhya  Pradesh  have
 been  still  excluded  from  this  Act,  It
 may  be  that  there  were  reasons  when
 the  original  Act  was  passed  to  exciude
 those  areas  as  separate  laws  were  pre-
 vailing  there.  But  now,  after  so  many
 years,  why  should  separate  laws  oF
 Acts  be  permitted  to  operate  in  those
 areas?  My  conclusion  is  this,  that  the
 Government  has  intentionally  main-
 tained  a  position  in  which  it  is  always
 found  that  a  State  within  a  State  is
 existing  and  an  alternate  State  Gov-
 ernment  is  being  allowed  to  function
 in  the  domain  of  labour  and  industrial
 relations.  This  should  have  been  look-
 ed  into  by  the  Government.  The
 DIR  and  the  Bombay  Industrial  Rela-
 tions  Act  are  prevailing  in  Bombay,
 and  by  virtue  of  it  only  the  unions
 which  are  recognised  can  put  forward
 their  claims  if  they  have  got  any  com-
 plaint  or  anything  to  say  with  regard
 to  these  Standing  Orders,  That  posi-
 tion  is  still  maintained.  The  same
 position  is  there  in  Madhya  Pradesh
 and  Gujarat,  If  a  review  is  now
 made  it  wil]  be  seen  that  because  of
 this,  large  number  of  disputes  are
 taking  place  in  those  arcas  and  indus-
 tria]  relations  in  those  areas  are  really
 creating  difficulties  in  the  process  of
 maintaining  peace  and  good  relations
 between  the  workers  and  employers.
 This  fact  should  have  been  taken  into
 consideration  and  adequate  provisions
 made  in  the  Bill  so  that  the  workers there  are  in  a  position  to  come  for-
 ward  with  their  suggestions  if  they
 have  anything  against  this  Act.  They
 should  be  in  g  position  to  bring  up
 such  things  on  an  individual  basis  or
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 through  their  unions  which  are  regis-
 tered  unions  in  those  areas.  This  is
 my  first  point  of  grouse  and  this  should
 be  looked  into  by  the  Government,

 Then,  Sir,  I  must  take  this  oppor-
 tunity  to  bring  out  in  detail  certain
 things  which  the  Government  itself
 should  have  looked  into  while  bring-
 ing  forward  this  amendment.  Take,
 for  example,  the  model  standing  order
 rules  of  the  Central  Government  or
 of  the  State  Governments,  If  we
 scrutinise  them,  it  will  be  seen  that
 practically  no  protection  is  given  to
 the  worker  in  respect  of  his  employ-
 Ment  by  these  rules.  There  are  many
 provisions  which  have  to  be  re-
 examined.  There  ३5  a  clause  in
 the  model  standing  order  rules  which
 provides  for  disciplinary  action  for
 misconduct  and  certain  other  acts
 which  come  under  the  category  of
 mis-conduct,  There  you  will  find  that
 wilful  insubordination  or  disobedience
 is  also  mentioned,  Taking  advantage
 ef  this  provision  of  “insubordination
 or  disobedience”  it  is  often  found  that
 whenever  a  management  wants  to
 terminate  the  services  of  any  person,
 it  takes  shelter  under  this  provision
 and  charges  anybody  with  acts  of  in-
 subordination  without  giving  him  any
 opportunity  to  defend  himself  through
 his  union  or  through  a  lawyer  and  his
 services  are  dispensed  with  at  the
 sweet  will  of  the  management.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  Dinen  Bhattacharya:  Sir,  I
 hope  I  can  have  some  more  time  be-
 cause  two  hours  are  allotted  for  this
 Bill.

 Mr.  Deputy-Speaker:  There  are  still
 four  more  speakers.  Only  one  hour
 hag  been  allotted  for  this  Bill.  The
 hon,  Member  cannot  have  any  more
 time,  He  must  try  to  conclude  now.

 Shri  Dinen’  Bhattacharya:  Then,
 terms  like  “riotous  behaviour”  are
 there,  In  many  cases,  when  any
 workey  takes  a  leading  part  in  any
 trade  union  activity,  the  management
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 often  books  him  up  and  brings  a
 charge-sheet  against  that  worker,  be-
 cause  the  terms  used  here  are  “riotoug
 behaviour”  “disorderly  behaviour
 during  working  hours  at  the  shop  or
 any  act  subversive  of  discipline”  and
 it  35  not  specifically  mentioned  as  to
 which  of  the  acts  will  come  under
 these  categories.  The  result  is  that
 any  worker  who  has  got  anything  to
 say  against  the  management  is  charge-
 sheeted  and  even  dismissed.  I  know
 So  many  cases  where  this  has  happen-
 ed.  Therefore,  unless  this  Act  and
 the  model  rules  are  changed  or  modi-
 fied,  of  a  comprehensive  amendment
 or  a  separate  Bill  is  brought  before
 the  House  to  remove  all  those  diffi-
 culties,  the  workers  will  continue  to
 be  victims  of  harassment  on  the  part
 of  the  management  with  no  remedies
 of  their  own.

 Then  I  will  come  to  another  point.
 Since  Government  is  giving  so  many
 promises  and  assurances,  people  in
 general  think  that  Government  is  the
 model  employer,  But,  in  actual  fact,
 the  position  is  just  the  opposite.
 Workers  in  the  public  sector  under-
 takings  are  treated  shabbily.  None
 of  the  labour  laws  is  brought  into
 force  in  those  undertakings.  Even
 those  laws  which  are  in  force  are  not
 respected  by  the  management.  In
 Durgapur  even  the  statutory  body  like
 the  Works  Committee  has  not  been
 constituted.  The  position  is  no  better
 in  other  public  undertakings,

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Dinen  Bhattacharya:  I  will
 take  only  another  minute  or  two.

 Mr.  Deputy-Speaker:  He  has  al-
 ready  taken  3  minutes.  So,  he
 should  conclude,

 Shri  Dinen  Bhattacharva:  T  will
 conclude  just  now.  I  would  like  to
 know  the  fate  of  the  recommendations
 of  the  tripartite  conference.  The  last
 tripartite  conference  had  decided  that
 the  method  of  calculating  the  cost  of
 living  index  will  be  reviewed  so  that
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 the  workers  may  get  some  benefit  on
 the  basis  of  the  actual  rise  in  cost.
 I  would  like  to  know  when  it  will  be
 implemented.

 Shri  Ss.  M.  Banerjee  (Kanpur):  Mr.
 Deputy-Speaker,  I  have  a  mind  to
 welcome  this  Bill  because  it  is  the
 most  important  one,  but,  atter  going
 through  the  various  provisions  of  the
 Bill,  I  fing  that  this  is  not  the
 upproach  desired  by  this  House.  The
 Model  Standing  Orders,  as  they  stand
 today,  do  not  conform  to  tne  code  of
 discipline  passed,  recommended  07
 agreed  to  at  the  Indian  Labour  Con-
 ference.  When  we  look  at  certain
 provisions  of  the  standing  orders,  we

 ‘find  that  they  are  quite  contrary  to
 the  decisions  taken  at  the  Indian
 Labour  Conference.  In  _  the  6th
 Labour  Conference  at  Nainital,  a
 code  was  evolved,  which  was  agreed
 tc  by  the  three  parties  i.e,  employers,
 employees  and  the  Government,  and
 we  thought  that  a  similar  code  would
 be  made  applicable  to  all  industries,
 whether  in  the  public  sector  or  private
 sector.  But,  I  am  sorry  to  say  that
 aun  most  of  the  public  sector  projects
 uke  the  steel  factories  in  Durgapur,
 Rourkela  and  even  Bhilai  and  the
 Heavy  Electricals  in  Bhopal  no  such
 standing  order,  which  is  consistent
 with  at  least  the  spirit  of  the  code
 of  discipline,  exists  with  the  result
 that  lawlessness  prevails  and  the
 workers  in  those  public  sector  projects
 who  are  not  supposed  to  go  on  s¢rike,
 or  resort  to  direct  action  without
 specific  reason,  are  forced  to  resort  to
 direct  action  even  for  very.  small
 matters.

 Here  J  would  like  to  take  this  oppor-
 tunity  to  bring  to  the  300९6  of  the
 hon,  Minister  one  provision  of  this
 Bil  which  says:

 “Nothing  in  this  Act  shall  apply
 to—

 (i)  any  industry  to  which  the
 provisions  of  Chapter  VII  of
 the  Bombay  Industrial  Rela-
 tions  Act,  946  apply;  or

 fii)  any  industrial  establishment
 to  which  the  provisions  of  the
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 ders)  Act,  96l  apply:
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 Provided  that  notwitnstanding
 anything  contained  in  the  Madhya
 Pradesh  Industrial  Employment
 (Standing  Orders)  Act,  1961,  the
 provisions  of  this  Act  shall  apply
 to  all  industrial  establishments
 under  the  contro]  of  the  Central
 Government.”

 What  is  happening  in  Madhya  Pra-
 desh  and  Bombay?  The  hon.  Minister
 knows  better  than  me  that  in  Madh-
 ya  Pradesh  no  Central  legislation
 applies  to  any  of  the  public  sector
 projects.  For  instance,  the  Heavy
 Electricals  have  no  standing  orders
 and  all  laws,  orders  or  rules  applicable
 to  other  industrial  workers  in
 Madhya  Pradesh  are  made  applicable  to
 Heavy  Electricals.  According  to  the
 Madhya  Pradesh  Industrial  Relations
 Act,  or  even  the  Madhya  Pradesh
 Industrial  Employment  (Standing  Or-
 ders)  Act,  all  the  employees  work-
 ing  in  the  public  sector  corporations
 of  the  Government  of  India  in
 Madhya  Pradesh  would  come  under  the
 operation  of  those  enactments,  and
 not  under  Central  legislation  even
 though  they  are  Central  Government
 employees  for  all  purposes.  Recently,
 there  was  a  convention  in  which  the
 meagre  demand  made  was  the  slogan
 “apply  Central  legislation  to  Central
 Government  employees”.  Though
 there  are  8,000  to  10,000  employees  in
 this  factory,  still  the  model  standing
 orders  are  not  made  applicable  to
 them  with  the  result  that  every  minor
 matter  has  to  be  taken  up  by  the
 labour  union  with  the  management.
 In  this  case,  the  labour  union,  the  so-
 called  labour  union,  is  affiliated  to
 INTUC,  and  here.  without  casting
 any  aspersion  or  attributing  any  mo-
 tive  to  this  big  organisation,  I  would
 like  to  say  that  in  my  opinion  this
 union  has  no  following  there  but  be-
 causa  the  Madhya  Pradesh  Govern-
 ment,  the  Madhya  Pradesh  Labour
 Minister  wants  to  boost  up  his  own
 organisation,  this  union  hag  been  re-
 cognised  with  the  result  that  the

 .
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 employees  there  have  collected  10,000
 genuine  signatures  with  their  ticket
 numbers,  address  etc.  and  submitted
 8  memorandum  to  the  Prime  Minister
 in  the  month  of  September  with  a  re-
 quest  that  the  question  of  recognition
 should  be  reviewed.  They  have  only
 said  that  the  question  should  be  re-
 viewed.  Uhey  did  not  say  that  the
 other  unions  should  be  granted  re-
 cognition;  they  only  said  that  the  re-
 cognition  which  has  been  granted  to
 non-existing  unions  or  unions  which
 have  no  following,  according  to  them,
 shoulg  be  reviewed.  I  know  that  my
 statement  will  be  challenged,  will  be
 contested,  but  from  my  experience  I
 can  say  that  this  union  is  not  a  re-
 presentative  union.  But  according  to
 the  Madhya  Pradesh  Industrial  Re-
 lations  Act  which  is  supposed  to  be
 the  twin  brother  of  the  Madhya  Pra-
 desh  Industrial  Employment  (Stand-
 ing  Orders)  Act,  the  other  union  has
 been  recognised,  with  the  result  that
 unfortunately  industrial  relations
 which  were  very  good  are  disturbed
 and  in  all  likelihood  people  may  re-
 sort  to  direct  action.  I  do  not  threat-
 en  this  House  or  the  hon.  Minister  for
 whom  I  have  the  greatest  regard;  but
 it  is  bound  to  happen  when  the  really
 representative  union  is  not  granted
 recognition.

 4.00  hrs.

 Then,  the  Bill  says  that  wherever
 the  Bombay  Industrial  Relations  Act
 applies,  this  will  not  apply.  This  is
 something  surprising.  You  remem-
 ber,  Sir,  that  when  the  Bombay  In-
 dustrial  Relations  Bill  was  before  the
 Bombay  Assembly,  there  was  a  spate
 of  strikes  and  demonstrations.  Every-
 where  processions  were  taken  out  to
 demonstrate  against  this  black  Bill.
 This  was  known  as  the  ‘Black  Bill’
 and  copies  of  this  Bill  were  burnt
 openly  on  the  streets  of  Bombay,  But
 still  the  majority  that  the  ruling  party
 commands  either  in  the  States  or  at
 the  Centre  passed  this  Bill.  So,  it  is
 natural  why  the  Centre  should  come
 to  the  rescue  of  the  Maharashtra

 NOVEMBER  22,  963  Employment  II9G
 (Standing  Orders)

 Amendment  Bill

 Government  and  say:
 “any  industry  to  which  the

 provisions  of  Caapter  Vil  of  the
 Bombay  Industrial  Relations  Act,
 946  apply”

 this  will  not  be  made  applicable.  That
 means,  they  can  have  their  own
 standing  orders  and  their  own  set  of
 rules,

 We  expect  the  workers  whether
 they  belong  to  Bombay,  Madras,  Kan-
 pur  Or  anywnere  in  India  to  behave
 in  the  same  fashion,  to  work  for  the
 country,  to  produce  more  and  save
 the  country  from  a  financial  crisis  and
 to  defeng  the  motherland.  If  that  is
 the  spirit,  if  that  is  the  central  slo~
 gan  given  by  our  Prime  Minister  or
 by  the  hon,  Labour  Minister,  why
 should  there  be  discrimination  _  bet-
 ween  one  worker  ang  another  merely
 because  the  Labour  Minister  of  Bom-
 bay  is  powerful  or  because  Madhya
 Pradesh  does  not  want  the  Centre's
 intervention  in  any  matter?  Is  that
 the  reason  why  the  Central  legislation
 is  not  applicable  in  Bhilai  or  in  any
 other  place?  If  that  is  so,  it  is  a  sad
 commentary  on  industrial  relations.

 I  am  sorry  to  refer  to  this  matter
 at  this  time.  I  think  this  Bill  could
 have  been  made  non-controversia]  if
 these  two  things  had  been  omitted,  I
 request  the  hon.  Minister  to
 consider  these  suggestions  of  mine  and
 give  an  assurance  in  this  House  that
 there  will  be  no  discrimination  bet-
 ween  One  worker  and  another.  That
 is  against  the  spirit  of  our  Constitu-
 tion.  If  we  want  to  make  the  worker
 feel  that  he  is  Indian  first  and  8
 Bombaywalla  or  a  UP-walla  last,  we
 will  have  to  bring  him  under  legisla-
 tion  which  does  not  discriminate  bet-
 ween  One  worker  ang  another.  I
 have  mentioned  the  question  of
 Heavy  Electricals  because  they  have
 met  the  hon.  Minister,  Shri  Hathi,
 anq  the  hon.  Minister,  Shri  Subrama-
 niam  and  they  wish  to  meet  the  hon.
 Prime  Minister.  A  union  having  ३
 membership  of  8.000  or  9,000  cannot
 be  discriminated  against  and  a  union
 which  does  not  exist  or  which  has  no
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 following  at  all  cannot  be  favoured.
 Therefore,  I  take  this  opportuni:y  to
 request  the  hon,  Labour  Minister
 again  to  hold  a  referendum  in  Bhopal
 or  in  Bhilai.  The  union  for  which
 we  stand  is  not  affiliated  to  the
 AITUC.  It  is  run  by  the  employees
 themselves.  There  is  no  outsider  in
 Bhopal.  The  union  is  run  by  those
 artisans  who,  after  taking  training
 there,  have  become  artisans.  If  that
 particular  union,  namely,  the  Heavy
 Electricals  Servants  Trade  Union,
 does  not  secure  9l  per  cent  votes,  I
 will  dissolve  that  union.  If  the  so-
 called  recognised  union  of  the  INTUC
 does  not  secure  even  ll  per  cent
 votes,  let  them  dissolve  that  union.
 It  is  an  open  challenge  ang  I  will  re-
 quest  the  hon,  Minister  to  accept  this
 challenge,  hold  a  referendum  or  a
 plebiscite  and  see  which  union  is  to
 be  recognised.

 With  these  words,  I  wish  to  congra-
 tulate  the  hon.  Minister  for  bringing
 forward  this  Bill  but  because  it  is
 with  all  these  limitations,  unfortuna-
 tely,  my  congratulations  are  also
 limited.

 Shri  V.  B.  Gandhi  (Bombay  Cen-
 tral  South):  Mr.  Deputy-Speaker,
 one  thing  can  be  said  about  these  in-
 dustrial  employment  standing  orders
 and  it  is  that  they  can  be  as
 good  as  their  implementation.  If  they
 are  implemented  effectively  and  in
 the  right  way,  they  will  serve  the
 purpose  for  which  they  are  brought
 into  existence.  If  there  is  sympathy
 and  understanding  prevailing  in  the
 relationship  of  the  two  sides,  that  is,
 the  employers  and  labour,  if  there  is
 a  spirit  of  fair  deal  prevailing  in  their
 mutual  relationship,  it  would  be  un-
 necessary  to  have  any  such  legisla-
 tion  really.  But  that  would  be  too
 much  to  expect  knowing  human  na-
 ture  as  we  do  and  it  will  be  certainly
 necessary  ultimately  that  we  should
 have  an  Act  of  this  king  and  that
 there  shoulg  be  provisions  for  its
 enforcement  effectively  and  without
 undue  hardship  to  any  of  the  two
 sides.
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 Having  heard  Shri  S.  M.  Banerjee,

 it  is  difficult  to  dispose  of  this  sub-
 ject  without  giving  some  considera-
 tion  to  what  is  happening  in  the  pub-
 lic  sector.  As  we  all  know,  the  pub-
 lic  sector  is  now  having  an  tncreas-
 ing  share,  as  an  employer,  in  the
 employment  of  the  country.  It  is  a
 large  employer  of  labour  and  there-
 fore  its  attitude  and  anxiety  to  im-
 plement  the  requirements  of  these
 standing  orders  have  much  to  do  with
 the  general  feeling  of  contentment  in
 the  industrial  world.  What  we  nave
 heard,  not  from  Shri  8.  M.  Banerjce
 but  from  other  sources,  and  have  con-
 stantly  been  hearing  is  that  condi-
 tions,  in  spite  of  the  implementation
 of  these  standing  orders,  in  the  pub-
 lic  sector  are  not  all  that  can  be  de-
 sired.  I  hope,  I  am  wrong  and  ]  ४:50
 hope  that  what  I  have  heard  is  not
 true.  Even  responsible  trade  union:
 organisations,  like,  the  INTUC  and
 some  others  have  been  fiinding  it  diffi-
 cult  to  carry  on  their  legitimate  trade
 union  activities  to  their  satisfaction.
 I  am  not  trying  to  apportion  any
 blame  between  one  party  and  an-
 other,  but  I  shall  certainly  want  to
 say  that  there  is  a  special  obligation
 on  the  public  sector  for  trying  to
 behave  in  a  manner  that  will  make
 it  a  model  for  the  other  sector.  In
 this  case  I  would  say  that  the  respon-
 sibility  of  the  public  sector  is  indeed
 very  great  and,  as  they  say,  Caesar’s
 wife  should  be  above  suspicion,

 As  for  the  other  provisions  in  ihis
 Bill,  I  suppose  that  they  are  quite
 Necessary  and  are  going  to  be  helpful
 in  carrying  out  the  objects  of  tne
 standing  orders.  The  chief  object  in
 this  Bil]  seems  to  be  to  get  over  the
 difficulty  that  they  have  been  experi-
 encing  in  enforcing  the  provision;  of
 the  orders.  in  establishments  which
 last  for  a  short  duration.  Even  be-
 fore  the  certification  is  obtained  these
 establishments  usually  @>  out  of  exis-
 tence.  A  large  majority  of  them
 consist  of  contractors’  establishments.
 Now,  what  is  sought  to  be  done  is  to
 make  the  model  standing  orders
 frameg  by  the  appropriate  Govern-
 ment  operative  in  such  cases  and  till
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 (Shri  V.  8,  Gandhi]
 such  time  as  the  standing  orders  are
 actually  certified,

 There  are  some  other  frovisicns
 too.  For  instance,  there  is  the  question
 of  the  definition  of  the  term  “appel-
 late  authority’.  Even  to  a  layman
 like  me,  it  was  quite  apparent  that
 that  definition  was  wanting  some-
 where,  ang  it  woulq  some  day  be
 challengeg  in  a  court  of  law,  as  ulti-
 mately  it  was.  With  this  new  amend-
 ment  of  section  2(a),  I  am  gure  that
 the  position  will  be  set  right.

 Then,  certa'n  other  maiters  of  diffi-
 culty  have  been  smoothened  out,  as,
 for  instance,  by  amendment  of  section
 10(2),  the  procedure  for  submission
 of  applications  for  modifications  of
 certified  standing  orders  has  heen
 made  more  orderly.  Under  the  new
 provision,  it  would  not  be  necessary
 to  supply  five  copies  of  the  full  sets
 of  the  whole  certified  standing  or-
 ders,  but  it  woulg  be  enough  to  sup-
 Ply  only  copies  of  the  modifications
 desired,

 Finally,  it  is  only  right  that  this
 provision  snould  be  included  now  in
 the  amending  Bill,  that  is.  about  the
 powers  now  given  to  the  State  Gov-
 ernments  for  delegating  their  powers
 to  their  officers.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  I  welcome  the  Bill,  although  I
 feel  that  it  is  a  very  much  belated
 Bill,  because  the  origina:  Act  was
 passed  in  1946,  and  since  then  diffi-
 culty  was  being  experienced  in  the
 case  of  those  establishment;  which
 did  not  get  the  standing  orders  cer-
 tified.  Generally,  the  tendency  in  the
 case  of  the  employers  was  that  they
 deliberately  delayeq  matters  so  tha’
 a  ctite  of  lawlessness  ard  anarchy
 could  continue  to  prevail  in  their
 estab'ishments.  Therefore  :t  was  in
 the  interest  of  both  the  partics,  the
 employers  as  well  as  the  employees,
 that  there  should  be  some  Jaw  under
 which  their  mutual  relations  could  be
 properly  regulated,  and  that  was  the

 NOVEMBER  22,  963  Employment  I200
 (Standing  Orders)

 Amendment  Bill

 purpose  of  the  main  Act.  The  sche-
 dule  is  comprehensive  ensugh,  and
 it  includes  all  those  day-ti.day  mat-
 ters  that  are  likely  to  come  up  and
 that  are  likely  to  raise  controversies
 between  the  employers  and  employ-
 ees.  I  think  that  it  is  in  the  interests
 of  both  the  parties  that  tie  standing
 orders  should  be  properly  made.

 The  amendment  now  brought  for-
 ward  plifgs  the  loopholes  that  remain-
 ed,  and  it  provides  that  even  if  an
 employer  does  not  help  in  the  matter
 and  does  not  get  the  standing  orders
 certified,  the  model  standing  orders
 would  be  applied.

 The  two  hon,  Members  who  spoke
 first  saiq  that  this  Act  would  not
 apply  to  Madhya  Pradesh,  Gujarat
 and  Maharashtra.  I  do  not  know
 whether  my  hon.  friends  have  studied
 the  Acts  of  Madhya  Pradesh,  Gujarat
 ang  Maharashtra.  If  they  hag  read
 them,  they  would  have  agreed  that
 those  Acts  already  covered  the  loop-
 holes  that  are  now  being  plugged
 through  this  Act,  and  in  that  sense,
 really,  they  are  better  Acts.  There-
 fore,  the  criticism  that  was  made  by
 them  in  this  behalf  was  unnecessary.

 The  hon,  Member  who  spoke  first
 elso  said  that  in  the  law  it  should
 have  been  provided  as  to  which
 charges  could  be  brought  against  the
 workers  and  which  charges  cou!d  not
 be  brought  against  the  workers.  In
 fact,  if  it  coulq  be  done,  it  would
 have  been  better  to  do  it,  but  then
 it  ig  7०  possible  to  include  all  such
 details  in  this  Bill.  As  I  have  stated
 already,  the  schedule  to  the  Act  is
 wide  enough  ang  it  covers  most  of
 the  points.

 With  regard  to  the  public  sector,  I
 agree  that  the  public  sector  has  failed
 so  far,  generally;  I  do  not  say  that
 every  establishment  has  failed,  but
 generally  the  public  sector  has  failed
 in  having  these  standing  orders.  This
 amending  Bill  would  cover  them  also.
 After  this  amending  Bi]]  comes  into
 force,  even  the  punblic  sector
 establishments,  as  soon  as  they  were
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 established,  will  have  model  standing
 orders  applicable  to  them,  The  model
 standing  orders  would  appiy  to  the
 workers  in  those  establishments  aiso,
 and.  therefore,  that  difficulty  would
 be  removed.  Therefore,  the  criticism
 that  has  often  been  made  in  jhis  re-
 gard  has  been  met  by  this  amending
 Bill.

 But  my  only  doubt  ig  in  regard  to
 the  amendment  where  it  is  provided
 that:  notwiths.anding  anything  con-
 tained  in  the  Madhya  Pradesh  In-
 dustrial  Employment  (Standing  Or-
 ders)  Act,  96l,  the  provisions  of  this
 Act  shall  apply  to  all  industrial  estab-
 lishments  under  the  contro)  of  tne
 Central  Government.  The  werds
 ‘under  the  control]  of  the  Ceniral
 Government’  are  not  very  ciear  and
 they  are  vague  and  they  might  be
 subjecteq  to  various  interpretations.
 Of  course,  certain  establishments
 which  were  directly  under  the  control
 of  the  Central  Government  might  be
 included.  But  there  may  be  others
 which  may  not  be  directly  under  the

 ‘contro]  of  the  Central  Government.
 For  instance.  there  are  about  42  State-
 sponsored  companies  or  undertakings
 that  have  been  formeg_  into  public
 companies  where  Government  are  the
 majority  shireholders,  and  they  can-
 not  be  stated  as  being  directly  under
 the  control  of  the  Centra]  Govern-
 ment.  JI  do  not  know  whether  those
 establishments  woulg  be  covered  by
 this  amendment  or  not.  Therefore,  a
 difficulty  might  arise  in  this  regard.
 Similarly,  there  might  also  be  certain
 other  establishments  which  may  not
 be  directly  under  the  control  of  the
 Central  Government,  Therefore,  I
 think  that  it  is  better  to  make  it  clear
 what  these  words  ‘under  the  control
 of  the  Central  Government’  mean.
 Otherwise,  it  might  give  some  Joop-
 hole  and  create  d'fficulties  in  certain
 public  undertakings.

 My  hon.  friend  Shri  S.  M.  Banerjee
 unnecessarily  imported  a  controversy
 which  was  not  germane  40  the  sub-
 yect  that  we  were  discussing.  After
 457  (Ai)  LSD—6.
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 all,  this  is  a  long  cunyruversy  amongst
 the  various  trade  unions  as  to  which
 trade  union  should  be  recugniseg  and
 which  trade  union  has  the  right  and
 which  has  not.  Whatever  that  may
 be,  that  controversy  is  _  practically
 everywhere.  And  whenever  some
 labour  legislation  is  discussed,  my
 hon.  friend  directly  or  indirect!y  al-
 ways  imports  that  controversy.  I  feel
 that  this  is  not  the  proper  forum  for
 discussing  those  controversies;  the
 proper  forum  is  the  tripartite  confer-
 ences.  In  fact,  he  referred  to  Nainital
 decisions.  There  some  code  was  estab-
 lished.  If  there  are  any  difticulties,
 those  points  should  be  discussed  at
 such  conferences.  I  think  that  point
 is  not  connected  with  the  _  subject-
 matter  of  the  Bill.

 Finally,  I  want  to  say  that  when
 amendments  are  brought  in,  the  Mi-
 nistry  should  examine  the  whole  Act
 so  that  as  a  result  of  past  experience
 if  any  more  amendments  are  found
 necessary,  they  may  also  be  incorpo-
 rated  in  the  proposed  amendments,
 making  it  a  comprehensive  measure.
 My  point  is  that  legislation  should  not
 be  brought  in  in  a  piecemeal  manner.

 I  feel  in  the  original  Act  some
 more  amendments  were  necessary.
 The  origina]  Act  was  passed  77  years
 ago.  Subsequently,  there  were  some
 amendments.  But  now  times  are
 changing,  ang  in  view’  of  changing
 times  and  changing  conditions,  some
 new  approach  is  necessary.  I  do  not
 want  to  quote  because  mv  time  is  up;
 but  I  can  point  out  instances  where
 improvement  was  necessary,  On  previ-
 ous  occasions  also,  I  have  pointed  out
 to  the  Labour  Ministry  that  whenever
 they  contemplated  any  amendment,
 they  should  examine  the  whole  Act
 and  bring  forward  a  cOmprenensive
 measure,  so  that  all  the  amend-
 ments  that  are  necessary  find  a  place
 in  the  Bill.

 Mr,  Deputy-Speaker:  The  hon,  Mi-
 nister.  Shri  Vidyalankar  has  already
 replied  to  the  points.
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 Shri  C,  BR.  Pattabhi  Raman:  I  do  not

 want  to  take  much  time.  With  regard
 to  the  Bomhay  Act,  it  also  has  its  ope-
 ration  in  so  far  as  its  jurisdiction  is
 concerned,  That  position  is  being  con-
 tinued.  That  is  what  I  want  to  state
 in  reply  to  Shri  Banerjee.

 With  regard  to  recognition  of  unions,
 in  view  of  what  has  fallen  from  you,
 I  do  not  think  I  need  say  anything
 about  it.

 With  regard  to  the  Central  Act,  con-
 cerning  removal  of  doubt  about  its
 applicability  to  the  Central]  Govern-
 ment  public  sector  under‘akings,  the
 proviso  to  clause  2  is  there.  The
 whole  purpose  is  that,  namely,  that  the
 Central  Act  is  app  icable  to  undertak-
 ings  in  respect  of  which  the  Cen‘ral
 Government  are  the  appropriate  Gov-
 ernment,  and  the  State  Acts  are  appli-
 cable  where  the  State  Governments
 are  the  appropriate  Governments.

 I  do  not  think  I  need  say  anything
 More  except  that  the  term  ‘under  the
 control’  has  been  purposely  used  to
 bring  all  public  sector  undertakings,
 whether  depar‘mental  or  company
 managed,  within  the  central  sphere.  I
 may  also  indicate—if  I  may  take  the
 House  into  confidence—that  the  think-
 ing  in  the  Ministry  is  along  the  lines
 of  having  some  sort  of  adviser  for  the
 public  sector  undertakings.  A  begin-
 ning  has  already  been  made.  As  I
 said  in  the  other  House,  pub‘ic  sector
 undertakings  have  been  brought  in  in
 tripartite  meetings;  their  representa-
 tives  are  also  there.  So  it  is  not  as  if
 they  can  escane  the  labour  laws.  For
 a  period  of  time  they  may  not  have
 come  within  them  completely,  but
 that  does  not  mean  that  they  can
 escape.  Actually,  as  I  have  indicated
 in  the  other  House,  there  have  also
 been  prosecutions  of  public  sector
 undertakings  for  failing  to  comply
 with  labour  laws.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Industrial  Employment
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 (Standing  Orders)  Act,  1946,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  There  are  no
 amendments.  The  question  is:

 “That  clauses  l  to  7,  the  Enact-
 ing  Formu'a  and  the  Long  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted,

 Clauses  to  7,  the  Enacting  Formula
 and  the  Long  Title  were  added  to  the

 Bill,

 Shri  C.  R.  Pattabhi  Raman:
 to  move:

 I  beg

 “That  the  Bill  be  passed.”
 The  Deputy-Speaker;  The  question

 is

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 4.25  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1963-64,

 Mr.  Deputy-Speaker:  The  House  will
 now  take  up  discussion*  and  voting  on
 the  Supplementary  Demands  _  for
 Grants  in  respect  of  the  Budget  (Gena.
 tal)  for  963  64.

 DeMaAND  No.  l—MINIstRY  oF  Com-
 MERCE  AND  INDUSTRY

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  8,78.000  be  granted
 to  the  President  to  defray  the
 charges  which  wi'l  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1964,  in  res-
 pect  of  ‘Ministry  of  Commerce  and a Industry’.

 *Discussed  with  the  recommenda-
 tion  of  the  President.
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 DemManp  No.  5—EpDUCcATION

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  1,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  dur:ng  the  year  ending  the
 3ls:  day  of  March,  1964,  in  respect
 of  “Ministry  of  Education’.

 Demanp  No.  37—PLANNING
 CoMMISSION

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 excecding  Rs.  3,22,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  ‘he  3lst  day  of  March,  1964,  in
 respect  of  ‘Planning  Commission’.”

 38—GRANTS-IN-AD  TO
 STATES

 Demanp  No.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  -2,25,00.000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1964,
 in  respect  of  ‘Grants-in  aid  to
 States’.”

 Demand  No.  53—ADMINISTRATION  OF
 JUSTICE

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs,  21,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1964,  in  respect
 of  ‘Administration  of  Justice’.”

 DemanpD  No.  56—STATISTICS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  -16,00,000  be  gran‘ed
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 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  tne  gist  day  of  March,  1964,  in
 respect  of  ‘Statistics’.”

 04—EXPENDITURE  ON
 DISPLACED  PERSONS

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supp'ementary  sum  not
 exceeding  Rs.  3,00.00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  wil:  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1964,
 in  respect  of  ‘Expenditure  on  Dis-

 8  88 placed  persons’.

 Demanp  No.  !3—CAprrAL  OUTLAY  OF
 THE  MINISTRY  OF  COMMERCE  AND

 INDUSTRY

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  2,00,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1964,  in
 respect  of  ‘Capital  Outlay  of  the
 Minis‘ry  of  Commerce  and  Indus-
 try".”

 Demanp  No.  36—CapitaL  OuTLAy  oF
 THE  MINISTRY  OF  MINEs  AND  FUEL

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  3  67,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1964,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Mines  and  Fuel’.

 46—OTHER  CAPITAL

 HousING  AND  REHABILITATION

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  9,25,000  be  granted
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 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1964,
 in  respect  of  ‘Other  Capital  Outlay
 of  the  Mnistry  of  Works,  Housing
 and  Rehabilitation’.”
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 ‘  “Mr,  Deputy-Speaker:  These  De-
 mands  are  now  before  the  House.

 What  about  the  cut  motions?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  Perhaps  hon  Members  did  not
 think  that  this  would  be  coming  up
 today.

 Mr.  Deputy-Speaker:  We  have  five
 minutes  time  before  we  take  up  other
 business.

 Shrimati  Renu  Chakravartty,  in
 whose  name  all  the  cut  motions  stand,
 is  absent.

 Shri  Dinen  Bhattacharya;  How  does
 she  know  that  it  will  be  taken  up
 today?

 Mr.  Deputy-Speaker:  It  is  on  the
 agenda,  They  should  be  here.  Any-
 way  they  can  speak  later.

 No  cut  motion  is  moved.
 Shri  B.  K,  Das  (Contai):  I  want  to

 speak  a  few  words  concerning  Demand
 No,  5—Youth  Vocational  Centres,  The
 scheme  is  that  provision  will  be  made
 for  pre-vocational  training  to  children
 in  the  age  group  l—4,  who  for  rea-
 sons  of  economic  necessity  or  Jack  of
 aptitude,  would  have  discontinued
 their  studies  after  their  primary  edu-
 cation.  Enough  hag  not  been  said  in
 the  notes  as  to  what  exactly  the
 course  of  training  and  other  things
 will  be.  We  find  here  that  these  voca-
 tional  training  centres  will  be  located
 fn  rural  and  semi-urban  areas  and  will
 be  attached  to  basic  schools,  middle
 schools.  high  schools,  higher  secondary
 echools,  multi-purnose  higher”  second-
 ary  schools  and  agricultural  schools.
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 There  are  craft  training  arrangements
 and  some  of  them  come  under  this  age
 group.  Is  it  intended  that  boys  who
 discontinue  their  studies  will  again  be
 admitted  to  these  institutions?  I  do
 not  quite  follow  how  these  training
 centres  will  be  attached  to  these  basic
 schools.  Is  it  intended  that  the  tea-
 chers,  the  buildings  and  other  equip-
 ments  will  be  made  use  of?  What  will
 be  the  exact  nature  of  these  training
 centres?  If  they  are  attached  to  these
 institutions,  there  will  be  two  sets  of
 students  and  two  sets  of  training  also.
 So  I  do  not  know  what  will  be  the
 nature  of  these  institutions,  Here  we
 have  spinning  centres,  weaving  cen-
 tres  and  other  craft  centres  also,  But
 I  am  in  doubt  as  to  what  exactly  will
 be  the  craft  suitable  for  this  age  group.
 Of  course,  in  our  basic  training
 schools,  senior  and  junior  training
 schools,  we  generally  follow  spinning.
 For  instance,  mat-making  and  such
 light  work  is  done  there,  But  J  am  not
 sure  what  arrangement  will  be  pos-
 sible  for  creational  bias  for  the
 children.  If  some  more  information
 had  been  given  here,  it  might  have
 been  possible  to  make  an  assessment
 of  what  exactly  is  the  nature.  If  it  is
 intended  that  after  going  through  this
 training  course  these  boys,  who  by  the
 time  they  pass  will  be  over  fourteen
 years  of  age,  will  be  fit  for  entering
 other  training  institutions  like  the
 I.T.I.  Industrial  Training  Institutes  or
 something  like  that,  then  of  course....

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  continue  on  Monday.  We
 have  to  take  up  non-official  business
 now.

 COMMITTFE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-SEVENTH  REPORT

 Shri  Hem  Raj  (Kangra):  Sir,  I  beg
 to  move:

 “That  th's  House  agrees  with  the
 Twenty-seventh  Report  of  the
 Committee  on  Private  Members’
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 Bills  and  Resolutions  presented  to
 the  House  on  the  20th  November,
 1963.”

 Mr.  Deputy-Speaker:  The  question
 ts:

 “That  this  House  agrees  with
 the  Twenty  seventh  Report  of  the-
 Committee  on  Private  Mzmbers’
 Bills  and  Resolutions  presented  to
 the  House  on  the  20th  November,
 1963.”"

 The  motion  was  adopted.

 4.3  hrs.

 MERCHANT  SHIPPING
 MENT)  BILL*

 (Amendment  of  section  456)  by
 Shri  Indrajit  Gupta

 (AMEND-

 Shri  Indrajit  Gupta  (Calcutta  South.
 West):  I  beg  to  move  for  leave  to  in-
 troduce  a  Bill  to  amend  the  Merchant
 Shipping  Act,  1958.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Merchant
 Shipping  Act,  1958.”

 The  motion  was  adopted.
 Shri  Indrajit  Gupta:  I  introduce  the

 Bill.

 BELHI  RENT  CONTROL  (AMEND-
 MENT)  BILL*

 (Amendment  of  section  4)  by
 Shri  N.  R.  Laskar

 Shri  N,  R,  Laskar  (Karimganj):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Delhi  Rent
 Control  Act,  1958.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
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 Delhi  Rent  Control]  Act,  1958.”
 The  motion  was  adopted,

 Shri  N,  है,  Laskar:  |  introduce  the
 Bill.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  articles  ‘136,  226  etc.)
 by  Shri  Shree  Narayan  Das

 Mr.  Deputy-Speaker:  The  House  will
 now  proceed  wi'h  the  further  conside-
 ration  of  the  following  motion  moved
 by  Shri  Shree  Narayan  Das  on  the
 i3th  September,  963:—

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”
 He  has  to  continue  his  speech.

 Shri  Shree  Narayan  Das_  (Dar-
 bhanga):  Sir,  while  moving  this  motion
 during  the  last  session  of  the  House,
 I  drew  the  attention  of  the  House  to
 article  329  of  the  Constitution,  By
 that  article  the  powers  of  ordinary
 courts  were  barred  with  regard  to
 eiectoral  matters.  But  even  then,
 under  the  provisions  of  articles  226,  227
 and  228  the  High  Courts,  and  under
 the  provisions  of  articles  32  and  36
 the  Supreme  Court,  entertained  various
 cases,  including  writ  petitions,  against
 the  decisions  of  the  tribunals.  And  the
 process  went  on  in  the  way  that  seve-
 ral  cases  were  not  decided  upon  till
 the  eve  of  the  next  general  elections.
 Hon,  Members  of  the  House  know  that
 a  Jarge  number  of  cases  were  pending
 up  to  the  last,  going  from  the  Tribunal
 to  the  High  Court  and  from  the  High
 Court  to  the  Tribunal.

 The  purpose  of  my  Bill  is  to  restrict
 the  powers  of  the  Supreme  Court  and
 the  High  Courts  in  this  respect.  But
 it  is  not  with  the  view  that  they  should
 not  come  in,  In  other  countries  for  a
 very  long  time  the  elected  assembly
 or  the  elected  body  was  independent  of

 *Published  in  the  Gazette  of  India
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 all  control  by  the  courts  with  regard
 to  the  composition  of  the  House,  and
 with  regard  to  con.roversies  arising
 out  of  elections  it  was  the  House  itself
 which  used  to  decide  the  cases,  For
 a  long  time  this  went  on.  But  for  po.i-
 tical  reasons  it  was  thought  proper—
 because  in  a  democracy  there  are  so
 many  parties,  and  the  decisions  in  the
 House  are  taken  on  the  basis  of
 majority—therefore  it  was  thought
 worthwhile  by  the  House  itself  that
 controversies  with  regard  to  elections
 should  be  handed  over  to  a  special  tri-
 bunal  consisting  of  judges,  not  in  the
 capacity  of  ordinary  court  judges  but
 as  nominated  under  the  provision  of
 an  Act  passed  by  that  House  itself.
 Therefore,  in  U.K,  also  the  provision  is
 that  election  cases  are  handed  over  to
 a  court  consisting  of  two  judges,  not
 in  the  capacity  of  an  ordinary  court
 but  in  the  capacity  of  8  special  tribu-
 nal.  Here,  in  our  country  also  the
 Constitution-makers  thought  that  Par-
 liament  was  the  supreme  body.  and
 with  regard  to  the  composition  and
 other  electoral  matters  the  indepen-
 dence  of  this  body  should  be  retained.
 It  was  for  this  reason  that  they  made
 the  provision  in  article  329  which  I
 will  read  for  the  benefit  of  the  House.
 The  marginal  heading  of  that  article
 is  ‘Bar  to  interference  by  courts  in
 electoral  ma‘ters”,  And  the  article
 commences  with  these  words,  “Not-
 withstanding  anything  in  this  Consti-
 tution”.  That  suggests  that  wha‘ever
 has  been  stated  elsewhere  in  the  Con-
 stitution  by  way  of  powers  of  the  High
 Courts  and  the  Supreme  Court,  they
 will  not  exercise  those  powers  with
 regard  to  those  items  if  it  is  with  re-
 gard  to  “the  validity  of  any  law  re-
 lating  to  the  de‘imitation  of  consti-
 tuencies  or  the  allotment  of  seats  to
 such  constituencies”.  And  clause  (b)
 of  the  article  says:

 “no  election  to  either  House  of
 Parliament  or  to  the  House  or
 either  House  of  the  Legislature  of
 a  State  shall  be  called  in  question
 except  by  an  election  petition  pre-
 sented  to  such  authority  and  in
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 such  manner  as  may  be  provided
 for  by  or  under  any  law  made  by
 the  appropriate  Legislature”,

 Under  the  provision  of  this  article
 Parliament  passed  a  law  in  95l,  name~
 ly  the  Representation  of  the  People
 Act,  wherein  provisions  were  made  te
 deal  with  the  controversies  arising  oug
 of  elec:ions,  and  tribunals  were  to  be
 set  up.  In  that  Act  there  are  no
 provisions  for  any  appeal  to  the  High
 Court.  But  after  the  general  elect:ona,
 Parliament  found  that  the  interpreta-
 tion  given  to  this  article  329  waa
 different  from  the  intention  of  the
 Constitution-makers  and  that  every
 now  and  then  on  any  decision  of  the
 tribunal  appeals  were  filed  either  in
 the  High  Court  or  sometimes  in  the
 Supreme  Court.  When  that  Act  wag-
 amended  Parliament  made  the  provi-
 sion  that  such  kinds  of  interference  or
 taking  cognizance  of  any  minor  matter
 decided  by  the  tribunal  should  not  be
 there,  they  are  not  to  be  taken  to  the
 court;  and  the  High  Court  was  given
 the  power  of  hearing  an  appeal  against
 the  decisions  of  the  tribunal,  It  wag
 wih  this  view  that  the  High  Court
 will  get  an  opportunity,  and  if  any
 injustice  has  been  done  by  the  deci-
 sions  of  the  tribunal  that  will  be  look-
 ed  into,  and  any  point  of  law  that  the
 High  Court  will  consider  as  deserving
 of  a‘tention  will  be  considered.  And
 the  a~peals  were  to  be  disposed  of  by
 the  High  Court  within  s‘x  months  of
 the  filing  of  the  anpeal,  That  is  what
 was  said  in  the  Representation  of  the
 People  Act.

 But  even  then  there  was  no  end  to
 it.  The  High  Court  and  the  Supreme
 Court  went  on—the  High  court  under
 the  provisions  of  articles  226,  227  and
 228  and  the  Supreme  Court  under  the
 provisions  of  articles  32  and  136—
 entertaining  cases.  The  result  has
 been  that  the  election  decisions  have
 been  much  delayed,  to  the  detriment
 of  those  who  have  been  elected  and
 sometimes  to  the  detriment  of  those
 who  had  filed  the  cases  and  who  want-
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 ed  to  dislodge  the  Member  who  had
 been  elected,

 Shri  Maurya  (Aligarh):  The  time
 for  disposal  by  the  High  Courts  is
 three  months  or  six  months?.

 Shri  Shree  Narayan  Das:  In  the
 present  Representation  of  the  People
 Act,  it  is  six  months.

 Shri  Maurya:  I  think  it  is  three
 months.

 Shri  Narayan  Das:  Six
 months.

 Shree

 Electoral  matters  deeply  concern
 the  elected  body.  The  right  to  vote
 or  to  right  to  stand  for  election  is  not
 an  ordinary  right.  Therefore,  in  the
 case  of  N.  7.  Poonuswamy  vs.  the
 Returning  Officer,  Namakkal  and
 others,  the  Supreme  Court  inter  alia,
 made  the  following  point:

 “The  right  to  vote  or  stand  as  a
 candidate  for  election  is  not  a
 civil  right,  but  is  a  creature  of  a
 Statute  or  special  law,  and  must
 be  subject  to  the  limitations  im-
 posed  by  it.  Strictly  speaking,  it
 is  the  sole  right  of  the  legislature
 to  examine  and  determine  all
 matters  relating  to  the  election
 of  its  own  members.  and  if  the
 legislature  takes  it  out  of  its  own
 hands  and  vests  it  in  a_  special
 tribunal  of  entirely  new  and  un-
 known  jurisdiction,  that  special
 jurisdiction  should  be  exercised
 in  accordance  with  the  law
 which  creates  it”.

 In  short,  this  means  that  if  some
 powers  are  given  to  the  courts  under
 an  Act  of  Parliament,  those  courts
 should  exercise  that  power  to  that  ex-
 tent  only.  But  in  practice,  all  major
 and  minor  matters  as  decided  by  the
 tribunals,  have  been  taken  to  High
 Courts  and  Supreme  Court  and  this
 has  led  to  unnecessary  delay.

 Parliament  has  also  the  right  to  cur-
 tail  the  powers  of  the  High  Courts
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 under  section  70  of  the  Representa-
 tion  of  the  People  Act.  There  was  a
 provision  in  the  old  Act  that  no  ap-
 peal  shall  lie  against  the  decision  of  the
 tribunal.  That  point  was  considered
 by  the  courts,  and  the  decision  was
 that  that  section  was  not  ultra  vires.
 Under  article  246  of  the  Constitution,
 read  with  Items  No.  72  and  95  of  List
 I  of  the  Seventh  Schedule  thereof,
 Parliament  has  the  exclusive  power
 to  make  laws  affecting  the  jurisdiction
 of  the  High  Courts  in  election  matters.
 This,  however,  does  not  oust  the  juris-
 diction  of  the  High  Courts  to  intervene
 in  election  matters  under  article  226.
 Therefore,  I  have  brought  forward
 this  Bill.  An  hon,  Member  has  given
 notice  of  an  amendment  that  it  may
 be  circulated  for  eliciting  public  opi-
 mion.  Because  it  is  a  very  important
 matter  and  it  involves  some  funda-
 mental  points,  I  agree  it  is  necessary
 that  the  opinion  of  the  public  should
 be  gathered  before  the  House  proceeds
 to  consider  this  Bill.

 Eeven  now,  in  France  it  is  the  elec-
 ted  body  which  has  the  sole  power  to
 consider  any  points  arising  out  of
 election  matters.  But  in  India,  in
 order  to  avoid  political  pressures,  we
 decided  that  all  mattres  relating  to  ad-
 ministration  of  elections  be  given  to
 the  Election  Commission.  It  is  an  in-
 dependent  body,  and  there  is  no  inter-
 ferenve  by  Government  in  its  work-
 ing.  Simiarly,  in  order  to  avoid  poli-
 tical  pressures,  we  made  a  provision
 in  the  Representation  of  the  People
 Act  for  constitution  of  special  tribu-
 nals  consisting  of  retired  Judges  or
 acting  judges,  and  sometimes  District
 and  Sessions  judges.  There  is  no
 danger,  therefore,  to  the  fairness  and
 impartiality  of  elections.

 My  only  point  in  bringing  this
 measure  is  that  there  is  enormous
 delay  in  the  disposal  of  the  cases  by
 the  High  Courts  and  Supreme  Court
 under  various  articles  of  the  Constitu-
 tion,  which  has  practically  resulted  in
 justice  being  denied  in  very  many
 cases.  For  instance,  I  remember  a
 ease  in  which  an  election  petition  was
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 filed,  and  the  decision  was  not  given
 till  the  eve  of  the  next  election.

 Therefore,  this  is  a  very  important
 matter,  If  it  is  circulated  for  elici-
 ting  public  opinion,  there  is.no  harm.
 The  House  can  consider  every  opinion
 that  is  received  and  then  decide  the
 matter  in  due  course.

 I  once  again  emphasize  that  by  this
 measure  I  am  not  going  to  take  away
 all  the  powers  of  the  courts.  Parlia-
 ment  is  supreme  and  under  article
 329  it  has  been  specially  laid  down
 that  there  should  be  no  interference  by
 ordinary  courts  in  election  matters.
 But  the  High  Courts  will  continue  to
 enjoy  the  right  of  hearing  appeals
 against  the  decisions  of  tribunals,  but
 we  will  try  to  avoid  the  long  delays
 arising  out  of  cases  under  articles  136,
 132,  226  and  227  before  the  High
 Courts  and  the  Supreme  Court,  which
 practically  results  in  denial  of  justice.

 I  hope  the  House  will  accept  Shri
 Samanta’s  amendment.

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”
 There  are  two  amendments,  Shri

 Raghunath  Singh  is  not  here.
 Shri  Tiwari,  Shri  Samanta,
 Shri  S.  C.  Samanta  (Tamluk):  I  beg

 to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  June,  1964.”

 Mr.  Deputy-Speaker:  The  time  allot-
 ted  for  this  Bill  is  one  hour.  We  have
 already  taken  33  minutes,  and  only 27  minutes  remain.  Five  minutes  each.

 Does  the  hon,  Minister  accept  the
 amendment  for  circulation?

 The  Minister  of  Law  (Shri  A. Sen):  No.
 a
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 Shri  S.  C,  Samanta:  I  am  thank-
 ful  to  my  hon.  friend  Shri  Shree
 Narayan  Das  for  bringing  forward  this
 Bill.

 This  thing  has  been  disturbing  our
 minds,  and  every  now  and  then  we
 have  been  putting  questions  to  the
 Law  Minister  about  the  election  cases
 that  are  pending  and  he  gives  us
 reports.  So,  my  hon.  friend  has
 brought  this  piece  of  legislation  for
 the  consideration  of  the  House.  Article
 329  has  been  referred  to  by  my  hon.
 friend  Shri  Shree  Narayan  Das.
 It  says  that  no  election  to  either
 House  of  Parliament  or  to  the
 House  or  either  House  of  Legis-
 lature  of  a  State  shail  be  called  in
 question  except  by  an  election  petition
 presented  to  such  authority  and  in
 such  manner  as  may  be  provided  for
 by  or  under  any  law  made  by  the
 appropriate  Legislature.  We  have
 made  a  law,  the  Representation  of  the
 Peoples  Avt  under  this  article  by  which
 we  have  empowered  the  election  tri-
 bunal  to  deal  with  election  cases.  The
 other  sections  mentioned  by  my  hon.
 friend  to  some  extent  give  power  to
 the  Supreme  Court  and  to  High
 Courts  to  handle  these  tribunal  cases
 also.  The  Supreme  Court  and  the  High
 Courts  deal  with  election  cases  ad-
 judged  by  the  tribunal  and  it  takes  a
 long  time.  A  person  who  was  sitting
 in  this  House  for  more  than  four  years
 was  unseated  at  the  end  of  the  4th
 year.  In  order  to  have  speedy  deci-
 sions,  my  hon,  friend  has  given  some
 suggestions.

 Shri  Maurya:  Will  you  suggest  some
 special  procedure?  Don’t  you  think
 that  the  Civil  Procedure  Code  will
 apply  in  the  normal  course?

 Shri  8.  0,  Samanta:  These  cases  are
 those  mentioned  under  article  329  and
 the  High  Courts  and  the  Supreme
 Courts  have  been  given  power,  For
 that  reason  my  friend  has  made  some
 suggestions.  If  Government  cannot
 make  up  its  mind  just  now,  it  is  better
 to  have  the  legal  opinion  of  the
 country  and  for  that  purpose  I  have
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 proposed  that  it  may  be  circulated  for
 eliciting  public  opinion.  I  hope  the
 Government  will  accept  my  proposi-
 tion  because  of  the  gravity  of  the
 situation.  So  many  election  cases  are
 pending  before  us.  We  would  request
 the  Government  at  least  to  accept
 the  circulation  motion.

 Shri  Maurya:  Section  6(a)  is  clear
 about  the  time  it  says  every  appeal
 shall  be  decided  as  expeditiously  as
 possible  and  endeavour  shall  be  made
 to  determine  it  finally  within  three
 months  from  the  date  on  which  a  me-
 morandum  of  appeal  is  presented  to
 the  High  Court.  So,  the  period  is  not
 six  months;  it  is  three  months.

 et  हेम  राज  (कांगड़ा)  :  उपाध्यक्ष

 महोदय,  जो  विधेयक  श्री  श्रीनारायण  दास
 ने  पेश  किया  है  जहां  तक  उसका  मक़सद  है
 कि  कलेक्शंस  पेटीशंस  जल्द  से  जल्द  फैसल

 हो  जानी  चाहिएं,  वह  ठीक  ही  है  ।  इस  बिल
 को  लाने  में  जो उनका  मक़सद  है,  जो  उनका
 अभिप्राय:  है  उससे  तो  मैं  थोड़ा  सहमत  हूं
 क्योंकि  हमने  देखा  यह  है  कि  एक  एलेक्शन
 हो  जाता  है  और  एलेक्शन  के  बाद  खास  तौर
 से  मुझे  पंजाब  की  याद  है  कि  एक  एलेक्शन
 पेटीशन  झाई,  दूसरा  एलेक्शन  भी  हो  गया,
 यह  होशियारपुर  का  केस  है,  लेकिन  उसका
 फैसला  नहीं  हुआ  ।  दूसरे  एलेवशन  के  बाद
 तीसरा  साल  चला  गया  तब  कहीं  जा  कर  उस
 एलेवशन  पैटीशन  का  फैसला  हुआ  ।  इस  किस्म
 के  देरी  के  केसेज़  एक  दो  नहीं  हैं,  ग़ालिबन

 बहुत  ज्यादा  हैं।  इस  लिहाज़  से  जो  इस  बिल
 को  लाने  का  उनका  मक़सद  है  मैं  समझता  हूं
 कि  वह  बहुत  हद  तक  दुरुस्त  है  |  खास  तौर
 पर  उनका  जो  मक़सद  है  उन  के  मक़सद  से
 सिर्फ  एक  बात  हल  होती  है  और  वह  यह
 द्वैती  है  कि  कांस्टीट्यूशनल  के  जो  १३६,  २२६
 शौर  २२६  नम्बर  के  प्राविजंस  हैं  सनौर  उन  के

 मुताबिक़  हाईकोर्ट  को  जो  रिट  कौर  मैंडेमस

 इश्यू  करने  की  पावर  है,  उनके  भ्रमर  जो

 (Amendment)
 Bill

 दखल  देने  का  अ्रधिकार  है  वह  किसी  हद  तक

 दूर  हो  जाने  चाहिएं  ।  लेकिन  मैं  एक  बात

 नहीं  समझ  पाया  कि  हमारा  यह  जो  रिप्रेजेंट  तन
 शरीफ़  दी  पीपुल्स  ऐक्ट  है  उसके  सैक्शन

 ११६  बी  में  हमने  हाई  कोर्ट  को  पावर

 दी  है  कि  अपील  उनके  पास  हो  सकती  है  ।
 तीन  महीने  में  उनको  फैसला  करना  होगा
 आर  उनका  जो  फैसला  होगा  वह  फाइनल

 होगा  ।  ११६  बी  इस  तरह  से  है  :--

 I2I8.

 “6(b)  The  decision  of  the
 High  Courts  on  appeal  under  this
 chapter  and  subject  only  to  such
 decisions  the  order  of  the  tri-
 bunal  under  section  98  and  99
 shall  be  final  and  conclusive.”

 wa  wart  यह  है  कि  अगर  हाई  कोर्ट
 के  डिसीशन  में  कोई  ऐसा  फैसला  हो  जो  कि

 प्वाएंट  आफ  ला  हो  तो  उस  को  हम  किस
 तरीक़  से  सुप्रीम  कोर्ट  में  जाने  से  बार  कर
 सकेंगे  ?  मगर  हम  जूडिशीएरी  को  कोई
 ग्रधिकार  देते  हैं  कौर  जूडिशीएरी  कोई
 फैसला  करती  है  तो  उस  फैसले  में  अगर
 कोई  ला  प्वाएंट  इनवॉल्व  हो  जाता  हैं  क्योंकि
 जो  भी  ट्रिब्यूनल  हम  बनायें,  चाहे  इनकम-
 टैक्स  का  ट्रिब्यूनल  बनायें  या  कोई  और

 ट्रिब्यूनल  बनायें,  अगर  कोई  ला  प्वाइंट
 कहीं  पर  आ  जाय  तो  उस  ला  प्वाइंट
 का  आ्राखिरी  फैसला  करने  के  लिए
 हमारे  पास  एक  ही  कोर्ट  रह  जाता  हूं,
 सुप्रीम  क.र्ट,  जहां  पर  जाकर  हम  उस  ला
 प्वाइंट  का  आखिरी  फैसला  ले  सकते  हैं  ।
 उसका  जो  जजमैंट  होगा  वह  आखिरी  होगा
 कौर  वह  'फैसला  सारे  देश  के  लिये  फाइनल
 हो  जाता  है  ।  उससे  आगे  फिर  कोई  भ्र पील
 नहीं  रहती  है  ।  इस  लिहाज  से  अगर  देवा
 जाये  तो  उनके  विधेयक  का  जो  मन्तव्य  है,
 मक़सद  है,  उससे  दमें  इत्तिफाक  हो  सकता  है
 लेकिन  जटा  तक  उसको  हल  करने  के  लिए
 उन्होंने  जो  तजबीज  रखी  है,  उसमें  कुछ
 कमियां  रह  सकती  हैं  जिन  कमियों  को  कि

 द्र  नहीं  किया  जा  सकता  ।  इसलिए  में
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 समझता  हुं  कि  उन्होंने  जब  यह  तजबीज
 रखी  है  कि  इपको  सरकुलेशन  के  लिए  भेज
 दिया  जाए  ते;  में  यह  समझता  हुं  कि  पहुं  मामला
 ऐसा  नहीं  है  #  जो  प्रार्गुए॒ंबल  नहों  है।
 इसलिए  उसमें  दोनों  के  लिए  मुश्किल  हो
 जाता  है,  जो  उम्मीदवार  जीता  है  और  जो
 उम्पीदव्रार  जीता  नहीं  है  और  जिसने  पेटीशन

 दायर  की  है।  अब  जो  उम्मीदवार  जीत  जाता
 है  उसके  बरखिलाफ़  एलेक्शन  पेटीशन  होती
 है शौर  वहू  सिलसिला  चलता  रटता  है,  एक
 अनिश्चितता  की  तलवार  उसके  सिर  पर
 लटकती  रही  है  1  इसलिए  मैं  चाएता  हूं
 कि  इस  पर  ज़रूर  गौर  किया  जाय  ।  जो
 संशोधन  श्री  सामन्त  ने  रखा  है  कि  इसको
 सरकुलेशन  में  भेज  दिया  जाय,  वह  एक
 मुनासिब  संगो वत  है  और  गवर्निंग  को  उसे

 मंजूर  कर  लेना  चाहिए  |  अगर  इसको  सर-
 कुलेट  कर  दिया  जायगा  तो  बाद  में  दूसरों
 की  सब  रायें  इस  पर  आने  के  बाद  गवर्नमेंट
 सब  पर  गौर  करके  एक  आखिरी  अपना
 फ़ैसला  कर  सकती  है  कि  पाया  इसमें
 आइन्दा  किसी  शर  तरमीम  की  जरूरत  है  या
 नहीं  ।

 इन  शब्दों  के  साथ  मैं  श्री  सामन्त  की
 तरमीम  को  सपोर्ट  करता  हूं  शोर  श्री  श्री-
 नारायण  दास  जी  जो  विधेयक  लाए  हैं,
 उसका  स्वागत  करता  हूं  ।

 35  hrs,

 Shri  A.  K.  Sen;  Mr.  Deputy-
 Speaker,  Sir,  I  have  certainly  given
 the  best  consjderation  to  the  Bill  and
 the  amendment,  but  I  feel  that  it
 would  not  be  proper  to  take  away
 the  jurisdiction  of  the  Supreme
 Court  and  of  the  high  courts.  After
 I  have  said  this,  if  it  is  still  the  feel-
 ing  of  the  House  that  it  should  be  sent
 for  circulation,  so  far  as  the  Gov-
 ernment  is  concerned,  it  shall  not
 oppose  the  motion  for  circulation.  But
 I  think  after  Shri  Shree  Narayan  Das
 and  Shri  S.  C.  Samanta  have  heard

 NOVEMBER  22,  963  (Amendment)  Bill  3220

 me,  they  would  not  possibly  insist
 upon  its  circulation.

 We  have  provided  for  appeal  to
 the  high  courts  against  decisions  of
 election  tribunals  under  section  63(a)
 and  (b).  Where  appeals  have  been
 Provided,  the  position  of  the  high
 courts  ig  that  they  would  not  inter-
 fere  with  article  226.  It  is  only  when
 there  is  no  appeal  provided  for  under
 any  law  that  the  decisions  of  tribunals
 may  be  interfered  with  either  under
 article  226  or  article  227.  Therefore,
 when  we  provided  in  the  last  amend-
 ment  te  the  Representation  of  the
 People  Act  for  regular  appeals,  after
 that,  no  interference  has  been  made
 by  any  high  court  under  article  226
 or  227.

 Shri  Shree  Narayan  Das:  Some  cases
 are  pending.

 Shri  A,  K.  Sen:  Only  on  interlo-
 cutory  matters.  But  the  decision  ib
 self  has  not  been  challenged  by  way
 of  application  under  article  226.  In
 fact,  no  one  would  advise  a  person  to
 challenge  a  decision  of  the  electjon
 tribunal  under  article  226.

 Shri  Shree  Narayan  Das:  Then
 there  is  no  necessity,

 Shri  A.  K.  Sen:  But  the  hon,  Mem-
 ber,  being  a  lawyer,  will  agree  that  with
 regard  to  these  interlocutory  matters
 there  is  no  regular  appeal  provided
 under  the  law  nor  any  revision  under
 section  775  of  the  Civjl  Procedure
 Code  is  provided.  So,  the  litigants
 who  are  having  their  matters  adju-
 dicated  upon  by  elec'ion  tribundls  have
 no  other  remedy  but  to  approach
 the  high  courts,  and  if  there  is  an
 erroneous  decision  in  an  interlocutory
 matter,  I  for  one  would  not  be  a  party
 to  the  taking  away  of  the  only  juris-
 diction  of  the  court  to  correct  an
 error  in  regard  to  an  interlocutory
 matter,  because  I  have  myself  seen
 several  interlocutory  orders  which
 were  outrageous  and  they  could  only
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 be  corrected  by  the  High  Courts,  The
 gravity  for  it  would  not  be  to  try
 to  curb  the  powers  of  the  High  Courts
 under  article  226;  it  should  not  be
 normally  touched  unless  there  is
 overwhelming  reason  for  it.  We  have
 not  ever  tried  to  do  it,  but  to  pro-
 vide  for  limited  appeals  in  regard  to
 interlocutory  matters  in  the  Repre-
 sentation  of  the  People  Act  itself,  I
 am  thinking  of  it  myself;  having  seen
 some  of  the  interlocutory  orders  of
 some  of  the  election  tribunals,  I  am
 convinced  that  the  High  Courts  should
 have  the  power  to  interfere  with
 some  of  these  outrageous  orders.
 Otherwise  the  litigants  would  have  no
 remedy,

 Shri  Shree  Narayan  Das:  Then
 make  provision  for  that.

 Shri  A.  K.  Sen;  For  that,  the  re-
 medy  would  be  to  provide  for  speci-
 fic  appeals  which  were  not  thought  of
 in  956  when  the  amendments  to  the
 Representation  of  the  People  Act
 were  made,  and  we  _  should  now
 think,  therefore,  of  providing  reme-
 die,  for  litigants  whose  election  peti-
 tions  are  pending  or  against  whom
 elecijon  petitions  before  the  election
 tribunals  to  challenge  the  interlocu-
 tory  orders  are  pending  fina]  decision
 by  the  election  tribunals.  Therefore,  I
 think  we  are  all  agreed  that  the  pro-
 per  remedy  should  be  by  way  of  a
 further  amendment  to  section  I6  of
 the  Representation  of  the  People  Act.
 It  will  be  proper  to  do,  because,  as  it
 is,  the  High  Courts  can  interfere  under
 article  226.  Therefore,  I  can  assure
 Shri  Shree  Narayan  Das  that  we  have
 already  taken  up  this  matter  and
 possibly  we  shall  soon  be  jntroduc-
 ing  an  amendment  to  the  Representa-
 tion  of  the  People  Act,  but  we  have
 not  done  it  only  because  we  are
 thinking  of  other  matters  which  might
 be  taken  along  with  this  in  order  to
 bring  about  a  comprehensive  Bill  for
 amendment  of  the  Representation  of
 the  People  Act.  We  should  not  nor-
 mally  touch  article  226  if  we  can
 avoid  it  ang  since  we  can  avoid  it  we
 should  not  really  touch  it.  As  I  have

 AGRAHAYANA  I,  885  (SAKA)  (Amendment)
 छाप

 said,  ever  since  we  have  provided  for
 regular  appeals  again.t  the  final  deci-
 sion  of  election  tribunals,  there  has
 been  no  interference  under  article
 226.

 I222

 The  next  point  is  about  the  Sup-
 reme  Court’s  powers  under  article  136.
 It  will  be  disastrous  if  the  High
 Courts  remain  the  ultimate  authori-
 ties  without  the  Supreme  Court  having
 any  power  to  decide  finally  on  matiers
 ‘of  law  or  on  substantive  matters  of
 law  of  public  interest.  Otherwise,
 we  have  got  the  experience  of  two
 or  three  High  Courts  taking  different
 point,  of  view  over  the  same  ques-
 tion,  and  if  we  take  away  the  juris-
 diction  of  the  Supreme  Court,  in
 different  States  we  wiil  have  diff-
 erent  laws  which  will  be  rather  un-
 fortunate  at  least  in  this  country
 where  we  have  a  uniform  law  in  re-
 gard  to  everything.  Therefore,  if
 we  give  the  right  of  appeal  to  a  liti-
 gant,  to  prefer  an  appeal  to  the  High
 Courts  against  the  decisions  of  the
 election  tribunal,  it  is  a  logical  se-
 quence  that  we  must  provide  for
 appeal,  and  not  take  away  the  right  of
 appeal,  to  the  Supreme  Court.  Here,
 the  Supreme  Court  would  grant  spe-
 cial  leave  to  appeal  only  after  care-
 fu]  consideration  of  the  matters  in-
 volved.  The  Supreme  Court,  in  a
 well-known’  decision  on  Deena
 Bandhu  Sahu  vs.  Jadhumani  Mang-
 taj  (AIR  954/Supreme  Court  4)
 laid  down  the  criterion  as_  follows,
 with  regard  to  election  tribunals:

 “The  Supreme  Court  doe,  not,
 when  hearing  appeals  under  arti-
 cle  136,  sit  as  a  court  of  further
 appeals  on  facts  and  does  not  in-
 terfere  with  findings  given  ona
 consideration  of  evidence,  unless
 they  are  perverse  or  based  on  no
 evidence.”

 So,  it  is  only  where  the  findings  on
 facts  are  absolutely  perverse  or  based
 on  no  evidence  that  the  Supreme
 Court  comes  in.  They  said:

 “This  is  particularly  so  when
 the  findings  under  challenge  are
 those  of  election  tribunals.”
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 It  is  only  on  a  matter  of  law  that
 they  entertain  €n  appeal.  It  would be  disastrous  if  different  High  Courts have  different  decisions  on  points  of law  and  yet,  on  the  same  election
 law,  we  have  different  election  tri-
 bunals  sitting  in  different  States  and
 deciding  differently.  Therefore,  it  is
 absolutely  logical  that  We  must  pro- vide  an  ultimate  appeal]  to  the  Sup- reme  Court  on  a  point  of  law.

 Here,  what  we  are  trying  to  do  is
 not  giving  the  right  of  appeal  to  the
 Supreme  Court  but  trying  to  take
 away  what  is  already  there,  and  if  the
 Supreme  Court  cxercises  this  juris-
 diction,  it  is  very  cautiously  done,  as
 they  say,  particularly  in  relation  to
 election  tribunals.

 This  is  all  I  have  to  say.  After
 what  I  have  said,  namely,  that  we
 are  thinking  of  giving  or  making  a
 Provision  in  the  Representation  of  the
 People  Act  itself,  providing  for  limi-
 ted  appeals  or  revisional  jurisdiction
 in  regard  to  interlocutory  matters,  I
 think  Shri  Shree  Narayan  Das  would
 not  press  hi,  motion,

 Shri  Shree  Narayan  Das:  Mr.
 Deputy-Speaker,  Sir,  I  am  sorry  that
 the  hon.  Minister  of  Law  has  not
 mentioned  anything  with  regard  to
 article  329.  I  stated  that  I  am  not
 against  giving  any  powers  either  to
 the  High  Courts  or’  to  the  Supreme
 Court,  if  the  House  thinks  proper.  My
 only  point  is  this.  Ordinary  courts
 have  no  powers  with  regard  to  elec-
 toral  matters.  The  powers  had  been
 debarred.  I  am  not  against  whatever
 the  hon.  Minister  has.  stated.  You
 may  make  a  provision  in  the  Re-
 presentation  of  the  People  Act  giv-
 ing  powers  to  the  High  Court  to  hear
 any  appeals  against  any  interlocutory
 orders.  You  can  as  well  make  a  pro-
 vision  in  the  Representation  of  the
 People  Act  that  Supreme  Court  can
 take  cognizance  of  such  things  and
 decide  points  of  law.  I  have  no  ob-
 jection  to  that,

 NOVEMBER  22,  963  (Amendment)  Bill  7224

 My  only  point  is  on  principle.  The
 Pr-nciple,  as  it  was  understood  at that  time  by  the  Constitution-makers
 and  in  other  countries  also,  is  that
 ordinary  courts  do  not  exercise  any
 Power  with  regard  to  electoral
 matters  save  and  except  those  powers
 which  are  given  by  that  elected  body
 by  an  Act  or  under  any  law  made
 therein.  Therefore,  he  has  not  given
 any  reply  to  my  point.  The  Parlia-
 ment  is  the  supreme  authority  with
 regard  to  the  composition  and  hear-
 ing  of  election  tribunals  and  it  was
 with  that  intention  that  we  made  a
 Provision  in  the  Representation  of  the
 People  Act  constituting  tribunals  con-
 sisting  of  retired  judges  or  acting
 judges.  Therefore,  we  do  not  want  to
 curtail  the  power.  We  want  to  give
 more  powers  so  that  injustice  may
 not  be  done  in  any  case  and  political
 considerations  may  not  come  in.  But
 the  general  powers  given  in  the  Con-
 stitution  under  that  article  should  be
 exerciseq  for  ordinary  rights.  But  the
 right  to  stand  for  election  is  not  an
 ordinary  right.  It  is  a  right  given
 by  the  Constitution.  Therefore,  that
 should  not  be  interfered  with  by  the
 courts  in  the  ordinary  course.  There-
 fore,  although  a  Constitution  amend-
 ment  requires  the  support  of  two-
 thirds  majority,  I  would  even  now
 request  the  hon.  Minister  to  agree  to
 the  circulation  of  the  Bill  for  elicit-
 ing  public  opinion.  There  is  no  harm
 if  on  this  fundamental  point,  the
 opinions  of  Bar  Associations  and  of
 Judges  themselves  are  invited.

 Shri  A.  K.  Sen:  I  said,  Government
 does  not  make  an  issue  of  it  and
 we  will  not  oppose  it.  I  said,  after
 hearing  me,  if  the  House  feels  that
 it  should  be  sent  for  circulation  for
 eliciting  opinion,  Government  will
 not  make  it  an  issue  and  will  not
 oppose  it.

 Shri  Shree  Narayan  Das:  Therefore,
 under  these  circumstances,  I  would
 appeal  to  hon,  Members  to  allow  this
 measure  to  be  circulated  for  eliciting
 public  opjnion.  When  the  opinions
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 are  received,  we  will  decide  whether
 we  should  proceed  with  this  or  drop
 this.  So,  I  support  the  mo.ion  moved
 by  my  hon.  friend,  Shri  Samanta,  that
 the  Bill  be  circulated  for  eliciting
 public  opinion  thereon.

 Mr.  Deputy-Speaker:  The  question
 js:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  June,  1964.”

 The  motion  was  adopted.

 35.4  hrs.

 CONSTiTUTION  (AMENDMENT)
 BILL

 (Amendment  of  Article  343)  by
 Shri  C.  K.  Bhattacharyya

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  Mr.  Deputy-Speaker,  Sir,  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  cir-
 culated  for  the  purpose  of  elicjting
 opinion  thereon  by  the  3lst  March,
 i964.”

 While  moving  this  Bill,  I  feel  it  is
 perhaps  the  will  of  Providence  that
 my  Bill  has  come  in  the  very  nick  of
 time.  The  incidents  that  have  been
 happening  in  the  House  during  the
 last  two  days  amply  demonstrate  the
 need  for  making  provision  for  a
 neutral  language  for  the  official
 purposes  of  the  Union.  This  is  ex-
 actly  what  my  Bill  wants  to  do.  Arti-
 cle  343  of  the  Constitution  which  my
 Bill  seeks  to  amend  provides  that  the
 Official  Language  of  the  Union  shall
 be  Jiindi  in  Devanagari  script.  My
 Bill  seeks  to  add  Sanskrit  to  Hindi
 in  that  article.

 The  Bil)  is  not  new.  It  was  in-
 troduceg  first  in  February,  958  and
 has  since  then  been  before  the  Par-
 liament.  It  has  come  up  now  for
 discussion.  Before  I  proceed  with  the
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 Bill,  I  wish  to  make  some  quotations
 from  the  hon,  Prime  Minister  about
 Sanskrit  itself.
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 Shri  Sonavane  (Pandharpur):  Let
 him  speak  in  Sanskrit.

 श्री  च०  काठ  भटूटाबार्य  :
 श्रतमतिर्दीय्ते  तदा
 वदितुम  गच्छामि  ।

 यदि  भवन
 संस्वृ.तभ,षया  एवं

 Shri  Sonavane:  Continue  it;  we  will
 understand  it. .

 Shri  C.  K.  Bhattacharyya:  This  is
 what  the  hon.  Prime  Minister  said:

 “If  I  was  asked  what  is  the
 greatest  treasure  whjch  India
 possesses  and  what  is  her  finest
 heritage,  I  would  answer  unhesi-
 tatingly,  it  is  the  Sanskrit  lan-
 Guage  and  literature  and  all  that
 it  contains.  This  is  a  magnifi-
 cent  jnheritance  and  so  long  as
 this  endures  and_  influences  the
 life  of  our  people,  so  long  the
 basic  genius  of  India  will  con-
 tinue.”

 He  proceeds  further  and  says:

 “Hardly  any  language  in  the
 world  has  probably  played  that
 vital  part  in  the  history  of  a  race
 which  Sanskrit  has.”

 He  again  says:
 “India  built  up  a  magnificent

 language,  Sanskrit,  and  through
 thi,  language  and  its  art  and  ar-
 chitecture,  it  sent  its  vibrant
 message  to  far  away  countries...
 I  have  often  wondered  that  if
 our  race  forgot  the  Buddha,  the
 Upanishads  and  the  great  epics,
 what  then  will  it  be  like?  It
 would  be  uprooted  and  would  lose
 the  basic  characteristics  which
 have  clung  to  it  and  given  it  dis-
 tinction  throughout  these  long
 ages.  India  would  cease  to  be
 India.”

 These  are  inspiring  words  and  I  beg
 to  be  excused  if  I  have  caught  the



 1227  Constitution

 (Shri  C.  K.  Bhattacharyya]
 inspiration.  I  would  ony  submit
 that  if  Sanskrit  coulq  play  this  vital
 role  in  the  life  of  India,  why  should
 it  be  debarred  from  playing  that  role
 in  free  India  now?  I  only  repeat
 the  words  of  the  Prime  Minister  him-
 self.  In  doing  that,  when  I  suggest
 that  Sanskrit  be  accorded  the  status
 of  an  official  language,  I  do  not  make
 a  new  or  surprising  proposal.  In  fact
 that  proposal  has  been  pending  before
 the  country  since  the  days  of  the
 Constituent  Assembly.  In  the  Consti-
 tuent  Assembly,  the  proposal  was
 mooted  by  Shri  Naziruddin  Ahmed
 that  Sanskrit  be  accepted  as  the  sole
 official  language  of  India.  In  the
 course  of  the  discussion,  there  was  a
 stage  in  which  it  wag  almost  on  the
 point  of  acceptance.

 Though  it  was  not  accepteg  in  the
 Constituent  Assembly,  the  proposal

 has  been  before  the  country  all  the
 time  and  has  agitated  public  mind.
 The  Government  of  India  appointed
 the  Sanskrit  Commission  in  1956.  One
 of  the  recommendations  of  that  Com-
 mission  was  that  Sanskrit  be  accorded
 the  status  of  an  additional  official
 language.  After  the  Sanskrit  Com-
 mission  had  made  that  recommenda-
 tion  the  matter  was  taken  up  in  the
 West  Bengal  Legislative  Assembly.
 The  West  Bengal  Legislative  Assemb-
 ly  in  adopting  a  resolution  on  State
 language  in  958  gave  Sanskrit  a
 place  in  that  scheme.  The  Assembly
 decided  that  “Sanskrit  should  be  used
 for  such  ceremonjal  purposes  as  the
 Government  of  India  may  from  time
 to  time  specify.”  Pursuant  to  this
 decison  of  the  West  Bengal  Assem-
 bly  I  approached  the  different  minis-
 tries  here  suggesting  that  Sanskrit
 might  be  adopted  for  forma]  and
 ceremonial  occasions.  The  minis-
 tries  that  were  concerned  jn  this
 were  the  Home  Ministrv,  the  Educa-
 tion  Ministrv.  the  Ministry  of  Par-
 liamentarv  Affairs  and  to  some  ex-
 tent  the  Ministry  of  External  Affairs.

 “To  them  my  proposal  was  that  Sans-
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 krit  should  be  the  language  for  dip-
 lomatic  credentials,  Indian  passports,
 all  Government  of  India  certiiicates
 and  diplomas,  university  convocations,
 diplomas  and  similar  matters.  But  I
 was  told  no-hing  of  this  could  be
 done  unless  Sanskrit  was  included  in
 article  343  of  the  Constitution,

 After  this  the  matter  was  referred
 to  the  Calcutta  University.  The  re-
 port  of  the  Sanskrit  Commission  was
 circulated  to  all  the  universities  of
 India  for  their  opinion,  and  in  for-
 warding  their  opinion  to  the  Govern-
 ment  of  India  on  the  report  of  the
 Commission,  this  is  what  the  Calcutta
 Universj:y  observed:  वि

 “Although  there  may  be  ample
 and  cogent  arguments  in  favour
 of  making  Sanskrit  the  sole  offi-
 cial  language,  the  Commission
 has  not  recommended  that  Sans-
 krit  should  be  made  _  the  sole
 official  Janguage  of  the  Union  and
 it  has  only  recommended  _  that
 Sanskrit  should  be  declared  as
 addi‘ional  official  language  by  the
 side  of  Hindi  ang  English.  We
 of  the  Unjversity  see  no  diffi-
 culty  in  whole-heartedly  suppor-
 ting  the  recommendation  the
 acceptance  of  which  will  bring
 about  a  soothening  effect  over
 the  coun‘ry  and  will  strengthen
 the  feelings  of  unity  of  India.”

 These  were  the  observations  of  the
 Calcutta  University  that  were  for-
 warded  to  the  Government  of  India.

 As  will  appear  from  my  Bill,  I  do
 not  want  to  disturb  the  position  of
 Hindi  or  English.  But  I  just  want  to
 try  to  make  a  way  out  of  the  linguis-
 tic  controversies  that  we  are  seeing
 before  us  now.  The  hon.  Prime
 Minister  has  laid  down  that  the  offi-
 cial  language  of  India  should  not  be
 a  foreign  language  and,  at  the  same
 time,  it  must  be  a  language  ०  all
 India  acceptance.  I  submit,  again,  that
 there  is  only  one  language  in  the
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 world  which  satisfies  both  the  as-
 pects,  and  that  language  is  Sanskrit.
 5.24  brs.

 (Dr.  Sarosmnt  Mauisur  in  the  Chair]
 It  is  a  language  accepted  as  an  all-
 India  language  and,  at  the  same  time,
 it  is  not  a  foreign  .anguage.  This  is
 the  only  language  which  satisfies  the
 test  laid  down  for  a  language  being
 accepted  as  the  Official  language  of
 India.  I  believe  there  will  be  no  dis-
 pute  to  what  I  have  stated  about  it
 just  now.

 In  putting  up  the  claim  for  Sanskrit
 I  should  say  that  Sanskrit  is  not  un-
 known  to  the  Constitution.  The  Con-
 stitution  has  specifically  laid  down
 that  in  developing  Hindi  it  should
 Primarily  druw  upon  Sanskrit.  The
 Constitution  having  specifically  laid  it
 down,  a  recognition  is  given  to  the
 language  itself.  Again,  without  being
 a  regional  language,  it  is  included  in
 the  Eighth  Scheduie  of  Indian  lan-
 guages  recognised  by  the  Constitu-
 tion.  Here  again,  I  shall  refer  to  the
 hon.  Prime  Minister.  He  has  stated
 that  all  the  languages  in  the  Eighth
 Schedule  are  regarded  as_  national
 languages.

 I  should  say,  Sir,  that  Sanskrit  enjoys
 a  status  more  than  a  national  language.
 It  is  one  of  the  international  languages
 ef  the  world  having  got  that  recogni-
 tion.  To  establish  my  point,  I  should
 refer  to  some  of  my  own  experiences.
 Some  time  back  I  was  in  West  Ger-
 many  and  one  of  the  parties  to  which  I
 was  invited  along  with  other  journalists
 of  India  was  in  Hamburg.  It  was  the
 Mayor’s  party.  There  I  was  introduc-
 ed  to  the  Head  of  the  Oriental  Depart-
 ment  of  the  University.  I  was  told  to
 converse  with  him.  I  was  told:  “He
 is  the  head  of  the  Oriental  Department
 of  the  University;  you  talk  to  him”.
 What  did  Ido?  I  did  not  talk  with  him
 in  English.  I  at  once  suggested  that
 we  should  talk  in  Sanskrit.  I  told
 him:

 carta  किंचित्  देववाणीभाषणं

 श्रोता  मियामी/
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 He  hesitated  and  replied:  ‘My  pronun-
 ciation  may  not  be  as  correct  as  yours”.
 My  reply  was:

 प्यू  भत  तू  भवन  परन्तु  देवव।णीभ।षणं षणं
 एव  श्रतुमिच्छ,मि”

 Then  he  began  talking  in  Sanskrit  and
 he  talked  well.  I  enquired  as  to  where
 he  learnt  it.  He  said  that  he  had  come
 to  Allahabad  and  he  learnt  it  from  a
 pandit  there.  When  we  were  carrying
 on  that  conversation  the  entire  Mayor’s
 party  was  looking  upon  us.  After
 carrying  on  the  conversation  for  some
 time  I  addressed  the  party  and
 said:  “It  is  not  for  nothing  that  I
 have  done  it  today.  I  wanted  to  have
 it  demonstrated  before  you  that  there
 is  an  Indian  language  in  which  an
 Indian  can  talk  with  a  foreigner  and
 that  has  been  established.”  That  is  my
 point.  Sanskrit  has  got  that  recogni-
 tion.  It  is  an  Indian  language  and  in
 it  an  Indian  and  a  foreigner  can  talk.

 In  the  course  of  my  tour  of  Europe
 and  America  I  approached  every  uni-
 versity  and  tried  to  find  out  what
 arrangements  were  there  for  the  study
 of  Sanskrit.  I  went  to  the  Tubingen
 University  and  talked  to  Dr.
 Glassenhapp  who  died  only  recently.  I
 found  on  the  blackboard  in  Devnagri
 script:

 गप्पों  नमो  गणेशाय”

 because  he  was  just  beginning  to  coach
 his  students.  This  was  how  he  was
 beginning  his  lessons  to  his  students.
 In  Harvard,  Madam,  I  had  the  same
 experience.  I  met  the  head  of  the
 Oriental  Department  there  who  had
 had  his  training  in  Sanskrit  in  Calcutta
 under  Mahamahopadhyaya  Kalipada
 Tharkacharya  who  received  the  honour
 from  the  President.  He  told  me:
 “You  are  coming  from  the  land  of  my
 Guru,  Do  you  know  him?”  I  said:
 “Yes,  I  am  related  to  him”.  “You
 come  from  the  land  of  my  Guru  am
 you  are  related  to  him”,  saifiie  and
 added:  “I  must  make  setial  arrange-
 ments  for  your  reception”.  I  asked
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 him  how  he  picked  up  Sanskrit.  I  told
 him  that  pandit  Kalipada  Tharkacharya
 never  knew  English  and  I  wanted  to
 know  how  he  learnt  Sanskrit  from  him.
 He  said:  “I  joined  the  military  during
 the  war  and  was  posted  in  Calcutta.  I
 took  advantage  of  m;,  stay  in  Calcutta
 and  studied  Sanskrit  from  Mahamaho-
 padhyaya.  He  does  not  know  English,
 but  I  picked  up  sufficient  Sanskrit  to
 talk  yith  him.”  That  is  the  point  I
 want  to  make.  Sanskrit  is  not  only  a
 national  language  of  India  but  it  is
 recognised  as  an  international  language
 of  the  world.  Other  people  pick  up
 Sanskrit  to  learn  our  systems  of  philo-
 sophy.  This  gentleman  trained  himself
 in  the  Bengal  school  of  philosophy,
 went  back  to  America.  wrote  a  thesis
 on  that  and  got  a_  doctorate.  That
 is  the  position  that  this  language
 enjoys,  and  that  is  what  I  would  like
 to  bring  forward  as  the  background
 of  my  Bill  which  I  am  placing  before
 the  House  today.  If  Sanskrit  is  accept-
 ed,  then  Sanskrit  will  automatically
 receiVe  international  recognition,  I  will
 go  further  and  say  that  it  will  help
 international  understanding  between
 the  East  and  the  West.

 Some  of  the  questions  which  have
 been  raised  against  this  proposal
 are  superficial.  One  argument  is  that
 Sanskrit  is  a  dead  language  and  a  dead
 language  cannot  be  made  the  official
 language  of  a  State.  I  join  issue  there.
 If  I  had  the  time,-I  would  have  gone
 into  the  question  in  detail  and  I  wouid
 have  quoted  Max  Mueller  in  extenso.
 In  one  of  his  lectures  in  the  London
 University  Max  Mueller  dealg  with  this
 question  whether  Sanskrit  is  a  dead
 language  and  he  comes  to  the  conclu-
 sion  that  it  is  not,  for  he  says  that
 Sanskrit  plays  a  vital  role  in  the  life
 of  the  people  of  India  and  a  language
 which  has  a  vital  force  in  India  cannot
 be  regarded  as  a  dead  language.

 The  other  objection  that  is  raised  is
 that  Sanskrit  is  not  the  spoken  lang-
 uage.  A  question  ig:  asked  whether  a
 Jan@\age  can  be  accepted  as  an  official
 language  Wen  it  is  not  a  spoken  lang-
 uage.  To  that  ie,  reply  is,  to  be  an
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 official  Janguage  it  is  not  necessary  that
 the  language  should  be  the  language
 of  the  masses.  Today  we  have  English
 as  an  official  language  of  India  and  we
 have  fought  for  it.  In  fact,  I  had
 spoken  for  English  when  the  language
 Bill  was  moved  in  this  House  by  Shri
 Shastri,  At  the  same  time,  we  know
 that  English  is  not  the  lan-
 guage  of  the  masses  in  India.  Jt  is  the
 language  of  only  the  intelligentsia  and
 a  language  of  the  intelligentsia  has
 been  accepted  in  the  Constitution  as
 the  official  language  of  the  Union.  In
 that  way,  Sanskrit  has  always  been
 the  language  of  the  intelligentsia  in
 India,  from  the  days  when  Sir  William
 Jones  went  into  this  question  in  1786.
 Sir  William  Jones  carried  out  exten-
 sive  researches  and  came  to  the  con-
 clusion  that  for  a  long  time  Sanskrit
 was  the  language  of  administration  for
 courts  and  used  for  other  official  pur-
 poses.  From  the  day  of  Sir  William
 Jones,  I  would  come  to  the  days  of  the
 University  Education  Commission
 presided  over  by  Dr,  Radhakrishnan.
 The  University  Education  Commission
 has  come  to  the  conclusion  that  Sans-
 krit  was  al!  the  time  the  lingua  franca
 of  the  world  of  learning  in  India.
 That  is  the  exact  expression  used  by
 the  Commission.  Sanskrit  was  the
 lingua  franca  of  the  world  of  learning
 in  India,  and  this  position  Sanskrit  has
 held  all  the  time  in  India.  Therefore,
 there  is  not  the  least  difficulty  on  that
 score  and  we  may  revive  that  tradi-
 tion  and  bring  in  Sanskrit  to  the  stage
 in  which  it  may  be  accepted  as  an
 official  language.

 Then,  some  of  my  friends  who  are
 raising  question—I  do  not  know  whe-
 ther  they  understand  Sanskrit—ask
 whether  Sanskrit  is  understandable  at
 all.  I  will  just  give  an  example.  For
 example  in  Hindi  we  say:

 हम  जा  रह  fFor  that,  I  say  in  Sanskrit
 aim  यानी  What  is  the  difference

 between  the  two?  How  is  one  easier
 to  understandthan  the  other  when  one

 is  almost  the  same  as  the  other?

 हम  जा  रहे  हें  और  भहम्‌यामि
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 Both  of  them  are’  almost  equal  in
 ‘sound  effect.  Therefore,  my  conten-
 tion  is  simple  Sanskrit  may  be  deve-
 loped  and  used  for  the  official  pur-
 poses  of  the  Union.

 The  Statement  of  Objects  and  Rea-
 sons  attached  to  the  Bill  is  rather  brief
 and  I  will  take  this  opportunity  to
 elaborate  it  a  little.  Sanskrit  presents
 tthe  greatest  common  measure  of  agree-
 ment  amongst  the  languages  of  India,
 not  only  in  their  vocabulary  but  also  in
 their  spirit,  and  that  is  why  the  Cons-
 titution  in  article  351  has  accepted  the
 position  that  Sanskrit  should  be  the
 basis  of  our  official  language.  Then
 again,  I  believe,  more  than  many
 thousands  of  years  old  Indian  culture
 is  based  on  Sanskrit  language  and  lite-
 rature  and  today  for  bringing  about
 unity  in  thought  Sanskrit  would  be  of
 great  help  to  India.  In  fact  the  unity
 of  India  will  depend  upon  the  Sanskrit.
 Then  again,  it  is  one  of  the  most
 advanced  languages  of  the  world.
 Further,  from  the  point  of  view  of
 national  solidarity,  special  advantage
 should  be  taken  of  the  fact  that  Sans-
 krit  presents  a  language  which  is  not
 belonging  to  any  particular  region  or
 any  particular  State.  Therefore,  if  it
 is  accepted  as  an  official  language,  it
 will  not  particularly  favour  any  one  or
 put  to  any  particular  difficulty  or  dis-
 advantage  any  region  or  any  section  of
 the  people.  When  this  language  is
 included  in  the  Constitution,  all  the
 States  will  be  equally  placed  in
 regard  to  advantages  or  disadvantages.
 Therefore,  none  of  the  States  will  feel
 its  rights  or  privileges  curtailed  in  any
 way  or  will  feel  that  any  undue  advan-
 tage  has  been  granted  to  another  State
 because  of  Sanskrit  being  accepted  as
 an  official  language  of  India.

 The  other  question  is  whether  it  has
 the  dynamic  effect  which  an  official
 language  ought  to  have.  There  again,
 a  particular  or  peculiar  feature  of  this
 Janguage  is  that  it  has  helped  the  unity
 of  India  and  it  has  been  recognised  by
 all  the  leading  intellectuals  of  India
 up  to  the  present  day.  Here  I  could
 mention  the  distinguished  names  of  the
 persons  who  have  appeared  before  the
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 Sanskrit  Commission  and  suggested
 that  it  might  be  accepted  as  an  official
 language.  Here  I  might  mention  the
 names  of  Sardar  Panikkar,  Sir  C.  V
 Raman,  Shri  Sri  Prakasa,  Dr.  Katju
 and  Shri  C,  Patanjali  Shastri.  Shri
 Patanjali  Shastri,  after  he  retired  from
 Supreme  Court,  suggested  in  a  public
 lecture  that  Sanskrit  should  be  accept-
 ed  as  an  Official  language  of  India.  Sir
 C.  V.  Raman  went  a  little  further.  He
 said  that  Sanskrit  should  be  declared
 as  the  lingua  indica  of  India.  This
 shows  that  there  is  great  support  for
 the  demand  that  this  language  should
 be  declared  as  an  official  language  of
 the  Union.  In  one  of  his  letters,  Shri
 Nijalingappa  of  Mysore,  writing  to  the
 Bharatiya  Sanskrit  Rashtra  Bhasha
 Sammelan,  says:

 “Let  me  take  this  opportunity  to
 congratulate  you  on  the  work  you
 have  already  done.  I  wish  you
 every  success  in  your  attempt  to
 include  Sanskrit  as  an  additional
 official  language.”

 As  |  have  stated,  already  it  has  much
 support  in  the  country.  What  is
 wanted  is  that  there  should  be  a  move
 on  the  part  of  Government  to  do  the
 justice  which  it  deserves  and  requires.

 I  have  already  referred  to  some  opin-
 ions;  I  might  refer  to  some  opinions
 again.  This  is  what  Shri  K.  M.  Munshi
 says:

 “Without  Sanskrit  India  would
 be  nothing  but  a  bundle  of  linguis-
 tic  groups.”

 Then  again.  Dr.  Rajendra  Prasad
 Says:

 “For  many  centurics  past  Sans-
 krit  has  provided  the  principal
 basis  of  unity  in  India.  It  enjoyed
 the  status  of  what  we  might  call
 the  national  language.”

 These  are  the  arguments  which  I  am
 putting  forward.  I  might  put  forw  ird
 many  others  for  supporting  the  conten-
 tion  that  it  shoulg  be  declared  as  one
 of  the  official  languages  of  India.  In
 doing  so  I  am  only  trying  to  point  out,



 I235  Constitution

 [Shri  C.  K.  Bhattacharyya]
 as  I  have  already  stated,  that  it  is  a
 language  which  might  be  regarded  as
 the  very  basis  of  our  unity  and  as  the
 basis  on  which  Indian  culture  has  been
 established  for  many  thousands  of
 years.

 I  have  referred  already  to  some  of
 the  objections  and  whether  this  old
 language  can  be  resuscitated  as  an
 official  language  of  India.  I  would
 point  out  an  example  which  comes  to
 my  mind  immediately.  The  State  of
 Israel  came  into  existence  in  the  year
 1948.  It  is  barely  5  years  old.  This
 l5-year  old  State  has  brought  back
 into  existence  the  many  thousands-
 years  old  language,  Hebrew,  and  is
 using  it  for  all  official  purpeses  of  that
 State.  The  acceptance  of  Hebrew  and
 its  introduction  and  continuation  as  an
 official  language  has  not  hampered  its
 administration  or  its  progress  in  any
 way.  If  they  could  have  done  it,  what
 is  the  difficulty  in  our  country  for  not
 accepting  Sanskrit  as  an  officia]  lang-
 uage?  The  difficulty  is  that  we  are
 habituated  to  think  of  it  only  as  a  clas-
 sical  language.  That  is  the  difficulty.
 That  idea  should  be  shaken  off  from
 the  mind,  It  is  a  living  language.
 Original  books  are  being  written  even
 now.  Researches  are  being  carried  on.
 There  are  thousands  of  persons  who
 speak  fluently  in  Sanskrit  and  amongst
 them  they  speak  only  in  Sanskrit.  I
 know  of  families  where  even  the
 womenfolk  speak  in  Sanskrit,

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Why  “even”?

 An  Hon,  Member:  In  Bengal.

 Another  Hon,  Member:  In  Kashmir.
 Shri  C.  K.  Bhattacharyya:  In  all

 parts  of  India.  I  am  afraid,  my  hon.
 friend  has  yet  to  discover  India.  I
 suggest  he  try  to  discover  India  a  little.
 Even,  girls  are  chosen  as  brides  on  the
 basis  whether  they  can  speak  Sanskrit.
 This  is  my  fortunate  experience.
 Yrerefore  it  is  not  a  mere  classical

 -language;  it  is  not  an  obsolete  language
 as  we  are  used  to  think  about  it.  It
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 is  a  living  language  of  our  culture,  our
 heritage,  our  literature,  our  thought,
 our  philosophy  and,  I  maintain,  our
 political  administration  too,

 In  referring  to  the  political  adminis-
 tration,  allow  me  to  refer  to  one  ins-
 tance  only.  The  White  Paper  No,  II  on
 Chinese  matters  brought  out  by  the
 External  Affairs  Ministry  contains  a
 chapter  on  the  Himalayas.  In  trying
 to  establish  its  claim  on  the  Himalayas
 the  Government  of  India  had  to  ran-
 sack  the  entire  Sanskrit  literature  from
 the  Vedas  down  to  the  middle  ages.
 It  begins  from  the  Vedas  and  comes
 up  to  the  days  of  Kalidasa  “परस्ती

 उत्तरस्यस्याम  दीदी  देवतात्मा  हिमालयों  नाम
 नाग धि राज”  :

 So,  Sanskrit  is  not  a  mere  classical
 language.  As  I  stated,  it  serves  the
 Government  of  India  in  a  very  urgent
 diplomatic  negotiation  and  it  would  be
 graceful  and  grateful  on  the  part  of  the
 Government  if  they  admit  their  obliga-
 tion  to  the  language,  the  language
 which  has  served  them  even  now  in
 such  an  important  matter.  I  will
 request  my  hon,  friend  who  is  raising
 this  question  to  go  through  the  White
 Paper  No.  II  and  read  that  chapter  on
 the  Himalayas  in  which  the  External
 Affairs  Ministry  has  tried  to  establish
 the  claim  of  India  on  the  Himalayas.
 Kindly  read  what  the  arguments  are
 that  they  have  brought  in,  the  quo
 tations  that  they  have  referred  to  and
 the  passages  which  come  in  there  and
 you  will  find  out  how  Sanskrit  serves
 the  Government  of  India  even  now  in
 such  an  urgent  diplomatic  matter.
 That  is  the  point,

 If  we  give  it  the  recognition,  we  get
 the  advantage  out  of  it.  If  we  do  not
 give  it  the  recognition,  it  does  not  do
 any  harm  to  the  language  but  we  lose
 much  of  what  we  should  not.  That  is
 my  submission  and  I  hope  with  what
 I  have  stated  the  Government  will
 agree  to  have  my  Bill  circulated.  I
 have  not  made  any  very  tall  claim.  I
 have  only  suggested  that  the  Bill  be
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 circulated  for  eliciting  public  opinion.
 If  the  public  opinion  be  there,  it  will
 come  back  to  the  House  and  the  House
 will  consider  it.  With  that  humble
 submission,  I  request  that  my  Bill  be
 allowed  to  go  to  the  public.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  circu-
 lated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  3lst  March,
 1964.”

 Shri  N.  R.  Ghosh  (Jalpaiguri):  I
 move;

 That  in  the  motion,—

 for  “3lst  March,  1964”  substitute—
 “3lst  December,  1964”,  qd)

 The  extension  of  time  is  obviously
 necessary.  The  object  of  the  motion
 of  my  hon.  friend,  Shri  Bhattacharyya,
 is  very  modest.  He  does  not  want
 anything  spectacular.  He  just  wants
 that  his  Bill  may  be  circulated  for
 eliciting  public  opinion.  I  would  at
 the  very  outset  want  to  place  my
 views  before  the  House  that  it  is  not
 a  Bill  challenging  the  position  of
 Hindi  in  any  way.  For:  myself  I
 stand  by  the  position  that  our  Con-
 stitution  has  acceptegd  Hindi  as  the
 official  language  and  I  want  to  stand
 by  it.  Therefore  this  Bill  should  not
 be  considered  in  any  way  as  detrimen-
 tal  to  the  position  of  Hindi  as  such.

 In  this  connection,  I  would  ask  the
 hon.  Members  of  this  House  to  con-
 sider  that  while  under  article  343
 Hindi  has  been  made  our  officia!  lan-
 guage,  undcr  article  35]  it  has  been
 laid  down  that  Hindi  is  to  be  deve-
 loped  in  a  particular  manner  and  as
 a  directive  it  is  there  that  Hindi  is
 to  be  developed  principally  drawing
 upon  Sanskrit.  As  my  hon.  friend
 has  already  pointed  to  the  House,
 Sanskrit  is  one  of  the  languages  men-
 tioncd  in  the  Eighth  Schedule.  The
 position  of  Sanskrit  is  to  be  consider-
 ed  vis-a-vis  the  Constitution.  There
 are  some  salient  features  of  Sanskrit
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 which  have  to  be  borne  in  mind  by
 all  of  us.  Sanskrit  is  definitely  the
 integrating  factor  to  keep  the  whole
 of  India  together.

 5.49  hrs,

 ([Surr  THrRUMALA  RAo  in  the  Chair]
 But  for  Sanskrit,  India  perhaps

 would  have  been  just  a  conglomcra-
 tion  of  certain  regions  speaking  cer-
 tain  dialects.  Sanskrit  is  the  golden
 thread  which  knits  the  whole  of  India
 together  and  which  holds  it  together.
 It  is  actually  the  symbol  of  our
 national  life.  As  a  feeder  language
 it  has  got  a  unique  position.  As  the
 hon.  Members.  of  this  House
 know,  so  far  as  the  north  Indian
 languages  are  concerned,  which
 were  originally  known  as_  the
 Indo-Aryan  languages,  actually
 they  are  born  on  the  lap  of  Sanskrit.
 So  far  as  the  south  Indian  languages
 are  eoncerned,  they  ‘have  been  fed
 and  nurtured  by  Sanskrit.  As  a  mat-
 ter  of  fact,  the  soul  of  Sanskrit  has
 equally  permeated  through  all  the
 regional  languages  of  southern  India
 and  of  the  east  as  well  as.  of  the  wes:
 and  north  India.  You  know  that  so
 far  as  the  non-Hindi  languages  are
 concerned,  for  example,  Bengali,  Oriya,
 Assamese,  ctc.,  they  are  practically  80
 per  cent  Sanskrit;  Malayalam  and
 Telugu  a  little  less.  Our  Bande
 Mataram  and  our  National  Anthem
 Janaganamana  are  practically  95  per
 cent  Sanskrit.  That  has  been  readily
 accepted  by  the  whole  country  be-
 cause  Sanskrit  has  got  a  unique  hold
 On  our  emotions.  We  naturally  res-
 pond  to  it  and  react  toit.  As  a  feeder
 language,  our  southern  friends  know
 that  the  grammar  of  Tamil  and  the
 grammar  of  other  southern  languages
 has  been  patterned  from  Sanskrit.
 The  script  is  practica'ly  Devanagari
 script  only  with  some  variations.
 Sanskrit  travelled  beyond  India  to
 Burma,  Indo-China  and  other  places
 like  Indonesia  als>.  As  a  matter  of
 fact,  the  script  of  Burmese  is  also  a
 variation  of  Devanagari.  Even  tt
 Tibetan  script  is  practical!-
 nagari.  As  a  feeder  77

 ad

 Iz



 Constitution 7239

 {Shri  N.  R.  Ghosh]
 said,  Sanskrit  has  permeated  through
 all  the  regiona]  languages  of  India.

 My  friend  has  already  given  some
 views  of  the  top  men  of  our  country.
 He  has  quoted  the  statements  of  our
 Prime  Minister.  I  shall  only  quote  a
 few  more  statements  of  some  top  men.
 It  is  not  only  that  there  is  the  lore  and
 literature  of  Sanskrit  and  philosophy
 enshrined  in  Sanskrit,  but  even  some
 of  the  basic  principles  of  the  most
 important  sciences  have  been  enshrin-
 ed  in  Sanskrit.  Shri  Jawaharlal
 Nehru  made  the  statement  before  the
 Sanskrit  Commission  that  Prof.  Op-
 penheimer,  the  famous  American
 atomic  scientist,  spends  considerable
 time  in  reading  Sanskrit  and  Pali.  Not
 that  he  thinks  that  Sanskrit  is  only
 good  because  there  is  a  great  philo-
 sophy  in  it.  As  a  matter  of  fact,  it  is
 now  admitteq  that  it  has  contributed
 very  richly  to  medicine,  mathematics,
 astronomy  and  to  other  scientific  sub-
 jects.  Shri  Jawaharlal  Nehru  also
 said:

 “I  would  personally  like  as
 many  Indians  as  possible  to  know
 Sanskrit,  which  is  the  very  basis
 of  our  culture.”

 What  is  India  if  we  leave  out
 Ramayana,  Mahabharata  anq  _  other
 rich  literature  and  wealth  contained
 in  Sanskrit  in  India?  He  says,  if
 anyone  wants  to  have  a  look  into  the
 rea]  soul  of  India,  he  must  have  some
 knowledge  of  Ramayana,  and  Maha-
 bharata  and  for  that  purpose,  Sanskri!
 knowledge  is  essential.  The  late-
 lamenteq  Shri  G.  8.  Pant  said  that
 Sanskrit  had  given  symphony  to  our
 life.  Hon.  Members  of  the  House
 know  that  Bal  Gangadhara  Tilak,
 Pandit  Madan  Mohan  Malaviya  ete.
 were  great  votaries  of  Sanskrit.
 Mahatma  Gandhi  was  also  a  votary  of
 Sanskrit.  He  said  that  the  Gita  was
 the  breath  of  his  life  and  that  if  only
 for  reading  the  Gita  people  shou'd
 read  Sanskrit.

 adic
 “-l)  read  out  another  quotation

 ort  of  the  Sanskrit  Com-
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 mission.  At  page  66  of  the  report,
 we  find  that:

 “The  Director  of  Public  Instruc-
 tion  of  Madhya  Pradesh,  who  is
 a  Christian,  told  us  that  he  advis-
 eq  the  Anglo-Indian  students  also
 to  read  Sanskrit.  It  was  necessary
 that,  as  future  citizens  of  India,
 they  gained  an  insight  into  the
 mind  and  the  culture  of  the  bulk
 of  the  Indian  people.  And  this,
 he  added,  was  possible  only
 through  the  study  of  Sanskrit.”.

 This  shows  the  approach  of  other
 communities  too.  My  hon.  friend  the
 Mover  has  already  said  that  very  big
 men  and  the  topmost  men  of  our
 country  are  in  favour  of  making  San-
 skrit  as  the  official  language  of  India.
 In  this  connection,  he  referred  to  the
 fact  that  in  the  Constituent  Assembly,
 when  an  amendment  to  this  effect  was
 moved  by  the  late  Pandit  Lakshmi
 Kanta  Maitra,  it  was  supported  by
 Shri  Naziruddin  Ahmad,  and  a  large
 number  of  people,  South  Indians  and
 also  people  from  other  areas  support-
 ed  the  amendment.  I  should  mention
 that  Dr.  Ambedkar,  Shri  B.  V.  Keskar,
 Shri  T.  T.  Krishnamachari,  our  pre-
 sent  Finance  Minister,  late  Dr.  9,  Sub-
 barayan,  Mrs.  Durgabai,  Shri  V.  s.
 Muniswami  Pillai  and  many  other
 Members  from  Madras  and  a  large
 number  of  Members  from  West  Ben-
 gal  supported  that  amendment.  I  am
 putting  forward  that  fact  to  show  that
 as  a  matter  of  fact,  they  accepted  the
 position  that  Sanskrit  had  got  a  unique
 position  in  India  and  further,  if  San-
 skrit  be  now  accepted  as  an  associate
 official  language,  then  much  of  the
 bitterness  that  is  raging  in  the  coun-
 try  at  present  would  disappear.

 I  am  asking  the  House  to  accept  this
 motion  not  as  a  challenge  to  Hindi,
 but  to  make  the  acceptance  of  Hindi
 smoother  because  it  will  pave  the  way
 for  a  better  atmosphere  for  acceptance
 of  Hindi.

 In  this  connection,  I  would  mention
 that  practically  all  the  big  men,  poli-
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 ticians,  the  Members  of  Parliament
 the  Members  of  the  Union  Cabinet,
 tht  Chief  Ministers,  Ministers,  Gover-
 nors  and  other  people,  learneq  and
 great  men,  were  all  consulted  by  the
 Sanskrit  Commission,  and  they  say
 that  there  was  practically  unanimity
 of  views  and  unanimity  of  opinion
 amongst  them  about  the  unique  posi-
 tion  of  Sanskrit.  This  is  gathered
 from  what  they  had  stated  before  the
 commission.
 5.58  hrs,

 [Mr.  Deputy-SpeaAKerR  in  the  Chair]
 I  would  now  refer  to  the  recom-

 mendation  of  the  Sanskrit  Commission
 themselves  in  this  matter.  They  say:

 “That  in  view  of  the  cultural
 importance  and  pan-Indian  cha-
 racter  of  Sanskrit,  and  with  a
 view  to  arresting  the  growth  of
 fissiparous  tendencies  and  linguis-
 tic  parochialism,  which  are  at
 present  threatening  the  unity  of
 India  (through  the  agency  of
 Sanskrit  which  has,  through  the
 ages,  played  the  role  of  a  great
 unifying  force  in  the  country),
 Sanskrit,  which  is  already  one  of
 the  languages  recogniseq  by  the
 Constitution,  should  be  declared
 as  an  Additional  Official  Language
 (by  the  side  of  Hindi  and  Eng-
 lish,  for  the  time  being)  to  be
 used  for  such  public  purposes  as
 may  be  feasible;”.
 I  would  only  mention  here  that  for

 thousands  of  years  Sanskrit  has  been
 the  national  language  of  India.  Shan-
 karacharya  in  olden  times  and  even
 recently,  Dayanand  Saraswati  preach-
 ed  throughout  India  the  Veda  through
 the  medium  of  Sanskrit.  Vivekananda
 in  many  of  his  discourses,  when  pan-
 dits  of  the  south  and  the  north  as-
 sembled  together,  had  to  speak  in
 Sanskrit.  Sanskrit  ho!ds  sucha  unique
 and  great  position  in  India  that  che
 Bill,  which  is  a  very  modest  Bill,
 should  be  accepted  unopposed.

 In  conclusion,  I  submit  that  the
 House  should  consider  whether  its
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 approach  is  going  to  be  to  strangle
 the  Bill  as  this  stage,  to  strike  it  down
 or  to  allow  it  to  be  circulated  for
 eliciting  opinion  of  the  public.  For
 that  purpose,  it  is  only  necessary  that
 a  prima  facie  case  is  made  out.  I
 would  submit  that  the  facts  which  I
 have  submitted  and  the  Mover  has
 submitted  make  a  strong  prima  facie
 case,  and  I  would  ask  the  whole  House
 to  allow  the  motion  that  it  may  be
 circulated  for  the  purpose  of  eliciting
 opinion.

 I242

 46  hrs.

 Mr.  Deputy-Speaker:  There  are  a
 very  large  number  of  Members  wish-
 ing  to  speak.  We  will  give  6-7
 ninutes  to  each  hon.  Member.

 Shri  Hari  Vishnu  Kamath;  What
 is  the  time  allotted?

 Mr.  Deputy-Speaker:  2  hours,
 Shri  D.C.  Sharma  (Gurdaspur):

 My  name  may  also  be  put  down  :n
 the  list.

 Shri  Warior:  I  support  the  Motion
 of  Shri  C.  K.  Bhattacharyya  to  circu-
 late  the  Bill  for  eliciting  opinion
 thereon.  This  is  a  very  important
 subject.  I  hope  the  Mover  did  not
 bring  the  Motion  forwarg  to  avoid  the
 vital  issuc  of  what  should  9४  the
 national  language  of  India  or  the
 State  language  of  India.

 Shri  Hari  Vishnu  Kamath:  And
 then  to  withdraw  it,  later.

 Shri  Warior:  That  apart.

 This  is  an  important  issue.  This  has
 been  stated  by  the  Sanskrit  Commis-
 sion  itself.  There  is  a  large  consensus
 of  opinion  in  the  country  saying  that
 Sanskrit  should  be  made  the  national
 language  precisely  because  they  are
 pacifists  who  do  not  want  to  fight  for
 any  particular  language,  especially
 that  language  which  js  suggested  at
 present  as  the  national  language  of
 India.  For  instance,  people  coming
 from  Bengal  cannot  say  that  Bengali
 should  be  made  the  national  language;



 Constitution 7243

 {Shri  Warior]
 at  the  same  time,  they  do  not  relish
 very  much—naturally;  I  do  not  say
 unnaturally—Hindi  being  foisteq  upon
 them.  So  as  a  via  media  they  sug-
 gest  that  Sanskrit  be  made  the  natioral
 language.

 I  do  not  agree  with  this  very  much
 because  that  is  a  suggestion  which  is
 dangerous  to  the  unity  of  India—the
 suggestion  to  make  Sanskrit  the  natio-
 nal  language  of  India.  First  of  all,
 to  our  misfortune,  Sanskrit  had  actu-
 ally  stagnated  after  some  time  to  be
 a  living  language  of  the  people.  San-
 skrit  itself  means  ‘refined’.  The  re-
 fining  is  done  of  some  crude.  So  the
 crude  was  the  rea]  language  of  the
 people.  Some  refined  people  wanted
 a  refined  language.  That  was  made
 Sanskrit.  So  Sanskrit  is  not  an  ori-
 ginal  language  as  such.

 Shri  Raghunath  Singh
 Who  said?  ?

 (Varanasi):

 Shri  Warior:  I  am  told  so  by  pan-
 dits.  I  do  not  know.

 Shri  Raghunath  Singh:  Here  is  a
 pandit  from  Kashi  saying  it  is  an  ori-
 gina!  language.

 Shri  Shamlal  Saraf
 Kashmir):  Pandits  in

 (Jammu  and
 Kashmir...

 Shri  Hari  Vishnu  Kamath:  There
 are  pandits  in  Kerala  and  Kashmir
 also.

 Shri  Warior:  There  are  higher
 pandits  than  the  pandit  from  Kashi.

 Even  the  Kashi  pandits  realised  ‘he
 importance  of  Sanskrit  only
 Maxmueller  from  Germany  came  over
 to  India.  I  am  told  by  vedanta  pandits
 that  there  is  no  mention  of  Sanskrit
 as  a  bhasha,  Bhasha  means  language.

 ‘But  Sanskrit  is  not.mentioned  in  the
 four  vedas.

 Dr.  M.  8.  Aney  (Nagpur):  The
 language  was  there.

 Shri  Warior:  After  Sanskrit  be-
 came  a  vehicle  of  communication  it
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 remained  only  between  the  upper
 strata,  cspecially  the  male  strata  of
 the  population.  In  the  dramas  of
 Kalidasa,  Bhasa  and  others,  they  speak
 of  Prakrit  as  the  language  for  the
 womenfolk  and  vidhushakas,  while
 Sanskrit  is  refined  language,  for  re-
 fined  people.  I  do  not  say  we  are  not
 refined.  The  old  concept  was  that
 womenfolk  were  not  refined.  I  do
 not  accept  that.  They  were  using  Pra-
 krit  which  was  the  crude  or  raw
 material  for  Sanskrit,  from  which  pan-
 dits  who  had  much  erudition,  learning
 and  versatility,  refineq  Sanskrit.

 Shri  Hari  Vishnu  Kamath:  In  their
 refinery.

 Shri  Warior:  So,  Sanskrit  could  not
 be  made  the  speaking  language  of
 the  ordinary  people.  Not  only  that.
 In  course  of  time,  they  adopted  more
 instruments  of  living,  more  utensils,
 more  implements,  more  such  things,
 and  those  things  do  not  find  any  re-
 presentation  in  Sanskrit.

 Dr.  M,  S.  Aney:  Who  says  that?

 Shri  Warior:  I  am_  saying  that.
 The  revered  Member  has  the  right  to
 oppose  it  ang  give  his  point  of  view.
 But  this  is  a  fact  of  which  I  have  been
 told  by  very  learned  pandits  of  San-
 skrit.

 Shri  Raghunath  Singh:  Wrongly
 informed.

 Shri  Warior:  Even  with  all  these
 limitations,  1  think  that  this  subject
 will  arouse  much  academic  interest  at
 least  among  the  en'ightened  people,
 and  as  such  it  will  be  worthwhile,  it
 will  not  be  futile  in  my  opinion,  to
 have  it  circulateq  and  get  the  consi-
 dered  opinion  of  at  least  the  upper-

 VA

 strata  in  our  society.

 r,’  Sarojini  Mahishi  (Dharwar
 North):  The  Bill  before  us  is  to  fur-
 ther  amend  the  Constitution  of  India,
 and  include  Sanskrit  as  one  of  the
 official]  languages.
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 English  was  allowed  to  continue  for
 a  periog  of  5  years  from  the  com-
 mencement  of  the  Constitulion,  with
 greater  opportunity  being  given  to
 Hindi  for  its  development.  After  a
 period  of  ten  years  from  the  com-
 mencement  of  the  Constitution,  the
 article  was  to  be  read  as  if  the  words
 “or  in  English”  were  omitted,  but  we
 have  seen  that  the  life  of  English  has
 also  been  extended.  Along  with  Eng-
 lish  ang  Hindi  which  are  now.  our
 official  languages  and  have  proved  to
 be  a  source  of  much  controversy,  San-
 skrit  can  also  be  added  and  accepted
 as  an  Official  language.  I  do  welcome
 this  Bi!l,  and  the  hon.  Member  has
 rightly  brought  this  Bill  at  this  par-
 ticular  moment  when  there  is  so  much
 of  harangue  in  the  House  about  the
 official  language.

 Right  from  the  beginning  of  the
 Constituent  Assembly,  time  and  again
 a  move  has  been  made  to  make  San-
 skrit  one  of  the  official]  languages  of
 India.  Of  course,  it  is  very  difficult
 for  even  pandits—I  am  not  referring
 to  the  pandits  who  may  have  advis-
 ed  my  hon.  friend  in  the  Opposition,
 but  those  who  are  genuine  pandits—
 to  find  out  the  origin  of  Sanskrit.
 Whether  it  came  along  with  the
 Aryans,  or  developed  in  the  Indus
 valley  or  the  Mohanjadaro  valley  it
 is  very  difficult  to  say.  Even  the
 Ramayana  and  Maha  Bharata,  which,
 according  to  certain  pandits,  depict
 the  conflict  that  arose  between  the
 Aryans  and  the  Dravidians,  are  writ-
 ten  in  Sanskrit,  and  they  are  consi-
 dered  the  highest  classics  of  India.
 The  Ramayana  starts  with  the  -erse:

 मा  निषाद  प्रतिप्ठां  त्वमगमः  छाती:  समा  :।

 यह  फ्रौंचमिथुनादेकमवर्धी:  काममोहितम  :

 That  shows  that,  even  transgressing
 all  canons  and  rules  of  poetry  and
 other  things,  Sanskrit  had  risen  to
 such  heights  that  for  expressing  the
 highest  emotions  and  feelings,  it  was
 the  only  language  that  was  considered
 fit,  and  on  the  banks  of  the  river
 Tamsa,  Valmiki  was  inspired  to  use
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 this  language  and  wrote  his  classical
 work.  That  Sanskrit  was  a_  great
 language  can  be  seen  from  the  litera-
 ture  available  in  that  language.  My
 friend  on  the  Opposition  spoke  that
 women,  servants  and  other  low  class
 people  were  using  or  speaking  Prakrit
 language  because  it  was  supposed  that
 they  could  not  pronounce  the  sanskrit
 words  properly.  In  Mrichakatika,  of
 Sudraka  it  said:

 eat  फ्लू  संस्कृत  पठन्तिं  सच  सू  दाब्दं  करोति

 We  do  not  agree  with  it.  That  is  a
 different  thing.  The  learned  people
 used  to  speak  in  that  language;  it  was
 the  court  language.  That  was  the
 language  of  the  people  also.  But  that
 was  not  patronised.  Upto  Shankara,
 Ramanuja  and  Madhava’s  period  ail
 these  intellectual  discourses  were
 written  in  Sanskrit  only.  In  due
 course,  because  of  geographical  dis-
 tances  and  communication  difficulties,
 people  could  not  pronounce  the  words
 correctly  and  a  number  of  Prakrit
 languages  developed  from  Sanskrit
 and  from  them  again,  Hindi,  Gujarati,
 Bengali,  Chattisgari  and  all  those
 other  languages.  I  do  not  agree  with
 my  hon.  friend  who  said  that  the
 Dravidian  grammar  and_  Sanskrit
 grammar  are  alike.  That  belongs  to
 a  different  group;  sanskrit  language
 belongs  to  the  Indo-European  group
 If  all  the  languages  of  the  world  had
 been  classified  by  experts  by  philolo-
 gists,  they  will  say  that  Sanskrit
 belongs  to  the  Indo-European  group
 along  with  German,  French  and  such
 other  Janguages.  We  find  that  for
 “Pitr”  in  Sanskrit,  they  say  in  German
 Peter  and  in  French  also  the  same;
 for  “Mathr”’,  they  say  Mater.  So,
 there  is  such  similarity;  we  all  owe
 our  grandeur,  history,  culture  and
 magnanimity  and  nobility  og  our  life
 in  India  to  that  Janguage

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Dr,  Sarojini  Mahishi:  I  hope  you
 will  give  me  a  few  more  minutes.
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 All  that  nobility  and  magnanimity
 has  been  enshrined  in  the  finest  Sans-
 krit  language.  That  was  called
 “Girvan  Vani”  the  language  of  Gods.
 I  do  not  know  whether  any  of  the
 Gods  were  speaking  at  that  time  in
 that  language.  The  pandits  of  the
 south  and  the  north  entered  into
 certain  discourses  in  that  language.
 That  was  the  language  recognised  by
 the  whole  of  India.  If  I  may  quote
 a  few  words,  the  greatest  scholar,
 well  known  scholar,  Dandin  comes
 from  South.  There  are  so  many  poets
 and  one  of  the  great  poets  is  a  lady,
 Vijayanka,

 “ग्रामों  यदि  गद्य पय  रचनैश्चेतश्च-
 मत्कुवते  ।

 तेषां  मूर्ति  ददामि  दा  वाम चरणं  कर्णाट-
 राज त्रिया  ॥*

 They  are  from  Karnataka,  coming
 from  the  southern  region.  It  says
 that  there  are  only  two  or  three  poets
 to  whom  we  can  bow  down  and  offer
 our  obeisance  and  not  to  others.

 /एको5मूत्‌  निजात  ततश्च  पुलिनात्‌
 वल्मीकतश्चापर:  |

 ते  सर्वे  अवन्ति  कवय्स्तेश्यों  नमस् कु  हि  ॥।

 Only  to  these  people,  Valmiki,  Vyasa
 and  others  we  bow  down  and  not  to
 any  other.  This  was  the  scho-arship
 of  that  great  lady.  In  that  language,
 they  can  say  things  in  small  sutras,
 in  aphorisms.  You  will  kindly  excuse
 me  if  J  quote  a  sentence  like  that.  In
 fact  things  which  take  whole  sentences
 to  explain  or  pages  and  pages  to  ex-
 plain,  could  be  put  down  in  two
 words;  it  will  contain  a  lot  of  mean-
 {ne  and  a  number  of  commentaries  are
 written  upon  that.  I  shall  quote  one
 sentence  of  Bana  which  is  a  descrip-
 tion  of  hunting;  the  whole  has  been
 done  in  one  sentence.

 “एकदा  तू  प्रभातसन्ध्यारागलोहिते
 ग्रपरजलनिधितटमवतरति  चन्द्र मसि,

 शलाकासंमाज॑तीभिरिव  समुत्सायंमाणे

 NOVEMBER  22,  963  (Amendment)  Bill  248

 तारागण,  विघटमानकमलबंडमबु शोक-
 रासारवर्षिगी,  कुसुमामोदतपितालिजाले,.
 निशावसानजातजीडम्सि,  मन्द मन्द  सहचारिता
 प्रजाति,  प्रामातिके  मातरिश्वनि,  इतस्ततः:
 संचरत्सु  बन चरे पु  महात्‌.  मू गया
 कोलाहल-  ध्वनि्दचरत्‌  ।”

 It  is  only  one  sentence.  So  also,  in
 just  two  words  the  meaning  can  be
 compressed  in  such  a  way  that  a  num-
 ber  of  commentaries  can  be  written.
 upon  them.

 “दवी  वो  शब्दो  मह दत्त रम्  सूचित:”
 कब  सूर्य अभव ों  वश:  क्वचाल्पविषया

 aed) मति:

 Panini  says  that  a  great  incongruity
 can  be  brought  out  by  the  use  of
 these  words.  In  this  way,  Sanskrit
 language  is  such  that  it  possesses  a
 very  rich  vocabulary  and  a  power  of
 expression  wherein  al]  sciences,  all
 arts,  the  whole  of  history,  indeed
 everything,  can  be  expressed.  There-
 fore,  I  say  that  this  is  a  great  langu-
 age  which  should  be  studied.  But
 then  the  students  of  Sanskrit  do  not
 study  Amara  Kosha.  Amara  Kosha
 is  never  learnt  by  them,  because  there
 is  now  a  simplified  method  of  visual
 instruction.  I  do  not  know  what  can
 be  studied  or  seen  in  that.  The  stu-
 dents  are  trying  to  learn  Algebra  in
 an  easy-chair  and  Gcometry  in  the
 examination  hall.  They  do  not  go  in
 for  Amara  Kosha  or  other  great
 literature.

 Therefore,  in  order  to  understand
 the  spirit  of  our  Indian  culture,  our
 highest  literature,  our  great  heritage,
 it  is  necessary  that  we  shall  have  to
 give  a  proper  place  for  Sanskrit  not
 only  in  the  examination  hall,  only
 for  study  at  the  honours  class,  but  in
 our  offices,  in  our  society,  in  our
 politics  and  in  our  life  as  a  whole.  gp»

 श्री  यशपाल  सिंह  (कैराना)  :  उपाध्यक्ष

 महोदय,  में  श्री  चपल कान्त  भट्टाचार्य  को
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 हजारों  साधुवाद  देता  हूं  कि  उन्होंने  इतना
 सुन्दर  बिल  इस  सदन  में  रक्खा  ।  मैं  उनसे
 भी  निवेदन  करता  हूं  कि  वे  स्वयं  संस्कृत  के
 उपासक  हैं,  उनका  यह  मोशन  है  ।  हमारी
 मर्यादा  के  पुरुषोत्तम  राम  हैं  कौर  भगवान
 राम  के  यह  बचन  हैं  :

 रामा  द्विवनंविभापिते”

 राम  जो  कुछ  कह  लेता  है  उसे  वासप  नहीं
 लेता  ।  इसलिये  श्री  भट्टाचाये  जी  अपने
 प्रस्ताव  को  वापस  न  लें  1  मुझे  अपने  गृह  मंत्री
 जी  से  भी  यह  अनु रोध  करना  है  कि  आज  की
 घड़ी  फिर  नहीं  आयेगी  |  यह्  बड़ी  सुन्दर  घड़ी
 है,  आज  आप  यह  वचन  दें  कि  आप  संस्कृत
 को  रायज  करेगे  और  संस्कृत  के  जरिये  ही
 अपना  काम  करेंगे  ।

 कई  भोले  भाई  कहते  हैं  कि  यह  जबान

 पुरानी  हो  गई  है  ।  लेकिन  ज़बान  पुरानी  कहां
 हुई  है  ।  जिस  जवान  में  गीता  है,  जिस  ज़बान
 में  वेद  हैं,  जिस  ज़बान  में  रामायण  है,  जिस
 जबान  में  उपनिषद्  हैं,  वह  पुरानी  नहीं
 हो  हो  सकती  ।  वह  जिन्दा  जवान

 है  ।  जब  कि  इज़राइल  की  सरकार
 दो  हजार  साल  पुरानी  ्र  रूट्स  को  जिन्दा
 कर  सकती  है,  जो  जवान  कि  मर  चुकी  थी,
 जो  बोसीदा  हो  चुकी  थी  ,  तब  कोई  कारण

 नहीं  है  कि  भरत  में  सब  से  ऊंची  जबान  को
 राज  न  किया  जाय  ।  आज  इस  काम  को
 करना  ही  है।  अगर  राज  आप  इसका  नहीं
 करेंगे  तो  फिर  इसे  आप  पीछे  डालेंगे  और  आने
 वाली  सनन्‍्ततियां  आपको  कोसेगी  ।  आपका

 यह  सब  से  पहला  फर्ज  है  कि  आप  राज
 इसका  एलान  करे  कि  जिस  भाषा  ने  संसार
 को  उपदेश  दिया  था  :

 “वस्तु  सर्वाग  भूतानि  आत्मन्येवानु-
 पद्धति

 सर्वे  बूतेपुचात्मानं  तो  न  विजिगुप्सते  el

 जिस  भाषा  ने  यह  उपदेश  दिया  था  कि  सारा
 संसार  तुम्हारा  एक  परिवार  है,  सब  में  भगवान
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 की  आत्मा  है,  जिस  भाषा  में  भगवान  कृष्ण
 ने  उपदेश  दिया,  ऐग्रिमेंट  लिख  कर  शौर

 हस्ताक्षर  करके  दे  दिया  भगवान  कृष्ण  ने
 कि  :

 “यो  मां  पश्यति  सम्बन्ध  सर्च  मयि  पश्यिति,

 तस् या हूं  न  प्रणश्यामि  स  च  मे  न  प्रगति  ति  yr

 उसको  हम  अपनी  काम  की  भाषा  बनायेंगे  bt
 नगर  आज  ऐसा  नहीं  हो  सका  तो  कभी  नहीं
 होगा  ।  जैसा  मेंने  कहा  जब  दो  हजार
 साल  पुरानी  दब  रूट्स  को,  जो  कि  बोसीदा
 हो  चुकी  थी,  जिन्दा  किया  जा  सकता  है,.
 तो  संसार  की  महानतम  भाषा  संस्कृत  को
 क्यों  'राज  नहीं  किया  जा  सकता  ।

 राज  सब  से  बड़ा  प्वाइंट  यह  है  कि
 जिस  जबान  के  पीछे  हम  दीवाने  हो  रहे  हैं
 उस  अंग्रेजी  ने  संसार  में  तीन  “डब्ल्यू”
 दिये  हैं  :  वार,  वाइन  ऐंड  वीमेन  ।  जिस
 जबान  ने  ईट,  डिक  ऐंड  बी  मेरी  का  उपदेश
 दिया  है,  जिस  ने  ईट,  ड्रिक  ऐंड  बी  मेरी  और

 खून  खच्चर  के  सिवा  दुनिया  को  कोई  चीज़.
 नहीं  बतलाई  है,  उस  जबान  की  हम  उपासना
 कर  रह  हैं  ।  भ्रमर  वाकई  संस्कृत  को  जिन्दा
 रखना  है  तो  इसके  लिये  आज  का  दिन  है  ।
 जब  कि  कांग्रेस  के  लोग  भी  कह  *  हे  हैं,  ट्रेजरी
 बेंचज  के  लोग  कह  रह  हैं,  अपोजिशन  के  मेम्बर
 भी  कह  रहे  हैं,  तो  कोई  कारण  नहीं  है  कि
 आज  यह  जवान  राज  न  हो  |  अंग्रेजी  जवान,
 जिसका  हमारे  कल्चर  के  गाथ  कोई  सम्बन्ध
 नहीं  है,  उस  की  बात  देखिये  ।  अपनी  भाषा
 में  हम  जिसको  सावंजनिक  कार्यकर्ता  करते  हैं
 उसको  अंग्रेजी  में  पब्लिक  मैन  कहते  हैं  ।
 अपनी  माताओं  बहनों  तथा  महिलाग्रों  को
 हम  सार्वजनिक  'कायकर्त्ी  कहते  हैं,  लेकिन
 अगर  पब्लिक  मैन  का  उल्टा  हम  पब्लिक
 वीमेन  कर  दें  तो  इसके  कितने  अश्लील  अर्थ
 हो  जायेंगे  ।  उस  ज़बान  से  हमारी  संस्कृति
 मेल  नहीं  खाती,  उससे  हिन्दुस्तान  का  कल्चर
 मेल  नहीं  खाता  ।  हमारी  ज़बान  से  सूरज  की
 तरह  रोशनी  सारे  संसार  में  गयी  है  ।  मेरी
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 मातृभाषा  में  कहों  ताला  शब्द  नहीं  है  ।
 क्योंकि  हमारे  देश  में  चोर  नहीं  थे.  तो  ताला
 शब्द  कैसे  अता  ।  जब  चोरी  होती  है  तभी
 ताले  की  आवश्यकता  होतो  है  ।  यही  चोर
 नहों  थे  इसलिए  हमारी  भावा  में  ताला  शब्द
 नहीं  है  ।  हमारा  जवान  में  “स्टेप  मारलो

 ट्रीटमैंट”  के  लिए  कोई  शब्द  नहीं  हैँ  वेद

 कहता  है  :

 मित्रस्याहूं  चक्षु वा  सर्वाणि  भूतानि  समीक्षे

 कद  कहता  है  कि  सिर्फ  इन्सान  ही  नहीं  बल्कि
 प्राणि  मात्र  को  हम  मित्र  की  दृष्टि  से  देखते

 हैं

 तो  मैं  यह  बिल  लाने  के  लिए  श्री  चपल
 कान्त  भट्टाचार्य  जी  को  बहुत  बहुत  मुबारकबाद
 देता  हुं  और  निवेदन  करूंगा  अपने  गृह  मंत्री
 जी  से  कि  इतने  सुन्दर  और  इतने  दिव्य  और
 सौम्य  बिल  को  जरूर  मंजूर  करें  |  सारे  हाउस
 की  यही  राय  है  कि  इस  पर  राय  न  ली  जाए
 कौर  इसको  सर्व  सम्मति  से  पास  किया
 जाए  ।  1

 Shri  Sachindra  Chaudhurj  (Ghatal):
 Sir,  I  have  got  a  very  short  time  at
 my  disposal.  I  cannot  make  a  learned
 speech  about  the  history  of  Sanskrit
 or  whether  Sanskrit  came  first  and
 Prakrit  after  or  Prakrit  came  first  and
 Sanskrit  after.  But  I  welcome  the
 proposal  made  by  my  esteemed
 friend,  Shri  Bhattacharyya  for  this
 reason  that  I  feel  that  Sanskrit  has  a
 merit  which  is  beyond  the  merit  of  ali
 the  current  languages  today  in  India,
 which  entitles  it  to  be  considered  as
 a  national  language.

 Much  of  what  I  want  to  say  has
 already  been  said.  What  should  be
 the  criteria  in  modern  times  for  any
 language  to  occupy  the  position  of
 national  language?  Firstly,  it  must
 have  its  origin  in  the  country.  Sans-
 krit  has  that.  In  fact,  as  suggested  by
 practically  everyone  of  my  friends,
 Sanskrit  is  the  mother  of  all  langu-
 ages.  It  should  not  have  any  conflict
 with  other  languages.  What  question
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 ig  there  of  conflict  between  mother  and
 daughter?  Everybody  accepts  that
 Sanskrit  is  suitable.  It  ig  not  that
 Sanskrit  comes  into  the  arena  for  the
 Purpose  of  disputing  the  position  of
 Hindi.  That  is  not  the  idea.

 Let  us  consider  what  Sanskrit  can
 do.  Ig  this  language  is  used  for  the
 purpose  of  every-day  business  and
 conversation,  one  has  got  to  see  whe-
 ther  it  meets  the  requirements.  For
 that  my  suggestion  is  that  Sanskrit  is
 a  language  which  by  its  very  con-
 struction  and  grammar  is  capable  of
 absorbing  into  itself  and  expressing
 any  new  idea  or  novel  jdea  which
 comes  in.  I  do  not  think—although  I
 am  no  pundit  and  I  have  not  been
 advised  by  a  pundit—I  would  be
 wrong  in  saying  that  there  are  certain
 astrological  books  still  extant  which
 are  written  in  Sanskrit  which  are
 still  read  and  understood.  Sanskrit
 has  never  eschewed  the  journey  into
 it  of  other  languages  or  other  notions.
 In  fact,  it  has  always  absorbed  words
 from  other  languages.  If  we  accept
 it  today  for  our  purposes,  there  is
 absolutely  no  reason  why  that  process
 should  not  go  on  and  why  we  should
 not  take  into  it  words  from  _  other
 languages  and  distil  it  through  the
 means  of  Sanskrit  grammar.  That
 can  be  done.

 It  is  certainly  a  matter  of  congra-
 tulation  for  us  that  this  language
 raises  no  dispute  between  one  region
 and  another  which  a  regional  language
 may  do.  It  certainly  has  the  other
 virtue  that  it  does  not  try  to  claim
 excellence  over  any  particular  lan-
 guage.

 The  position  to  day  is  that  we  have
 had  to  keep  English  alive  because  no
 particular  language,  not  even  Hindi,
 has  that  universality  or  universal
 acceptance  jn  the  country,  which
 would  make  it  useful  to  every  citizen
 of  the  country.  Sanskrit  is  capab'e  of
 that  because  there  is  no  resistence  to
 it  from  anywhere.  There  has  been
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 learning  of  Sanskrit  even  in  the  remo-
 test  of  villages  in  the  country.  You
 will  find  a  few  men  in  every  village
 in  India—I  make  bold  to  say  this
 because  I  am  saying  this  from  per-
 sonaj  experience  after  having  travel-
 ted  all  over  India—who  can  _  speak
 Sanskrit  and  who  can  express  them-
 selves  in  Sanskrit—it  may  not  be
 classical  Sanskrit,  it  may  not  be
 learned  Sanskrit  but  it  will  be  enough
 to  understand  a  person  from  any  part
 and  enough  to  express  one’s  thoughts
 to  make  a  conversation  possible.

 The  English  language  claims  to  be
 a  language  which  is  of  universal
 appeal,  which  opens  the  door  to  the
 west.  The  door  to  the  west  was
 opened  by  the  Sanskrit  language  as
 has  been  demonstrated  by  Shri  Bhtta-
 charyya,  because  the  first  glimmering
 of  culture  of  India  travelled  to  the
 west  through  the  Sanskrit  language
 and  its  study.  Therefore,  it  is  evident
 that  it  is  capable  not  only  of  opening
 but  keeping  open  that  window  which
 lets  in  western  light  and  takes  our
 light  to  the  west.

 If  these  are  good  reasons,  that  this
 language  is  capable  of  being  brought
 to  life  again  and  if  it  has  been  sleep-
 ing  it  has  only  been  sleeping  and  not
 died,  if  it  is  also  true  that  other
 countries  have  taken  interest  in  this
 language  and  learned  people  in  other
 countries  have  studied  the  language
 sufficiently  to  converse  with  learned
 people  in  our  country,  why  should
 this  proposal  be  not  accepted?  If
 these  are  not  good  reasons  for  this
 language  being  included  along  with
 Hindi  in  our  Constitution  as  a
 national  language,  I  cannot  think  of
 any  better  reason,  and  Tr  challenge
 that  this  House  cannot  think  of  any
 better  reason.

 There  is  only  one  other  thing  that
 I  want  to  bring  to  the  notice  of  this
 House.  A  certain  amount  of  doubt
 has  been  raised  as  to  whether  Sanskrit
 is  a  dead  language  or  the  language  is
 alive.  J  am  not  going  2000  years
 back.  I  have  told  you  that  today  the
 language  is  studied.  The  language  is

 AGRAHAYANA  I,  885  (SAKA)  (Amendment)
 Bill

 capable  of  rendering  any  thought.  In
 support  of  that,  if  4  may  introduce  a
 note  of  personal  experience,  I  want  to tell  you  one  instaiuce.  It  is  not  very vid  in  terms  of  time.  It  is  an  inci-
 dent  only  about  30  or  35  years  back.
 There  was  a  gentleman  by  name
 Anund  Shastri.  He  was  from  the
 south,  a  very  learned  man,  a  professoi in  Sanskrit  of  tne  Madras  Univresity and  later  transferred  to  the  Univer-
 sity  of  Calcutta.  That  gentleman  had
 one  of  his  books  plagiarised.  He
 wanted  to  have  a  copy  right.  He  was
 not  well  versed  in  English.  He  spoke
 only  little  Hindi.  The  only  language in  which  he  conversed  with  people  in
 Northern  India  or  even  Bengal  was
 Sanskrit.  He  came  along  seeking
 somebody  who  understood  simple Sanskrit.  It  was  my  good  fortune  to
 meet  him.  He  wanted  to  ask  whether
 the  court  had  jurisdiction  or  not.
 The  word  “jurisdiction”  has  been
 sought  to  be  translated  into  modern
 Indian  languages  and-J  am_  yet  to
 come  across  a  word  which  correctly
 represents  it.  The  word  copy  right  is
 also  considered  as  rather  difficult  of
 translation.  This  gentleman  had  no
 difficulty  in  translating  it.  I  do  not
 know  whether  I  will  be  wasting  the
 time  of  the  House  and  your  time,  Sir,
 if  I  tell  you  what  he  said.  What  he
 said  to  me  was  this:

 I254

 प्रस्य॒धर्माधिकारस्य  स्थानाधिकारत्वम्‌
 विपयाधिकारत्वमू  भ्र्थाधिकारत्वम्‌  वर्तते
 विनोवा

 Has  this  court  got  jurisdiction  as  to
 the  territory,  as  to  the  subject  matter
 and  as  to  the  amount  involved?

 पुस्तकालय  अनुसार  सत्व  जरिये  व्यवहार
 दातुम  इच्छा

 I  wish  to  institute  a  suit  in  respect
 of—I  am  translating  literally—the
 copy  right  of  my  book.  This  is  what
 he  said,  simply,  clearly  and  without
 any  difficulty  for  me,  who  does  not
 claim  to  be  a  Sanskrit  scholar,  in
 understanding  whet  he  said.  I¢  the
 language  is  capable  of  rendering
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 thoughts  which  are  entirely  modern,
 which  are  discussed  in  modern  courts
 and  the  language  has  been  used  in  the
 past  for  expressing  every  kind  of
 scientific  thought,  is  it  a  language  to
 be  eschewed?  Is  it  a  language  to  be
 denied  the  place  which  it  pre-emi-
 nently  deserves,  in  fact  a  language
 which  is  enshrined  in  our  Constitution
 earlier?  Is  it  a  language  which  has
 got  to  be  denied  its  chance  of  recog-
 nition  by  the  country  as  an  official
 language?  It  is  not  a  question  of
 whether  it  should  or  should  not  get
 into  the  Constitution.  That  is  a  very
 moderate  suggestion  or  submission
 made  by  my  esteemed  friend,  Shri
 Bhattacharyya.  If  I  have  taken  up
 your  time,  I  apologise,  but  I  think  the
 occasion  demanded  that  something
 shculd  be  said  by  somebody  who  does
 not  claim  to  be  a  Sanskrit  scholar  and
 who  has  got  every  admiration  for  the
 English  language.

 6.3l  hrs.

 CRASH  OF  IA.F.  HELICOPTER

 The  Minister  of  Defence  (Shri  Y.  8.
 Chavan):  Mr.  Deputy-Speaker,  with
 great  sorrow,  I  rise  to  inform  the
 House  that  an  Alouette  helicopter
 belonging  to  the  Indian  Air  Force
 crasheq  near  Poonch  this  morning.
 According  to  the  information  avail-
 able,  the  following  passengers  were
 killed  in  the  tragic  accident;

 Lt.  Gen.  Daulat  Singh,  G.O.C.  in
 C.  Western  Command,

 Corps Lt.  Gen.  Bikram  Singh,
 Commander.

 Major  General  N.  D.  Nanawati,
 MC.

 Brigadier  Sri  Ram  Oberoi,  MC.
 Air  Vice-Marshal  E.  W.  Pinto,

 Air  Officer  Commanding-in-
 Chief,  Western  Command.

 Flight  Lt.  S.  S.  Sodhi.
 In  the  death  of  these  officers,  our
 defence  forces  have  lost  very  distin-
 guished,  able  and  promising  leaders.
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 The  cause  of  the
 investigation.

 crash  is  under

 Sir,  particularly  in  the  death  of  Lt.
 Gen.  Gaulat  Singh  and  Lt.  Gen.
 Bikram  Singh,  the  Western  Command
 has  lost  very  able  leadership.  The
 work  they  did  during  the  last  opera-
 tions  in  Ladakh  will  remain  a  tribute
 to  their  military  leadership.

 Air  Vice  Marshal  E.  W.  Pinto,  who
 did  excellent  work  in  the  last  exer-
 cises,  was  with  us  only  two  days
 before  to  explain  to  us  the  details  of
 the  air  exercises  when  the  Finance
 Minister  and  myself  flew  to  Patiala.
 Sir,  he  was  one  of  the  most  able  air
 officers  that  our  Air  Force  had,  and
 the  other  two  officers,  whose  names  I
 have  just  mentioned,  had  both  of
 them  very  distinguished  military
 carecr  and  won  Military  Crosses  in  the
 last  war.  Really  speaking,  in  their
 death  we  have  received  a  very  severe
 blow  to  our  military  officers’  cadre
 and  their  leadership.

 J  think  this  hon,  House,  and  Gov-
 ernment  particularly,  share  in  the  loss
 sustained  by  the  families  and  I  would
 suggest  that,  as  a  tribute  to  their
 memory,  possibly  the  House  may
 stand  adjourned.

 Mr.  Deputy-Speaker:  It  is  a  great
 tragedy.  I  join  the  Defence  Minister
 in  expressing  the  deep  sense  of  sorrow
 of  this  House  in  the  death  of  these
 gallant  officers.  I  also  express  sym-
 pathy  to  the  families  of  the  bereaved
 on  behalf  of  the  House.  They  were
 very  efficient  officers  and  we  lost  them
 when  we  needed  them  most.  I  hope
 the  House  will  stand  in  silence  for  a
 short  while  to  express  its  sorrow.

 Members  then  stoog  in  silence  for
 a  short  while.

 As  a  mark  of
 the  House

 Mr.  Deputy-Speaker:
 respect  to  the  deceased,
 stands  adjourned,
 6.35  hrs.

 The  Lok  Sabha  adjourned  till  Eleven
 of  the  Clock  on  Monday,  November
 ber  25,  963/Agrahayana  4,  883
 (Saka).
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 ORAL  ANSWERS  TO

 QUESTIONS  os  I04I-—-79

 S.Q.  Subject
 Ne.

 ‘121  Machine  Tools  Factory,
 Hyderabad  I04I—44

 322  Anti-biotics  ‘Mamycin’  304  147
 23  Committee  to  review  sys-

 tems  of  controls  047—49
 25  Bokaro  Steel  Piant  I050—56

 3726  Fertilizer  Project  at  Durga-
 pur  An  A  1056—58

 27  Jute  Purchasing  Centres  I05°—63
 328  Attorney-General  0563—66
 329  Hindu  Religious  Endow-

 ment  Commission  066—69
 30  Incentives  for  tea  planters.  069—72
 33  Export  of  iron  ore  I073—78
 332  S.T.C.  Offices  in  foreign

 countries  078-—479

 WRITTEN  ANSWERS  TO
 QUESTIONS  l080—I35

 S.Q.  oa
 No.  |
 324  Precision  Instrument  Fac-

 tory  in  Kerala  3080
 753  Prices  of  woollens  3080-8I
 34  Heavy  Electricals  Plant  at

 Hardwar  1081-82
 335  Provident  Fund  Scheme  for

 advocates  I082-83
 336  Cost  of  tea  production  3083
 737  Microscopes  Factory  7084
 338  Sale  of  cars  by  S.T.C.  1084-85
 39  Black-marketing  in  motor  cars  I085
 40  Czech  Trade  delegation  08  5-86
 ‘141  New  York  Fair  I086
 I42  Minister’s  visit  to  Western

 Europe  ‘1087-88
 343  Stamping  of  prices  on  cloth  ‘1088-89,
 44  Supply  of  steel  to  Nepal  3089
 345  Use  of  ilmenite  for  produc-

 tion  of  pig  iron  1089-90
 7346  Decontrol  of  iron  and  stcel  Boy  0-97
 47  U.S.  loan  for  fertilizer

 factory  I09I-92
 348  Rise  in  export  trade  3092
 49  Public  Sector  Undertakings
 I50  Scrap  steel  1093-94

 I,  3885  (Saka)]

 Z
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.

 U.S.Q.
 No.

 Subject

 346  Financial  aid  to  Punjab  tea
 planters

 347  Import  from  Persian  Gulf
 Ports

 348  Stainless  Steel  for  U.P.
 349  Industrial  service  of

 engineers
 350  Cloth  from  pineapple  leaves
 35  Spinning  mill  in  Yeotmal
 352  U.N.  Conference  on  Trade

 and  Development
 353  Transformer  at  Bhopal
 354  Fertilizers  and  Chemicals

 Travancore  Ltd
 355  Plant  for  Titanium  Dioxide
 356  Import  licences  for  machi-

 nery  and  equipment
 36  S.T.C.  for  export  of  mine-

 rals  and  metals
 362  Production  of  cloth
 363  Steel  production
 364  Acreage  under  tea  planta-

 ton
 365  Movement  of  goods  from

 Goa,  Daman  and  Diu

 366  Promotion  of  import-export
 trade

 367  Electricity  for  Durgapur
 Steel  Works

 368  Employment  of  local  people
 in  basic  and  heavy
 industries.

 369  H.M.T.  watches
 370  Iron  and  steel  prices
 377  Durgapur  and  Rourkela

 Steel  Plants

 372  Refractories  plant
 373  Newsprint  factory  in  Wynad

 (Kerala)
 374  Export  of  frozen  fish

 375  Pig  iron
 376  Pig  iron
 377  Corporation  for  construc-

 tion  work
 378  Heavy  Machine  Building

 Project
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 CoLumMns
 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO

 QUESTIONS—contd.  QUESTIONS—contd,
 S.Q.  Subject  S.Q.  Subject
 No.  No.

 379  Export  aid  to  small  indus-  472  Tea  promotion  campaign tries  TIT2-I3  413  Small!  Scale  Industries
 380  Handicrafts  and  Handloom

 Export  ‘Corporation  ‘TLT3-14  4I4  Cement
 dactory  licences

 ‘ 475  Corrugated  iron  shects  for ३8  Heavy  Pumps  and  com-  nipur  2 pressors  7  III4-I5  : I6  Industrial  ct 382  Small  Scale  Industries  IIIS  4x6  n  ustntal,  Ereect
 83  D  Steel  Plant  mae  Ty  ORES 383  Durgapur  Steel  Plan  TITS-  478  Import  of  tea  maimfactur-

 384  Loans  to  tea  estates  II6-I7  ing  machineries
 385  Fertilizer  Factory  at

 Gorakhpur  AII7-18  CALLING  ATTENTION  TO
 386  Paper  from  coconut  coir  III8  PORTE  IMPORS  REE
 387  Export  of  Indian  rails.  Tli9

 sae  GB  had 388  Manufacture
 of

 transfarmers  WIg,  attention  dite  Pane  Mn
 389  Pencil  factory  in  Madras  I:20  ter  to  the  reported  damage  to

 Indian  E  Ba
 390  Sales  of  Khadi  4  by  sshellfires

 ena

 397  Daily  earnings  of  Ambar  The  Prime  Minister  (Shri Charkha  spinners  Ii2I  Jawaharlal  Nehru)  made  a
 i  statement  in  regard  thereto.

 392  Public  sector  steel  factories  LI2I-22
 393  Golf  Clubs  and  Balls  1122  PAPERS  LAID  ON  THE
 394  Production  of  tea  ‘1123,  TABLE
 395  Three-wheeler  vebicle  (Q)  (a)  A  copy  each  of  the  fol-

 production  lowing  papers  :—
 396  Cement  factories  in  Hima-  (  3)  The  Tea  Amendment) chal  Pradesh  TI24  Rules,  7963  published  in
 397  Cotton  mills  in  Himachal  Notification  No.  G.S.R.  636

 Pradesh  II24  dated  the  :2th  October,  19635, under  sub-section  (3)  of  sec- 398
 ios  Saori

 in  Himachal
 7726  tion  49  of  the  Tea  Act,  953+

 399  Trade  agreements  II25-26  (2)  The  Jute  (Licensing  and
 F  Control)  Second  Amend- 400  Kandla  Free  Port  ‘1126,  ment  Order,  3963  published 40l  Tractors  I26-27  in  Notification  No.  S.O.  2879

 402  Spindlage  in  textile  mills  1127  dated  the  7207  October,  1963,
 F.  el  under  sub-section  (6)  of  sec- 404  Factories  in  Delhi  Ii27  tion  3  of  the  Essential  Com-

 405  Jute  industry  in  West  modities  Act,  ‘1955. B  I  -2 enga  ‘1128-29,
 (3)  The  Standards  of  Weights 4c6  Smull  scale  industries  in  and  Measures  (Amendment) Punjab  Ti29  Rules,  7963  published  in

 407  Seamless  tubes  factory  in  Notification  No.  S.O.  2962
 Punjab  «  Il29  dated  the  r9th  October,  1963,

 under  sub-section  (3)  of  sec- 408  Industrial  Extension  Ser-  tion  77  of  the  Standards  of vice  in  Punjab  are  Weights  and  Measures  Act,
 409  Training  in  Small  Scale  1956.

 Industries.  II20-3I
 (4)  Annual  Report  on  the  acti-

 fi  vities  of  the  Coir  Board  and orward  contracts  by  Cal-¥  the  working  of  the  Coir  In- cutta  firms  I43I  dustry  Act,  1953,  for  the
 477  S

 atl
 Unit  for  Kangra  year  1962-63,  under  section

 istrict  II3I  Ig  of  the  said  Act.

 4l0  Investigations  into  illegal

 250

 CoL_uMNsS

 II3-32
 1132-33,

 1133,

 1133-34
 734

 ‘1134-35

 735

 113837

 TI40-43
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 (b)  A  copy  each  of  the  follow-
 ing  papers  under  sub-section
 (2)  of  section  36  of  the  Tariff
 Commission  Act,  95I  :—

 (x)  (०)  Report  (1963)  of  the
 Tariff  Commission  on  the
 continuance  of  protection  to
 the  Sericulture  Industry.

 (b)  Government  Resolution
 No.  33(3)-Tar/63,  dated  the

 8th  November,  1963.
 (2)  (a)  Report  (1963)  of  the

 iariff  ccmm‘ssion  on  the
 continuance  of  protection  to
 the  irdustry  m  .nvfactoring A.C.S.R.  (Aluminium  Con-
 ductor  Steel  Reinforced  )  and
 A.A.C.,  (All  Aluminium  Con-
 ductor).

 (b)  Government  Resolution
 No.  33(3)-Tar/63,  dated  the
 igth  November,  1963.

 (c)  Government  Notification
 No.  3(3)-Tar/63.  dated  the
 igth  November,  1963+

 (3)(a)  Report  (1963)  of  the
 ariff  Commission  on  the

 continuance  of  protection  to
 the  Antimony  Industry,

 (b)  Government  Resolution
 No.  2()-Tar/63,  dated  the

 2007  November,  1963.
 (c)  Government  Notification

 No.  2(3)-Tar/63,  dated  the
 zoth  November,  1963.

 ‘4)  (a)  Report  (1963)  of  the
 Tariff  Commission  on  the
 continuance  of  protection  to
 the  Electric  Motor  Industry.

 (b)  Government  Resolution
 No.  £(2)-Tar/63,  dated  the zoth  November,  1963.

 (c)  Government  Notification
 No.  §(2)-Tar/63,  dated  the
 zoth  November,  ‘1963.

 (5)  (a)  Report  (1963),  of  the
 Tariff  Commission  on  the
 continuance  of  protection  to
 the  Cotton  Textile  Machi-
 nery  (Spinning  Ring  Frames,
 Spindles,  Spinning  Rings, Fluted  Rollers  and  Auto-
 matic  Looms)  Industry

 (b)  Government  Resolution
 No.  7(3)-Tar/63,  dated  the
 2387  November,  1963.

 [0+%7₹  Drexsr]

 Co_LumMns
 PAPERS  LAID  ON  THE

 TABLE—contd.

 (2)  A  copy  of  Report  of  the
 Indian  Productivity  Team  on
 Glass  Industry  in  Britain  and
 U.S.A.

 (3)  A  copy  each  of  the  following}
 Rules:

 (a)  The  Registration  of  Elec-
 tors  (Second  Amendment)
 Rules,  7963  published  in
 Notification  No.  S.O.  2935
 dated  the  uth.  October,  1963,
 under  sub-section  (3)  of  sec-
 tion  28  of  the  Representation
 of  the  People  Act,  ‘1950.

 (2)  The  Conduct  of  Elections
 (Second  Amendment)  Rules

 1963,  published  in  Notifica-
 tion  No.  S.O.  2936  dated  th:
 ith  October,  1963,  under
 subsection  (3)  of  section
 i69  of  the  Representation
 of  the  People  Act,  ‘1951.

 MESSAGES  FROM  RAJYA
 SABHA

 Secretary  reported  the  following
 messages  from  Rajya  Sabha

 @)  That  Rajya  Sabha  agreed
 without  any  amendment  to
 the  Specific  Relief  Bill,  1963),
 passed  by  Lok  Sabha  on  the
 33th  August,  7963

 (it)  That  Rajya  Sabha  agreed
 without  any  amendment  to
 the  Administrators-Gene-
 ral  Bill,  1963,  passed  by  Lok
 Sabha  on  the  33th  August,
 1963.

 STATEMENT  BY  MINISTER
 The  Minister  of  State  for  Food

 and  Agriculture  (Shri  A.  M.
 Thomas)  made  a  stateme  t
 clarifying  certain  info  rmation
 given  in  the  statement  made
 by  him  on  the  r9th  Novem-

 ber,  1963,  regarding  the  pro-
 duction,  price  etc.  of  rice.

 BILLS  PASSED
 (4)  Discussion  on  the  motion

 for  consideration  of  East
 Punjab  Ayurvedic  and
 Unani  Practitioners  (Delhi
 Amendment)  Bill,  as  passed
 by  Rajya  Sabha,  continued
 The  motion  was  adopted  and
 after  clause-vy-clause  con-
 sideration,  the  Bill  was  pass-
 ed,  as  amended.

 262
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 BILLS  ;  PASSED—contd.
 (7)  The  motion  for  consider-

 ation  of  The  Industrial  Em-
 ployment  (Standing  Orders),
 Amendment  Bill,  as  passed
 by  Rajya  Sabha  was  moved
 by  Shri  C.  R._  Pattabhi
 Raman.  The  motion  was
 adopted  and  the  Bill  was
 passed.

 DEMANDS  FOR  SUPPLEMEN-
 TARY  GRANTS  (GENERAL)

 FOR  1963-64

 Discussion  on  the  Demands
 for  Supplementary  Grants
 (General)  for  1963-64,  com-

 menced.  The  discussion  was
 not  concluded.

 REPORT  OF  COMMITTEE  ON
 PRIVA  TE  MEMBERS:  BILLS
 AND  RESOLUTIONS  ADOP-
 TED

 Twenty-seventh
 adopted.

 PRIVATE  MEMBER’S  BILLS
 INTRODUCED

 Report  was

 (i)  The  Merchant  Shipping
 (Amendment)  Bill  (Amend-
 ment  of  section  4९6)  by  Shri
 Indrajit  Gupta

 (7)  The  Delhi  Rent  Control
 (Amendment)  Bill  (Amend-
 ment  of  section  4)  by  Shri
 Nihar  Ranjan  Laskar

 PRIVATE  MEMBER’S  BILL—
 AMENDMENT  FOR  _  CIR-
 CULATION  ADOPTED

 Shri  Shree  Narayan  Das  conclu-
 ded  his  speech  on  his  motion
 for  consideration  of  the  Con-
 stitution  (Amendment)  Bill,

 [Damy  Dicgsr]

 1204-08

 I208—09

 209-I0

 I2I0—25
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 PRIVATE  MEMBER’S  BILL  AMEND-
 MENT  FOR  CIRCULATION—adopted

 (Amendment  of  articles  136, 226  etc.  )  moved  by  him
 on  the  730  September,  963

 An  amendment  for  circulation
 of  the  Bill  for  the  purpose  of
 eliciting  opinion  there  n  by
 the  30th  June,  1964,  was  ad-
 opted,

 PRIVATE  MEMBER’S  BILL
 MOTION  FOR  CrRCULA-
 TION  UNDER  CONSIDE-
 RATION  eo

 Shzi  C.  K.  Bhattacharya  moved
 for  circulatio.  of  the

 Constituto  (Ame  dme-t) ill  (Amendme  t  of  artic'e
 343),  for  the  purpose  of
 ici  g  opiio  threon

 by  the  ३5  March,  3964
 The  d’scussio.  wus  :0t
 co  .cluded.

 STATEMENT  BY  MINISTER
 The  Mi  ister  of  Defence  (Shri

 Y.  8.  Chava  )  made  a  stuter
 ment  recard  ng  the  crash  of
 an  I.  A.  F.  hel.copter  }ear
 Poonch  res.  Iti  g  in  the
 death  of  some  se  ior  officers
 of  the  Armed  forces.

 Thereafter  to  express  sorrow
 and  sympathy,  Memb-rs
 stood  in  sile  ce  fot  a  short
 while  ad  the  House  was
 adjourned  for  the  day.

 AGENDA  FOR  MONDAY,
 NOVEMBER  25,  963/AG-
 RAHAYANA  4,  3885  (SAKA)

 Discussion  atd  votiig  02
 Demar  ds  for  Suppleme’  tary
 Grants  (Ge  eral)  £963-64
 and  Dema  ds_  for  Excess
 Gra  ts  (Railways),  [96I-62.

 Considerat'o.  and  p  ssirg  of
 the  Requ'sitirg  and  Acqu-

 ition  of  Immovable  Pro-
 perty  (Ame::dmenr)  Bill.
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